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LOK SABH\ DEBATES

I OK SABHA

Fridjy, 27, m 7 fC h n t i^
6rt909 iSaka,

Th< House miy now iiand-in sitcrct for 
a (hortvrhsJe to expr«% its sorrow.

77te hfemhert thtn uood in tllencr 
for a ihort whiU

Thf Lak Sabka met at E lntn o f /4r Ctock, 

IMR SPEAKER tm th9 Chairi

MEMBFR SWORN 

Shti Ram Sir^h (H4ird«ftr).

OBITUKRV REFIRENCE 

(Civ/iiA)

MR SPEAkFR : It if my tid  duly lo 
iafoim tbr Houkc of the JcmtM of Shri 
i i f io n K h  P /taaJ S«»atAoira »ho  •
nwmbcf of .the Siith Lok S«bh* dorio* 

rtpre««nung Bafaha coouiftKtic>
of Btlur. F«fl»«r he brcfi i  metrher of 
the Bthar LcgtiUtirc A^vcmW> io 1952. 
1957 and 1963. An 4blc p«rlumentarian. 
Shn ^«ra(«ntra %et\x  ̂ a t f»ir|.am«nur> 
^ f t i a r y  to G(>vefnfn«ni of Bihar in I9 M .

A vetrrao freedom f’fh ifr , Sbn Svaiaotra 
look arti«« pan  io ihe frrtdocn mo>rmcnt 
and Hifftrtd topriaonmcn! in 194?. A well 
known toctal w orktr, be termed in varioui

(or ih« v tlfare  of »«iker leclioni 
ol (be iociety.

»

Shrl laMnnath Pr»ftad Swiunira paired 
away at Paint on 25 hfbniary, 1987 at the 
a§e of 66 ym n ,

Wf deeply moarn tbc k>»» of ih ii fricod 
•od I am turt ih< llout« will join m« in 

our co«»doWnce« lo tba btrtavcd
fwBily.

ORAL ANSWERS TO QU ESTIONS 

[Fnffiik]

Tovriim de«rI >r*»fQ( In Faslem l \P .

•4 ? 0 . SHRI KAMLA ' PRASAD 
SIN<iH ; Will the Mmifier of 70L R !SM  
be pleaded lo Mate :

(4) wbctKcf an Action Plan rc|tarding 
dcvelopmenc of fouritm in Faftern Uilar 
Prade«h parik'uliiriy in Jaunpur is under 
consideration of Union Covcrmrent; and

(b> if w , t^e deiath thcrec f ?

THF M I M S i r k  OF T O l ’RISM 
fMUFTI MOHD. S’i ED) : (i> a n t i . (L). 
Ye* Sir. An aciK>n I'Utn has been drawn up 
for ibe tievclopuco* of Buddhist Scctor 
«khich inier-alia a!s(^ cox-ers Eastern Uuar  
Pradevh; iaurtpur, however, does not fall in 
this sector.

[Tramstatfon]

SHRI KAM1.A PRASAD SINGH : Mr. 
Speaker, Sir. Jaunpur is a historical dtuiict 
where inaponani historical figures like Sher 
Sbab Suri had livrd. I wart lo point out 
thai io the eait, there it a confluencc of the 
Ganga, the Oomaij and the Sai river», in ibe 
souih, there is Kashi, a holy 
the west, there is Allahabad where riven 
Gaof* B^d Yitr>una nverf iind in the north 
there is Aya.lhya. I would also submit tKat . 
apart from this, the historical temple of 
Tfilochin Mahadev, Altara M>sjid, Bari
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Msfjid, Imaoi Btra and Mvcral other hbio* 
rtcal buildints aie.also there and cvtn the 

' foreign tournts come there to mc tbcm. I 
do oot undcntard why the Hon Minister's 
attention has not been dra<»n to that ? I 
have come to know that some funds w«re 
allocated earlier by the State Govtmmeot. 
but the funds so allocated were squandered 
io connivature with some offictals. 1 would 
like to know from the Hon Minister whether 
he would tnchide launpor tn the list of ihotc 
places which have been selected for develop­
ment as tourist centres ?

«

M UFTI MOHD. SYFD  * We have not 
received any proposal from the State Govern* 
meot m resprct of dcvelopnrH*nt of Jsunpur 
as a tourist centre. Ho«e\er. I would like 
to aisure the Hon, Member that 1 shall send 
a team from my Ministry lo find out whether 
any place of bisiori.'nl impoftafKe or tourist 
attraction is there or not,

•

• SHRI VIJOY KUMAK YADAV : I 
belong to N iU nda. He has u id  in his repi* 
that an Action Pian h4S b^en drawn up (pr 
the dtfvelopm«nt B jd ih i^ t sector. Soone 
days bawk the Hoo. MmiitJr vist(«d that 
place also. He is. p:rh«r^. aware that fhefe 
w-Te a num*^f of rare idt>l* I h«d alio 
a»ked a question in ihts regard which was 
replied too. I do not esictly  reniembcr 
whether it was in 15 or 18 2 1 w»>en the 
Britiibera removed lhe\c rare idofi from the 
Brhar Shartef Museum to the Calcutta 
Mus-um I would like to kno* whether at) 
the Buddhist idols would he re inst«lled ? 
Besides, it there ii any ^ U n  of (he Govern* 
ment for the development of Nalanda, 
R ajflr and Bodh Gaya Sector

M UFTI MOHD SYI,D  * The main 
question atked by (he Mon Member relates 
to the eastern sector. So far a« Nalanda, 
Raj^ir and Bodh Gaya are corKerned. we 
have a conprehemive plan In this retard. 
N itanda has Keen very well msintitirfed Hy 
the Archaeolociî al D'pariment, We wenmo 
\)t>en a fufettna there in ’^rder to provide 
factlirlet to the touristf There is another 
plan for the devHopn en| of B*Mlh Gay* in
• proper way. The lan^ h true of Raffir 
also.

• •

^HRI v n o v  KUMAR YAOAV : He 
has not repMfd fo the pr*Hf retaHng - ro the 
museum.

|£atf//iA l

MUFTt MOHD. SYEO; Tbil U for 
tbe Aicbteologictl Dcpanncni to kc .

W
*

IThuufa/hit]

SHUI RAM PYARE PANIKA ;
V The Hon. Mmister's attention has been 

drawn to eaiiern Uttar Pradesh. Perhaps 
there is no other place m the country where 
ten thousand M.W. of ekctricitj* UKcnerated. 
The Rhind Sagar and itft tribal belt in 
Mirzapur district are full of natuial beauty. 
It was in 1962 when Late PaoJtt Nehru 
soufht to develop a lake in Rbind like that 
of Vrindatan Garden. Rhmd is the bigiesi 
lake m Asia As the work in RHiod Uke 
was stopped followtrf the lodt>*l.hioa mar 
tn 1962, will the Hoo Miorstei order a 
vurvey in this regard oo the same line* ? 
Kecpmt all the»e aspects in v»ew, will ihe 
Mon. Minister I'lclude Strhault area of 
Mtrzapur io the list of tourist spots, as t( is 
important from cultural, relif leus, ce<ifTaphi* 
cal and industrial pomt of view and »s an 
Adivasi area; if so, the lime by wfich it wtll 
be done ?

MR. SPEa KFR : Yoo have used alt the 
adjccttves.

M IT T I MOHD, SYEO : That place ts 
very beautiful; we shall see fas it.

SHRI RAM PYARE PASfKA : He 
should get a survey conducted.

SHRI SHYAM LAL YADa '  ; I would 
like to know whether tbe Plan, which is 
undee consider a tioo of tbe Central Govern­
ment for the devefopment^of Eastern Uttar 
Pradesh, has been formulated by the Centre 
or has been submitted by the State G osem ' 
ment 7 If the plan H not fofirulaied at the 
Central level, many places will be left oui.
I thank him for what he hat ssid iboul 
laonpur. But is he going to develop UMirum 
in Saroath atao 7 Is there any p ropou l to 
build lodges in Sam ath for toaiist, especially 
for tho«e coming from East Aste ?

MUFTI MOHD, S V E D ; Samath ia 
quite near Varanasi and there is a very * good 
IT .D .C . Hotel in VaratiMi. We have made 
Wrangrments providing drinkiog water and 
toiM  (tcilitiea at SAfnaih.
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Slept to Iwprote tU sd sri*  of police 
•da iaU lra tlM

. . .  “ - ,

•43  K DR O . S, RAJHANS : Will (he 
44 io im f of HOME AFFAIRS be pleised lo 
sttte :

«

(a) whether »ny oe« meft«uret «ie bci*$ 
coflieo^plaitd by the Uitioo GoveromefH to 
ioipfove the itao d Jrd i of police >dmlDntr>> 
tk>o in the coiiirtry; »nd

*

(b) if »o. ihe deuUs thcfcof 7

THr: M IN lST tR  OF HOMF* AFFAIRS 
(S. HUTA S IN G H ): U) »nd (b)* l b : '  
HihKct *publtc o<dcf* and *poltcc* are id - 
cludcd in the Siai« l»i of the Scveoih 
SchcdaW to  ihe CocktiMuitoo. lh «  Siaie 
O ovtm m enu are pftenarily retponkible lor 
icnprovitHi th« «ttniard» police adaitmMra- 
iioo m ibeir Stai*t

m

Tbc Uirector% General and the In^prciott 
O diefal of Police would Oe initi«imc action 
on (be fu id«lion  givco by the Piime Mmisiri 
at theif icceoi conference at Dclht.

*

A i;opy of the preM relea»e oo the ob«cr- 
vainmt o u Je  by (he Prime Mio»««cr a( the 
L'ofiferettce u  *iven hekrm :

•eoior officers of the Central police o n ao ita - 
tiODft here today, the Prime Minister u id  that 
the role, tbrust upon the police by the forces 
releaicd by the develo(^n>eDial proccKses, 
Q«cdi to be understood and analysed. He 
sufgtsted a debate on the entire role and 
structure of the polK'e force.

Oeliberattont conhncd to mere i&sues of 
tiabteninc up of ouie and bolts, be said. wUt 
n ^  provide long- lerni answers. Even 
seemingly unconnected ideas would be 
welcomed by tbe Covercmcnt. if they can 
trigger a new line of ihmkiog oo the iwues 
affectiog the police personnel and iheir 
fuDCtiooiog

Dwellir^g on the Urger issues of tbe 
country's adm irivtiatlve i)stcm  and ibc lole 
and position oi difTcrcoi scrv tees in the 
h»ef*rchy, Shn Ksjiv G indhi «aid the 
Government i% irtcreiicd in initiating a 
debate oo tJ c su^^jeci He said it is rccetsary 
to redcftr>e the p*ate of individual service and 
the boxt» in whicli it opcratn  with a view 
lo intcf*reiaung them. Form ulition of new 
tratnirg  programmrs and rareer patterns arc 
necrssar) to cnioufitge ipecialisaiion to 
scrvxrs. He S3*id that an indcpth asscssn'ical' 
of the cprtibdes anU iitttudck of prrsoorel at 
diftereot levcU of the piil ceand oibcr services 
i» e^Kntial for remoulding them.

I*r«a« IttloraMttM Btsrcau

C.OVtRNMI:NT OI INDIA

('■II (or c a iK ^ h —rl^t r t i  ew of 
fult ami %(n*cnir« o i M ice Prime 

. M l»hla*'f a^ d rru  lo S««lor 
PotK« o m c9n  coelerweee

Mr>fc DEI HI,
PhrigmMi \ y  l»0>
March 4, 1987.

Tbe Prtfne Minister. Shri Rajiv Gandhi, 
ha* taid that the coovenlional idea of ibe 
police fotce being only ao iostrumeoi of law 
arnl order it no longer valW. In today's 
conteat. be said, the needs to
develop as an ir^trupent of develcpmetii and 
display I 'e j l t f  sensiiivity to the iuue«, with 
Its fit»ger% on ihe poise of the people.

Addieasing ibe coafeicnce of Ditoctors* 
Qmra|/lMpoctor»*G«iMf»l of police and

Stating that the police and security forces 
in Ihe country would have to face more 
com pka chalienscs in the future. Shn Rajiv 
Gandhi *aid that the prc«n t s>^tcm cf pt)I|ce 
career managcnient «r>d adirinistration cannot 
deliver the goodi. The hirrarchical relation­
ship in (he force, ba%cd on police cofutable 
— cflficer Iiok tn a vertical chsin, needs ro 
be rcfermed. "The efforts of Robert Peel in 
B itain )cd to the founding of a modem 
police fotce in that country. Thinking oo 
laving the foundations for a future police 
force in India, tenutive to more complex 
ta«ks. must start now**, he observed.

Briefly referring to the situation in 
Punjab, the Prtme M inii'cr congratulated ihe 
Chief Minister, Sii Surjit Singh Barnala and 
Ibc people of Punjab who have taken a bold 
stand to separate religion and politics and 
u id ,  *Ve tnuM extend our fuU suppoit tQ 
tbcm**.
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Commending the leader!kh> of the 
Punjab Sufc police force under Shri J F. 
Rebeiro, Difccior General of Police, Shri 
Rajiv Gandhi said thai the bcndtinf of 
the Punjab situation has' shown ^ha t could 
be achieved through leadership, even «heo 
the conditions aie >*er> d » ^ u lt.

Drawing uttention to the insufficieot 
presence of wcroen in the police force, S^ri 
Rajiv Gandtii saiJ that nearly half of the 
population with which the polke had lo deal, 
consists of wcineo. He tuggested induction 
of more women into the foice.

He urged the offkeis lo r*y greaier 
aiiennon to the problems faced b> the 
ordinary p e le n ta n  at ihe levei of the lharia 
in div:har|{i(>g h s da>-to-day duties. lir>e 
of vonimuniration tecvkecn ihc poticcmao at 
ihJS level atid scniar ot!Wi»ls must always be 
kepi upen ai*J the oftk.iaU at ihe luwcr levtU 
mu>t b< encnurngcd (o comn^unxais witbo^t 
inhibitiuns LfToris should te  diiected to 
provide traii in^ cten at Jhis level to eohatvce 
rooiivjitlon and morale of the force. **A 
caring altitude on ihe part of (he OflWers 
towards lower forn at>on* wruld help in 
building the conudrnce of tlx coosUble ard  
the force", he njccd-

DR G. S. R aJH aN 'S  ; Str, quite a few 
•enior polic* rfficcri of U*S raiik have been 
found guilty of corrufttua in Btliar and no 
action has b<cn c«kcn against ihcm a^ yet. 
May 1 know from ihe Hon. Home Minister 
if he proposes to do something in thal regard 
and whether he feds ihe*e police officers will 
be sympathetic to the problems of those who 
are innocent peop e ?

S. BUTA SlNGH : Sir, th», «s I tnen* 
tioned, is a St»u subjcct. The IP> cadres 
which are servii g under various States...

PROF. MADHU DANDAVATC : What 
is the Stale subject ? Cairupiion ?

{Ui9rrttptiom).
t

S. BUTA S lN G H : Sir. we have not 
made any itudy on (hat count Statewisc or 
on oatiofial b*sis, but certainTy the caaea of 
corruption are reported and also the Stmte 
.QoveromcDt) do take actions agairut those

who are found corrupt. About tb it pcriicular 
case I have no ioformation atxf I think it t« 
the State Oovernmenl which it prifflartly 
responsible, they will defiDitely^uke luitable 
aciioo in case the officers aie fouDd indulging 
in corrupt practictt.

{lMtrTuptk>m%).
*

DR. Ci, S. RAJHANS : Sir, on t  previ­
ous occasion when I raised this qucsiioQ^in 
this H ouse/ Mr. Chidambaram said that he 
was looking into the matter. The honourable 
Hoiik M inuter says that he does ikm know 
about it There is an apparent ci^ntradkttoo 
in thetr statements . {InterTkpticms)

Acvclher thirg is. 1 just wanted lo say 
that (he Hon, Prime Minister has sugfested 
that there should be a debate as regards the 
role and siiuciure of polke in the couoiry, 
Subxct. of course. \o )oui perirrsvioo. Sir. 1 
want to Vryvm from tbe Hon. Mmtster : When 
does be prop^ *e to held » debate in this 
House and also osttside this House 7

*

S. BO IA  SINGH ; Sif. there is hartfly 
any coniradtctK>n. when roy coKeigur. Mr. 
Chidambaram said that, I mas aUo here. 
What I said was ihst primarily it is the 
duty at the first stage, of Ihe Stale Govern* 
rrenl to invesngaie, to find out as . to 
wbeiher the charge* le^clted agatnsi any 
particular officcr are proved. If they ara 
proved, they are compeUnt lo take 
action. If they forward them to us. we 
will deAfutety take deterrent action Wc will 
not spare any officer if be u  found quitty oi 
corruption by (he State Coveromeot or c>cn 
by the ageiKtes of ibe Central Government. 
We will definitely take the tDajiimum action 
aram st those who arc found mdulgjof lo 
e >rrupt pr»ciica».

Regarding part :  of (h< quesiicfi. as 1 
ta id , tbe Hon. Prime Minisiei has made tbesc 
observations in the annual cimferciKe of the 
DCs aiuJ tnspactors General of Policc. This 
is a routine annual coafercnoe of tbe DOs to 
ca:hangc experience gained on the ground 
from vanous S u tes. This tinr^e, Ihe Hon. 
Prime Minister has givco ioom iaoovative 
ideas. They are being discussed by the DCs 
themselves. They arc also being studied by Ihe 
Ministry of Home AfTairs aod baaed on the 
ide |s  given by the Hon. Prime Mlntsler, we



Ofci Amtwtrs CHAITKA 6, 1909 (SAKA) Uro/ 4n^er$ Id

will if occn tary  inuoducc cluofcs in (be 
»y<tem itielf. ^

’ * ‘
Bui, I soiT7 « perhaps ii wilt not be 

poMibl« for h«viog them diicusscd m ibii 
House ftrti becausc tbctc aie purely scrsicc 
inaiiert and tb«y have to be diicu%»ed by the 
tpecialifU aod th« M inittry «ill have to take 
a view, and then. can cotDc and inform 
the Hou»e.

m

SHRI AMAL DATTA : Aboui ibe Prin< 
M initter’i gutdelioet whKb ba^e been referird 
U) by tbe Hon. Home MinitKf — 1 have jo>t 
gone tbroufh tbc Mattmeni wbkh u  laid uo 
the Table of ibe House — ii onl> ctUt for a 
national debate. It m ) i  ;

"M r, Rajiv Gandbi *a)« th«i ibc 
Gove/nmeni »  inierettciJ m initialing 
a debate oo the lubxcf "

«

There i» ru» guidelirte. If ib»  ii to be 
uken  a% * gutdeline. then. onl> tbc pi>Ue 
will be c!chaiir.g nmong thcm^Uc^ ai to whiAt 
fo do. I am Mjrc tbai ihe Hon Heme 
Miat«ter h#i nnt iiud .cJ ib t p»it»ctiUi p fee 
whicb teen laid on the Tabic the 
HiHi«e. a« an answer to the Q uojkx i laMcd. 
Hii» 1% ■ very pathcTK Uate of affiir* Nrtw, 
o)y question U. if be ba» uodciiuxid c 
gutdelioct to come o«it of tb ti. «ill he pl^as^c 
H>eU out what txACily ihc%€ guideMre> are ?

S e c o n d l ) ,  h e  ; a > » .  i t c  S t a u  C i o v e t n n i e m  

I t  t o  t a k e  a c t i o n  j g » m & t  t h e  w o n u ^  I P S  

o ( fk t t%  C a n  t b c  S u i e  C ' t o w r o m c o t  d o  t o  

W i t h o u t  > o u r  o w n  p t t o r  a p p r o v a l  ?
•

AN ilO N , MfcMBfiR : The) cannot take 
any action.

t.

4

S. B IT A  SINGH : Sir. if the Hon. 
Member it tr>inf to make a bitter viiriotic 
remark by atcnbing certain thingt to me 
per»ooally, .1 do not miftd But 1 &atd, the 
thought provoking ideal ««re g i ^  b> the 
Hon. Prioia Minitler to the ..

SHRI AMAL OATTA : What are the 
guideline! ?

SHRI AMAL DATTA : You laid, 
'*guideliuet'* have been given

*

s. BUTA SINGH ; I w id, "iDnovaiive 
ideal". %

Innovative idea* were given by the Prime 
Miniirer. {IiiterruptloHi).

MR SPEARfcR : Plea»e be seated.

S BUTA SlNGH : As a matter of fact, 
tbeie are very unconventional ideas, very 
freih ideat. He w'snii to give a ne* look to 
the scrVices.
«

SHRI AMAL DATTa  : Ohl

S BUTA SiNGH : ^^ha^ is wrong about

• •
S BUTA SINGH : No, no. I did not wy, 

guldeliDea*'. He aaid. "guidelinet” .

SHRI AMAL D M IA  : Pleaie tell the 
Houvc %>hai i» the new idea ?

S. BUT A SlNGH : 1 am lellidg ibe 
Hciue I ibink, you tavc noi read it.

SH k ; AMa L IfATTA : L>on’t lead it 
out. You »ay. what u  ihe idea ?

«

S. BUTA SINGH : He has given fresh 
iJca» About the attitude of the police servicc 
to the masses. He vaid, there !tbould be 
rapport with the masses There should • be 
rappctrt from the top officers to the consta* 
Met These are the ideas which the Hon, 
Prime Minister ga\e to the annual conference 
of the DGs. T be«  have to be studied... 
{ImtfrntptUtfi ,) Kindly listen' fo me. These 
have to be studied in depth because they wi|) 
be affecting the whole pattern of services in 
our country. And we would like to change it 
for the better. The police must b^ made a 
useful tool for tbe services of the people, ibe 
masset

SHRI AMAL DATTA : That is what 
everybody has been saying? What is new in 
this idea ?

\
S. BUTA SINGH i Just going through tbe 

staiemeiit i |  one thing and studying it in 
depth i» another. That is what 1 have said. 
These will be studied in depib. The police 
will be involved.
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SHRl AMAL DATTA ; Tlwra t n  do 
Dew ide«s.

*

T • , »
S. BUTA SINGH : W«H. for me they 

•re oew idetf. For you. they may ool b« 
new ideas.

MR. SPEAKER : No running commend- 
tary please. This is very bad. Ptette listen 
to him.

S. BUTA SINGH ; TlM»e ideas and 
thoughts wilt be studied in depth by the 
Oovertunent, by ihe tntelligeDtsia aod by the 
ofRcen concerned They will be siudrfd and 
naturally when we frame some workabte 
policy on (bis, it can be discuisrd in th t^  
H o u ^ . But after we have framed a policy 
out of that, it can b< d is c u ^ d .

SHRl AMAL DATTA : Ha^e yuu ans­
wered the qucstico about IPS OttWer^ 7 That 
is part ‘B*.

S, BUTA SINGH : Tbose who are found 
guilty of indulging in corrupt practices, 
{Jnterrupfionj},

SHRl AMAL D A irA  : How can ii be 
done wiihout your consent and appro\nl ? 
Even initiation of (fisciplmary act»on has to 
be approved by you

S. BUTA SINGH : As I satd to the 
begioninf. in ail sixh cases, wherever such 
tbiogs ate reported to us, we wtti dettnitdy 
give our sanction and we will follow it up- 
Not ohiy that Wc will give puflKbmcnt to 
those who are found corrupt ..

>

. ' MR. SPEAKER : Mr. Tam i, will you 
kiiKlly take your Kat 7 I have oot allowed 
you.

«

SHRl BHAGWAT JHA AZAD : 1 am 
grateful to the Hoo. Minister for asking us. 
io iodividual oases, where they do something^
lo write to him A worker of mine was 
arretted by the police Darofa kaj, by 
Dtrogaji, and for 36 hours; be was carried 
from pntar ro post h«nd'Cuffed. Ultimately 
Cbe Judge Mid, (here h  oo charge, noHititg 
of the fOTt. t wrote to the Bfhar GovcrmMnt 
and yet nothing was dorw (/4Mrrtr^/#wf), 1 
will not speak ,.. ^

MR. SPEAKER : Order, pleaae; oo 
interruptioo please.

SHRI BHAGWAT JHA AZAD : I can 
give aootber example It it not my iMcolion 
to etnbairau  ibe Goveioment Everybody 
wants to know what is (be police syetem. 
Another case -it that a son of my ei-Pret*d«nt 
was killed. I wrote to the Home Minister 
and B«bar Govemtncot. No inqtitry w%s 
made.

I can go on (tving cxampka. What I say 
is (his. Mr. Honw M inister, wc want to thts 
country a Home Mmtstcr’s rule iK>t a Dttnffu 
Rai, Uofortunaicly il you do not Imv* ilte 
traiotng system for the Pohcc. the potittcal 
ai>a)ysis say that afier sofDc time, (be Police 
will be the oKMt iM>toriou« uoifortned gang la 
thia country. Mr. Hcipc
Mroister, we arprectatc and welcoQic the 
id e^  recently thrown outside (be House en d  
in the H” Uie, by ibe Pnme M inister, and by 
you also.

^^c would like ID kr<>w V hai tratn«f:g 
course >ou propose or, w tat sysicm you 
piopc%e, so that Police, cspeciatly the D«r

— 1 am not talking of IPS or the
like--can  think that they ate itir sft«enu. 
not our 'masters If )ou do not do 1% then 
y«MJ mu^t have raaJ tod«) thai peopk wiil be 
forced to u k c  the law into then own hands 
like what hjpprrved in fjarjw ar >etterd«y, 
fheetkj Ibe Tbaca What do you propose 
to do to stop this future tpcomiog vDslaughis 
on the democracy aiid Itbeiiy ol ib« pccpk 
fio m lh e  Polke ?

S. BUTA SINGH : I am graiefirl lo Ibe 
Hon. Member for raismg such ao important 
issue. But. as I, said, Ibe very ftrn word of 
my sentence — I would like all tbe seciioo« of 
the House lo realise it •  was that tbe police 
aod rublw order is a Stale sub;ec4. 1 rcfcat 
it. Would lha Hon. Membrts lugicst t ^ t  in 

. ail sucb ca trs , tbe Govercumnt of India 
should directly intervene ?

SHill BHAOWa T JHA A M D : No. 
(Intrrniflloii)),

*

SOME HON. MEMBERS : No.
i|

S. BUTA SINGH t The other aaptct with 
which the Hon Member Anished h it supple > 
fnentary Is that fSe only antwei H to
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the training of ibe Police scrvfoe to such «o 
extrnt th tt such thing« do not occlir ii> the 
cbuauy whicb dcpki tHe Police «i » b ru u l 
force. T h tt u  (he only insnrtf tod . for ihet, 
I have aireidy jpformed the august Hoo&e 
that we have no* before u t a weM-planncd 
fCeotHk ichedufe for urgrsding techaical 
ikiM of the trstftlng It is not th il  rude 

^iradttk iiu t training of Danda and cafctilng 
peopleai will ami then puittag (hem throt/gh 
the mhl an j  ihrn dtKharglng them after to  
m^ny things which, coffne In the picw ^ e  
hive really taken note of th« better ser^ke 
for mobility of the forces ha\ing belief 
v rbklei with greater speed, bfiier and effi- 
cieni wife fQHipmcnl, icl^ tiA c aid for 
lnvetu^a>lcft . .

SMRI S\IFU O f>ls^ CHOWDHARV : It 
1̂  nut c 'ec^^lcal oM tirrthai we are aA m g...

S. RUTa S IS O H : ...»nd framing equip- 
mepf, ct^rnputertiaiuin cl ci-me ttcot^x  
pro^idiiw rfTkient and modern traicurg to 
ih« p«'ic» pcffcoonel « itb  a to h*\intt 
hrltrr QualH> and lfa>r>Ctl pi<t ce foice, i«l»mg 
l^e mc»rale a rd  tn tmpifniv* ihe »xlf«re of ibe 
police *penootifl by prmidiAg them better 
hausjfig facrt tiev mitckductng n*or« wrllare 
m ^i*u rn  Umt)

Oa the oaU(^^al scale, thcfe are w>me of the 
pfioihies ifcut v̂ e have g>ven to the irtlning 
of ihe pi^lict in ihe Stale* {httrriiptiansi, 
Su.h ta s n  are happentrtg We* are g^ttiofi 
r«poft« through the Prc%<. through the Hoo. 
M rm bcn, >\here%e/«(lca«t I $tt ■ repie«o» 
taNon ffom the ll*»o Member. I ifrmedia- 
lely lake li up » tth  the Hon. Chief Mcnuter 
of the rnpective State. Mo\l ul (tie cates are 
tnkesi»galrd. In ta»e whe»e itwy are not 
tnve«t*|t«irJ, wr f«*llo« lliem up Ihe only 
rtKihoJ with u« in all m ch c ise i. »« th»t we 
can uw s<wr Central Agf*cy but tlMt cannr^t 
be done w U h ^  itK consent ol the 6tote«, 
T re ieforr, 1 wouM not fr»'ly like tt« t In 
every cjsc we should intefv«ite and tty to sec 
that ihh  kind of t^tng< do rvor hopren, liar* 
Her i l tn  mv cttlkague had addtetsnl a letter 
to all the Ch*ef MinlMers on this kind of 
reput»n(>n being earned by the Pol c t I »^ll 
ag^in take up with all the Chief MinUleri, 
on rhe ftffi opportunity, lo we ihai auih 
things do not occur tn the States which giwe^
• hsd na’TW to  the Polke force. If ihe Police 
Is dwct«dlted. let me tell you (har law and 
order will be the first casualty io the country.

of )«<« products

•4 3 3 . SHRI AMAL DATTA : Will 
the M iouier of TEXTILES be pleased to 
s u t e :

t
(a>' the details of potslble product 

diversi&:atioa lo jute todu^iry;

(b) the reasoos for ibc indtutry not 
having gone for such di^erstlication so far;

w

(c) wheiber Governmii.t arc awsre that 
ti^afUdesh and ThsilanO »ie makiog very 
good jute ca ipeu  and it iO, the efforU 
t>eiug made to acQwire «nd apply that 
techoology m India:

(d) wheiher juie blankets hsvc «Ho 
proved successful; arvd

ie> ^ c ih e r  any tnoenttves is ^ te m p la i -  
ed for non-uadiiioruil jute items ?

IH E  MINISTER o r  STATE OF THE 
M IN iS IK V O F  T t X l l t t S  (SHRJ RAM 
M W AS M tRDHA) : Ib e  pos^tbJe
pcuduci diversjtscaticn lO jute industry 
lociudr manufacture^ of jute carpets, dcco- 
ntuvc fabrics. t>tcaded fjibrics. iute rcinforc* 

^ed rt^tO packxftng for tea and apple packing 
elc.

(b) The main reitm^ for The jute industry 
not going HI for dlventfication in a hig way 
it the inadequjicy of funds v^iih the industry

‘for purchase of new machinery required for 
the purpoM.

(c) Ooveinment is a»are that jute
carpets are being made in Bangladesh. One 

*cr two jute mills in India are also making 
jute Ciirpeit It ii hcped that the recently 
announced Jute Mi.«deinivation Fund and 
also the Custona dui> exctnpiion for irrport 
of modern carpet p k  ts n»ay induce more 
>u(e mills to go la for manufacture of jute 
carpets.'  t

(d) Trial priHtttcrion of jute blended 
blaokets has been taken up recently and 
appears lo be promtsing

(e) Incentive for export of identified 
aoQ-traditiooal jute products have already
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been anoouDced. Moreover, a provtsioo of 
Rs. 10 crore his been made under Ifw 
Special Development Fund of R« tOO 
crores rnaioiy for prooioi Dg efforts
and product diverti6aiuoo Specul au rkci- 
ing programine have been launched by the 
Jule Manufacture* Develjprnent Council 
(JMDCi to fatn'Iiirieu Indwn cotuurnert 
with oew jute products.

&

SHRI A M A f D A T T A :  It ts a very 
easy way out to lay a Statement o<i the 
Table of tbc House.

{ifiterrupti-'m)

I bad a^ked in p jfi (c’ whether the Govern­
ment are aware thai Bjngladesh and 
Thatlaod are m jL m | very go<^ ju^e carpets 
and if so, the ctToru being made fo acquire 
th«t technology in J >dia In ihc answer he 
says that the Government »  awjrc that jute 
carpets are K;iog made in BjngUsleth. Bo! 
nothing H rocDttoncd abrut v!«y
/ start from there by tnforming the Hon. 
Minister tbat out of only the two jute 
materiah m Thailand, on- w exc^u'tivcly for 
»be purpose of making jute carpets, jute 
carpets are also—after giving ibu  question,
I found ou t— being made m (ndone>ia and 
in China. The answer lays tha» so far as 
jute carpeu a 'e  concerned, the Gov«mrnent 
hopes tfiat through the Ju»e Dcvclopmenj 
Modernisation Fund which rs being n ade 
available and sonne eAemp’ion is being given, 
*he ir>dustry •rlll uke  to m ike jut« carpets. 
Nothing IS being made today. So, msy I 
•»k the Hon. Mmiiter refir<?mg mte carpeti 
■nd other items wh»ch are meot»or>ed in 

.answer to question (a) vz. decorative fabrici. 
blended fabrics and blankets etc , now 
what public and m.irketing efforts are being 
made

MR. SPEAKLR ; Jute bU nlets also ?

SHRI AMAL DA fTA : ,,o r C'»ntemp* 
lating to be m^dc by ttw Governntent and 
by whi^h institution of the Govcrrmeot f j r  
the^e non-traditiorwl products rradr of jute 
and (b) what is there in the contcmpUtioo 
of the Government regirdmg utiliu iion  of 
its own undertaking viz. the National Jule 

'  Manufacturing Corporation which is iht 
largest Corporation. largest Comrwiny, 
in the jute iccior for these purposes and 
what has been done to  far ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS M IR D H A ): lo my answer I have 
mentioned about B.^nglade*h only becaus* 
apart from other countries producing jute 
carpets. Bingladcsh has produced a lot of 
jute carpets, tnajhitie*made jute carpets I.e. 

, on the machinc. In our own country, we 
are having two mills ̂ companies doing it. 
The production as in the last three yean 
is as follows : In 198 3-84* it 940 MF; 
in 1984-S5 2 ,065 metric toroe^: in |9 « 5 -  
#6 2^M 0 metric tonnes. So. production of 
jute carpeli is in;reasint and among some 
of the cor\ce«siocu that have been given to 
the jute industry, a imporfani one »s 
import of rrukkm machines without duty. 
I* ts a virry b^g concession a rd  that, tofether 
with the juie modernitation fund, we believe, 
would enab'e the industry and the jute mUU 
to imtK>rt machinery for producing non- 
tradittanal items Apirt from this, the iute 
I'ldustty R exarch  A%^ociatiofi has been 
devel«*p'ng o^er the years a number of 
nan-trad iional items. Ju^» lo g ve one 
esample of thr *atc%t cffon they have made, 
thfy treat jute fabric so that it cao * be 
ii»ed for lea chests which consume a lot of 
plywool as well a« small crates for apples 
TVy hav: been successful in this. They 
had a diK uittoo wijh the Central le a  
Board and efforts are being made, so that 
graJuaHy te i chests wh»ch arc n«d€ of 
plywood arc replaced by remfofced jute 
packing material These t^ o  eiam plei shew 
that a lot of thiofs are being dor»e tn this 
reipeit.

As rega>'d« other iiem», as the House 
IS aware and as parttcularly trw Hon. 
Member very well knows, there is the i j tc  
O nelopm em  Fund of Rs. lOO crores which 
the Prime Minister announced recently and 
we ha>« set apart R v 10 crores for research 
m diver»ificaoon are»» It is very impoftant 
We kno« that th e jrad itio n a r users of ju if 
have llm iuttons, and - nkss we branch out 
i i to  new areas, we Cannot do miKh to 
promole this industry. Noo-tradtiiooal j« u  
Items have got the coocessional rate of CCS. 
That ts aooiher *tep w* have taken to 
improve export of noo* trad it tonal items,

 ̂and I hope that with the new r«s«arch input 
* that we have put and the e»«i*n« ones 

which have been developed by our Research 
Aasociation. we would be able to t»ake some 
dent io thta respect.



17 CHAITRA 6. 1909 (SAKA) Oral Answtri t8
A

SHRI AMAL DATTA ! 1 t n  not 
Mtitfled with the reply to the fint. Let me 
iDove oo CO the lecond..*

SHRI BW G W AT JHA AZAD : It wt»
•  very good antwcr.

MR. SPEAKER : Still he h  not 
Mtitfled.

SHRI AMAL DATTA ; Another item
•

of divertiflcatioo, to d  which can be produc­
ed in m%u qu«oiiue«. m juie bUnket. jute 
bicoded with acrylic fibre It li ttated here 
that it ts uoder trtaJ prc^uction I would 
like to know wKat hat bee« ihe role of the 
OowTwncni of India to ioiiiaiint *hit Irml 
production, in teeinf that it it tucceitful 
and in fening further ordert for the trial 
prodoction by the cocrppny mhich it doing 
it I wonder whether the Minister kix>w% 
what that company it 1 would Uke the 
Miottter JO deal in detail ‘ rcftrding the 
enofti be«Rf made to populartte a ik l i t t  
)ute«crylic h ltnkett Rtanufactured.

SHRI AMAL DATTA : We ourselves 
do IMM know. Then how will the other 
people know ?

SHRI RAM NIWAS MIRDHA : In 
the Ust few months there have beeo a teriet 
o f eth ib ition t all over the country.

SHRI AMAL - DATTA : What arc you 
faying 7 Latt few monihs ! What about the 
U it ten year* ?

*
SHRI RAM NIWAS M IR D H A ; 1 am 

not taying about the last ten >eart. In the 
last few. nK>nthf what wc have done it, we 
have had a teriet of exhibitiont.

•

SHRI BASUDEB ACHARIA ; You 
arr«nge an exhibition in Pailian^ent Houte 
alto.

{tmtitfupfijat)

MR SPEAKER : Provide Mr. Acharia 
the firtt bU niet.

SHRI RAM NIWAS MIRDHA : Jute 
bUnket b  a new item which hat been 
developed. Hifh qualify tule, after being 
cbetnually treated and made toft it to be 
Waoded with variuuf oiher typet of flbret 
to  that the blanket could be made It it a 
very diflkult propotitico. Still even if w« 
could technolofkmlly prt>duc« a tatttfactor> 
jote blanket, iu  acceptability by the consu­
mer it a vary important thing Not only for 
this Nanket but for all these non traditional 
iiarnt. we are ha>iog a »<nea of cihihitioni 
all over the country, in Madrai^, in the 
touih. north and e««t. and 1 am happ> to 
•ay that m has bad a very good rnponse 
For the 6rtt time, these new non •traditional 
productt ware thown to the peop'e. They 
were turprited that these could be done. 
We ire  having a dialogue with. Ihe local 
nxanufacturtrt, ' for example, the luggai^ 
m aoufactjre; there it a dialogue with them 
at to why they thould not use tuperior 
quality jaic which hai beeo deve lops for 
nuking soft luggige. for example. So, one 
tmporiaot step we are taking it to popularise 
r>oo-traditkMal iicmt. People ju tt d<v not 
know about it. I do not think the Hon. 
M embfft know; there wat an exhibition in 
Delhi Maelf

SHRI BANWARI LAI PUROHIT : 
Hon. Speaker. Sir, there is no doubt that 
they want to give protection to the jute 
^ndustr%. but is the Hon. Minister aware of 
the rrpercustions it has on >kQ(iers engaged 
in other industries ? Wc wm t to take ihit 
country into the U s t centur> and plastic 
industry it rapidly developing in the^country. 
With a view to rcpUcing jute, hundreds of 
nev» plastic industries have come op which 
manufacture plastic bags and the lining,* 
etc. uted in irrigation, Hut in order to 
provide protection to the jute industry, the 
exciK duty on these products has been 
raised. It is all right If you give protfction 
to the hite industry for carrying out research 
and development, but now far is it jpstified 
if Ihousandi of workers in other industries 
are thrown out o f employment in the 
proceM T Hundreds of plastic industries in 
Mahar.sshtra are closed following Govern­
ment's decision to provide protection to the 
jute induttry and enhancement of excise 
duty on plastic products which resulted in 
thousands of workers losing their jobs. You 
carry out rencarch in jute industry and 
increase itt production, that will be a new 
thif«. But the Hon. Minister must give' it
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a thought a t to how' f ir  *ii it justified to 
ruio the pitstic industry, which ii bclping 
the country march forward, by giving 
protection to the jute industry ? After all. 
those engaged io plastic industry are also 
workers. It should not happen that at one 
place jobs are given to 2000 workers while 
at other place, 2000 workers are rendered 
unemployed.

[EngUsh)

SHRI RAM NIWAS MIRDHA : The 
jute industry is a very old and traditional 
induftry. It occupies a %«r> jmportant ro«i' 
tion in our national cconom>. It itupporu 
as many ai four million agriculturm) workers 
and the industrial wctkers' nbmbcr ' may be 
anything upto 2 5 lakhs. So we want that 
this industry should not be put at a disad* 
vantjge when compared »iih  the packa^tng 
maiertals from ihe syntbcttc KCtor.

Of late, a large number of tyothetic 
substitutes have appeared for pax.kaging and 
the Government’s view point is th^t a proper 
adjuitment t>etween tbe rci|uirenrwnts of the 
jute packaging a) well a« synfhcik: packaging
ii absolutely necessary and it ihould he 
undertaken. We are proposing a legislation. 
We have introduced if, ihe Rajya S«^ha has 
passed it to make jute pjckagc^ compulsory 
in certain industries.

canal lining Impregnating jute fabric with 
synthetics. I would like lo koow about the 
possibility of manufacture of jute paper and 
canal lining from jute.

SHRI RAM NIWAS NfYkoHA : I am 
not sure as to how much of the jute st«x;ks 
which are thrown away any way or even the 
rough type of jute is used in the paper 
industry. . I have do idea at to whai ti hap­
pening on that from.

SHRI SYED SHAHABUDDIN : I would 
like to know whether the int>ef damthal which 
ts bomt today can be used for paper.

SHRI RAM NtWAS MIRDHA : I don’t 
think we have come to that stage where it ts 
protitabla. In any c«w. our rcscarch orga> 
nisation ha« not gor>c in a b»g way in thtt 
respect. If the paper research insiituie goea 
into this, we would be vtfy happy lo help 
them.

• ft
A» regards liB»r>f. even now we hsvr

deveK>ped x r y  ihkk  mash lining for «and 
stabilnation, itabJisaiioo of canal banks, 
railway b«nki arM̂  we haire drawn «r^tlWa> 
tioai and we are trying to promote it in the 
variout authorrt>c« This atpect is vtry well 
before u« arul we have gone pretty far io 
that.

1 will go ^ r th e r  than what the Member 
wants. It IS not a question of protectinf 
them* We want a very inteitrale*) development 
of synthetic tMckagin« secmr a« s^tll •» (be 
jute sector. We have brought a lcfi\Ution. 
It will conrK before ihis Home very s jo «  in 
which we will try to %ce what perten^aite of 
packaging lo a particular indavtry should go 
to jute anJ other thingi, We.are cumcioui 
of the sUuatton and we wilt «ee th.̂ vt the 
interests of t^ ih  the scc’c n  are properly 
protected and coordinated

SHRt SYED SHAHABUDDIN : I 
appreciate that the Oovrrnm-m committed 
lo diVinification of juie manufa^inTe ard  
thus to increase the proporil. n of non tradi­
tional manufav'tures. I wouM like to atk 
about two particular items; firstly abcut »he 
possibility of production of rough paper from* 
jut® stock and secondly abou< ihe rrv a rch  
io USA about the possibility of developing i

Prokeflao of M ia  is  aa all w«atlMf 
destinafliM for fortiga i w l s t t

+
434. S H R IG  M BANa T W A U A : 

SHRtM ATl JAYAN'TI
PATNAfK :

w m  the Mmistcr of TOURISM b« 
pleaded to state ;

a

(a^ whether dtfTcreot parts of India hav- 
ir^ a varied climste throughout the year offer 
ideal opportunities for development of all 
w i th e r  tourism;

fb) if so, t*ow this tourtat attraction U 
projected abroad to draw foreigti to«ri't*i 
and

t

(c> if ihe inaasures followed so far have 
not yielded results, •he tber any t'ew ap- 
prt»ach is Heiint contemplated ?



u OrmI Atttwer$ CHAITRA 6; 1909 (SAKA) Oral Aniwert
t .

THE MINISTER OF TOURISM 
(M UFTI MOHD. SYED) : ( t)  Yei. Sir. 
With tbe divertily of varied «c«iber coodi- 
liont in differeot parts of India, tbc country 
offers ideki opportuniikt u  an all i^eatber 
dettinatim . Aooordtogiy/ India if beint 
piomotcd abroad as 'A  land for alt i«aK>nf\

(b) Stept are beinf taken to promote 
lodia a i 'a n  all w«atbcr destination by offer* 
in t special packages. EfToru aie also being 
made to promote various types of special 
intercti tourism like wioier sports, bcach 
imirism, adteniure touiism, confcreoce and 

» coflveniiom etc. The contircotal dimension 
and tbe virioitt attractions in different parts 
of the country are also being emphasiied in 
(be overseas publicity profimmmc to project 
India as an mil trcatber destination-

(c> Thcjc tpecial (At going ptofrtm m es 
to pfoototc India at a year round desijoation 
witb diversity of iseatber aod climate eaten  
to the tasu  of individiul mteinational 
louftMt. I be iocieaftc in tbe iui*nst atrival 
hguies ftocn t3 « , 90S m m M o  I0«0 . 050 
in 19X6 rccoffUing an increase of 29.1 per 
^eot Itself u  ir.d»canve of ibe lavourabie 
^.hmate crc«i«0 ibruugh tbe prOmolsonal 
cdons made bji ttws Ministry m ibe overseas 
maxkett

^ SHRl G. M. BANATWALLA : Mr 
Speaker. S*f, we koo« the nr» thrust that is 
beiiig gj^en to toum m . vli,* the promiXiofut 
clToris aic com m eoJabk. Tbc reply HKaks 
of special packaft% to project India at an all 
«ca(hef destination. 1 would Itkc to know 

'  »hetbcr these specai packages also mean 
special loccntivcs fo r , tbc puipoae and will 
tbc Hoo. Mmisier givt us some idea of tbe«  
special packatea arul special trwxntives ?

MUFTI MOHD. SYfcU : There are 
sofna packafcs like cfty approacbabk* India 
Where Ajr India aod other Airline* give 20 , 

^ p a  cent coo.'etiton on totirisis coming to 
India. At the same time tbe hotels in our 
country also offar 20 per cant redtiction in

* tariff. There H another *ciiy in India on 
houia'. Aiiy tourist who«e deatinatioE* any 
<>̂ ber country cocnas to Delhi, hf is giv«n one 
day’»‘ho*pii*luy, frea *ccoo«nodation and 
frc€ tram potf facUiiwa/ There is manifuld 
increase in the allocation for tnarketing in 
overseas aod other foreign couotries.

SHRl G. M. BANATWALLA : Sir, it 
would be rather nai\e to suggest tbat the 
general increase in tourist arrival is indicative 
of the success of this very concept. This 
general increaK in the tourist arrival may be 
because of various other efforts tbat are being 
made. Therefore, has the Government 
thought of having proper statistics and collec- 
tiog proper data in order to assess tbe sue* 
cess of this particular project tbat we have 
of.pieseoiirg India as an all whether destina* 
tion and. if so, what steps are being made 
in that directioo ?

MUFTI MOHD, SYED ; No. 1 say io 
oversaas and in USA effective iparketing is 
being done through print media. We have 
gone for the fir>i time into elecironic media 
and the itKrca&e in allocation is manifold. 
Duricg 1986 wc speni Rs. 10 crores as far 
as marketing is concerr>ed. Due to festival 
of India *h»vb held m USA and other 
Furopean countricii we have J w n  successful 
to anract lou rn ti from all over Furopc, viz., 
England, USA, jspan and other countries It 
»s because of ihtse cfTorts.

SHRIMATI JAVANTI PATNAIK : With 
!hc%e «p«cial on gLxog programmes to p ro ­
mote varioui t>pe« of special interest of 
tourism and also spcciai packages what will 
be tbe increase in the touriit traffic over the 
c^istuig tourist tralBc and how does it keep 
pace with the growth of the infrastructure 7 
1 would like to know whether any special 
steps are being taken by tbe Government to 
bring about »ucb a level of infrastructute.

M U F II MOHD. SYED : Sir, due to 
increase in the tourist traflk, our target by 
1990 is 2 5 million. As per our experience 
during tbe curient year, wrc have no accoro- 
n ^ ja tio n  available for tourists in major 
dextinaiions Kke Delhi, Bombay, Goa and 
other places. So, we have to give special 
iocrntives for buildirg additional infrastruc* . 
ture for tourists. We are Uking concrete 
mca«urcs for that.

[Tran$ioti0n\

SHRl SAOTOSH KUMAR SINGH : 
Mr, Speaker, * Sir, through you, I want to 
have some tnfommtiOD from the Hoo. 
Minister. A Tourist Information Centre was 
set up io Lucknow io Uttar Pradesh with a
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 ̂view to providing facililics to the people 
thfougb the I>partinent of Tourhm aod to 
make avaiUblc the infoniuitioo relating to 
the aocknt pliccs as aUo to preserve our 
culture and civ ilia tioo . The said Infonna- 
tioD Centre was removed from there last year. 
So far as my infomiafioo goe», ho oflker was 
prepared to be posted there aod as tuch the 
lofonnation Centre wat removed from there 
in connivance with the officials. L'nder the 
circuiDStaoce^, I would like lo know the 
^cMOo why the Centre was removed aqd 
whether there is any potiibiPiy of ihe Infor­
mation Centre being re-opened m  the near 
future and if *o, by when 7

{EngU$h\

M U m  MOHD. SVED : I ihJrk ii wai 
a measure of econom> ttu i ihts wai done.

[TronslAtion]
*

SHRl SANTC^SH KCM AR SINGH 
Mr. Speaker, Sir, I am nof sii»^ftcd with hit 
reply. U*i«t P radnh  is a btg itaie and i  
number of tourist spots arc chere. To say 
that the centre was cli*sed as a measure of 
economy is not a proper rcpl>. Therefore. 1 
would Itke to know (be time by which the 
Centre would be re opeoeU ?

[Emtisk]
#

SHUl KAMAL NATH ; Sir. t don't 
think it it merely dajvc a» my hooourabk 
colleague just said but rt is also complacent 
to belKve that the various profDoiional pro­
grammes of the Government have led to 
increase tourism I su p p e r  the same ana- 
logy will apply. If these programmes were 
oot there, tlu i tourism would have d-viiKl eJ. 
1 don 't think that it the case. It it .o' 01*17 
naive but coaiplacenct bccause the >n'r -.k«c 
io tourism io the country is hccause of other 
international factors prevai ing in the^ tradi­
tional tiitm ationa l tourist spo*«. There 
was a problem in Europe last year* There 
was that oucleju cloud bustoess So. that is 
why there was a major thrust of tourists 
coming to India. There was a problem in 
Sri Lanka. So for us It Is diflkuh to  believe 
that it Is succcssfut tourism protDOtloo. 
Sotnethtng, of course, would be becattse of 
that. S k . that is one of the points.

The other thing* is, the concept of only 
. promoting our traditional tourial areas. 1 am 

sure the" Hoo’ble Minister would obviously 
like to promote Kashmir. This, question ts < 
aimed at tourist spou throughout the yeaf, 
like in the hills of Madhya Pradesh a i 
Pachmarhi. Usually— k  is stereotyped ^
pr6fDOtion»you go to Kashmir. Then you 
go to the beach io Goa. AM that. I think, is 
over-killed aod over sold. But we mitft. at 
the same ttn^e. promote the ooo'traditlonal * 
tourist spots in the couatry in all our States 
and ttdi only in Madhya Pradesh. For 
eaam pk. I quotad.Pachmarhi All the States 
io the country have become beautiful areas.

So, will the Government have a special 
thrust for tviNiHXmg oon*tradilKwal areas io 
the country mtcrnatiooaUy and oaiiooatty 7

SHRI BHACT>  ̂a t  JHA AZAD ; Like 
Cliitwara aod Bhagalpu^.

SHRI BHADRhSWAR TANTl ; W U i 
about the preservatioo of K.«/iranga tourial 
centre in Af»arw ? ^^Wbether the O o ^ e rn a ^ t  
hai ukeo  any stcp% 7

M L fT I M OHl). SYfcD : S*r, I agrv* 
there are many areas whe/t there is gtcai 
interest of tounsti like Detb». Bofob*>. Oou 
•nd Kashmir, ^ e  ha«e to divtm fy. We hava 
to eiplore new arcAs.

Maa^ower tsp o rt trsJe

• 4 33 . SHRI KAMAL NATH : '
SHRI SHANTARAM NAIK :

Will the Minister of HOME AFFAIRS 
be pleased to state ;

fa) wtKther Delhi police have arrcstad 
some persons io Delhi recently for ruooiog a 
manpower rsport trade; and

*

.(b) if 10 , the details ibertof aod action 
takes In th«  regard 7

»
t h e  m i n i s t e r  o f  h o m e  a f f a i r s

<S. BUTA S tN O H ) ; (■! itMl (b ) : R iem U y 
(be Dclbl faft:*  batted ■ fU t$  of maapowcr 
eiport rickeiacn  opefdkif frtnn • 
ufxlcr the Dcfcoc* ODlooy F ly -o »«» . *  *••• '
und«t tectloo 4 : 0 / ) 4  i r C  M t  n f iU c R d  oo
3 J . } . I » |7  ■! tb t  Po iio t SM iieo H a x a n i
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N ittv u d d in  346 fakt in d  blank
tickets of Air lodia. ttc . W re »eixed 4 per-
•ooi have been arrc<ttd.

i
»
Apart from the abovc« 8 cate* ^ v e  been 

rciiiiefrd  ibii year for cheaitng pcr»om by 
taking 9>ooey and making fraudu^eoi pro* 
mifet fpr job t abroa<S. Eight pcrtonk have 
been arrested in these cates.

SHRI KAMAL NATH : Sir, when 1 was 
framing tbit qiicattofi, I did hoi know
•  beiber 1 ibould frame this to the Cotnintrce 
M iniitcf, Labour M iottter of the Home* *
Mici$ter. The earber quetticn 432 «bich 
alto  talkt of irregular c&port it addressed to 
the Cocnn ef(« Minitter. Our manpower going 
abroad n  leally not ciport. becauie c ipcrt 
m«ao» tomething which it going away and it 
being told. We are not telling our labour. 
Tbe> are only going there for tome time. 
The underlying idea behind th it quettioa tt 
not whether thit or that caK wa« rrgttiefcd. 
Of It tt in ftuch and t « ^  court, that it urele* 
%nnt. The queitioo Why doet th tt hapren? 
TtiH it happeoiiig thiooghout the year and 
we read aNnit it to the newtpapcn quite 
f«equceily. There t% KMnethlng wroog and ibe 
qtm iton tt why ibould tbete irrcguUniieft 
take place W hy do«e it become inductve to 
do • wrong thing ? Are ouf rrgulatiocki worng 
or are they not ttraigjht enough ?

S. B L 't \  SINGH : Thtt n  being regulated 
by the Mintttry of Labour. There t ta  fcgular 
liccfKc being ttuied to ihote people who 
carry on thtt kind of trade of teoding the ' 
manpower. I cannot help it. it tt expretted 
ai a trade, and you have framed the quettion 
alto taking it a t a trade At I tald, it it being 
re«6Uied by the M intttry of Labour. We 
^ tn e  in the picture only «heo tuch 
thingi are brought to our notice that to  and 
^  U rtot complying with the provitkiM  of the 
liceooi under which he it carrying on hit 
itade. In m ch catct the policy definitely 
come iQio operatkm and I have given the 
litt of tuch catea where the police h a t been 
able to get at thete people- Nine catei id all 
have beto rogiffered.

The intlaot cgte hat alto been replied 
^  me. I agr«e with the Hoo. Metnbcr that 
there are lacunae aiKl thia mutt be reviewed.
J win carry H to the Mioiatry of Labour. We

will have it re\iewed to see that the man­
power it n6t exploited to tbe extent of being 
cheated. The manpower b  being tent abroad^ 
without joba, and k i t i td  back. Tbey suffer 
Diiteriet, humiliation and iosult and it , it 
tocneihing « bich could not be tolerated and 
we m utt do tomeibing.

SHRI SHANTARAM NAJK : When we 
import or export illegally even commoditiea 
like chappalt or ikin of a serpent or a 
cobra, we call it imugglirg and we arrest such 
people under COS'EPQSA. In tbit case all 
the p e r to u  are chargc vbeeted under simple 
tecttcn of IPC. that it 420. May I ask 
whether m oidcr to pievcnt this >um ||ltng of 
hun^ar todies, you aie going to invoke
National Security Act for (he purpose of 
booking these people and preventing thit 
illetal trade. I disagree with my joint ques- 
tioner who has said that it is noi an export. 
1 say, it it an espofi of human beiogt to 
other countries.

S. BUT A SINGH : When the cate comet 
to the police, the report is lodged that so 
and K> lu s cheated tbe complainant of so 
n>uch money with a piomise that he will be 
taken abroad. Unfortunately, the Indian 
Pentl Code and the Criminal Penal Code
say that that is covered by Section 420 of 
the IK ‘. All these cases are booked under 
Section 420 of the IPC. In case we are able 
to do, at suggested by the Hon. Member, 
we will be able to find some better method 
to curtail soch kind of practice by these
anti social elements

SHRI SOMNATH RATH : Sir. They 
have committed offences not only under 
Section 420 of the IPC, but also under the 
Immigration Act. So, 1 would like to know 
from the Hon. Minister whether tbey will 
be charged under the Immigration Act too. 
Who are Ibe persons arrested and io how 
many cates has the charge-sheet been submit* 
ted after the FIR hat been launched 7

S. BUT A SINGH : As I mentioned in 
tbe Instant cate which has been reported by 
Shri Kamalnathii, there are five culprits, of 
whom four have been arrested and t ^  
fifth OIK, It absconding. W e .a re  doing all 
out efforts lo tee that he is alto arrested. 
The caaa ia being, inveatigaied. In all tbe
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other eight casts, which I have just now 
mentiooed. eight persooi are arrested Do 
you want me to read out the names ?

MR. SPEAKER : No. It is not tvcces-
sary.

(/mterrmptioHs)

S. BUTA SINGH : It wa^ the wtfe of 
Devraj who was ruooiog this racket.

Exports frow Cochia Port 

•436 . SHRl THAMPAN THcJm a S ;

(a) the quantity o r  f/og legs, prawiu^ 
cashew, cotr, tea and spices expurted from 
Cochm Port duriog 1984. 1985 aod 1986;

(b) whether there has been a declioe in 
exports from Cochio; aod

a

(c) if so. thlflbasoos tbeiefor ?

THE MINISTER OF STATE IN THE 
MINISTRY Oh COMMERCE (SHRl P. R. 
OAS MUNSl) : (a) The exports to respect 
of speufied iicmi from Cochio Port during

Will the I^iotster of COMMERCE be pleased 
to state :

1983.84. 1984-85 
under :

at)d 1985 ■86 arc as

SI.
No.

Item Uoit of 
Quaoiity

1983-84 1984-85 1985-86

1. Frog legs Tonnes 145 1 i : 7 0 1099

2. Prawos Too DCS 274V* 2608) 2 :7 0 6

3.tt Coj/i^w

(a) Kernals Mt Tonrtes 35245 31409 31904

(b) Cashew cutshell. Mt. Tooi>c« 1445 2b62 1574

Ikjutd

4. Coir & Coir 

Products 
•

Toooes 27476 25565 24672

3 Tea 000* Toon«t 35.74 51.42 N. A.

6. Spkct 
of which

Toooes JOSSt S:62S ,N. A-

(a> Pepper Tonnes 25389 25023 N. A.

(b) Ginger Tonnes 3463 474! N. A.

(c) Cardamom Toones 198 710 N. A.

(d) Turmeric Tonnes 1301 2151 N. A.
— .— —  —

Note : All 6gurei are provisiooai aod sub)ccl to revisioo.

Source (1) Rt<ps:iiva C o n n ^ n ty  B ^ ird /B ip o ri Promoiiofl Council.
*

(2) Administrative Report, Cochio Port Trosi (For »pJc«*).
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(b) No« Sir. Even thoiifh export of tome 
itemt bad gore down in termt of quantity, 
(he overall ex p o m  from Cochin Sea Port in 
value termt had increased from Rt 671.27 
croresin 19S3-84 to Rj. «55 8 crores tn 
19S4-S5 and to R*. 913 36 crores m
1985-86.

4

(c) l)oe» not arise.

SHRI THAMPAN THOMAS : S»r, in ' 
tb t »utcatcni» It It tho»n  that the capoti 
from Cochin ha* d<cre*4ed conndcrably. but 
th« afii«^er lo part (b^ of my qucniion tay» 
*no*. It layt that the exports ha>e increased 
value-fibe, in tern's of amocnt. 1 am not 

. going into the details M> specific qurition tt 
about the auanttty I » ru ld  Itke to itio*  coe 
Ihir^ Rcvenliy al%o, I hud atkcd a quesiion
• bt»ai ihe e»pon t f  frog legs Ftog kgs were 
used to be exrot**d ficm Cochin Poit lo 
t'SA and other counfitcf. But rc^A frogs t ie  
irKluded under ‘wild animats' and caichirg of 
frcgs ts pfohibiied. Thefef >re. frog legs are 
not being rxpcrtrd from K erali ar^d {thou* 
Mnds of people * e r t  irm^eied uoemr^t^yed rn  
thtt cr^unt bevame catch rg frcgt ^a« been 
pfohlNied. 1 «<»vld Itke to krvo« tlx  •ititude 
of ihr Govefnrrtent of India tn thl\ matter

SHKI p . K, d a s  MUNSI : A« regards 
part (b). as the Hon Member has slated, it 
is not a fftct that ihe export pefformatHe in 
C othio IS cu>l satHfacloo- I* *• salKfaclcr>.
I can gtve >ou ttc  fwur«% In spicci, in 198 4 
14 ,820  metric icn re t a rrru r.n rg  to 
Ks ^6 37 c rc ift »err rxpofied Ir 19>5 the 
ouanity *»« 2 ^ .5 8 6  rr^etric tonne* There 
¥a% a de\lir^ b>t <he unit %atue realctation 
«»at hifher. «kb<h sitod  at Rs 111.20 
croie* lo 1V86, the quantujf of spkxv 
exported was 5 4.749 maiiic tonne* ard  the 
uqii \a lue was R t. 2 5 8 .a t crotrs Thit is as 
far a« spkcs are c^oKerncd. In reneml also, 
• t  I h»ve Mated carNer in the an»»cl it« lf, 
^  ha%  ̂ increased the ejirort perfoimatKe 
in Cochin Pori from Rs, 855 > I cioret in 
198V 84 to R t. 913 16 croret In 1984-8?. 
tiDto Oecembcr this >ear a lv \  our pet for* 
mance is satisfactory ft Rs. 7(ĵ 0 PC crc're* in 
comparison to Rs. 626 38 crores last year.

A* regvfd\ ibe export i*f frog le^t. it ta s  
just been banned (rcm feb iuary . It wa* a 
ctbinet deciston in order to'm aintain the 
ecological balance. There arc manv other

reason! concerning the envirooment. For 
Ihesh reasons the e ipo rt of frog legs it 
banned.

SHRI THAMPAN THOMAS t In (be 
month of February 1986, there was a case io 
Cochin where about Rs. 1 1 crores worth of 
exports could not be madB by one agency on 
account of tbeir not taking the EGC— Export 
Guarantee Certificate as i  guarantee for 
export. But instead of that, they wanted 
a L C. Therefore, the export could not be 
done It is a serious case th^t in ihe Cochin 
Port such interventions by some agencies are 
ukm g place and the exports are being pro- 
b itiied  and the extent to whkh the expons 
could have been done, ate hot done. 1 «ould 
hke 10 kn<iw a t lo v^by the EG C— Export 
Guarantee Certificate i^hjch could be consi- 
deied is  a doctimcnt fo ' the purpose o f 
exrorl was not contideitd so and why they 
ve:e again insisting on a lettei of credit, i. e. 
L C. |Why is it done 7 I want to knom 
whether this has come in the wa> of export 
pif^mcttf'o in the Cochin Port ? Tbit is a 
spccifx ca^e whi^h ha* come to try  notice 
where in the month of Febnjaiy 1986 R s.l I 
crores i*orih of exporis could not be made. 
U hal ik il»e ptilicy of the Government in tbit 
mailer. When there b  EGC, will you insist 
on a I C. loo 7

*

SHRI P. R. DAS MUNSI : If the H on; 
Members refers the case specifically to us. 1 
shill look into it,

SHRI S. JAJPAL REDDV : I can undcr- 
sttnd ll>e banning of frog Jegu, Sir. But why 
should that be con&tdeted as a »ild animal 7

PROF. MADHU DANDAVATE : It is 
» nr.ild animal I

MR. SPEAKER : Vety mild 1 * ft
«

DR. D. N. RhDOY ; 1 would like to 
know from the Hon. Minister, whether be 
will inform the Hou^e if the Goveromcot 
ha< imposed a ban on ibe export of frog 
legs. It it a great frknd of ihe farmer. May 
I know whether the Government will const- 
der to impi>se a ban on the export of frog 
leg^ 7

♦

THE MINISTER ' OF COMMERCE 
(SHRI P. SHIV SHANKER) : My coUe«»u*
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has already said tbw by virtue of noii- 
6catioo. dated 9 March, 1987. the Depart­
ment of EovtroomeDt h«a banned the caport 
of frots legs. (iHierruptioM) Sir, there ire 
ttports that it 1« being smuggled to Bangla­
desh,

MR. SPEAKER : Next QuMlion. Shri 
Chintamaoi Jena

WRITTFN a n s w e r s  TO QUESTIONS
*

lEmlish]

Ratioullttlloa of camemt tiport
poUc>

•429.SH R IM A TI D. K. BHANDARI: 
Will the Minister of TEXTILES be pleaKd . 
to state :

Export Procrising Zone for 
Ort«««

*43%. SHRt CHINTAMANI JENA : 
W i!f the Minister of COMMERCE be 
pleased to state :

<a) whether O rtua Oowm nKot hait 
rcQiiesti^ Untoo Govemrncnt for cftablishing 
an Export Proces^itni Zooe in Oritsa:

(b) if so, ihe details thereof including 
the date when reqoett wai mide. the site 
•ttgfetted and the coit hivoKed:

(e) whether the request hat been accep­
ted; and

(d) if not, the rratons therefor and 
whether Union Guv^rnment would recon^ 
aider their decttion in vtew of the va*t 
poceatial of the Sute ?

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHa NKER) : fa) Yes. 
Sir. *

(b) The Chief Minister of Orissa hai io 
his letter of 30th Jinuary, 1987 written for 
considering fiyjurabty ihe suggestion for 
eitabltshmeot of an Export Processmg Zone 
at Bhabneshwar. No Jet tiled estimates of 
the project have been msde hut hn a fea«i> 
bility study carried out by the TDA In 1983 
they bad assessed (he cost at Rs, I2 crores.

(c) and (d). The possibitify of establish- 
ifig new export processing zones h  coosi- 
dered oo the basis of potential of an area for 
expOrti« avaitabllity of infrasiruciure support, 
industrial potcDiial of the area, commuetea* 
tioat and rram pon facitttiea etc. and the 
reaources available for the purpose. It has 
not been possible to accept the request so

r* *

(a) whether Government are eo«»id«rtag 
to dispense with the current garment export 
policy;

(b) if so. the reasons for iKe move;

(c) whether G ow ninent are also coo* 
lemplating to ratkmilue the current policy of 
garoMnt export; and

(d) if so. the deuili of such ratiooaltsa- 
tioo ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTltES ^SHRI RAM 
NIWAS MIRDHA) : (a) to tdj. The Eipoft 
Entitlement Disinbulioo Policy for* garments 
is be»n| announced e^cry year. The currect 
policy was tnrwwmfed io October, 1986 and 
is workin* satHfactorily with trcrcated ex­
ports. Further ri(K>oaluaiioo of the poUcy. 
if nece»ary, would be cohskkred at the time 
of formulatiog ibe Policy foe the oe»t year.

[TranJiaihm]

Eiporton of larerior goo4«

4 31. SHRI BALWANT SINGH 
RAMOOWAtiA : Wilt the Minister of 
COMMERCE be pleased to state :

(a) number of pcrsoot/org«niutioos 
puoithed for exporting inferior goods io 
1986 and the nature of puniihnteot gt%eo to 
them; and

(b) Ihe steps being*iaken to enwre 
suvh ca«ri do hot occur In future ?

that

THE MINISTER OP COMMERCE 
(SHRI P. SHIV SHANKER) : (a) Export 
fospecitoo Agency has. filed complaiaU 
agaiost 6ve exporters aod three maoufac-
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tu rm  in the Courti for allcfcd export of 
inferkir goodt io 1986. The CCI A E h*i 
<tob«rred two p«rtict duriof 1986 rrom 
rcccM oi export licence or from exportiDg any 
goodi/ ♦

*

(b) Ap«n from tytiem t impfgveaxot tbr 
■urvcftlaace ovtf cxponert/maQufactaren hat 
t i to  been intensified by Fxport lotpection 
Afcociet.

(b) if to. the details thereof and the 
names of the citiei where thcac hotels will be 
established;

(c) the terms and conditioDt tbereof;
and

(d) whether Government are considering 
to buitd Janata hotels In each nnetrcpolitan 
city for the Government employees abd ciber 
middle class people ?

Exlrsslna of term of Nfanklp«l 
CflTperalftoa of I>«lhl

•« J7 . SHRI BHATTAM SRIRAMA- 
ML'RTY : Will ib< Minifter of HOME 
AFFAIRS be pk«sed to state :h

(a) the reuom  for ettendin^ the term of 
the MtuUcipal C<H^»orattoo of t^elhl by one 
year; and

(b) when the etection to the Municipal 
Corporatkw of Delhi is likely to be held ?

THE M TNlSTni OF HOMF AFFAIRS 
(S BUTA SIMGHI ; fa) and (b). The term 
has been extended as wm\ considered lha( 
the electtoos to the Metropolrtan Council 
Delhi whtch are due fn early February, 1 989. 
and tb t Municipal CorporatkKi of Delhi 
tnt^hi be held simaluoto«t«lr in ihe interest 
of economy, and to a\‘oid, in the present 
context, strsin on the AdmimsiraiioQ.

Molrls Ik Jol»t Hector

•439 . SHRI AMARSINH RATHAWA : 
Will the Minister of TOURISM be pioaaed 
to slate :

fa) whether the ITDC h  considering to 
cottsiruct hotels In joidt lecior in collabora­
tion with the State Corporatkiftt;

THE MINISTER OF TOURISM 
(MUFTI M O H rj SYED) : (a) to (c). ITDC 
is presently constructiog six joint venture 
hotel projects in collaboration with tlie State 
GomtimefltiyCorporatkmt the details of 
which are given in the t t a t^ e n t  given below. 
Tbc terms and conditiaoc inter alis include :

(I) Equity contribution to be in the 
n t io o f 5 1 ;4 9  by ITDC and the 
State Govemment/Corporation res­
pectively;

(ii) Promotor and Co promoter shall be 
ITDC and the S ute  Government/ 
Corporation respectively;

(Hi) Equal number of mcmbcrx shall be 
nominated bn the Boards of the 

company by the 
co'promutor; v^hile 
of the Company 
nominee of the 
Managing Director 

nominee of ihc Co-

jotnt venture 
pfomotor and 
(he Chatrnftan 
shall be the 
Promotor, the 
shall be the
promotor; ^

^iv) Tbc Management of the hotel shall 
vest with the Pronsoior 90 long as
equtfy shares are held b> (he
Promo tor.

(d) ITDC has already ooostrucicd an
economy clast Hotel io New Delhi viz. 
A 'hok Yatri Niwas for budget tourists.
However. ITDC has no scheme to construct 
Janata hoUli during the Seventh Five Year 
P lan ,. «
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Ftr* la Kiril N aiar, M k i

•4 4 0 . SHRIMATI N . P. JHANSI
LAKSHMI : 

SHRl C. MADHAV REDDl :
p

Will the Minitier of HOME AFFAIRS 
bt pleased to 'tU le  :

(m)  whether •  pfinlin# prcM iod  foodi 
wortli t e w i l  crofct of nipeei were <l««roy«l 

. in a Art in ICIitl Na«af ^toduilrial area io 
Delhi oc M  Dectmbef, I9 i6 :

(b) if to , whether iom t^gauoo hat beeo 
ma<5e into the cause of the flre. tod

«

(c) if *o, the outcome of the investiga-
iioo 7 •

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) A ftrc broke out lo 
ihe p»emH« No 9/54. Kirti Na*ar lodut- 
trial Area. Ne^ Delhi oo the 30th December, 
1916. The major portion of ihe pre«ni*e» 

occtjp»ed by M/» T A R  lodaitrici and 
a portion by Sorya Pre>» The e$twnaied km  
M rvponed to the l>clhi Police h  about 
Rt 60 Ukht.

(b> aod (c». A caie undei wctioo <36 
IPC ha I iwen r«*t*i.'re<) at the Police Statioo 
KirtI N*f*r and the invettifatK*©. inclodiof 
aoalytH by »be Central F o r^ a k  Saeoce 
l^baratory , H io p ro fte tf.

I Trgmtlgtkm)

AllolBNral of haad to ra*K rfk««e«
la U P.

the
lUte

•4 4 1 . SHRl HARISH RAW AT : Will 
Mini«tcr of DEFENCE be pka»ed to

(a) the oumb*r of ea*Kivic«tncn m 
U tu r Pradeth who have been awarded 
Pararotlr Cbakra. VIr Chakra, Mahavir 
Chakra for ihowiof lallantry. ditlrfct- 
wbe;

(b) whether there k  any tcberoc to 
allot agricaltural aod rcfkScotial land h  
reward to theee et-ienricemen;

(c) if to, whether all stKb servicemen 
have beeo allotted land io Uttar Pradesh; 
and ♦ . ■

(d> if not, the steps being taken to 
ensure allotment of Jaod to all such ex- 
•erviccaien ?’

THF MINISTER OF DEFENCE (SHRl 
VISHWANATH PRATAP SINGH) : Param 
Vir Chakra, Mahavif Chakra and Vir 
Cbskra are awarded to Defence personnel for 
their conspicuous bravciy or acts of paHantry 
in the face of enemy. The number of rrci* 
pients of these awards in Uttar Pradesh is 
I 93. The Ditlrict-wise break up is givwi in 
the satem ent below.

(b )jo  (d). The Central G o m n n x n t bat
oo Kbetne to allot agrcultural or residential 
land to the »iuners of gallantry awards. 
State Governments, at their discretion may. 
however, allot Und for agricultural/resi- 
deniul put pose to the winners of gallantry 
awards. Aocuid»r>g to information avaiUMe, 
the GovernnKnt t>f U tu r Pradesh had a 
schecnc of alloimrnt of sgriculiural land on 
lea»e, subject to availatility of land, in Kh»m 
area of Tarai aod Bhabar Govrrnment 
Estate io Namital diKtrict, to certain 
categories of persons. ir»cludirg gallantry 
awards winners, pfovtded they are permanent 
residents of a district in Kumaon and 
Garfawal divisions, but it ts rrpofted that no 
land hat been alloiied and the scheme has 
been discontinued from 1986.

Wliile there is no separate re»ervatioo 
for galUntry awards winners in allotment ‘of 
residential bouse sites, there is a* reiervatioo 
of 4 per cent in allotment of houses and plots 
by UP Avsi Vikas Partshad to serving defend 
personnel, es-servicemen and the dependents 
of those killed in action and priority in 
allotment of plou developed by Nagar 
Paltka to ex*servicco>en. Information about 
the number of plots allotted is nc»t available.

4 fr

Stateisenl
t

0i$trict witt An'ordM o f P W , MVC 
and Vir Chokra for ih* Statg o f V,F,

Name of District PVC MVC Vr. C

I

1, Sbahanjahanpur I

2. Ghazipur 1

!

I •

•**

**•
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1 2 3 .
4

3. Dehradun .  1 7 22

4. Aligarh «  •  ft 1 1

3. Agra ***• 1 3

6. Allahabad • •  ■ 2 5

. 7. Almorah. ♦  «  • 1 16

8. Azatrgarh • *  * m m * 2

9. BAbaraicb «  •  *
1

10. Balia 4  •  « •  *  *
2

11. Basil m
1

12. Bulaodihahar • •  » 1 9

13. Cbamoli • «  • 1 • 11

14- Fatehpur »  • * «  «  « I

15. Etah «  •  •
1

!6. Faizahad • • • A  ■ > 2

17. Gorakhpur »  k  • •  • • 1

18. Lucknow — 1 10

19. Kanpur ■ *  • — 3

20. Mathura • 4  « »  «  •
1

21. Mainpun ■  »  •
#  «  *

A

22. Meerui • f  >
4 10

23. Muradabad •  • • • •  ♦
I

24. Mu7*ffar Nikgar 1 2

25. Pauri Garhwal I 14

26. Plthoragaih 1 20

27. Pratapgarh • e  • I

28. Rampur •  • • 1

29. Sabaranpur ♦  a  ♦
• ■ I

30. Sultanpur ■  •  • ■ 4  « 3

3 I. Tehri Gaihwal «  9  «
3

32. Unoao • • 0 i  ^  * 2

33. NaioiUl * * * 1 3

34 . Varanasi 4  e « 4

35. Ghaziabad * «  ■ 4 «  « 2

Total 3 25 165

Ternlfiology B«flk Cor Hlodt

•442- DR CHANDRA SHEKHAR 
TRIPATHI : Will the Mioliier of HOME 
AI*'FA1RS be ptcaicd to tu te  ;

(a) whccber Qovormncnt hav« received
• suggcition to set up a terminoloty bank 
(0 promote ihc use of Hiodi io official work;

*

(b) if to, whether Gov«nitnnit have 
taken any action on tbit suttetttoo;

(c) if so, tbe details thereof ; and

<d> if Dot, the reatoni therefor T

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGI}): (a) Yc«. Str.

(b> to (d). The proposal was considered 
but due to resource coculraiot it could oot 
be ioclude in the Seventh Five Year Plan.

E i-ecfflee*ee De*elof«eal

443. SHRI ANADI CHARAN DAS : 
Wilt tbe Mint%ter of DEFENCE be pkased 
to su te  :

(a\ the name* of tbe S u te i where Ej - 
•crvfotmeo Devetopoient Corporaiioos are 
fufxniontoK;

(b) the total amount of loam given to 
ex->«r%i:cmen by ih«ie Corporatiortt for 
their rehabilitation durmg the tsst three 
yean; and

(c) the amount of aasuunce gtv«o by ibe 
Unton Ooverntncot to the«c Corporatioos 
for th»  purpoee ?

THE MINISTER OF DEFENCE (SHRI 
VISHWANATH PRATAP SINCiH) t <a> 
There is no Ex-servicenicn DrrclopfM st 
Corporation tn any Su te. However^ 
Hintacbal Pradesh and Punjab have e tu b - 
iMbcd Eji*icrviccfrtcn Finaocal Corporatiooa. 
In Tamil Nadu, Tamil Nadu Ex-aenricaiDea 
Corporatton ha« recently been formed.

(b) loformatfcw about the amouots of 
loans given to ex-acfvtcemtn b f the Ca- 
servkcmm Corporatkins, Himach*i P radnb , 
Punjab and Tanut Nado, during the last 
three years in sbcmn in tbe stalefneot given 
below.

(c) No financial aaaiaunce hfts been given 
by tbe Union Ooveromeot to tbe Ex- 
•erviccm«n Firuiocial CorpofslkKia estab­
lished in Himachal Pradesh, Punjab and 
T usii Nadu.



41 WrUttm Antw€r§ CHAXTRA 6, IV09 (SAltA) Writtem At

S talcacat
*

Amount o f i*fOMS to Ex-arvlumtm by thi E^i-i4rvtcenun Corporations

Y « rt Aroouot (ivcD 
{Rft. in Ukbt)

No. of Ex-tcivicemeo 
bcocficiaric«

(I) By Ex ttrrioMMa C'orforatkMi, lilM c lttl Prftieaii 

1914*93 Mirgin money Loan 8.09

l98S * i6  VUrgio mooey Lous 7.00

1984-87 M v iio  mooey to«o  5.94

85

202

151

(2) B; P m ^h  Kx leniceeHe Cor^oraUoa, PiM^ab 

1984-85 Loiui 133.90

1985*16

1986-87

Loan

Loan

197.84

158,00

(3) ll> Taain SUm Ex.Mrvictoir* ( orporafkw, T aa il NUii

N 1 L

1284

1818

1289

K t ^ l  o( »plc«f M ctmmmtt fmck%

*444 SHKl K RAMAMURTHY ; Will 
tbc M hitler of COMMERCE b« plcasrU to 
»Utc :

(•) wbctber io ordcf lo meet cocnpetr- 
iioo 10 ibc woikl mafkct, tbc export of spMX* 
!• to b« cnaJc la cooiuroci paclii lo ttcaj of 
10 bulk, tod

(b) if lo. tbc ttcpt bciog taket) ui ibii 
Otrecuoo ?

TMfc MINISTbR Ol* COMMERCE 
(SHRl P SHIV SH A N K tR ) : ii)  It n  item- 
•b k  to export ipiciea in wootunier packx in 
prefercoce lo bulk exportt to popularize 
loJian Biaoda and lOcreaK uoit value 
realtsaftoo.

(b) Some of tbc itept taken to incrtaK 
rxporti of «pic«a In oookniner p tck i are graot 
of bifb rale of Caab Compentatory Support, 
import replMiihmeot, tvolutioo of «uitable 
packaging etc.

Shop* la IT DC Hotel

•445. SHRl MOHANBHAI PATEL : 
Will tlie Minister of TOURISM be pJeaied 
to tiate ;

(a) whether tbe ITDC is contideriog to 
open shops in its hotels for foreigneri;

(b) wbetbei persoos other ibao foreign 
lounsts will be permitted to purchase itemj 
from these shops;

(c) whether the items will be sold at 
(be rates obtaming in duty-free shops; and

(d) if not, on what basis tbc rates would 
be fixed and how it will attract customers ?

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) and (b).
ITDC bas a proposal to k ( up a Duty Paid 
Shop in Kanishka HoteU New Delhi for 
•elling goods to foreign tourists as also to 
ooo>retident Indians.

 ̂ (e) No» Sir.
*

(d) The telling price of goods will 
include tbe elemeni, of customs duty plua
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DomiDtl margin of profit. Id order to 
attract customers, only such goods will be 
stocked io ibe »bop which are oormally 
purchased by the foreign tourtsts/ooo-rtsideot 
lodiao!^ and arc not available anywhere else 
in the country. 'r

PAK iafllfr^iton s«tt|t«« alosg ladlra 
Gaadhi Caaal

•446 . DR. B. L. SHAILE5H : Will the 
Minister of HOME AFFAIRS be pleased to 
state :

(a) wheiher Governroenl are aware of 
the PaktsUoi infiltracors from adjoining Sind 
settling along tt>e Indira Gandhi Canal ,in 
Rajasthan; and

(b) if so, the prtveniivt stepe beirg taken 
in this rcgird ?

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) lod  (b) Facu »re 
being ascertained from the Goireinmefit of 
Rajasthan and will be placed on the Tabie 
of the Hou»e on receipt

Coaifvleriacd C ria isa l Meati6calMM 
•islcfli by Delhi Police

44«. SHRI CHIRANJi LALSHARMA : 
Will Che Minister of HOME ,AFFAIRS be 
pleased to su te :

(a> at what iiage the proposal to moder­
nise the crime defection with a computerised 
criminal identihcatioc system by Delhi Police 
stands: and

(b) the main featuxet of the scheme ?

THE MINISTER OF HOME AFFAIRS 
(S. BUTA S IN G H ): (a) Sanction for
purchase of a computer with compleiwotary 
staff for'Delhi Police t o  been^giveo. Vark>us 
fonnalitiei for the p u r c f ^  of the computer 
have already been ''c ^ p le tc d  by Dtlhi 
M ice .

(b) Records penainiiig to criminals, 
stolen* motor•vehiclea and ocher proptrties. 
missing persoos, persons released from *ibe 
iails. senric* particolars d  Police p e rso m l.' 
•Ic, .would b t siorad io a compeierfaed' data

bank. The computer will also be used in 
crime detection and identificatioo of 
criminals.* •

Lililisatioa of plan outlay for 
Plaatatlea Crops

4486. Sh R! BANWARl LAL BAIRWA : 
Wjll the MiQisier of COMMERCE be pleased 
to state :

(a) whether ii is a fact that an amount 
of Rs- 12 crofvs remained unutilised out of 
approved plan outlay of Rs. 40.46 crores 
for Planiation Crops in the year l985-g6;

<b) whether it is also a fact that the 
shortfall in utilisation of PUn outlay was 
mainly due to non-t^Jtsaiioo  of cerutn 
schemes by the Tea Board, Coffee Board and 
Rubber Board: and

(c) the outlay for the year 1916-8 7 and 
the s»ep* u le n  by Govrrnmeor to »mprove 
the ctTiciency of vsrtous Board* for speedy 
increase of tchcmes to ensure full uiiltMinHi 
of plan outlay ?

THE MINISTER OF STATE IN THE* 
MINISTRY OF COMMERCE iSHRl p. R. 
DAS MUNSI t taj tiK! |h). Ai a ^ itu t  the 
original approved budfetary pUo oyilay of 
Rs 37.89 c ro fn  foe 1985*16, the revtted 
b«»dgeiar> outlay was of Ri 22.23 c jo to  
for the CofDmodit; Boards dealing »uh  the 
planutKM cropa H ow e^r, the groa% espco- 
diture during 1983-86 ' was of the o«dcr 
Rs. 29.17 crctren. The downward levisioo of 
plan outlay «as mamly due to ( ^ f o r u b l e  
internal resources position and also due to 
the recasting of some sctiemes

fc) TiHal revised outlay for 1986-87 it 
Rs 29.30 crores. Government is rrgulsrly 
mooitortng the progress of scherrti and 
exptnditure thereoader to emure optimum 
irtiltSAtioo of approved outlays

l.lfllag ol hea <a Maport wH ladisa 
ilsh hy Italy

4487. CH. RAM PRAKASH : Will the 
Mifiistcr of COMMEJtCe be pl«sed to 
ttau  :

(a) whether It it a fact that Italy 
lifted the ban oo import of flah from lodia;
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(b) if 10, tbe qoaiifitjr of fish llUly to b0 
imported froiD India by Italy; and

(c) tbe earo lsii tberefrom T

THE MINISTER OP COMMERCE 
(SHRI p . s h iv  SHANKER) : ta) Yet, Sir.

(b) aod (c). Prior 10 tbe irrpoUtloo of 
the twn, the quantity of marimc producti 
tmpoftod from lodia by Italy d u n p f ' frocn 
19*4.15 and 19S5-S6 w»* 135 lonne* 
valued ai R» 35.37 Ukbi tod  2S4 lofiocfl 
valued at R» 51,55 laLbs ropecctvrly. 
Future export to lu ly  caoiMt be predKted 
prtci»«ly fti tbH »iafe.

(a) whether Government propose to boost 
export of ip o n t foodi; and

(b) if io , tbe details' thereof aod if not.- 
the reasons therefor 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SH A N K ER ): fa) Yes, Sir.

fb) The measures initialed to boost 
eiport of sports goods include supply df 
esarntial indifmoui^ raw materials as well as 
irorortcd infMils at internstiotial prices to 
manafarturers for export production besides 
undertakint promotional activities to’ help 
industry to devdop prodocii and marltrts.

iMpon •! seplM«tirBi«d weapcMH

4 4 |g . PROF. MADHU D AND a VATE: 
Will the Mioiiter oi DEI-ENCE be ple«ard 
to aiatc ;

(a) whether it is a fact that liKffa has to 
depend haavi))> on tm pom  for »opliuttca%cd 

.w«apocH required foe defence;

(b> if to, the sttfps ta^ew dunof the pait 
five years to reduc* our depeoJtnct 
importi from forctfo covMriaa: aod

on

(c) tbe prrorouge of reduction in the 
import of aophtstiestcd weapons in the Uai 
ftv« rrars 7

THE MINISTER OF STA lE  IN THE 
n i  P A R T M tN T O F D E F E N a R IS tA R C H  
ANDDFVI tOPM FNT IN THF MINISTRY 
OF OFFENCX C^HRI A R t'N  SINOH) : (a) 
to (cU Sclactivt impurt of »opbf*i icaied 
wcapo'^i IS reported 10 as ami wr>eo the 
fcquititc *e9u«pn>cni ts tkol avaUaNe indi- 
Itnously.

Appropriait meAsures have born taken 
to redoce our dependenoe on imports throogh 
Indlitiiout dtvtlopmriM/production of several 
iystcma.

F.apael gea i a t t i  of spasia taods

4 4 l f  SH RI SHANTI D H A R IW A L: 
wni ito MioiM*r Of COMMERCE b* p iaied  
«o M M

lEtVlUk]

p ro to n  Ion of sophUtlrated Radar by 
Bharat F.ketroaics 1 iml led

»  »
' 4

4490. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
OFFENCE he p)ea%ed to state :

(a) whrtber the Bharat Electronics Ltd. 
(BFU  hai commenced w o*  00 the produc­
tion of a soph it tica ted radar to dctect low 
flying objccts: and

<bi if so. tbe dctaiU of progress made 
including time aiu) funds likety to be involv­
ed 10 completitig tbe first phase of the pio- 
jecf ?

*
THF MINISTER OF STATE IN THE 

DFPARTMEMT OF DEFENCE PRODUC­
TION A N D SU PPLItS IN THE MINISTRY 
OF flEFENCE (SHRI SHIVRAJ V. PAT I t ) :
(a) Y ci, Sir.

(b) This radar was originally developnd 
by Electronics aod Radar Dcvrlopmcnt Esu- 
blrshtnent. Bangalore and is being produced.

It would not be In the Interest of naiiooal 
security to disclose details regarding progress 
of the project Implemenuiion.

Ttaaalstor bomb cip|o«ioa

4491. SHRI PARASRAM BHARDWAJ : 
WiM tbe Minister of HOME AFFAIRS be 
pleaaed 10 state
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'whether any foretfn markings were 
found in the transitior bomb ^exploiions 
whkh occurred in different parts of North 
India during 1985-86 till dale;

(b) if sc, their details;

(c) whether any protest was lodged with 
the countries concerned; and

(d) the outcome thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
g r ie v a n c e s  a n d  PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS {SHRI P. CHIOAM, 
OARAM) : (a) According to available infor- 
ination no foretgh markings came to the 
notice in the transistor bomb explosion cases.

(b) to (d). Do not arise.

Iwport of So>abeaa

4492. SHRI LAKSHMAN MALLICK : 
Will the Minister of COMMERCE be pleased 
to su te  : 9

(•) whether Government have decided to 
Import soyabean;

(b) if so, whether the farmers' organiM- 
tioof have expreiaed their unhappiocsa over 
this proposal; and

(c) if so. the factt thereof ?

t h e  m in is t e r  o f  COMMERCE 
(SHRI P. SHIV SHANKER) : (a) No. Sir.

(b) and (c) Do not ariic in view of (a) 
above'.

SUpa repaired by M aiafoa Doek 
U a ltrd

4493. SHRI C. JANQa  REDDY : 
d r . a . K. PATEL :

Will the Minister 'o f DEFENCE be 
pleaied to su te  ;

(a) whether the Dumb«r of ships reptirtd  
by Mazagoo  ̂Dock has come dowD from

about 3,000 a couple of years ago to around 
600 now;

(b) if so, the reasons therefor;

(c) whether instead of the projected 
profit of Rs. 14 croret, the company has 
suffered a loss of about Rt. 13 crores in 
1984 85 nnd R«. 20 crurea in 1985-86; 
and

(d) the remedial steps being taken 7

THE MINISTER OF STATE IN THE 
DHPARTM ENrOF DEFENCE PRODUC­
TION AND SUPPLIES IN THE MINIS­
TRY OF DEFENCE (SHRI SHIVRAJ 
V. PA TIL): (aj ami (b). Ship repair task 
uodtrtaken by MDL has come down from a 
maxunum ever of 846 sb«pa in 1975*76 to 
55 ships ID 1985-86. Tbts has been mainly
oo accouQi of world-wide receasiOQ m ship- 
buildiDf industry and MDL's capacity now 
primaril)f^*bcing committed to buildinf of new 
veselU, sophisticated warships and other 
major ofT^hore equipfoenu.

(c) The Comptoy suflered a oet loaa of 
Rs 12 94 crcrea ta 1984-85 as agaiasi pro­
jected pro6t of R s. 16 10 crores and a net 
loas of R» 38.97 crotw 10 1945-86 which 
lochidcs Rs 19.61 crofta oo aocouot of pre­
vious y ean ' adjustmeou

(d) As corrective actkm. Ooveroment 
retorted to immediate removal of the then 
ChairTMn-cum*Maaaging Diredoc ar>d Direc­
tor (FioaiKc). It was alto decided lo replace 
the then D>rector (Offtborc) as well as Direc­
tor (Shtpbuildinc). The Company was asked 
to formulate an aaioo  plan to ensure an 
action plan to enture build up of syttemt to 
avoid recurrence of such a situatioo. A task 
force has also been cooMitutad by the C oo- 
ptny to look into iu  operatKMtt from the 
point of view of techno-ecooomic vtabiltty, 
review investment decision in respect ol capi* 
tal pro>ecis and formulate guidelinet foe 
future growth.

S«ssestloes‘ef FlCCI^aboat 
faactioalag af H a t

4494. SH R ISO M N a TH RATH : WUI 
the Miikbter of COMMERCE be pleased lo 
state ;
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* (i) wheiber il if a f&ct that th« FetSera- 
tkm' of lodtao Cbambert of Coaim«rc« and 
Induttry (FlCCf) ba« tuggc«ied cttance« io 
the fuoctioninf of joint vcflturct abcoad; and

(b) if to', the main feature* of the pro*, 
potalt and the reaction of Govemntent in 
thit retard ?

t h e  m in is t e r  o f  c o m m e r c e
(SHRl P, SHIV 9HANKER>: (a) and CbV 
No fomuU profKuaU tuRffettinf chartfcv m 
the funclionint of jornt v to tu m  abroad/ hai 
been received from the Federation of fndtan 
Chambert of Commerce and lndu<trict.. 
However, a work«hO(» on **lnd4n Joint Ver*- 
turei Abroad and P i t ^ i  Export”  wa« orfa* 
w*ed by the Federation on lOth September, 
IV? 6 The R«tK>n of the vork%bop indicat- 
in§ (he vie^n of the panictp«nu. wai %cn\ to 
the Mtnittry by MCC1. Cen»m amendments 
to PER A «uffe«ted by FICC4 are under 
cootKSeratkM in fhe Minittfy of Finvnce. 
The eiiftir>f tu i^ h n e i for approvrnf )omt 
vm turri abroad were revised recently in 
Septetnbcr, I9S5

tWmantf l«di«a iros «rt abciwd

4495. SHRI MOHANBHAI PATEL : 
Will the Mioi»icr of COMMERCl: be pleawd 
to tiate :

(a) wiKthrr iherr n  a (rta t drmaod of 
Induin iron ore tn foreifn couotnei; and

(b) if *0. the ticpi beinf la ica  to locatc'  
marc markeit and (o rtKfeate tltc export o( 
iron ore dorinf the year 1 9I7<8S ?

THE MINISTER OF COMMERCE 
rSHRI P. SHIV SHANK FR): (a) and (b). 
Indian iron ore ha« to face »t»ff comprtition, 
doc to a aituftt»on of over*uipfly of troo ore 
in the world, arkd recetaiuD m the ftierl indus­
try. particalarly. in Japan »h»cb h  the princi­
pal market for It^dian iron ore Export 
marketf in commoditirs like iron ore have 
to be developed over a period of time. 
Followini hnportant %tepf have been taken 
to promote iron ore cxpona :

■

(I) Tkiof up cipon tale* on long term 
batia Ihrimgh sifoirg of long term 
ajtr«aoieoti with foreign buyen of 
lro« or«; *

• (II) ElforU to diversify iron ort exports 
to new maikets. Minerals and 
Mciais Trading Corporation 
been able to enter, new markets' 

‘ like Chiaa and Poland;
ft

(iii^ Improvemenrs have been brooght 
about in iron ore handling facilitief 
at various ports through constant 
interaction with port authorities:

• and «

(iv) EflTofts are being made for dcvclop- 
mcni of infrastructure, at ports so 
a« to m ike ii'nn ore exports more 
competitive, Madras Port has al­
ready b<?en deepened to receive large 
sired vcs^U upto 130,000 PW T 
capacity. PropOMl^ arc under consi­
deration to increase ihe capacity of 
other major ircn ore handling 
pons.

Reeotery of imovot due from Lth>a 
and Iraq to ladlan tkrws

4496. SHRI K. RAMAMURTHY : 
Will the Miniaer of EXTERNAL AFFAIRS 
be pleased to state ;

(a) the sup i taken 10 recover the 
amount which Libya o»es to Indian fimia 
10 the font) of outstanding paymcnis on 
contracts for V'arious projects;

<b) whether the individual Indian firms 
wtJrkfng in Iraq are not sdttsfie  ̂
deferred payment procedures offered by 
Iraq;

(c) if so. the lotaJ amount due from 
Iraq; and

id) the steps propowd to, be taken to 
f«cOv<r this amount from Iraq ?

THE MINISTER OF STATE IN THE 
m in is t r y  o f  e x t e r n a l  AFFAIRS 
(SHRI EDUARDO FALIIRO) : (a).
Government have taken up with tlie Libyan 
authorhiet al a high level,the need to settle 
the outsiarding dues of Indian cocnpanies. 
The response of the Lib>an authorities ii 
awaited.
 ̂ •* t

(b) to (d). Government have negotiated
the mmi attractive available deferred pay-
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tneott with Iraq for scttletn«o( of amouDts 
due. The Indian com(>ankt coocerncd have 
bc^n aisociated with arrangements worked 
out. 11 would not be in the public interest 
to diiclose the amount still due as this is 
io the domain of relations with a fordgn 
Cover timcot.

• •

Tralalng to e i - « e r t i c e a r «
I

4497. SHRI YASMWANTRAO 
G A D aK H  PATIL : Will the Minister of
DEFENCE be pleased to state :

^a) the number of defence perionnel 
retired during the Ijst sut months of
1986-87;

(b) the number of ex*iervicemen trained 
under the various rchJibiliUiion schemes; 
and

(c) the number of periont fouod place­
ment! through Drrectorate General of
ResertlemcDt 7

(b) whether it it a fact that the journalt 
arc never brotight out on prescribed dates 
and to cover up the delay combined iuues 
are brought out; and

(c) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K N A T^A R  SINGH) : (a) The 
ICCR pubtishet quarterly jouroals io 
Spanish, French. Arabic. Hindi and Lnglish. 
The details of the last issues puMiahrd in 
each cate is given below tofether with the 
dates of their release froca the press :

SI. Nime of 
No, Jourfui)

1. Indian Hoft/ons 
(English)

Lbt iuue

Vol. XXXIV Nos 
3-4 of 1985 

(Released on 
l ) - 1 0 1 9 $ e )

THE MINISTER OF STATE IN 
THE DEPARTMENT OF DEFENCE 
RESEARCH AND DEVEl.OPMENr IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) During (he period 
from July to December. 1986, 19,4 79
Defence pcrsoooel have retired.
»

(b) The number of d-fcr>ce personnel 
trained during l9ite-87 (till Feb. 8 7) under 
rehabilitation traimr>g schemes is K |80.

(c  ̂ 1 1,745 pertonnel hsve been got 
re-emplovment durint thf perirnJ from 
January to June. Irtforms^ion for the
period July 1986 to DscemSer I9?6 h  not 
yet available

2. Gangananchai 

(Hindi)

3. ThaqafatuI Hind 
(Arabic)

4. Papeles de la 

India (Spanish)

5. Recnotre Avtc

L in d e

Vol. IX No 3 of 
1986 (Releated oo 
2.1-1987)

Vol XXXV N « . 
3-4 of 1«84 

(Released on 
8 .1 0 1 9 1 6 )

Vol. XV No. 1 of 

1986 iRelcaied oo
14-10 86)

«

VoJ XIV Noa 1*2 

of 1985 (Released 

on 14-10-I986)

Jovmali broogbt omi bv I C.C^R.

449*. SHRI SALEPM I. SHFRVa NI : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state ;

fa) the details of joannU  being brought 
out by the Indian Coorv.*il for Cultural 
Relationi and when Ihe Igst Isfog w u  
brought out;

6. Africa C ^ te rly
• (English)

Vol XX III Nos. 

1-2 of 1984 
(Released on

15-11-1986)

(b) and (c>. No, Sir. Journals published 
by ICCR b«ve dormally been on lime. 
However, during 1983 to 1985 doe to
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oiccptional circumsuoces, tome iuues of 
tb« jouroalf h«v« been deUycd. Tbe maUi 
roMoot for tbit delay are :

(i) Afier tbe retiremeot of Dr, J. 
M&o(innina in 1983* tbe pott of 
EiJitor of publicatkMU retnAioed 
vftcaal until tbe. return of ibe 
previout iocumbtnt from earned 
iejve in October. 19t4 .

(ii) Ne« Eduort b id  to be brought in 
pUce for the Ai^bic. Freocb and 
Hindi guartcrliee. Tbey are all 
oo« in pUce.

(lit) Alio. in order to Increase the 
tffkieocy and |et>up of the ^oumai* 
we hav« had to cbanfe from tbe 
ktterprcas method to the photo- 
compotinf pfoceM

Some cocnbtocd ittue* of (he joumaU 
have been bfoufht out not lo cover up che 
(kUy in iwue, but in order to ouke up for 
Itnt lune and io accordance wiib the 
tion for uffrnt actwio made by the publica­
tion Committee of the ICCR.

M««c to raiat b«fCvr «l«cli of ra« Hita

4499. SMRl SANAT KUMAR 
Ma NDAL : Will the Mioutcr of TEXTILES 
be ptcjied to lUte ;

(al whether (here h any mov« to raiM 
(he quantit) of raw jute butler fiOffl tUe 
rrcMOt kev«l of 6 lakh tonoet at a tie r to 
uabtlne lute pricaa; •

(b) if lo . the piopoicd* level of the 
buffer ttock; and

(c) the preliminary ttepi taken by the 
Jute Corporatioo of India in tbit legard 
to far ?

THE MINISTER OF STATE Of THE 
m in is t r y  o f  TEXTltHS fSHRl RAM 
NIWa S MIRDHA) : (a> No, Sir.

*

(b) and (c>. Do not triie.

Recruitment of SC/ST is CISF

4500. SHRI SIMON TIGGA : Will 
tbe Minister of HOME AFFAIRS be pleased 
to iU te :

(a ) the total number of candidatea 
lecfuited^in the recent Central Industrial 
Security Force recruitment ttu t took place 
io Jawaharlal Nehru Siadium fiom 23 
February to 3 March, 1987, grade wite;

(b) tbe total number of Scheduled Casx 
and Scheduled Tribe candidates io each 
grade and their percentage; and

•

(c> the steps taken by Government to 
ensure lecruiiment upio the pretcribed 
percentage of S:beduled Caste/Scheduled 
Tribe citKJidatcs ?

THE M INiSrt-R OF STATE IN THE 
MINISTRY OF PifRSONNEL. PUBLIC 
GRIEVANCFS AND PENSIONS AND 
MINISTER STATE IN THE MINIS­
TRY OF HOME AFFAIRS ISHRI P. 
CHIDAMBARAM; : (a) and (b). Due to a 
very targe number of caadiUates, the proccsi 
of selccltoo anO rccruitmeot has not been 
completed so far and it still going on. It 
IS not, therefore, pottible to state at thit 
stage (t>e total numtxr of persons recruited, 
and tt>e number of candidatet taken from 
the Schoduicd Cattet/Scheduled Tribes.

(c) Comprehensive guidelines in this 
behair arc already in existence and tbe 
r>ccd for (heir strict compUjnoc is im p r e s t  
up^n the concerneJ authorities as aud when 
necesury.

*KaiB Bateras' la Dellii

4501. SHRI VIJOV KUMAR YADAV : 
W til the Minister of HOME AFFAIRS be 
pleased to state :

(a) tbe number of ‘Rata Baseras' for 
the pavement dv^ellert in Defhi;

(b) the total capacity of each of these 
Rain Bateras;

(c) (he total amount speot on build irg 
and maintenance of tbe Rnin Bascras;
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(d) wb*t is OM spftcv per peraoo in d  
olh«r facilitie* per pcrton made available 
io tbe Rain Baseras: and

\

m

(«) the provliiooi made for Rain 
Baserai during tbe Seventh Five Year Plan 
for Delhi 7

•  » 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS SHRl 
CHJNTAMANl PANIGRAHl) : (a) Tbeie 
are 10 ‘ pefmaoeni temporary nicht sbelicr» 
maniged and coatrolkd by the Slum Wing 
of DDA..

.  (b)
■ ■ ■  a  \  m

Sh Location of tbe 
No. nigbt tbettcr'

Capacity

tcrnuinrmt 

1. Railway Station

•

tooo inm atn

3. Lahori Gate 150

3. Dellti Care 150 a t

4. Andha Mughal
¥

300 ••

5. Katra MauU Bux l ! 0 t*

6. O, T. Road, Sha^dra 100 * *

Temp^^tary

7. Boulward Road 150

8. Karol B«gb * 100 *•

9. Turkman Gate 275 1*

10. A/adpur Mandi 0

(Jabanfirpuri) 300 • e

(c) Rs ihouund »ai tpcnt oo ihcu 
Bittmtn«(»€e during 19S6K7.

<d) No spect6c space it allottrd to a 
perioo Facilities of blankets, jute mjiiinf. 
electric fans, colour T,V,, daily New* rapers 
aieavailabk In all Night SheUen while 
toiivt fjcilities have been provided io mott 
of the night thelters.

•
(e) An outlay of Rs, 3 crofts enistt 

under the Seventh Five Ycjr Plan for 
Rain Baserai cotiitriictioci of ViAhram 
t^uildings.

todia's ca trj la lateniatJoiuil neat 
 ̂ s a rk f t

4302. SHRI HAftlHAR SOREN ; Will 
(he Mtoifter of COMMERCE b« pleased to 
sure :

m

(a) whether efforts have beeo made to
enter intemsffODal market for meat. *

' . •
(M if to. the couotrtc« to which Indian 

nsfai has been exported;

f'c) whether there h  poUntiAl io tbe
ccmniry for the export of meai; and 

r
(d) if so, the itep* taken to incrcM  the 

export of meat ?

THE. MINISTER OF COMMERCE 
(SHRI P SHIV S H aN K E R ); (a) Ye». 
Sir,

(b) Meat from India hat been iradilto* 
natty eiportcd to among oth«rt, the Umted 
Arab EmEraies (UAE), Kuwait, B^hram, 
Oman, Quatar. MaUy^ a. Mauritius. 
Peoples* Demjcraiic Republic of Vaman 
(PDR Y em an\ Egypt and Ycman Arab 
RepubtK.

(c) Yes, Sir, there «  comukrable 
potential for export of Meat In riew of 
India's targe buffalo, th«rp atkj ggat 
papulation

(d) Steps uk«n to irKr«a«« export of 
meat include export aM utanct measuret 
such as fraa i of import rvpleotfhmeoc. C«sh 
Compcmitory Support, visit of dekvationt 
from oftfor importtng countric*. faciljutin# 
import of prooesiing machinery; tcc

[Trast^ian]

Fjiglae c<M^tr«nto« factory (•
M aAya Pr«tfe«h

*

4*03. SHRI NANDLAL CHOU- 
DHARY : Will the Minister of DEFENC'E 
be p l e a ^  to i(at« ;

(a) wbesber any »urv«y for tb« pfopoaad 
engine c^jottmcMon fa^ory for defcooe 
production by M/s. Bharai Barth Movers 
Limited to Sagat, Madhya Pradeah has bora 
Complet«di
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(b) if to . tK* dcuiU  thereof; aod

(c) the lime by wh»cb final dedtiofi on 
the project b  likely to be tekcn 7

' THE M IN rrrE R  OF STATE IN THE 
DEPARTMPNT OF D E F tN C ^ PKODUC- 
TION A N D SU FPU ES IN THF MINISTRY 
OF DEFENCE (SHRl SHIVRAJ V, PA T H ): 
U ) to <c>. No iitrvey hai been urafemkeo 
for iei«cttoo of (he *iic in of the
pr(>fcct for mtntrfacttire . of dictcl cn tin n  
by Bharat (Itrtb Mo%Yrt timtKid for ibeir 
• v tb  movii^ cQutpcneoi. Ib e  trofKnm\ *« 
•tiU itmkr 60ffi»tcrm<k» of the 
V«rioui requrtif have been received *uiie»t* 
inf locatioo* for the proiect, tocliidmt SMftr 
Diftrici in Madhya Pradcvh UKaiiua cf 
the projeLt would, honrever, be decukd on 
meritt at and when a decnioo it taken 
regardini mve»loieni in ihc project,

rapli«*id 
iHrmm l«f SUl"

4504, SHKI k  S KAO : the Mmi-
t!er of EXTERNAL AFFAIRS be ptoa»*<l to 
iUte :

(a) whethcf ih« atlctiiioo of O ovw ^m oi 
hat been dra»n lo a oewi-itein capik>ncd 
"L'.S. to ute ocean tof SDI*' appearing in 
(he Indian E^preu on the 3 Marvh, 1917:

(b) tf The reaction of O o^roioeni 
thereto;

<c) whether Go^artunrnt't pcfmiuioo has 
been u ic f ‘> by the United S u te i for uttng the 
todun  Occan for iti Star Wat pw^nxs^ttm; 
and

(d) if not, tctioo la ltn  or proptned to 
be taken in thit rtffard 7

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFhAIRS 
(SHRI EDUAADO FALEIRO): (•) Yet. 
Sir.

*

(b) O ovam seet 1« Himly oppoted lo the 
militafiuiiion and the rvteotioo of the 
9xm% race into, Ouiar Spaoe^ a t well at to

 ̂ M iharitation of the Indian Ocean. Tbit 
ttand has been forcefully expressed in various 
multilateral fofi tuch as the United Natioot 
General A»cmbly, the CoDferenoe oo 
Disarmament and the Non-Aligned Move­
ment.

(c) No. Sir.

(d) O drernm ent will oooiinue iu  efforts 
to sefure io ip l»M tation  of the 1971 Uaited 
Naiiont D«claift(ton of the Indian Ocean as 
a ZoM of Peace.

* 4

Drpofiailon of people of ladiaa origin 
whh PfekisUal ciUiMftUp

4505. SHRI V. S. VIJW ARAGHVAN : 
Will the Minuter of HOME AFFAIRS be 
pkaK d to su te  ;

(a) the Dumber and other details of cases 
involving people of Indian origin with Paki­
stani cttiicnship deported from Kerala during 
the past m o >cark:

(b) whether these c**es were fully exa- 
nnioeJ (rooi all ingles iiwludtng ibe humani- 
laiian angle;

<c) whether r^^en ta tio D S  were made 
ty  %ome or all of them against depcrtaOQo; 
and

(d) if so» in how many cases deportation 
orders were revoked ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
g r i e v a n c e s  AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM­
BARAM) : (a) 50 Pakistani nationals were 
deported from Kerala Sute 1985 and 1986.'

(b) to (d). The State Governments are 
empowered to deal and decide such cases in 
aeoor^fice wttb (he provisioot to Foretgnen 
Act 1946.

*

PuhllsUag of <*Saliilk Samachar**,
Telogu Edition

4506. SHRI S. PALAKONORAYUDU : 
w m th c  Miniiter of DEFENCE be pletMd 
to SUM :
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(■) whether it it a ftct that **Saioik 
Samachar** Telugu editioo is not beiof pubti- 
ebe<J regularly since 1984;

(b) tf 10 . the reasons therefor; aod

(c) the action taken by Govemoicm to 
regularise this publicatjon T

(b) and (c). Yes, Sir. The Group of 
Experti completed its work. Its report will 
be coDtidered at the next seasioa of the 
SAARC Couocit of Ministers,

*

(d) Yes, Sir.

Ih M  n««( for latflaa Naty

THE MINISTER OF STATE IN THE 
D E PA K T M tN rO F DEFENCE RESEARCH 
AND.DEVELOPMENT IN THE MINISTRY 
OF DEFENCE iSHRI ARUN S iN G H ):
(a) to (c). Due to ^oine problems with (he 
printers, the pubJicatioo of the letugu edi­
tion of Samik S«m9ciur, aloog«ith s^vtn 
other Indian Unguatfc editions bad (o be 
suspended upto June, 1985. Since iuoc, 
1983. bowever, (he Tet jgu edition i« being 
published regularly.

Coaibattag wjih t«rrorli« bv SA^RC

4508. DR. KRUPASINDHU BHOI: 
Will the Minister of DEFENCE be pleased to 
su te  :

a

a) whether deurability of havtog a third 
fWet for the Indian Navy has bero ctaiuioed 
in view of our geographical siiuatloo. intcroal 
security and other martiiiM coosKkratiODs;

<b) tf so. the outcome thereof, and

(c) the ftep4 being 
direction ?

taken 10 this

4507. SH kl E. a YYAPU REDDY : 
Will the Mioisier of EXTERNAL AFFAIRS 
be pleased to stjie :

(a) whether the Regions I Cooperattoo on 
combating t^roritm  was a task, which 
SAARC set for itself imokedia(et> on its 
eetablfshoieni at Dhaka 00 Ccctmbcr 
J985:

(b) whether a group of experts on terro­
rism was set up and tf so, whether the said 
group has tnade any recommendatiorH:

(c) the progress made so far 00 th a  
issue; and

(d) whether Governmeot of India has 
fubmitted any speciljc proposals on terrorism 
for acceptance by the group of cxperu of the 
SAARC?

*

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) At the 
first SAARC Summit io Dhska io December, 
1983, the Heads of Suie or Ooversment of 
the SAARC tr>ember countries agreed 10 
cum ine the problem of terrorism as it affects 
the security and stability of SAARC member 
States with a view to cooperating among 
UkcmMlves to solve the probiem.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DFM NCE RESEARCH 
AND UEVELOPMETiT IN THE MINISTRY 
OF DEFENCE (SHRI ARUN SINUH> :
(a) Ves, Sir.

(b; atkl <c>. The cteaiioo ol a third fk ti  
ha* not txcn cooiiJcfcd oeccsvity prcKntly. 
The matter is kept uoder coosuat rc'^iew.

[rtamtlatkm]

f>«fliaW« of ITDf' KtagloT***

4509. SHRI k O  KUMAR RAI : Will 
the Mtoisier of TOURISM be plcawd to 
itaic :

(a) whether it is a fact that e«plo>ces of 
India Tourism Devtlopment Corporalkvn had 
sU ff^ demoosiration in froot of Ashoka 
Hotel as reported io the Nav Bhaiat Ttmcs 
dat«d 19 February, 1987;

(b) the main Jemaodi of the employees;
and

(c) the action being taken or proposed 10 
he Uken by the Ooveroment tbereoa 7

THE MINISTER OF TOURISM : 
(MUFTI MOHO. SYBD): (•) Y « . Stf. ■
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(b) The drm todf of tb« empioyecs inter* 
alia included ; U) gram of medical leave for 
10 days to tbe employoet covered under the 
Employee State Inturance Scheme; (U) Open* 
inf of aD ESI Ditpemary io tbe vicinity of

* Aihok Hotel; (Hi) fonnatioo of a Provident 
Fund 1 rust; and (iv) employment of wardt 
of deceased etnplnyeet while io lervioe etc.

•

fc) Aclioo under the acbeme has been 
initiated on the fif^t three demandt of ibe 
en'ployeei with ESI authorilie*. Waid« of 
deceased emplover^ oC the ITIXT are con«i> 
dered for employnvnt at per rule* of ibe 
CorporatK>o.

Propmat Io pw ekatr M>4 rrabad Homc
w

4? 10. SHRI M. R a GHUMA RFDDY : 
Will ihe Mini«ier of FXTFRNAL AFFAIRS 
he p'eased to lU ie :

•

(a) ibv Uic»i poiiik»n about UnioQ 
Coverna^cfli's pfopoul to purchair Hydera­
bad Houte ta l>elhi from the State Govern* 
rnent of Andhra f^ade»h:

(b) tbe amount offered by 
Government fur the putcKmc. and

I'nion

(c> ih« amount of )«««c due lo the State 
Government of Andbra Pradctb ?

THK M IN tSTiR  OF STATE IN THE 
MINISTRY OF IXTFRNAL AFFAIRS 
(^HRI K. NATW ^r  SINGH* : (a) and <b). 
DttcunkHt* for the outriabt ^uK^ale of 
H>iS«r»bad Hi>u«c art ftiill coniinuinc- In tbe 
recent paat, no precise fifures for (be pur- 
chitc are under nes^iiatioru.

(c) The annual rent »a i hxed at R« 1.23 
lakht lo 1954 amt the te»«e renewed till 
1461. The Covernment have not 3 id the 
rental duet for Hyderabad Houm*, New 
I>t!h|, uoce 1976, from which ttme ibc 
iHH'ibilify of outright purcbate of the propeiiy 
h«i been under cooaideratK>n.

Smtwy af lado Bansta border road

4511, SHRI P..M. SAVEFD : Will the 
M»oi»tai of HOME AfTAIRS be pleased to 
i t a i t :

(a)'w beiher Union Goveinmcnt have 
receivfd a repoit from ihe Atsam Govern­
ment regarding completion of survey of Indo- 
BapgU border road by the Assam Public 
Works Department;

*

<b) if to, whether the survey bas been 
completed on all the secturs tilang the border 
with Bangladesh;

(c) wbethel tbe construction work of the 
proposed road has siaitcd and if not, tbe 
reason) for delay; and

(d)*tbe estimated cofct involved in the 
construction of thts road artd the approiimate 
tmie itkely to be taken in us completion ?

. THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS SHRI 
CHINIAM ANI PANIGRAHI): (a) to (d). 
While C P^  ̂D is the mam agency for coordi- 
ru tirg  the execution of work relaltog to 
cc»nitructton of ro«df« ferce and bridges etc. 
on the lodo-Bareladesb border. Assam PWD 
is respi^nBibte only for As&am sector of tbe 
project under the ove'all supervision of 
Director Gcr>er»l iWork») CPWD. Aoccrd- 
ing to available inforntahcn, there has hocn 
good ptogre«% in carr>irg out survey m Assam 
sector of the border. Survey work in West 
Bcnfs) and Meghala>a sectors is also going 
on and survey work in Tripura sector will be 
taken up shortly. Two estimates amounting 
to Rs 53 01 lakhs have been sanctioned to 
A«sam PWD for taking up construction work 
(land acquitition. earth wotk and culverts) 
in two stretches measurirg about 14.35 k m . 
It is envisaged that tbe con.Mniction work will 
be taken up as soon as the state revetiue 
agenctcs are able In ^ u i r e  lands needed for 
the purpose. The road project o.i Ihe entire 
Indu'Bangladesh border conceived with a 
view to prevent iotittntion of Bangladesh 
nationals into India is estimated tn cost about 
Rs. 360 crores and is likely to be completed 
In two phases; each phave will take about
5 )c a n

t
Jotnl Tfstares «itb UAE

4512. SHRI S, M. GURADDI :
SHRI H. N. NANJE GOWDA :

Will the Minister of COMMERCE be 
pleated to s u te ;
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(t) whether it is a fact’that India and 
the United A rtb Emirttes (UAE) have 
identified a number of engineerio|[ and 
coQiumer iiems for joiot ventures to give a 
anip to their trade ties;

(b) if 90, the areas »deoti5cd so far;

(c) whether any agreennent 
reached in this regard; and

hai been

(d) if so, the deiatls of the agreement 
including the joint ventufe« proposed to be 
set up ?

THE MINISTER OF COMMERCE 
(SyR I f .  SHIV SHANKER> ; (a) to (d). At 
the meeting of the Indo-UAE Joint Cofnents* 
sioo held in May, 1985, the poMiNlittet of^ 
selling up joint ventures in UAE for the* 
noanufacture of GLS kmpa. Ira^hcf iaooit>g, 
fabrtcatioo of truck bodtes ar>d tra»ler«. eic. 
was discussed. While no formal agfrcfrwni 
on thb  has beeo entered into between the 
two countries, it may be mentioned ihai 
Indian companies have already set up nirw 
ioint ventures m UAE m the field of engipecr< 
iog products. cbem>cah, cooiuoier iums. 
constmction pro>ects, etc. and approval for 
setting up of one more >omi venture to ch<mi­
ca Is has also been accorded.

*

ITVamslaihm']

Eaterfalniag of a^^leartess frooi 
freedo* fighters

4M 3. SHRI RAM PUJAS PATEL:
Will the Mioivle# of HOME AFFAIRS be 
pleased to state :

U) whether Unioo Covernntent have
stopped eoleriafnint oew applkatioo for pen* 
sioo to freedom hghters since 1992;

(b) if ao, the rcasom therefor; and

(c) whethsr Government are re-consider­
ing their decision ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRF 
CHINTAMANI PANIORAHI) : U ) to (c). 
The laat date for rec««p< of applicaitoos 
under the SwataotraU Saioik SaoDoao Pcmkm

Scheme was 3 L 3 .I9 6 2  and » applicationi 
received after 3I.S.I9K 2 are treated as Ihne- 
baned. However, some moveroenu/mutinlea/ 
sufferingi were subseqiMotly r^oogniaed for 
purposes of grant of pension and laat date 
for receipt of applications in thcae cases was 
ecteoded by the Goveratneoi. There is oo 
proposal at present to extend the date of 
receipt of applications pnder ihe Swatantrata 
Ssinik SammAn Pension Scheme

However, the time-barred tpplicaiioos 
accompanied by the evidence from original 
jail Vourt records etc. giving fufficieot reasons 
for late suhminion of the claims are cooside* 
red for condonsiion of the delay;

DrelarailMi • f  (frt4cm  islMrfs of 
FreediMB Slrvgglt

4514 SHRI MEWA SINGH GILL* 
Will the Mintftter of HOME AFFAIRS be 
pleated lo state :

(a) the total number of who
went to laM during the Freedom Struggle 

-upto I9 i7  and who wtre leirr on declared 
freedom t^ghtets;

(b) the total nomber of peisofH who 
have been given pemJon a« freedom Aghters 
an i how many of them are alivt today.

<c> how many arplicatMXH for such 
persons are still pending wuh the authorities; 
and

<d» how maiyy pervins drawing this 
pemjon have beeo found at boftts persons
oo etMiuiry* if any ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : (• to (c). 
1,41,714 persons have been granted paoaion 
upto the end of February, I9»7 under 
Freedom Fighters Peoston Scheme. 1972 
renamed as Swatantrata 5«inik Samman 
Pension Scheme, oq U>e baaia of theif' claims 
of sufferings due lo partidpniiofi In freedom 
vlroggle. 4979 ouea were pending ftnalisaiic o 
at end of February 17. No separate hguies 
afe however avaHable/oieintained with
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r«fertoce to freedom fifbten who weoi to 
jail before 1947, ox ihoee of freedom 6tfateii 
who were tiM iioned peoiioo ta d  sre alive 
today.

*

(d) A« and when complaints are received 
a lk fin t that tome uoddeiviof pertoos have 
to t peotion, tbete com pbiait are referred to 
ooocrmed State Oovemmeot for .vcn6catioo. 
If a caic is fo«nd to be ro t genuine, the 
peosioo is first suspended aod later coooelled. 
if DO satisfactory eipUoaiioo is available.

in the Courts against proceuors aod exporter! 
under Export (Quality Cootrol aod lospec- 
tioo) Act. CCI aod E has also ioiiiated penal 
action aaaiost the exporters under ' Export 
(Cootfol; Order 1977.

(b) To avotd rcocurrence of such cases 
various steps have been taken like intenii6ed 
super checks, training to workers of the 
units subjecting all shrinnp coosifrnr*«^ts to' 
Japao for Cholera testing and certihcationi 
etc.

VMatkMi of FERA by MMTC .

4515. SHRI ANAND S IN G H : Will 
the Minister of COMMFRCF be pleated to 
state :

(a^ whether iSe M tnenU and * Metals 
Trading Cot^ontkm of India (MMTC) has 
violaied the Foreign Excturge Regulation 
Art (FERA): and

(b) if so. the details inciudiim the 
amount lovolved and the acttoo takeo ?

THE MINISTER OP STATE IN THE 
MINISTRY OF COMMFRCE (SHRI P, R. 
DAS MUNSI) : (a) No. Sir.

<b) Doe* not arise

Expert mt d M e n
M flM  p r « ^ t s  to JapiMi

4516. SHRI RADHAKANTA
DIGAL : 

DR B L, SHAItFSH :

Will (be Mioisier of COMMERCE be 
pleased to state :

(a) the action taken against ihote pro- 
^»«ots aod exporters who were found 
responsible for shipf^ing Cholera cootaminat* 
«d marine products to Japan; and

(b) the affactive itepa taken to curb nich 
In fwura t

4

THE MINISTER OF s t a t e 'IN  THE 
m in ist r y  OF COMMERCE (SHRI P. R 
das MUNSI) : («) Cm m  luve been filed

Noa-pa«aienl of eratnlty to vorkeri 
of N tC  ia Bombay

4517. DR. DSTTA SAMANT : Will 
the Mioitiei of ILXTILES be pleased to 
su te  :

(a) the total amount of Gratuity no paid 
so far to the Textile Workers by National 
Textile Corporation mills io Bombay; and

(b) 
paid ?

rhen this amount is likely to be

THF MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWA^ M1RDHA> : (a) and (b). An amount 
r f  Rt 101.57 lakhs is due as gratuity to 
the workers of 12 nationalised textile mills 
in B<>mNiy under NTC. Payment o f . due 
will be made wh^n workers present ibem- 
se lm  for receiving tbc^e doe^ comple­
tion of the required formalities.

Survey for barbed wire fenrlog and 
eon^trortkra of rood aloofi Indo- 

Baagla bord«rr

4518. SHRI ABDUL HAMID : Will 
the MinUter of HOME AFFAIRS be pleased 
to state :

fa) wbclber the sor\ey V ork for the 
comlruction of htrbcd *ire fenclng-cutn to«d 
(long ih t lndo B.'n»l»d««h border bter 
com plet^;

(b) how many families will be affected 
by this R o a d  cum-fencing;

»

‘ (c) whether there is any provision for
alternative arrangement for their resettle- 
meot;
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(d) whether there ejdsu 
for compenutton for tbeir 
pertie«: aod .

toy provkioo 
rocv» bit pro*

(e) if fo. how much amouDt will be 
quired for compeoMtioo to them 7

re-

T H ^ MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMAHI Pa NIGRAHI) ; <«) Surrey 
work i« in prcgrcM.

(b) The Dumber of ftmiliet to be affected 
by the roftd/fence woutd be known ooty after 
survey by enftneermi aod revenue a|CDC»e$ 
has been completed.

(c) and (d \  Pravtiioa ha\ been made for 
compeotation for acqui^tdon of tarid. jt U 
for the State CoverDmeots comrerned to lake 
t«ch rvhabilrtitioo mea«urei is  neceaaary.

(e) The amount of com penuiton will be 
knowa only after the laod^ have been 
actually acquired.

Toorlaai ia 4eacrl ar«M of RaJa^thMi

4520. SHRI VIRDHI CHANDER 
JAIN ; Will tbe Miniiter of TOURISM be 
pleated to itate ;

(a) wtiether Uqkni GovarAotant have 
takco toy frcih stcpf racmtly to imptove 
tourism in Raiasihan specially in desari 
districts of iaualm er. Baitocr and iodhpur; 
•t>d

(b) if so. the number of spots Klentifled 
and whether any survey bai been conducted 
io this retard T

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYEO) : la) »nd (b). 
While no survey has baen conducted for 
idenii6cation of spois for improvinf louriHii 
IA (he desert districts of Jaitalmer, Barmer 
and iodhpur. ibe development of tovnsm 
infrasiructttre (brouthout the cooniry ts a 
cooiijftioua proora*. D unnf the Suih  Five 
Year Plan and the 6rsl two year* of the 
Seventh Plan, ih< foUowmf ichemes havr 
been ukan up for imptemcntatioo^coMtdera- 
tion m the desert districts of Ra)aa«hao ;

(Rs in lakhs)

Name of the scheme

Ytnf PUm

1. Development of Gadhtsar Tank and 
Sun-Set Point, Jaisatmer

2. Desert National Park, Jaisalmer

3. Expansion of Moomal Tour»st 
BunfaUvw, Jaiaalircr

4. Midway facilities at Pokaran

Amount
saociiooed

3.71

15.51

10.50

9 74

Amount
released

3.40

I 00 

8.00

5.00

Name of the scheme

Sevtmtk Ftt€ Ytar Bhn
*

f. Yatri Niwai at Jodhpur

2. F lood l^ tittg  of Foru at Bikaner, 
Chilioecarb and Jaisalmer

Estlmatad cost 
(Rs In UktM)

36.75

12.20
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of to v lM  im M »Aya 
‘ Pr«4«ftk

4521. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH

M AUH :
SHRI PRATAP BHANU

SHARMA *

Will ib€ M inm rr of TOURISM be 
pkaMd lo *tite :

(•) whether toy  propoal for promoiioo 
of lourmn io the Sute of M tdhyi Pf»<kah 
h  irtxkr c o :^ < le r« t^  of ih t U nk«  Oovim-
mwt*.

<b) if to. ibe amroet of p\»ct% ^ h k h  i f t  
lilHy lo be developod dnno« ibe otxl ibiec
y tv t:  *od

(c> fui*<h »lloe»««4 tor ih . p u i p ^  t

THfc M ISlSTtR OF TOURISM 
(MUFTI MOHD. SYEDj: (») Ve* Sir.

(b) lb€ C«ocr»l M.oiiUy of Toufiwn bw
t«c«ivt4 ibf pfopo^%  for ihe ye*r
1917-fci :

1. TvHirttt BuofiJom. BiUtpur.

2. Touftit Buoffclo*. R*ipiif.
3. aaitoit*c«. Kiw*rdb«
4. W4yt»«k •m ro iti«  i t  Rjjn*Dd#«*.x»

5. C V c cutn Toilet f«ciUi»» 
Kututmat

6. C »f#-^ttm-lo*Wi ftcilMic* «t Chilra- 
ko(c.

7. C*fe*c«f>*To*l«i ficHiiii* •!
« id t .

f .  Tourist Motel at Ouoa 
9. W«xftkk ameouici (MoteH i i  Biori.

10. Motel t t  CWiiodw«r«»

11. ToorHt Buot»low af M tndu.

12. Opei^ Air Tbeairt ac Kb^urahu.

I J. Tourm  Bonfaltm. Irwlore.

(c) The Ceotfml Mtnhiry of Toiwiim 
di>e» not allocate fuodt tialawiae b«l the fund*

allocated »cha«»e wiie, depeiHJing upon 
availability of fuf>dt and intrr-w  priofitiet.

latentU ei to leaCliir rxporta

4522. SHRI K RAMACHANDRA 
REDDY ; Will the Minitter of COMMERCE 
be pkmied to fiaie ;

(al tb« inotntivca provided for improviiic 
export of leather products in 19g6;

(b) whether iherc was any lifnifk^aBt 
impfovefnecit io export of leather goodi 
IB 1916; aod

(c) tf lo. tbe dcuiis m regard tbtreto ?

THE MINISTER OF COMMERCE 
<SHRI P. SHIV SHANKER): (a) Refund 
io the fcrm of cash coropcnaatofy soppon oa 
unrebaicd laxc* ctc borne on the exponed 
product^ duty drawback, rcplcoi»hment 
licence* tfairHt rKporis. market dcrdopmeot 
aattf^ance for est»ort promotion activit»e« aa 
per the MDA Code, an ca§y access to 
imported inputs for export prodtictioo, elc. 
are some of thf incentives provided for ex­
port promotion of leather products.

(b> aod (c). Exports of manufactured 
articles of icathcr during April-Dfccmber. 
19g6 are eiiimatcd at R t. 248.65 crores 
against R% 190.55 crores during tbe correa- 
ponding period of 198 5.

Mcfli»r*sd«in from Dsrieeling Tea 
PU«t«r»* AssociatkMi

4523. SHRI ANANDA PATMAK : Will 
the Minuter of COMMERCE be pleased to 
state :

(a) whether Government have received a 
metn< randum from l>ariecling Tea Planten* 
Asioctation;

<b) if so, whether Govcrnn>eot havt 
considered the problem of shortage of land 
for expansion of tea plantations aod moved 
the forest Ministry for a noting the abandoned 
and barren land to the tea planters; and

(c) if so, the deiniU thereof 7

THE MINISTIIR OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) Ycl, 
Sir.
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(b) and (c). Maktof available additional 
land for tea cultivation it the respoosibiliiy 
of the State G ovem m enit.' Conversion of 
foreitt Undft into tea pUniatioos requires 
prior approval of the Central Govcrnnieol 
under I be provisionfl o f Forest (Contervation) 
Act. Based on a survey conducted by the 
Contultative Committee of Plantatioo 
Atsociaiions some time back in regard to 
potential areas available for tea cultivation, 
tbe rctp«ctive Suie GovernfDents concerned 
bad been requested to explore possibilities of 
making available a d d i t^ a l  land for tbe 
purpose.

Na«al at Kari«ar» Karaatnka

4524 SHRl V. KRISHNA RAO : WUI 
the Minister of DfcFENCE b< ptea*ed to 
su ie  :

(a) tbe p rcfreu  to far made in kctting 
up a naval base at Karw^r in Karnataka; 
atKl

(bi when the project ii Itlicly to be 
cocnpLied ?

t h e  MINISTER OF STATE IN THE 
MINISTRY OF e x t e r n a l  AFFAIRS 
(SHRl K. N A T^A R  S IN G H ): U) and (b). 
Yes, Sir. According lo Infonnatioo available 
with tbe Government a total nuirber of 
1.28*570 Sri Lankan refugees had arnved to 
India ttpto 16.2.1987. It is reported ibat
1.655 families comittiog of 6 .513 members, 
oui of these, have returned to Sri Lanka 
upto 17.2.1987 of their own accord.

lalcrest of NRls ia de««lo^(ag

4526. SHRl HAFIZ MOHD. SIDDlQ . 
Will tbe Minister of COMMERCE be pleased 
to state :

•
(a) whether a numt>er of nco<>ie«idcDi 

Indians ^NRU) from Stng«pore and other 
South East Avian countries h«ve shown 
inieirst in the dcvelopcuent of AttdamaiM as 
a major touritt oentrc and free port;

(b) what are the restrtcticm regardtng 
entry into AfKlamans; and

THE M INIiTFR OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
a n d  DEVELOPMENT IN THE MINISTRY 
OF DEFENCE (SHRl ARUN SINOH) ;
(a) Acquivition of the laivd for the 
Ndval Base at karw ir is bang pro* 
cessed by tbe Governmenl of K.«roaiaka. A 
sum uf Rf. 22.92 crorcs has been placed at 
the d itpo^ l of the State Government for tbe 
purpose.

(b) The 6n t stage of the project m 
planned for compicttun by 1995.

Sri l.aakaa laaiil rrfiigcet

4525. SHRl SRIKANTHA L>Al fA 
NARASIMHARAJA WADiYAK : Will ilte 
Minister of EXTERNAL AFFaIKS be 
plcaicd to Slate ;

(a) whether some Srilanlun Tamil 
refugees who bad taken shelter at different 
places in tbe country have returned to Sri 
Lanka; and

(b) If so, the number of refugees who 
have gone back to Sri Lanka lo 1986*87 7

(ct tbe measures proposed by Uoioo 
Govrrnment to reroo%« these reslnctiofis and 
prooMXe AtKlan.ant as a major beach resort ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl p. R. 
DAS M U N SI): (a) Soma suggestions h as t 
bc«n reccivcd frocn oon rssMknt Indiana for 
the devtlopmeni Andamans as a free port 
and tourssl centre.

(b) and fc). Andaman arxf Nicobar 
Isiands base been declared as Rastriclcd 
Areas under the Foreigoers (RestrKfed Atcas) 
I'rder 196). FJltry fat} forttgncts and NRI's 
b regulated by a PeriDil System.

«

Restricted Area Permiu for Andaman 
and Nicobar Islands can be obtained from 
our Misaions abroad, Forcigocri Regiooal 
Registration Officer and from tbe Immigratioo 
OfTker at Port Blair for a period of 15 
)ears.

Devtlopmeot of tosiriam ia uodcrtaken 
keeping in view acotogkal and aoviroemeoul 
factor*. «
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4SJ7. SHRJMATI BASAVARAJE- 
SWARI : Will ihc MioMlrt of COMMERCE 
be picmscd to itate ;

(•) whether •  number of new i\tm% have 
been iociuded io the inde proiocol Tor 1987 

by India and the Fedeial Republic of 
Germany recently; at>d

(b) if to , the names of the new iieoit 
included In the protocol and lo what eiieni 
the trade between the two counuiea will be 
improved duriot 1917 ?

»

THE MINISTER OF COMMERCE 
SHRI P. SHIV SHANKER/ : (a) India bat 

not tifned any trmde protocol wHh the FeOc- 
rat Republic of Germany.

(b) l>oc» not ariM.

F tr l ie  duty relief t» cation yara

4328. SHRI K A D A M BtR M. R 
JaNARTHANAN : WiU Ihc Mmtiter of 
TFXTILFS pleated to uafe :

t

(a) Abcibei it u  a fact that relief in 
r u i ie  and import dutiet n  given to cnan- 
made Abre ondrr the new leitiie policy,

(b) if MX «bciher timtUr relief in cscnc
dut> It propo«ed to be ftven to cottoo yam 
of all counit; and •

<c) if not, the re«tctM iherefor ?

THE MINISTER OF STa TE OF THE 
MINISTRY OF TEXTILES SHRI RAM 
NIWAS MIRDHA) : (a) Yet. Su*

(b) and (c). The rate* of cucitc duty on 
varioiM Teaule iieon are leviewtd by the 
Oom ncnent fro «  lime to time

(b) whether the iniernaiiooal trade of 
caihetk ii being cootiolled by the developing 
couniii^; and

m

(c) whether Government would consider 
lo let up a Caihew Developmeot Board/ 
Authority 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) ; (a) and (b). 
The international trade in Caihew it influen­
ced by both the cavhctA producing and cathew 
imponing countries. Since cathew Kernals 
•re high priced items in the basket of edible 
noft, the main m arke t for this items are in 
the affluent countries such as USA. U. K., 
Holland, Weti Germany, Singapore and 
itpan . The avaiiabihijr of other edible nuts 
whKh are less expensive has prevented ihe 
ca%hem produang countriet from hiving a 
complete control on international pticet and 
trade of cashcw.

(c) There is no proposal at present to 
tel up a Castew Development Board 
Auihohty.

Proaiotioa of regitioal toaritm

45 30. SHRIMATI USHA CHOU- 
DHARY : Will the Mlnitier of TOURISM 
be pleated to state :

(a) whether il is a fact that the aeveo 
nation South Asian Astociaiion for Regional 
Cooperation recommended promotion of 
regional tourism; and

(b) if so, the details thereof ?

THE MINISTER O F ' TOURISM 
(MUFTI MOHD. SYED.) : (m\ Yes. Sir.

(b) As per the statement given below.

Role af pfo4»cl«g coaatrlat la cathew 
price detaminatlon

*

*J2». SHRI V. S. KRISHNA IYER : 
Will ib( MlniMct of COMMERCE be pkawd 
to l u u : ’

»

(•> Whether the caahew producing coun- 
trici have no aay lo iht international trade of 
catbtw;

Stateneat
*

*  l> € taU ed  rtcom m en dati^ H S o f  th e  
Expert Commit t t t  on Tourism

OrgaaliatJoa :

Member countries would designate one 
or mor of the' recognised tour agencies to 
htodle group package toun to and froiQ
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SAARC coimtTies under ibi« ' scheme. These 
packftfe tours would be for troops consist tog 
of a mioifoum of 10 pas»cn|ers travelHof 
tofetbcr aod upio a cnaximum of 30 passcn- 
| t r s  iTifelbni K^fciher.

Itlaeimry :

Member countncs would permit travel to 
all pticcs 'esrcpi resiricied areas.

of tbe voticber should be limited to the 
natiooal curieocy equivaieot of SDR*400 per 
persoD to be made available ooce iii tivo 
yean for groups of not leu  than 10 in 
number travelling on pre<comtn»ctcd package 
tours* The' voucher should be roada en> 
cMkhable at the d«siinaiion CDuotiy oo prc* 
leoiation to any designated bank. The 
desrgnated banks i^ill ic tik  the balances of 
vouchers at ihe end of every six monihs.

The receiving agerxy would decide oo 
the itinerary for a pdrttcular group incoosul- 
u tton  with the kcndmg agency on a caic by- 
case basis according to the interesiS of tbe 
group. Attempis would be made to maintain 
an’elemeot of flexibility in the tttncrary.

Mode of Travel :

As far as possible, the mode of travel 
should be by air. The airlines should endea­
vour to increase frequencies along high den­
sity routes to enable carriage of (he agreed 
number of tourists As a special pfonK>tt:>n«( 
concession, they should be requested to give 
a 50 per cent concessional ail fare under this 
scheme for travel of nationals of SAARC 
member countries only oo round/circuUr 
trips involving stay in a minimum of any 
two countries in the SAARC region, in the 
itiaarary. It is reiterated (bat thcM fares 
should be appi cable only to nationals of 
SAARC member countries travelling in 
groups of a minimum of 10 passcQger^ cacb 
mad oo pre* const rue ted package idurs.

Visa :

Member councnes would take steps to 
facilitate the t^sue of visas to tourists under 
this schcTia within a periud of two weeks 
from the date of application by the recog­
nised tour agency. Reporting procedures, 
wherever in forex, m the country being visH 
ted may be dispensed with for such groups.

Coofertlblllty of CarrYaeles ;

In addition lo tbe existing travel schemes 
prevailing in the member couoirtea, it b  
suggested that a new limited convertible 
currency procedure applyiog only tonationala 
of SAARC member countries be introduced 
using tfivel vouchers system to cover accom-. 
modation, meals, ground trtnsportatJon and 

i-Tnrme* The mtxlmuni vtlue

If) case of member coootries retjumog 
payment for services/ taxes to fofejgn 
cxchsnge. it it strorgly rnooimended that 
this requirement te  waived in respect of 
tour^is trav^llii;g uuder tbb  scheme. At tbe 
ioiUsl stages, the number permitted to make 
use of the voucher system should bt limited 
to 500 from each member country to the 
others, totalling lo 3000 outbound travellers 
per >€*r from each cuuotry of the SAARC 
region Each country should stiive to attain 
this target year by >«*r.

Tbe method ty  whk;h t^c oufstardjiig 
baUrKrm, if any. rcmlting from the icheme 
wouKl be settled ai the erxJ of the specifkr 
penod VIZ SIX mooth*. would be in an agreed 
convertible currency. The expectatioo would 
be that the net balances would te  fair 
smail.

Soggcsted Pruwiulioaal .Mrasives ;

As*a corollary and a supf>ortive a(.tivity 
to the Scheme for Froo>o<»on of Organised 
Tourism among SAARC member countncs, 
the following pfomotiooaJ measures aie 
recommended.

(i) Orgxnisation of familiarisation/oricn- 
tation low s for tbe travel afer.is 
who are designated by the member 
countrtcs for handling of rhe«e 
organised tours. These familiari> 
sation tours may be hosted by the 
Natkmal Totrrifts Administrations 
of the respective receiving country 
while their air travel facilities may 
be provided by the sponsoting 
country. Thit w.H enable the desig­
nated travel afencies to work out a 

' range of tour packages in coosul- 
tation with their counterparts ami 
offer them to the pfospective travl* 
cooaumcn.
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(ii) OrtftoitatioQ of familUrlsatioo/ 
orkatation touri for travel writer* 
•od travel jouroaliiii oo the laioe 
batit. a i above, io order to t<v* 
occessar> publtdty to the organised 
tour programmes offered io different • 
member cooniries.

iovokiog lectioQ 9 (a) or the loduslriat 
Difputei Act; aod

(d) what is cadre wiae details of number 
of promotions of tbc geoeral aod SC/ST 
candidates from the date of implementation 
of the aaid •freemeot till date ?

(iii) Sponsoring of periodic televlsiOQ 
programmes in ibe respective 
National Tetevisioos highlighting the 
placet of tou/i>i inuresu aod also 
the tourifi facilities availabte in 
each of the SAARC member coun* 
tries For this ptirpc»e» the tele- 
viiion linK «bculd he provtded free 
of charge and tbe required program­
mes (Video caiseiies) should be 
provided by the sponsoiing country.

Re^ermtioas for SC'ST ia M M IC  * 
•Ml &TC

4531. SHRI N. V. N SOMU : Will 
ibe Mimtiei of C O M M tR rt be pka^ed lo 
vuic :

(a) whether ihc Managcrnrnt of Minerals 
and Metals Trading Corpofation of India 
Limiicd aod Stale Trading Corporation of 
Indu Limited have concluded agreeinenis 
wiib l̂ >elT Trade Urm>n in such a wa> that 
prrmoticnal benefiti under guota reufvaiicn 
to SC/ST employees are harr.reied;

(b) tfcbether the*e agrecmeott are in 
confofmiiy fsith tbe instructions dated 11 
January, 1915 issued by the Bureau of 
Public Eaterptises (B Pt »;

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI} : (a) lo <c). Both MMTC and 
STC have entered into agrremenis witk ibc 
Federations of their Employees’ Unioni on 
ttie introduction of time-bound Staff Promo­
tion pi.licy as a mrasures of stagnation relief. 
Under this policy, alt t ^  c’lndidates inclu­
ding those beloi'girig to SiLcduled Castes/ 
Scheduled Tribes categoiies who fulfil (he 
eligibility conditions, are ccnsideied for 
promotion. In tbe case of SC/ST candidatet. 
benefit of relaxation of eligibility period by 
one year is given.

•

M  the introduction of time-bound 
Promotion Po!»cy is alleged to have elimina­
ted ih« communal rosier aod revervation for 
SC and ST candidates in various public 
sector uf>deTtakings. the Government in Ibe 
Dcpartnieni of public Iinterprisea have decid­
ed lo carefully study various time- bound 
promoiion schemes adi>pted by ihe public 
sector undertakings with a view to astertain- 
ing whether these wrbwes or any feature 
thereof are against the reservatioo policy of 
the Covernfpent. That Department has called, 
fcr deiaited information from all pablic 
sector undertaLirgs who bave introduced 
time bound Piomotion Scheme and are con­
sidered the matter with a view to evolving a 
uniform policy oo tbe subject.

(ci if not. the reasoos why the MMTC (d) Cadre-wiie details of number of
and STC have »ot modified tbe agreements by promotiom art given In tbe statement below.

Statesaeat ^

A. Stale Trading Corjporatloo

The details of employees promoied tfter tbe introduction of Time*flo*jnd•Promotion 
PuUcy ara as follows :

SI. No. Cadre

I

1. Office Managers to Asalslant Managers♦
2. Assistant,^ieno/ln^pector to Office Managers

General SC/ST Total

265

297

• 4

16
Nil

261
«

297 .
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3. Autstaot/Steno to A»(t. Maoager (Accouoti) 

Limiied Competition Test. *

4, Juoior Anislant/Juoior Steoo to AMisUot/ 
Stenocrapber

4

Nil

73 Nil 73

B Ml*er«h and >Ut«U TradiM Corporatloa

Details of number of promotions of geoerat aod SC/ST caodidatas from ibe dale of 

iffiplemenution of tbe agreement till date are a t follows :

1. Joint Divisfonal Manager to Divisional Manager 11 • • • n

2. Deputy Divisrooal Manager to )oiol Divisional 
Manager

26 26

"  3. Asatt. Divisional Manager to Deputy Divisional 

Manager

74 10 S4

4. Office Manager/Field Oflker to AsMt. Dtvbional 

Manager

167 6 173

5. Junior Office Managrr/Junior Field Officer to 
Office Manager/Field Officer

171 25 196
•

6. Assistant to Junior Office Manager 45S 5 461

7. Junior Assit. to Assn. 196 50 246

f t .
■

Grade 1 to Junior Autt. 27 16 43

9. Grade 1 to Gmde II 23 P 40

10. Grade 1 to Selection Grade 47 12 59

Faad to rerifc ilck Iplimlos nait* im 
Kerila

4532. SHRI K KUNiAMBU ; Will the 
Mioister of TEXTILES be pleased to state :

(a) whether bis h^inistry has set up a 
fond to revive stck spinning units «nd also 
to help those unit« to become viable which 
has been given addftional spindles;

(b) if so, whether any amount has been 
sanefiooed for Kerala in this regard; and ' *

. (c) if so, tbe details thereof ?

THE MfNlSTER OF STATE OF THE 
MINISTRY OF TEXTILES rSHRl RAM

NIWAS MIRDHA) ; <a> Tbe Aoaoctal - 
mslfiutioos have set up the Texiile Modern*- 
sattoo Fund in Augutl. I98A to provide 
coocessiooAl modecntsation attuiaoce to 
cexiik uniu.

(b) and (c). Sutewtse allocaiM>m have 
not been n\ide under the Testile ModernHa* 
Hon Fund Scheme. Ho*ever, one unit in 
Kerala has been ^sanctioned m odefniutkm  
atttstance anuHinting to Rs. 90 lakhs utkder 
the Sebeme so far*.

f

Skfc Taxtll* Mills la Ga)aral

431). SHRI R A N JIT S ^ H  GAEK- 
w a d  : Will Ibc M ioifto bf TEXTILES be 
pleased to state :
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(i) <be ournber aod tbc nftmct of iJck 
teitUe fflilli lo O u jtr tt as od B ill Decern- 
be#, I9S6; .

f  ■

(b) otmet of the milU which have beeo 
ravamptd duriM previous years; aod

*

(c) the amouot ipeot by OoverDment on 
rtirival of each of ibc above mtlli ?,

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA): (a) A SUicmeoi is 
ftvao b d ow :

(b) Tb« revampint of sick leitile mills 
<kpeo4< DO a oumber of factors 'like the 
panod M«d«d to implement ibc full rebabi- 
litaiioo packa«e, efficieot maoafemeot. cost 
of the ra« maitrtal and other inputs, increa­
sed prodttctivtty demaod for the product, etc. 
and a lime lunii can fk>i be laid donoi for 
the mrival of iKk tcsiil« ontts

(c) Goverofficot do Dot provide daancial 
, aiaifUoca for the revrval of s»ck textile mills,

Staleaical

.V0. amJ Somts • /  tkk  cIomk/ eotiom 
i t x U U  m »iti im G t i j a m  a s  on  

SI. 12 $6.

I

SI. No. Name of the Mills

1 3

I. Tbe Fioa K oittini Co, Ltd ,
Ahmedabad.

2. Ou)arat Spmning Mills, Ahmedabad.

J. Kallasb MllU P. Ltd. Umbergaon.

4. Mabuva Spt- Milb Mahuva.

5. Sri Mandvi Sfg Mills, Mandvi,
Kulcfa.

6. Maoekcbowk A Ahmedabad Mfg.
Co Ltd., Ahmedibad.

7. Bbalakia MilU Co. Ltd., Ahmedabad.
8. Marsdeo Spg. Sl Mfg. Co. Ltd.

Ahmedabad.
9, Tarao Commercial Mills U d.,

* Ahmedabad.

10* Ahooedabad Cotton Mfg. Co. Ltd.. 
No. 1. (Bjgicba Mills) Ahmedabad.

1 1. Abbay Mills Ltd., Ahmedabad.
12. Aroyadaya Spg. & Wvg. Mills Co. 

U d . Ahmedabad.
13. Prasad Mills Ltd.. AHmedabad.
14. Srce Bansidhar Spg. & Wvy. MiIU 

Ltd., Ahnr>edabad.
15. Comtnercial Abmcdibad Mills Co. 

Ltd., Ahrrkcdabad.
16. New Gujarat Sjotheiics Ltd. N o.l 

Ahmedabad.
17. New Gujarat Synihciics Ltd. No.2 

Ahmedabad.

18. Omex Investors Ltd , AhmcdabaJ-
19. Bhirat Suryodaya Mills Ltd.,
20. Aryodaya Gng. A Mfg. Co. Ltd., 

Ahm edabad.'

21. Maharana Mills P. Ltd. Porbunder.

22. Navj>ot Mills Ltd., Khadi.

25. Gaekwar Mills Ltd. Billimore.

Sel/«fc of gold aod hrrolD by BSF 
DO ind^Pak border

4534 , SHRI ANADI CHARAN DAS : 
Will ihc Minister of HOME AFFAIRS be 
[>ieaaed to itale :

(a) (be amount of gold and heroin seized 
by Border Socurity Force personnel on Indo- 
Pak border during the last six months: sod

(b) whether Government propo$« to 
increase the strength of B. S. F. in view of 
large scale smuggltng noticed during Ihis 
period ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES. AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIKS (SHRI P. CHIDAM- 
BARM) : (a) Gold worth Rs. 98 ,01 ,052 /- 
and heroin wonh Rs. 79 lakhs were seized 
by BSF 'on lndo>Paklstan border dupog the 
period from September, I9«6 to February, 
1987. In addition, opium/charas/Hashish/ 
white powder worth Rs. 58,09,590/- were 
also seized by BSF.
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(b) ki ord«r lo  »ncfMse yifilAXtec ^  tbe- 
lodo-PAkitUD border, *tbe Goveromeot of 
India have taoctioncd 25 additional Bos. of 
BSF with ocoeisary rofrtsiructurt for ibe 
iQdo Pakistan border during a period of 5 
yean.

Tra4e deAcIl
■

45 J3. PROF. MADHU DANDAVATE ; 
Will Ibe Miohfcr of COMMERCE be ptea- 
•ed to sla te:

(a) whether it it a fact that the trade fap 
estimated for 1987-8 8 is Rs. 8735 crore 
despite‘17’per cent increase in esports and 
only 1.4 per cent increase in nuport; '

•

(b) if so, whether the pfo)»:ted trade 
fap is Hkaly to afTect our ecoiKMny; and

(c) if to, v'hat concrete steps arc ttken to 
augment exports and reduce imports to 
reduce tbe trade gap ?

THE MINISTER OF COMMEftTE 
(SHRI P.^'SHfV SH A N K FR); ia) to (c). 
Accordmg -to the latest' provisional data 
•wiiUhle for the first ten months of
1986-87, India’s exports during April* 
January, 1986-87 at Rs 10075.45 crores 
were 17.0 per cent ‘higher than a of 
Rs 8609.64 crorvs durir>g the cor res ponding 
period of tbe previous >e«r whereas imporifl 
at Rs. 15909.59 crores s»ere 1.5 per cent as 
convptred to Rs.‘ 15671.41 croret. Con­
sequently, there was a decline of Rs 1227.6 3 
crortffin trade deftdf from Ri 7061.77 
crores during April-January, 1985*96 to R s/ 
5W 4 14 J crorcs * during April-J'tnnary, 
1980 87. At this stage, it is difficult lo 
estknata precisely the trade deficit with whfeti 
we will end the financial year 1986*87 as 
also 1987-88.

 ̂ A.series of initiatives havt been takeo by < 
the Government lo promote eipnrts. Tbesa « 
ura designed to generate surpluses for exports'* 
to iodu» the productioQ of goods corvteaD- * 
pqrary io technology and compctHivt io 
prices and lo make the exports profitable. 
Simultane«wly the' Government has alao 
inttiatcdfa seri«  of steps to prom oit cflFkieot 
import subatiiotioo, particulaily io the spb«rg 
of bulk imports.

E iport af aia—factarai artklea of > 
moogiaoac hak

4536. SHRl PARASRAM BHARDWAJ t 
Will tbe Minister of COMMERCE be p lea-. 
sed to state

(a ) . whether ' Uoioa OovtrMMnt have 
decided not lo allow export of maottfacturad 
articles of mongoose hair; and

(b) If so, Ibe details of the policy to this 
regard ?

%
THE MINISTER OF COMMERCE 

(SHRl P. SHIV SHANKER) : (a) and (b). 
Export of manufactured articks of mangousv 
hair has been banned.

T t t l i l t  qttola lo eiporlers
•

45^7. SHRIMATl JAYANTI PAT- 
NAIK : Will the Minisiei of TEXTILES 
be pleased to state :

<a) the tcitile quota alloied to diflferent 
e to o n e riin  1985-86 and 1986-^7:

fb) the details of the iMtile quots utili««d 
by different exporters during the said )vars:

(c) the Slept taken to ensure maximum 
utilisation of the quota; and

(d) the delaib thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF T bX T iU S  iSHRI S. 
KRISHNA K U M A R ); (a) Mid (b). Under 
the Multt Fibre Arrantemeol (MFA). Itkdia 
has entered into Bilateral Textile Agreements 
with major importing countriaa 
USA. Canada. Sweden, Austria, Norwsy 
and Finland ' under ‘ whidi ctrtaio textile 
products are subject to quantitative reatrk* 
tiofis The quotas are allotted to the exporters 
under various systems of the Export Entitle* 
meni Distrlbutioii Policy annotinced from 
year to year. A statement of quotas utilized 
in differant countries is given betow.

(e) and (d '. The followlnf stepf have 
been tt^ken by the Oovernfoani to eosure 
fpaxhnttm otilisafiM of q u o a  levels 2
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' (i) Tbe Export EutiUemeot Diitribu- 
tioo Policy ftllowi ■ Dumber of 
coQcmioot 00 liow moving fir> 

t m«ot jMms.
♦

(U) Reviwd-rttet of CX^ h«vc been 
aaoouoocd from » It( July. 19ft6. 
Slow moviof items of girmeDU 
cm which CCS wa§ d o I  »dmtitible 
»hen exported to quota couotrirt 

' w have been oud* clitible^or CCS. 
CCb oo export of yarn of all

coufitt h i i  been allowed @ 8 per 
cent from 29tb August, 1986. 
CCS on export of grey Cabric has 
been raised to iO per cent w. e. f. 
!3tb F ebruary ; 1987.

(iii) Several other slept have been taken 
by (be Government to make our 
products competitive io tbe ioter- 
saiiooal m arket, «hicb also help 
better utilisation of textile quotas.

SUl««M t

XV/a//f of i ^ t a s  o f rtody-madg tormenti u/Uhtd m J98i Si 86

^ (QFY. IN ‘000* PCS )

CounirMk Year Bate level 
quantity

Quota
utilised

U S A . 1985 114 MSYE 1 14

1916 122.5 MSVE 134

E E C , I9K5 95512 66043
•

1986 973V6 86479

Canada I9S5 7897 8531

1986 8571 6589

Auairu 1985 280 248

1986 2fi9 288

Sweden 1985 4290 4329

1986 4312 4556

Finland 1985 1654 933

t

1986 1687 1324

Norway 1985/ 585 362

1986 1180 1089

Source : Apparel eaport promoti^o council.
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Country Unit Year Base
level

. Q uou 
utilised

Austria Tonnes 1983 75 M

1986 79 60

Canada Million 
sq. meters

1985 2.19 0 99

1986 2.32 0 81

EEC Tonnes 1985 54995 20538

1986 35970 24034

Norvfcay Tonnes 1985 152.5 122.43
4 1986 306.0 314 00

Sweden Tonnes 1985 999 635

1986 1031 937

U.S.A. Million sq. yd. 1985 24.)8M 24 976

1986 31.776 31.297

Source : Cotton Textile Export Procnottoo Council.

ReeommrAdatloos of H laala^aa the selling up of a Task Force to cnsur

4539. SHRI G, M. BANATWALLA : 
Wilt (he Minister of TOURISM be p t c a ^  
to state :

(■) t he recomm enda t ions of t be
Himalayan Tourism Council held in January, 
1987;

*

(b) Government reiciion thereon; and

(c) the steps, if any, taken to imptcmert 
these rccoromcndaiioDS 7

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) The
Himalayan Tourism Council at its meeting 
held in January, 198 7, recommended early 
introduction of Himalayan flight by Vayu- 
doot and organising of Himalayan festivals 
abfoad to attract more tourists to the 
Himalayas, The Council al<o recotsmeodcd

quicker and cfTective impkmentattoo of the 
deliberaiiotis of the CouodI lucb as publica­
tion of totiriit iofortnatioo Utcraiure on 
Himtlayan region, imparting training to 
guides and porten in mouotttneenng, 
trckkmg etc « providing iosuraocc cover for 
accidenti or illness lufTercd by mountaineers, 
augmenting the infrastriidure for coinmuni- 
catiOD facilities in HitnaUy«n region, creation 
of a fund for giving necessary fioatkcUl 
4Mi»iance to the concerned States and other 
agencies for prorooting tourism id the 
Himalayas, etc.

(b) and fc). A Himalayan flight was 
launched with effect from 1st March., !9 I7  
and is operating each Sunday from I>etbi. 
The Himalayan bight giv«i an arm chair vtiw 
of the Oarhwal Himalayas.

A Himalayan festival is being organised 
in May/June, 1987 to Hong Kong which ii
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lik«ly to be followed by ito ila r fctiivtU In 
A uttrtlii la d  New Zealtod. Other recom- 
mexMlclioDt of tbe . HinuilaytD Touttftro 
Couocil are uodcr conikScntioo.

S t e ^ o f  export! «f prek^U wrf 
uwMltcacy •ertke#

*

45<0. SHRl SOMNATH RATH : Will 
tbc MiDuler of COMMERCE be pk»»e«l to 
•tate :

•

(a) wheiber Government have urted 
exporierf lo i*p oe^ iDarieu lo Africa aod 
e l^ h e r e  where oew opportunitiet were 
emerting for ttepptof up exporti of projecti 
aod cootultaocy tervicet; aod

(b) if *o. *be rc»poo*« from tbc exporters 
AAd Id  wbat fkki ?

THE MINISTER OF COMMERCE 
(SHRl P. SHIV SH A N K ER ): (a) aod lb). 
Yci, Sir. EiToru are betof made by Indian 
cocnpaoiet to divtnify into o«w marketi aod. 
h» ihi» eontext; interc»( h*» l>e€o evinced in 
•cveral MCiort tncludinc energy, trtm porta- 
lion, »aier tupply, etc., in the oew irarkeii
10 Afrwa, E««t Atia aud Pacific.

Pvrc^M of 4la«€i^« fro« Attgo â 
by MMTC

45 41 DR B. L. SHAILESH : Will the 
Minuter of COMMERCE be pletjed lo 
ttate :

(a) whether (he MioeraU and Mei«U 
Trading Corporation (MMTC) bi> offered a 
packafc deal to Anfola for purchase of 
rough diamoodt;

(b) if to .  the broad oudtoea of the 
packafe; aod

(c) whether tbe Mtnerali aod MeUls 
Trading Corporatioo (MMTC) hai got the 
neceuary infrastructure for the polithlng. 
cutting and marketing boih in India and 
abroad of tbete diamonds ?

THE MINISTER OP COMMERQB 
(SHRl P. SHIV SHANKBR) i (■) Y ti, 
Sir.

(b) and (c). MMTC has' offered to 
ENDIAMA, Angola assistance and co-opera^ 
lion in providing tacboical trrvices, facilitiaa 
for augmenting diamond production and 
purchase of rough diamonds. MMTC 
proposed to sell these to Indian diamond 
cutting and polishing industry.

*

Yatr) Ninas at S h lsla

4342. PROF. NARAIN CHAND 
PARASHAR ; Will the Mtnistrr of 
TOURISM be pleased to refer to tbe reply 
given to Unitarred Question No. 2127 
daicd 21 November, 1986 regarding proposal 
to open Yatri Ntwat m Himachal Pradesh 
and stales:

(a) whether tbc proposal for a Yatn 
Niwas at Shtmla hai tince been sanctioned;

(b) if so. tbe likely date 
coostruction »ork «« uld be 
aod completed along«itb tbe 
in each caK; aod

by which the 
taken in hand 
estimated cost

(c) if not, ihc likely date by which tbe 
pro;oct would be sanctioned and the reasons 
for delay ?

THE MINISTER OF TOURISM 
(MUFTI MOHD. S Y E D ): (a) to (c). A 
proposal from the Govemmeot of Himachal 
Pradesh for conitruction of a Yatri Niwat 
at Sbirola at an etiimated cost of about 
Rs 40 lakhs has been received. It has not 
so far been sanctioned a t it has not t«en 
possible for the Government of Himachal 
Pradesh to procure tbc land Klected for tbe 
purpose.

CosTersiov of bttlMing of Indian
lastltate of advance study la Shlmla 

iaio a Hotel

4545. PROF. NARAIN CHAND 
PARASHAR: Will tbe Minister of 
TOURISM be pleased to refer to the reply 
given to Unstarred Question No. 3863 
dated 2 I tt  November. 1986 refarding c o d - 
version of building of Indian Institute of 
Advartce Study in Shlmla into a hotel and 
s ta te ;

(a) wheiber the decision regarding tbe 
takeover (or otherwise) of the building of
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th« loMitatc of Advanced Study i t  SIimiIb 
havtiocc beea taken aod impJcBitated;

" • (b) if to, when; and
/

(c) if not. th« likclrdaie by wfaiob tbe 
decisioo will be taken and tbe reasons for 
delay 7

THE MINISTER OF TOURISM 
( K l U m  MOHD, SYED) : (a) to (c). Tbe 
propotaJ regard IDS tbe tbiftiof of the iosii- 
tuie frotn SbimU is atiU under c»ntidcration 
and no 6nal decision has been takan so far.

Naltooat Coaiatttcc oa TwirUai

4544- PROF. NARAIN CHAND 
PARASHAR : Will ■ ih« Mteistrr of 
TOURISM be picaxd to refer to the reply 
given (O'Ucvt tar red QuestioD No. 3282 oo
8 August, I9 M  regarding Natiooal Com* 
nittec on Tounvn and state :

(a) whether the report of tbe National 
Cocnmittee on Tourism set up by* the 
Planning Commisaioo bat since been received

*■

by Governtoent;

(b) if so, tbe aiain observation/recom- 
ibeMltioo made in the* report ai>d whether 
soy plan of ftciion has been dr««n 'up 'for 
tbelr tmpletueotation; and

‘ (c) if not^ tbe likely date by wbicb tbe 
report would be recieved and tbe reasons for 
delay 7

THE MINISTER OF TOUR16M 
(MUFTI MOHD. SYED) : (a) to (c). No, 
Sir. Tbe report of the National Committee 
on Tourism is eipected to* be tecei'vcd by 
June 1987. The tenn of the Cofnmfttet has 
been extended till Ma^ 1987 to enable it to 
coaiplcU tbe eMoiinaUon of various issues 
and studies initiated by it.

'  T5l«dy of US Trade Policy by IIFT

4545. SHRI ‘ VASHWANTRAO 
OADAKH PATIL Will tbe Minister of 
COMMERCE be pleased to state :

(i) whether tbe Indian * Instkutc ijf 
Foreign Trade UIFT) has conducted a study

of the US trade policy vi«*a vu  lndi«; tod

(b) If so, tbe salient featurea ibefeof 7

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER>) (a) Yca^ Sir. 
Tbe Indian Imiltute of Foaeign Trade has 
conducted a study on US Trade Policy 
Changes; rmpllaitioot for India.

(b) Tbe study has revealed the followiog 
features ;

1. US Trade Policy Changes embodied 
in the Trade and Tariff Act (1984) 
and the GSP Renewal Act (1984) 
appear to be primarily aimed at 
rcstricttng acceas to the Amcrtcan 
market; at securing ifitereattooal 
legal frameikork for promoting tJS 
exports of high techoology products 
and trade in tervtoe; and at elimt- 
oaitot barners to US cxporu a i^  
direct ftfaJgA invattmcnt.

2. .A  ottotbci of Doo-Uriff bawiets and
lavesiflKot barneys loiroduceU »n 
U.S. Trade Policy coo*uiude tr^Je 
reatricsive pffa4licct.

I .  Amtrtcan bustbcM, according to (he 
study. M likely to bccoo« more 
organised ai^d more cfTecitvely 
dedicated to launch a sciiet of 
anci duipptng and oounteivaAlirg 
duty tnvestigaiioas without the 
necrstity of petitions being filed by 
local American industry.

4. The US crade policy changc« have 
greatly aifectcd txporu of its 
leading tradhig partners like (he 
EEC, Japan. Braxil af»d Mexico. 
In the caw of exporu from lodia.

- some knpact has been felt on items 
like steel pipe* and tubes, toduetnal 
fasteners, castings and forgings

5. USA is an expanding m arke t'fo r a 
oumbet of Indian produces parti* 
colarly engineering goods, electro­
nics, coroparrr software, chemicals, 
leather manufacturen and silk and

•* oiir eiports to thH taarliet could ba 
doubled liom the fresacit level of
2,5 billion dollars to 4.5 billion 
dollars by 1990.
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In order to take advtouge of the 
export potentiil in the USA. tbe 
ttudy ba> tugfctted certain sir«t«gjet 
and approftchet

<]uaDtit)et of crude palm oil and refii>ed palm
oil (iDcludtng oeutraltted ' palm ofl) were im­
ported by Slate Tndiog Corporaikw from 
Malaysia during tftie latt three financial yea rt;

Pro«r»» la leltltng n a r ltla e  
boMdary I tn e

43 46. SHRI YASHWANTRAO 
GADAKH PA TIL; Will tbe Mixii»tef of 
EXTERNAL AFFAIRS be pleased to ftutc 
tbe couolrtct with «bicb ibe maiiiime boun­
dary tfsue bat yet to be lelikd by India and 
tbe progre«s made is tbii legard 7

THE MINISTBR OF STATE JN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO F a LEIRO) : India*!
m4f{ttmc boundaries have not yci been settled 
with BangUdctb and Pakittan. Several rouadt 
of talkf have been held wiib Bangladesh, but 
talfct have not yet been faetd with Pakitran 
on the qiKitioo.

iMporl of made and rr6Md oil
(rtM» Malaysia

4547 SHRI SAIEFM I. SHERVANI : 
Will the Mtni*icr of COMMfcRCt he ri«»fctd 
to itatc (hr quantiiie^ of crwie artd refined 
pttm Oil fioin Mala^tia dunng the
U«l ihret jtnr% 7

THF MINBTLR o f  CGMMIRCE 
fSHRI P. S i m  SHANKER) ; Tbe folk>«irg

«

Year

I983-R4

I984 '85
f985-86

(/if Metric Totiius) 
Quantity

6,r» .000
7.14,250 *

3,16.000

PalDtlnt* exirihiird abroad by ICCR

454R SHRI SALEFM 1. SHERVAN! : 
Will the Minuter of EXTERNAL AFFAIRS 
be pleasrd to state ;

a
(a) the particular! of aitists »hoae paint- 

ir>gs were exhibitetl abroad b> Indian Council 
fcf Cultural Relattons (ICi R) durirg the 
U&t three yean; and

tb) how much expenditure was incurred 
in rach caw. on freight, inwiratice and rent 7

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K NATWAR SINGH) : (a) and (b): 
The particularii of arttti« whote paintioga 
weic enhibiud abroad by ICCR during tbe 
laat thiec yean and ihc cxpeinlititte incurred 
in each ease, on freight, imurance and rent 
»  fiveo tn tba st»«mcnt below.
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Gr«n( of fiaancltl tisUtance to 
forelRD student* by ICCR

4549. SHRI SALEEM I. SHERVAN* : 
Will (he Minister of EXTERNAL AFFAIRS 
bo pleated to state :

(c) Since ihe«  short-term visiti of 
weeks (o 3 months duratioo cannot be expec­
ted to cover Urge-Kile research «orki« 
foreign scholars receiviDg such financial tfsit- 
tance are not rcqotred to submit their re«earch 
work to the Couivcil.

(a) the terms and conditions for granting 
financial assistance by the Indian Couocil for 
Cultural Relations to foreign scholars;

(b) whether such scholars submil their 
research works to the council; and

fc) if not, the reasons thertfor ?

THE MINISTER OF STATE IN THE 
MfNISTRY OF EXTFRVaL AFFAIRS 
(SHRI K. NATWAR SINGH) : (a) The 
Indian Council for Cultural Relations grants 
Financial Ajststance to ‘ foreign scholirs in 
various fields of art and culture, with the 
purpo>e of enabling these scholars to meet 
and establish contact with their counterparts 
in IndiJ, and experience vinoui facets of 
Indian life. Within this pentral framework 
the exact terms and conditions are laid down 
in the following three schemes :

(i) locooiinf; N’iiltors' Progratnmc

Under this programme, full lixral hospt- 
taltty (board, lodging, transport and ioiernal 
travel) is offered for a period of 2-3 weeks- 
In very enceptional cases internal >nal aiifares 
are also given.

(ii) Orlentatloa Graot

Tliis is given at a lived rate of 
Rs. 5,000^ - p m. for a ma%i num period of 
three months.

StatcnieDt

Imiitin Coumcil for cultural relations 
Mchoftvshlp scheme /vSd-^7

I. Objectlse of the Scheme
Oi>e of ihe moat cfTectt%e methods of 

fostermg closer t»es and mutual understand* 
ing between the different peoples is through 
the study of tbetr cultures. U ith thu ob>eC' 
ttve lo view the Council awards e^ery year a 
few Khotarshipa to students from other coun­
tries for kitning indtan darcc and tnriK, 
history and philosophy, and other aspects of 
Indian culture.

II. FllglbUity

Candidates mu^t be physically and men' 
tally tit (o ur>dertake the requisite study/ 
training and have adequate kno*lcoge of the 
nxdtum of iDStructioo wbuh may be Fnghsh 
or Hindi or another tndtan language, in 
order to be ab^ to follow clau-roooi lectures 
aod discussions.

Candidates must have geoeral aptitude 
for the subject which must be suppotted by 
documentary e  ̂idence.

III. Dnraljoo of .Scbotarsblp

Scholarships will normally be tenable for 
a periotl of one year.

(lii) Coltaral Scbnlarship Scheme

The Council awards 30 schoUrships every 
year lo foreign students to study Indian 
Music and Dance on certain trrms and condi­
tions. given in the statrmcnr below These 
schoUrships are awarded both for under- 
gradu:i(es and post<griidnate Degrees/ 
Diplomas at recognised /iisfirurioni, After 
completion of their studies they are given 
Certificates'Degrees by the concetned Insiitu* 
tions.

(b) No. Sir.

IV. Trrms of ftrholarsblp

The ICCR will pjy 
Scholar the following :

in respect of each

(a) Tuition fees, eaamination ftct and 
all other fees which are oiherw»»e 
compulsorily payable by each 
sludeot;

(b) Cost of books, intlriunenta and 
equipment necessary for the course 
of iiudy wiihin the ceiling of 
Rs. 4 00 / '  per year;
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(c) MuiouoAoce tUowaoce at ihe rate 
of Rt. 6 0 0 / ' per month for under 
gra<Iu«te/diploaru course and 
R« 750/- to |K>it-graduate research 
degree to cover the cost of board, 

'kMlging, clothing and other person* 
al expemet;

(d) Study tour cKpenset at prescribed 
rates when such lours are certified 
by supcrvtkor or Head of the losii* 
(ution concerned as neceiiary for. 
or an integril part of, the coutse of 
study or uaioing subject to a n^axi- 
mum of R». 500/* p a.

(e) AH e\p«nse4 on niedicai lieatmeni 
undergotM on the advice or rcconi* 
mendatkoo of the Mtdtcal Officer or 
the ficad of (he Instiiutioo ai per 
prevaleot rules

<f) Cost of travel and per dtem alk>»* 
ance at the presetibed rales to those 
scholari w*ho aiicod holiday or 
Voorh Camp approved by the 
Ciovcrnnxnt of India The »bovc 
C'»Ovessioas arc howeNct, out adnu)- 
sib e to s»*hoUrs. ^^ho biive alrcad> 
ap peared ift the tinal cjiamtnaiioo 
of the course for which lhc> arc
tclccled;

g) In s^tm dependiug upot) the
fiaaowul poutjon uf the «.hoUr the 
Council may give a iltpcnd (he 
Amount of which ttuy be less than 
iht masitnum prescribed above.

V. CoodtlioQt of 5cbolar*hJp

The a»ards under the Schemc will be
governed by the fullowing ctHidrticms :

(a) During thetr »uy u> InJia^ scholars 
will be expected to concentrate on 
iheir ktudies and ihow goi>d per* 
foraiance.

(b) Scholars will noi be altow’cd to
change th^ir course of study or

. initttulion ai will. Such changes 
will be arranged by (he ICCR if 
they ar« considered to be in the 
best laterast of (he scholar and 
tubjcct to the availability of teau;

(c) The scholar shall not avail of 
scholarship from any other source. 
Fur(her, the scholar will not be 
allowed to approach any organisa­
tion ou(tide India for fioaocjal help 
or for any other purpose except 
With the prior permission of the 
ICCR If a scholar receives from 
any organisation from nitbio or 
outkide India, an invitation to visit 
a fore gn country for any purf’ose 
wbatsoe\er, he thould bring it to 
the nc(ice of the ICCR for consi* 
deration.

(d) Scholars must leturo to their coun­
tries on the complciioa of their 
studies in Indu or on termination/ 
caiKellation of their Kholarships. 
Ib c  schclttis will have lo 0|] in and 
s-.gn an undertaking to this cfTect. 
Ihc  ICCR may also c^ll for such 
o(h(r guarantees a« tray be coDi î* 
dercU ncvts'^ary for the enfoicement 
of this conJidon.

ie» The ICCR ic^ervcs the right lo can­
cel the schilar^hip at any time if it 
IS s^i)'‘ticd that ti& continuation is 
not liiclv 10 serve the objectives of 
the ^chcme Lvery candidate is 
e^pectcd to matDtain a certain level 
uf scholastic stuodard whtch itKludei 
pjs\ir>g all the examinations, tb e  
iCt R c îo suspcrd or ternninate the 
scholanhip if a sct<olar does not pass 
the annual enomination. In order 
lo enable the Council to assess the 
progrcs* of wholaTsbip holders, the 
lnilt(utton/Ouru shall send a 
quarterly report on the basis of 
which continuation/extension of 
schoUmhip for the year will be 
considered. The scholaj may also 
be required by the Council to under­
take demonsiraiion performance at 
its lUadquarters or its Regional 
Offices. The scholarship can be 
further terminated on grounds of 
unsatisfactory progress in studies, 
misconduct, breach of dtscipltne, 
indulging in political activities or 
other ob>ectionable/illcgal activities 
or for violation of any of the coDdt- 
tions of the award.

(f) The ICCR reserves the right to
iouoducc such chaogcs m the terms
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aod conditions of this SehcoK as 
may be found necessar> (o serve the 
objectives of the Scheme;

VI, (a) Intimation regarding the award of 
scholarship and the course of study 
for which the candidate has been 
selected will be conveyed diroclly 
or through the Indian Mission as 
soon as the selections arc made.

(b) The name of the institution to which 
a scholar hai been admitted as well 
as the date of coainieowefnent of its 
session wilt be intimated as soon as 
the admission has been tinalised.

(c) Tt>e selected candidates should con­
vey thejf acceptance of tbe Kholar- 
ship within one month of ihc rcceipt 
or intimation by them.

(d) Candidates should compkte their 
travel documents Met! in advance 
and keep ihemscKes in readiness to 
leave for India at short nottcc. 
However, they should not leave for 
India unless th?y are spetiftcally 
advi^d to do so by tbe loU>«in 
Mission or ICCR. Before leavmg 
they should ensure that ibeir traver 
documents are m order.

should develop social relations with 
their Indian counler>parlt and 
participate in ihe social life of the 
institution. The scholars should also 
promote among the Indian students 
a better understanding of tbe social 
and cultural life in their respective 
countries.

(|) The scholars should bring their 
difTicuUi^, if any, to the notice of 
the Director General of ICCR, New 
Delhi to enable him rer^der tuch 
help or advtce as may be practicable 
in each cate.

(h) All changes of postal address in 
India should be reported to the 
Director General. ICCR. New 
Delhi.

tietieral

(i) All paymcnti M̂tII be nude to the 
scholars direct or through the msti* 
tutiom

(ii All dues payable to the InstitutKms 
will t>e paid by (he ICCR direct to 
the Inititutiotis, except for refund* 
able dcpofits whkh wiM have to be 
paid by the vholars theimeNci.

(e) Candidates should iniimitc the 
particulars of '.heir journey to the 
Indian Miuion indicating ihe nante 
of the ship/airline/tram, the place 
of landing and (he probable date 
and tirra of arrival in India. If this 
information is received v̂ ell m 
advance, the ICCR will make 
arrangemrnti for the scholars to be 
met on arrival by its repre<Knta;i>c 
If a particular scholar ii not iu rnct. 
for on* reason or another, he 
should prcK.eed direct to the mtijtu- 
tion to which he has been admitted 
and report to its Head or the hosicl 
Warden. In Bombay, Calcutta and 
Madras he should contact the local 
oflSce of the ICCR,

(f) It is expected that scholars will lake 
full advantage of their slay in India 
to acquaint themselves with the life 
»Dd culture of her people. They

(iti) Book LqLit'viieoi allowarKe wilt be 
paid to whoUrs only after the li>t 
of books aruJ Ci4uipment prup<^d 
to be acquired u  certified by tbe 
hred o( tbe Ocpartineni concefoed 
as euential for the course of study 
or training

(tv) The scholarship will cocnmen«:e 
from the actual date of arrival of 
the Khotar in India or beginning of 
the academic year whichever is later 
and will and not later than I 5 days 
after (he end of the academic >car 
of the iostitutioo in which tbe 
scholar is siudyiDg.

Import of booc chlaa pi«c»« lor 
Taj Hotel

4

4550. SHRI SANAT KUMAR 
MANDAL : Will the Minister of COMMLRCE 
be pleased to state :
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i») vkhtthcr some 6 ,5 0 0  piece* o f  6nc 
bone China are being obltincd by Bombay's 
Taj Mahal Hotel from Bntaio;

(b) if *o. the esiimated capital outlay 
involved in lermt o f foreign exchange; and

<c) whether this money i« being paid by 
the above mentioned Hotel in Foreign et* 
change or the cost of thci« bone china piccc* 
t« being met from the f-^ier* Conipany'* 
carnint« from il« chain of hotcU abroad ?

t h e  M iS lS T fcR  OY  C O M M E R C h  
(SH RI H. SHIV S H A N K L R )  : (a Impoii 
lurence for the tmpoit of 6 560 pteces of 
Ventce Gold bone Chma Crockery from U K , 
*a»  usuei! to Taj Mahal Hotel, Bombay on 
:7 . 10 . ( ( 6

(b) Kt. 3 ,57 .0 0 0 /- .

(c) Ih r  focrtgn ri^hangc involved li to 
be met fiom the incenitve giKita of the bold 
wihich Ik deicrmirKd « 10  pel cent of the 
dircct f*>rtign exchange earoingv of (he hotel.

C'otHMttire o« O flkial I ;iag«auc

4551. SURI K RAM AMLRTH\ ; 
Will the Mintiier of H O M t AM AIR.S be 
piC«Kd 10 itJte

(a) (he nanict of ccuolrirt vitttrd by the 
Commiiier on CHticul l anguage mhcc it» 
i r t c e p t i o n  m I

(b) »hen wa» (be part I of ibe report 
'ubmnted by the Commiitee and »ben it the 
final report likely to he iubmi(ted; and

<c) «hethef part 1 of 
rropotcd to be laid on the 
Mouk and tf »hcn ?

the report t« 
Table of the

T H t MINISTER Of STATt IN T H t 
MINISTRY OK HOMli Al HAIRS (SMRI 
CMINIAMANI P a NIGRAHI; : (a) Accor­
ding to the informatton recei^’cd from the 
Secretariat of the Committee on Oflicial 
language, the names of countnei vuitea by 
the Cooimrltce m three groups are a« 
under :

USSR, We»i Germany, Francc. U. K., 
Switzcrlaml, Autiria, Fgypt, Kuwait, 
Thailand, Singapore, Malayiia, Japan,

PhtlUppioes. Hongkong, Australia,
lodooesia, Italy. United States of
America. Canada, Greece, Kenya.
Seychelles and Mauritius.

(b) The Commitiee submitted Part I of 
the report in January, 19K7, The Commiitee 
was conitiluted under Section 4 of the 
OffKial Langubge& Act, t^63 in which no 
time limit has been speciftcd for submisiion 
of itii final report.

(c) Yes, Sir. According to Section 4 (3) 
of the Otlicial Langudgei Act,« 1963 the 
Prc»(dent shall cause the report lo be laid 
before e^ch House of Parliament. Part J of 
the rep*"rt wtU be laid before each House of 
Parliament a% ux>n as its printing i« 
completed.

SAARC .Secretariat

45 52. SHRI SUMNATli RATH : Wtll 
the Minister of LXIfcRNAL AFFAIRS be 
p)e«ved to stale :

(a) wfaetber Sa a RC Secretariat has 
kUried functionirg in Nepal; and

(b; if so, how many Indians have been 
nominated for the SAARC Secretarial so 
far and wbat would be their status ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI LD L a RDO FALEIRO): (a) Yes, 
Sir.

^b) None so far.

Proposal of l<«nk of Bermuda lo Pull 
<̂>tit of HirtdusCao Olamood 

Corporaltoo

4553. DR. B. L, SHAILESH : Will 
the Minister of COMMERCE be pleased to 
state :

(a) whether the Bombay-based Hindustan 
Diamood Corporation (HDC) has a joint 
venture with the Bank of Bermuda ;

tb) whether Bank of Bermuda is pulling 
out of HDC;

(c) if so, the party lo whom the bank 
propow to transfer its shareholding in ihc 
company;
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(d) whether it bas Kubraitted iny form*! 
proposal to GoveromeDi in ihit (Cfard; aod

(e) if so, (he broad ouilines of its 
proposal atid reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY Ob COMMLRCE (SHRl P. R. 
DAS MUNSI) ; va) Tbe HituJittUo Dianwnd 
Compioy Linaitcij (MDCL) is a joint vcotute 
in Bombay with the Banli of Bermuda lo 
Bermuda and the Industrial lovcitmeot 
Trust, Boa^twy.

(b) to (c}. The Bank of Bermuda have 
expressed iheir ioicoiioo of re re*JiiiaiK>o of 
tbeir shares in the HDCL in the oame. of 
Banco Nominee Limned, which is a wholly 
owned subsidiary of the Bank of Bermuda. 
There is oo change of beneficial owoership 
contemplated in this re-re»i5tration.

Equ/tf partieipadoa in poUsb prafcci 
in C maada by MMTC

4554. SHRl C. MADHAV REDDY : 
Will tbe Minister of COMMERCE be pleased 
to state :

(a) whether the Minerals and Metals 
Trading Corporation of India (MMTC ) is 
cooaidering an equity participatton in a pi. taih 
project in Canada and if so, details of the 
proiect; and

(b) whether this will ensure steaJy and 
fair price supplies of potash to th« country 
which imports about 1.2 millioo tonnes of 
poush a year at present ?

THE MINIS! ER OF COMMERCE 
(SHRl P. SHIV SHANJCER) : (a) arvd <b) 
MMTC it discussing possibility of equity 
participation in a Porash Project in Cana-^a 
in tbe State of Manitoba. The project has 
been initialed by the Government of 
Manitoba and aims at an annua) produc;tk>n 
of 2 millioo tonnes of Muriate of Potash. 
One of the objectives of tbe e<|uity participa­
tion is purchase of Muriate of Potash on 
long-term basis at inter nationally competitive 
prices by MMTC.

Procvreveot of Cottoa Bales 
by C. C  I.

4355. SHRl E. AYYAPU R E D D Y : 
Will the Miouier of TEXTILES be pleased 
to stale :

(a) the total quantity of bales purchased 
by the Cotton Corporation of iodia " io tbe 
year 1985 aod  ̂ (be break up of these 
purchases. State^wue aod qualit>wiae;

(b) the number of purchasing ccotrcs in 
each Stale.

(c) whether the purchase by CCT is 
corelated to produciioo of cottoo (Siaiewise). 
aod

(dl if not, whether any norms have been 
lued as to how much quantity has to be 
purchased in every State ?

TMl- MINISTER ()^ STa TL Of THE 
MINISTRY OI T lX TIIES  (SHRl KAM 
NIWa S MIRDHa ) : The Cotton
Corpoiatton of India p/ocured 6. 68. 
biles during the cotton ycir I9 M  85 and 
15,73.621 balfi duruig I9ii5 '86. The 
Si«tc«tic and (Juality-witc figures of prucure- 
tnent arc indicated lo tbe Staterrent I given 
below.

(b) Tbe number of purtbaiing cenlfcs 
operated in each State during 1984 S5 and 
1985-86 is indicated in the Slaiemcol-ll 
given below

(c) and (d). Tbe Cotton Corporattoo of 
India procures cotton at Minimum Supr<»f* 
Prices whenever the market price* tend to 
touch the Minimum Support leveli, wtibout 
any limits on the quaoiiiy of such purcbasei.

Tbe Corporation also makes commercial 
purchases for meeting tbe requirrment of 
National Tentile Corporation Mills, State 
Teitile Corpora I iooa, Khadi and Village 
Industries Commntioo e tc , agaiiut firm 
demands from ibem.
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S U l t iM t  1

Stat€‘wiit and quantity-wi$f purchases im 19S4'85 cmd 7955-56 by Cotton
Cofporatioti o f India

I984-8S 1985-86

Vtrieiy B«lef Yariciy Bale*

I 20 3 4

P w ttb

F -4 U 20626 r - 4 i 4 28681

J-34 72529 J-34 117065

Dfii 9?? r>rti 11676

94110 157422

J-34 48788 J '34 69360

tVfi 184^ r>«»i 1 3348

H-777 14167 H-777 23554

64S03 105262

RBb*lh»t

J-34 68734 J-34 93708

t '^ i 1 45 76 Desi 27633

Afdtti 4476 Ag^ni 16465

120 F 430 CO-2 3541

Dtfvtjay 207

H 777 380

88803 U 1 3 4 7

S-4 15766 S-4 33140

S A 34074 S 6 230075

CO 2 — CO 2 !2806

V m i 31531 V 797 137528

Diffvijay 23471 Digvtjiy 65128

CJ-73 100 G COT 12 27894

Wa«ad U 5 5 0
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%

Auiwtrt

1 2 3 4

KaUgin 405

G COT 12 4472

DCH 32 360

U 4729 4965 71

Mtdh;» PradMh •

. A 51/9 34524 A 51/9 64047

Y 1 39254 Y 1 13377

H 4 28 390 H 4 I I I 7 0 I

1007 13167 1007 15974

V/L 3475 v / t 347?

1I6f08 : 0 3 '7 4

Andbra Pnid«<(h

H*4 26107 H-4 55489

1007 339*t 1007 20980

MCU 5 685 1 2 SK I:  5 2153)

G 6 774 G 6/ MCH 1 1 3 :> i 1

DCH 3 2 10305 JKHY 1 196458

JX:H 52 8894

109096 3)''665

Mechala^a

Assam 402 A warn 271

Cofnmilla Comm ilia

Kim aUlu

Jaydhar 912 iaydhar 1445

Laxmi 63 Suyodhai^ 112

Suyodhar 95 5 DC M 32 98960

n o / c o  2 584

DCH 32 36584

39098 100317

Titnll Nadu

MCU 5 13210 MCU 5 350ft

MCU 7 8749 MCU 7 45 81

! I2
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I

Suvln

D O l

LRA

5650

3029

406

31044

Suvin 

DCH 32 

LRA

755 

889 

16259 

2 5902

Grind Tot*I 6.68.603 15.7?.6^2

Stiteoiffit-ll

,V(». e f  pu*rka$t ct^trts In toch Statu fn /O^V-55 and /0SS-fl6

Np of Ccntr«

State 1984-85 log

Punjab 28 10

Haryina n 11

Srif«nt«nafar 2R 26

Guiarat 43 50

M. P. 35 32

Tamilnadu 17 12

A. P. 27 47

Ktmataka 10 21

Meghalavft • * « 0

10 220

of by P*bUc
I •drrUklnK«

4556. SHRI P. M. SAYFFD : Will 
the MintiUr of HOME AFFAIRS t>e pleised 
10 state :

U) the *oun:« from where the personnel 
for the Central Indutuial Security Force 
CISF) crtiteO in 1969 are drawn;

(b) the arnniatmctiti made for the ti*in-
of the pertofu manmni the force;

(c'l wbeiher #11 the public undertakings 
are ulilmng the servicr* of the CISF and if 
not. the reasons therefor; and

{d) whether Ciovernmcnt are contempla* 
tint to nnake ii mandatory for the public 
undcrtakinri lo utilise the services of CISF ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
g r i e v a n c e s  AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OI HUME AFFAIRS (SHRl P. CHIDAM-
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BARAM) : (a) The miia sources of
recruitment to (be Central lodustrial Security 
Force arc stated below :

(i) By absorption of watch aod ward 
personnel of the Public sector 
uodertfckinsi where CISF ts 
inducted.

(ii) By transfer on deputation/transfer 
from other Government Depart- 
nKDts^Organisations.

(iii) By direct recruitment 
market.

from open

(iv) By re-employment of Ei*»ervicemen 
from Oefcnce Force* and Central 
Police OrganisAtions.

(b) CISF have 6ve Training Institutions 
for training of its personnel Out of the^e, 
four Tralnirtg Centres impurt training lo
freshly recruited Constables v^tile the fifth is 
a Training College for training the Otfkers
of the Force.

CISF personnel are alio deputed to
d;fTerent training institutions of other Centril 
Police Organiiations/Dcfcnce OrgjRtutions 
for specialised tramtng

fc) At present 160 public sector under­
takings are uiilising the services of CISF. 
Pre-induciton formalitiei and sur>eys in 
respect of 8 1 more «uch undertakings are 
under process at difTcrent stages

(d) No. Sir

Fall io foftlgo eicfaant^f r«rnin)(s of 
pahlic Hmltid rnnpanlti

4557. SHRI BHAIT a M SRIRa MA 
MURTY : Will the Mmi^ter of COMMERCE 
be pleased to state :

(a) whether the Reserve Bank of India's 
iludy on large public hmticrl companies 
found (hat there ho> been a sleep fall in 
their foreign exchange earnings during 198^- 
86:

<b) if so, the reasons these companies are 
unable to improve their export performance 
de<:pite several concessions ttranted to them:

(c) the export earnings of ibe»e campaniea 
during tbe last three yean, year-wise;

(d) the steps being taken lo improve 
their export performance; and

(e) how many of these companies under­
took export obligations at the time of i^sue 
of industrial and import licetKres ?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) ; (a) and (b). According to 
the Rbt's  study emitted, *FinaiKC> of large 
public lin^ited companies 1985-86*, tbe earn- 
mgs in fotogn exchange by the 34! uiecied 
companies during 1985*86 amounted to 
Rs. 1779 crore* compared wiih a level of 
Rs. 1665 crores in the prc<xding >car 
registering a rise of 6 9 per cent.

(c) Tbe total foreign excharge e«rringi 
for tbcse 541 compantcs accordmg lo the 
study during the pcriiM 1983*84, 1984-85
and 1985 '86 are as follows :

198 3-84
1984-85

1985-86

Rs crores

I I P  33 
1664 69 
17 79.01

vd) Government has initiated several 
measures for export promotion which »ill 
abo have a direct hearing on expiut of large 
public Itmiied companies The efT^rt hat 
been to ensure that in the growth sectors 
capacities are gerKrated, capital goods and 
equipment is available for upgrading techno­
logies, raw matcriali are available inter­
national prices and easier acces« provided for 
sux.h materials and components ai have (o 
be imported and lo ensure that expof** 
come profitable. GoverrriKnt has alio idenlt* 
fied thrust area of n p o r t  poicni al A 
decision has also been taken recer^ily to the 
effect lhat Industrial Dcvelopmen! Bank of 
India would give a rebate of 20 per cent on 
the interest on (heir loans in favour of 
mdustrial concerni who effect a minimunt' 
export of 2? per ctnt of ilieir total sales.

^e) Tbe company-wise expofi carnngs 
are not available in (he above mentioned 
study of the RBI and hence, it i» not pos­
sible lo aK«itain how many of these compn-
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nic« undertook export obligatiooi at (be time 
of itsue or indutiriMl and impon liceocct.

Mb«nl rcicitc of forcMsa rxchangr to 
thnttl export a re ii

455K. SHRI K, RAMAMt'RTHY : 
Will ibc Mtnisier of COMMERCE be pleased 
to fttate :

(a) tbc detaili of the 14 tbnist areas 
identified ai baviof export capabilities to 
ficilitate liberal rele«K of foreiftn exch^fe  
to exporter*: and

(b) the recommcndaiiont nude by tbc 
h i ^  powef Cooimiticc of the Reserve Bank 
of India on export crcdit and (he action taken 
thereon ?

I t i r  MlNlSTfcR STAlfc IN THE 
M IM SIKV OH COMMERCE (SHRI P. R. 
DAS MUNSl) : (a) It bat been appfoved 
that (he trade may be allowed to utilise 5 to 
1C per cem of tbe foreiin exchaitsc earnincs 
for underuktnji expv>rt promotion activiuet. 
The applu'4tion of (bis scheme Ui<>uld be 
iccurding to the category of the product*

tb) Ihe  recommendations of (he Com- 
miiiee appointed by the KUl to study tbe 
itrocture of inieresi rales for export credit 
n  IrtJij wtib Dr. S K Vcrghete. Senior 
Wufctvv of NIBM a» the Chair Perxon are 
betni examined by KHl.

Cb) Efforts are made to »olve the prob­
lem by the u&e of the following traffic 
maoafemeot tccbntqucs ;

(i) The prohibition of xlow moving 
traf!)c in certain areas during tbe 
peak houri.

<ii) Segregation of traffk: in congexted
areai.

(iii) Tbe prohibition of goods carriers in
certain areas during the peak
hours.

(iv) The Kynchrontzaiion of taffk hghl 
xignalk.

Ofy port in Vorlh Ejistrni Region

4? 0. SMklMATI D. K. BMAND^RI : 
Will Ihe MiniJicr of COMMERCE be pleased 
to stale :

(i) whether a dry port has been set up 
in the Nonh Eaitein Region;

tb if KJ. ihe details (hereof and its 
objectnri;

(c in »h»t way m industries oS North 
I astein Region will he benefited by such a 
dry porr: and

Slrp« to rrdoct pcxk boof Iratbc la 
l>elbl

(d) what services are 
(brougb this dry port ?

to be provided

4J,'g. OR. KRUrASlNDMU BHOI : 
Will ihc Minister of HOME AFPAIRS be 
pleased to suic :

(a) whether the desirability of reducing 
tbc peak hour traffic in Delhi has been consi­
dered; and

(b) if so, the details of the siepA taken 
propo^*^! to be taken in that direction 7

( nr. MINISTER OF STATE IN THE 
MINISTRY <)E PERSONNEU PUBLIC 
g r i e v a n c e s  a n d  PINSIONS AND 
MINISIBROE STATE IN THE MINIS­
TRY OK HOME A H  AIRS (SHRI P, 
CHIDAMBARAM) (a) Yes. Su.

THE MINISTER OF STATE IN THE 
MINISTRY Oh COMMERCE SHRI P. R. 
DAS MUNSl) ; la) to (d). An Inland 
Container Dep<»t (ICD) has been commis- 
iioned at AMINO AON (Guwahaii) in 
November 1985 by tbc Railways at a cost 
of R», I 97 crorw. The ICD which is linked 
to Calcutta and Haldia Ports facilitates direct 
muUi*nx>dal transport of containeri&ed export 
cargo from iodustnes in the region. Customs 
clearance, pre-shipment inspectiOD, banking 
services, documentation covering rail and 
shipping lines are provided at the ICD, 
Industries and i>articulatly units engaged in 
the export of tr*a are benefited by thi$ 
facility.
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Tourism in North Regioa

4561. SHRIMATI D R. BHANDARI : 
Will the Minister of TOURISM be pleucd lo 
ftUie :

(a) whether there is a proposal to develop 
cave tourism in North Eastern Slates;

(b) if so, the details thereof;

(c) whether Government propose to 
develop tourism in North Ea^iero regtoa 
particularly lo Sikkim; and

(d) if $0 , ihc details thereon ?

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYLD* : a) ard (b). The 
State Goveinment of Norih Eta^icrn States 
ha\e not forwarded an> prorcsal to develop 
Cave tourism in North fcjstern States. How­
ever. the Central Mmrstry of Tourism, at the 
request of (be State Govtrnmcni of Auam. 
has reijocited the Archarologual Survey of 
India to carry out an inspection of Bhutan 
Hills in SimiUrly^ afier a propt?sal
is received from the S ale Government of 
Meghalaya, the Central Ministry of Tournoi 
will examine the pinsi^ility of providing 
lighting in cives of Garo Htllt.

(c) and (d). The Central Ministry of 
Tourism has taken up a number of tchemei 
forwarded by the Slate Governments of 
North Eastern Slates for provision of infri* 
structure like accommodation, »ay5tde ameni­
ties, internal trantport in Wildlife SarKTtuartet. 
water sports etc. In Sikkim, the following 
•chemcs have been tatiea up during the 
first two year» of 7th Plan :

The following propowls have beco 
received (rofu the State Goverfuncot for 
1987-88 :

Name of the 
Sctieme

Amount Amount 
Sanctioned Rcleaied

1st Year {1985-S6) 

1, Trekking Huti 15.86

2, Purchase of
Trekking Equipment 3.RS

2nJ Year { m 6 -S 7 )

1. Wayside Amenities

14.00

3.49

1. Tounim Resort Rumuk

2. Wayside anieniiics at 5 
locations,

3. Kioska \  Todet facititiea at 
10 pUces,

4. Yak SaJari at Dzongri

5. DcvclopfDent of Kbechepuri 
take.

6. Yatri Niwaa at Gaottok.

7. Vauikas at Taihidmg, BoUh 
Gaya A. Saroath.

9. Fairs A Festivals.

i .  pfoduciioo of 3 auUio^isuals.

to. Kiver rafting ou Raogcct/ 
leesu .

30.00 

2U.00

20.00 

3.00

20.00

45.00

VO.OO

26.00 

1.35

2 3 0 0

at Rangpo. 38.96 10.00

hic losilt  lur fuCtljtD
rc«tdcst Indian Itrtirftt*

A i t l .  SHHIM Atl D. K. BHAND/VRl : 
SHRI YASHWANIRAO

GAUAKH PATIL :

Will the Mioisier of TOURISM b< 
pleased to state :

(a) whether there is a propoaal under 
consideration of 11 (>C to open oulusive 
shops for facility of forei<o/oon-resident 
Indian Tourisu;

(bj if so, (he details ihereuf and profress 
made in (hts regard so far,

(c) where iltcse shops arc likely lo be 
opened and wbat consumable items are lo be 
sold through these shops;

(d) foreign e^ichanfe projected to be 
earned by this move; and

(e) whether tbeie shops will be in addi- 
tion to those already cnistiAg duty free 
shops 7

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) to (c). Yea,



n i WrittMit Answer $ CHAITRA 6, 1909(SAKA> Wrttt$n Antwert 122

Sir. It h«i htetx dccided to open a Duty Piid 
Shop At New Delhi &honly. The ttcm» for 
sale at »uch ihofw would include liquor, 
home applitncei, pboiographic equipment, 
electron it eotertaion»*Dt fyitera, food »iufTv 
dccorative itemi. n f t  iiemi, etc.

(d) The etitaiated foiegn exchange 
earning* will be about Rs 5 crorei per »Kop 
In the fir»t year of oper»lioo.

ic) Yei, Sir. Iheae »bop* will be m 
addition to ibe IT tK  f exKiing Dui> Free
Shop».

[Tfoniaiiom]

I ’w of >Wec* tim* itt l>clW ior nakiiig 
com w ia t

4563 SHKI B\LW ANT SINGH
r a m o o w a l i a  ;

SHRI MOHl> MAIUOOZ ALl
KHAN :

Will tlic Minjitci of HOMl- AIT AIRS 
be p k » ^d  to »taic :

(a) wbetbet Uovfti*m^n» hj%e tcccivcd 
ffpoili aboui the Uric wale u*c uf '.deo 
titnn 10 rrak.in$ vonimunal piop*gjn<ia in 
iVlbi,

(b) if *o. the facu m ib:* rcgaid. and

(c) the number of perion* convicted, if 
*Ty, for thi» ofTettce ?

i m :  MINISTIR OF S T A l t  IN THE 
MINISTRY Ol Pf RSONNKL, PUBLIC 
ORItVANCFS AND PI NSIONS AND 
MINISTI R Ol SIATI IN T i l t  MINISTRY 
OF HOM t AJKAIRS (SHRI P. 
t HIDAMBARAM) : ta) No «ucb c«%e has 
vome to the notice of Delhi Pobcc.

<b) ami (c). Do not ariK

Jtttr  t>cT«lopai«ttf fu n d

4564. SHRI AMAL DATTA ; Will the 
Minitter of Tl-ATILES be plused to ttate :

(a) how the Jute Drvelopment Fund of 
100 crorei if prt>poiicd to be adminit- 

'ered:

(b) whether any agency/scheme for its 
administration has been decided upon and if 
»o, itt details;

(c) the period for which this fund will 
be utilised; and

(d) the detaili about the type of develop- 
nnents envisaged to fall within the ambit of 
thii fund ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHAI : (a> to (d). The dtstribo- 
tioD of ou(U>s among various progrMiimes 
under the Sp^ial IVveKpment Fuf>d of 
R) 100 crorcs for rcNabil tation and rcstriK;* 
turii>g of jute iT)dusir>’ at well as for develop* 
mcni of jute agticuliure bai been worked 
out as undei :

I. Jute Agfuuliuial Develop- 
nient Pt^igrammc

Z Assistance to Jute Corpo­
ration of India and us 
cooperative pfi>curemeot 
a^ncits.

} Product dtversitication and 
R & D support.

4. Scl>«mcs for the benctit of 
workers in the jute Indus* 
tr>.

Rs. in cforei

25.00

10,00

10 00

53.50

Total : 98.50

or say Rs. lOOcrores

Various Government Departments 'OfTtcca 
such as the Ministry of Textiles, Deptf. of 
Agriculture and Cooperation, Office of the 
Jute Commissioner, Jute Corporation of 
India, Indian Jute Industries Research Atso- 
ciatioQ etc. with tbe assistance of the State 
Governments, are involved in the successful 
implementation of thete schemes. The four 
Workiivg Groups set up bv tbe Government 
for considering and workirvg out details of 
tbe schemes have already submitted tbeir 
reports. The fund will be drawn and kept 
in Public t>po*ii Account during 1986-87 
for implememation of various schemes over 
a period of time.
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* Jute Nfod«nil$«tloa Fund

4565. SHRt AMAL DATTA : Will 
tbc Minister of TEXTILES be pleased to 
state ;

(a) whether it a list of Jute Mills to be 
modernised with the Rs. 150 crorcs Jute 
ModernisatioD hand bas bceo prepared;

(b) if to, details thereof and the amouot 
being considered sanctiooed afainst each;

(c) the esti'Dated labour force to be 
rendered surplus as per schemes subcniited 
by these roilh and tbc period of imptemen- 
latioo: and

(d) whether ihc Mills have givca any 
scheme for rehabiliiaiion of such workers or 
for payment of coaipensiiwo to them ?

THE MINISTtR OF STATE OF THE 
MINISTRY OF TEXTILES <SHRI RAM 
NIWAS MIRDHA) ; (a) Autsiaoce under 
the Jute Modernisaiion Fund is available 
to all existinf composite juie mills incluUiDg 
weak but potentially liable units, Th« 
applications for aisistaoce under the Jute 
Modernisation Fund Scheme are considered 
by Boaocial institutions on the basis of 
criteria prescribed.

(b) to (d). Id the two wompletc ipplica* 
tions received from jute mills which are 
under active processing by Industrial FinjuKc 
Corporatiof\s of India (IFCI), no rationali­
sation of any permanent labour who have 
not reached the superannuation age is 
envisaged. Reduction in total working 
complement is e;ipected to be taken care of 
by the retired/retiring workers to the normal 
coursc.

Toori.^t traffic lo 1987*8tt

4566. SHRI G. M. BANATWALLA : 
'Will the Minister of TOURISM be pleased 
to iUte ;

<a) whether it is a fact that foreign 
tourists trafBc bas significantly gone up 
during 1986:

(b) if so» what are the proiectioni for 
1987-88; and

(c) steps being taken to achieve these 
targets 7

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) Yes. Sir.

(b) Foreign tourist arrivals during 1987 
and 1988 art expected to be about I 6 
and 1,75 millions rrtpeclively including 
the nationals of Pakistan and Bangladesh.

(c) The steps taken by the Go\*emment 
to increase foreign tourist traffic to India 
irtclude v.gorous publicity campaigns wiih 
emphasis on consumer advcrirsing. stepping 
up pubhc relations with ovrneas media 
agCTictes, promotion of special interest 
tourism, lautKhing of promotional schefT>es 
and off* season schemcs like ^India on 
the House* and ‘Affordable India’ and 
development of infrastructural facilities 
and transport systems including cha/icr 
traffic etc.

AKrecmewl »ilb Nteiiraa <.u%rnHSKW« 
for dc«clopaieal of towifm

4?6?. SHRI G M. BANATV^AU A :  
Will the Mintslcr of TOURISM be pka*ed 
to state ;

(a) •hether any agreement ha> been 
arrived at with the M?xi:an Governnrient 
for pfoviJing auistaiKe in devcloptng 
tourism;

(b) if so, ibe derails of th? agreement;
and

(c) the steps taken for its imple­
mentation ?

THE MINISTtR OF TOURISM 
(MUFTI MOHD. SVED) : (a) So  agree­
ment has been arrived at with the Meitcan 
Government for providing assistance in 
developing tourism in India.

(b) and <c). Do not ante.

Conmlttie in parstia»cc of MIsIvr 
Co«ails<iloa rt|>orl

4J68. SHRI KAMAL NATH : Will 
the Minuter of HOME AFFAIRS be pIcdKd 
to state ;
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(a) whether the Cominittec constitutfd 
in punuance of Ranganith Mishri Comtntft* 
lioo report to identify poltcc oflkialt
did not diftchtrge Ihctr duties duriog rioti 
following murder of Mrs. Indira Gindhi 
has started its work; aod

(b) if *o, whit arc it» tfim t of refeicoce
• rd  what tiine frame has been laid down for 
comrletion of thii a^tignmenl 7

7HF MINISTIR OF STATE IS  THE 
MINISTRY OF HOME Al FAIRS (SHRI 
CHINTAMANI FANIGRAHh : (a) The 
Commince has been conniiuied S^^ff and 
other fatiliiiet are being pto\idcd for fbe 
effecii^T funcliontrg ot the Committte. The 
Cofnmiiter has iret oofc

their retired ofliceri and if not. the reasons 
therefor 7

THE MINISTER OF STATE OF 
COMMERCE (SHRI P, R. DAS MUNSl) :
(a) DGSAD officers who retired more 
than two years back are rot prohibited 
from Taking up emploment with private 
firm*. And for representing these firms also, 
there is no bar except when such officers 
have to visit DGSAD offices and personally 
intcrict with DGSAD officers’ to protect or 
profPoie the interest of ihcir 6rms. This is 
an administrative decision taken in the 
inierest of tightening srcuriiy and reducinf 
the corrupting influence of undesirable 
contactiren and liaison officers.

(b) The leiosi of rtferencc of ifce 
Cooirritife are at urCer ^

(i FrQutie trio ihc delirqt*eivcies of 
ir<*t\(dual pol ce clTictrs ai>d men 
with »esr<vi to repofttd p«t»i%ily, 
ca!loutne«« and indifTerence ihc«n 
b> ih<m in the mailer of conirollmg 
the stiuaiion and proteclirg the 
peop'e mithtn the Unicn Tenitciy 
of Delhi enJ also into ih< good 
conduct of itHjividual police offKcrt 
and nxn and rewoniflKtid such 
action niay be called for;

(ii) Any other maftcr related to the 
abtive

The Cor^mitiee i» rtquued to lut'mit it> 
report lo the Admiot%iraior of IVlhi within 
MX mor.ih^ from the daie (’f i ^ t e  of the 
ofder I e 23 :  19k7.

|{r«lri(tlofH om rrtirrrf DGSAO DllWiab

4^6'>. SHRI THAMPAN THOMAS : 
V |̂ll the M tnitrr of C O M M |R <E 1^ 
ricatcd to stair ;

(b) Similar restrictions ire not imposed 
by alt Mintttf»e'^Departn^ents on the retired 
cfficert for the reaion tbit they consider 
that thr instrucliont issued by the IVparl- 
m^ni of Prrsonnel and Training under the 
CCS (Pfn*ion) Rules. 1972 are adequate 
for the piirpose and mcit their needs.

rVnaDd for «rfi«rafe States of 
I'ttarakhand aod \  idarhha

4570. SHRI BHATTAM SRIRAMA- 
MURTY ; Will the Minister of HOME 
a f f a i r s  be pleased to state ;

(m) whether there hat been a demand 
for «Taraie States of Uttarakhand and 
Vtdarbha; and

<b) if 
thereto 7

so. Government’s reaction

t h e  m i n i s t i r  OF STATE in  THE 
MINISTRY OF HOMK AFFAIRS (SHRI 
CHINTAMANI Pa NIGKAHI) : (a) These 
demands ate being mat^c fiom (inoc to time

(a\ «h<t^er the retired ofikers c»f 
IKISAD are prohibiied lo reprc'cnt any 
titm« and p«rikip»ie in official dealings wiih 
IKiSAD; and

(b» v^hfther similar lestrktions are also 
•mpoKd by all Mtnistries/Departments on

(b) Such demands arise on account of 
economic itrbalanrei The Government It 
of the view that such imbalances in a parti­
cular State or region should be tackled 
through the mechanism of planning and the 
cre«tk)n of a separate State may not b^ the 
answer to the problem.
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{Translation)

lacre*«« in streoi^ih of ITBP

45 71. SHR1 HARtSH RAWAT ; Wilt 
lh€ MiniJter of HOME AFFAIRS be pleased 
to state :

(a) whether \iren |th of lado Tibetan 
Border Police (ITBP) has been increased 
during (be last two decades;

fb) if so, whether thii tocrcaie 
proporttonate to the increase iostrength of 
other security forces; and

IS

(c) if not, tJie rcisont therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC
g r i e v a n c e s  a n d  p e n s i o n s  a n d
MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS fSHRI P. 
CHIDAMBARAM : («) Yev Sir.

(b) and <c). The strength of para- 
nriilitary force is determined with rcfcrerKe 
to its own role anJ fuo.'iiotial requirements 
and does not have to he proporitondic with 
the strength of any ulhcr force.

SHk prndorlifMi In I p.

4572. SHRI HARISH RAWa T • Will 
tbe Minister of TEXTILES be pleased to 
State :

(a) ibe amount hkely to be ipenl on 
the existing projects for st(k production in 
Uttar Pradesh during 19H7-88;

(b) whether there ii a proposal lo slart 
some new pro^cts for exc>aniJtrig siU pro<^uc- 
tloo io tbe State; and

(c) if 
projects ?

so, the detaifi of ihe proposed

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA): (a) The PlaDmng
CocnmtHioa have approved a provis.on of 
Ra. 120.00 likhs for dcveiopnicnt of 
•erkulture io the State of Uttar Pradesh 
under (tie State's Plan Programme for t9H7< 
88. In additloo. tbe Central Silk Board has

tentatively allocated a sum of Rs. 61.}7 
takhs for aehculture tcberoes io tbe State 
during 1987-88.

(b) and (c). Centra! Silk Board bat 
some proposals to uodcrtake new sericuhore 
schemes for expansion of silk production 
to the Stale of Uitar Pradesh. Details of 
tbese schemes are, however, yet lo be 
worked out.

{FngUih]

Restrictjtc trade pradiers of I alte4 
Stales

4!73 . SHRI K. RASIAMURTHY : 
Will the Minister of COS1MFRCE be pleas, 
ed to state :

(a) Ihe detatli of the aciiom  Govern- 
iT̂ ent of rhe United States tb ii ha^e 
adversely afTnrted the c>:>ontr>'s eipoft* in 
the engmeermg ar»d tetiile sectors;

(b> whesbef some of tbese aciiocvs are 
in disregard of the prosiMons ol the C»eocraI 
Agreer ent oo TrsJe and Tanff (OATT) 
and Untied Natiors Committee on Trade 
and I>e*clopmef>t (UNi.'T AO) decisions, 
aiK)

(c) if so, whether ihe^e matters are 
being taken up with tbe US Government ?

THE MINISTER Of COMMERCT 
SHRI P. SHIV SHANKf R) ; (a> Actiont 
of the Covertimeitt uf I'SA whicb are 
currently in force and wbtcb atfecl our 
e\port» ate (i> impositton of couotcfvtiling 
duty oo certain tron metal catitngs and 
industrial fastocrs (maioty screws) (it) 
imposition of ao(i-dump*ng duty on hravir 
and ligbt consiructkm castittfs and welded 
carbon steel p^pes and tubes and (ilO Quanii- 
laiive restrictions on textiles e4ported from 
India IO the USA.

(b) and (c), Tba restrlclioni oo teslile* 
arc in accordance with the bilateral agtee- 
ment between the Ciovernmeni of India and 
tl>e USA under the  Multi-Fibre A rrangem ent 
on T extiles wbtcb »% in  sgreed derogation 
frorn the OATT rulea
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Thoogh GATT pfrtniti l«vy of counter- 
vailiog and inti'dumping duticf on • the 
imix>rts of sub«idi«ed or dumped goods 
cauiing iojury to t îc dome«tic industry, the 
US actiooi in ibit regard are nol strictly in 
accordance with GATT ru l«  in certain 
aspcctk. These are being taken up with the 
US Government btlaierally and i Im> niulti* 
laterally in GATT.

Noa it%ttiBg of patipnrtft by at
i  httndi|arh and JBljuMfhar

4575. Sh RI ClIIRANJI LAL 
SHARMA : »U the Mtnmer of TXTtK-
NAl. AFFAIRS be pleated to tiaie ;

4a) nbether tl ii • fact that regional 
paitport ofTWet to Chandigarh and iatarvdhar 
have >u«penUed rsfuiog p js tpon i to apphcanti 
from Punjab, and

(b) if U3, the reaiont thctet'f ?

THH M ISIS71R OI STA7F IN THE 
StINlSTRV ()l IX T lR N A t A! I AlRS 
SHRI K NAT\^AH SINGH) : (a) arvd tb). 

luue o( new pa*.\portt in CltkDCifatb anJ 
Jalandhar hat rot been tuspendrd but there 
hive b*en u>mc on ac.:our>t of vcnti-
wattoo reporit Ih r  con^efried aulboniici 
hjve been lottiuvtcU to expedite the repinii.

Sfo^pafr nf vorln (a Maragoe r)ock 
1 Imitrd

4576 DR f>ATTA SAMANT ill 
r e  Minister of n r iT N C l :  he pleated to 
rase :

(an «bcthcf it i« a fa^t that all woikmcn 
of Maugim Dock I td-, itoppeO »oik on 
n  F ebruary 191(7 and left the l>otk; and

fb) tf to, tt>e n»»on< therefor 7

THF. MINISTTR OF STATF IN THE 
DIPa r TMENT o f  OEFINCF PRo* 
liUCTlON AND SLPPLUS IN THE 
^HNISTRV o f  D tFEN CE (SHR| 
SMIVRa I V. Pa TIL; : (a) Yci, Sir.

(b) T«o office bearert of the reco*nii«d 
Unuw) a»*»Mlted by unknown a%»ailams 
‘̂ yt'ide the Yard p itm tK t on I }th February, 
'^«7 between g.OO and 9.00 A.M., where­

after the workers ceased work at about
10 30 A.M. The Yard wa* con!;equently 
doted for the whole day to avoid any un­
toward incident in the Yard premiset

Profit In f.T .n.C .

4577. SHRI YASHWANTRAO 
GADAKH P A U L ;  Will the Minister of 
TOURISM be pleaded lo ttate :

(a) the profits earned by the India
Touriim Development Corporation during 
l9fc5*P6 and 1^86- r7 (Aprtl-September) 
diviuon-«ise:

b) whtch of the diviiiior & nol v^orking 
uuisfactorily and the i cairns iherefor; 
and

<c) t^c impoTturt i eifc ucheo'cs and pto- 
>ect» proposed lo be undertaken by the 
Co p->ration ?

THF MINISTTR Ol T O l’RJSM
' M U n i  MOUD s v r o ;  (a) The informa- 
iic-'p i» itivcr ir the tiaiemcm below

(b) The finantial perforrrance of the
I T I K 'a« a whfle during ard
19»i6.f 7 it ccnMdered sati^facicry The per- 
forrrance of the diviiion'^ ijt judged for t^e 
(inanctal >ear at a uhole and not for the 
peru>d from Anil  Sepiemhcr as this re- 
pre^nfs lean tounit period.

fc) ITDC’i Seventh Five Year Plan does 
not er\t>aire any new ^cherres However, the 
following important *on*going' projecl* aie 
presentW under irrp'emeniation by the 
TTIX: :

• (I) Hotel ai Gulmarg

(21 Eipaosion of Hotel Kalinga A^hoV. 
Bhubaneshwar.

O) I tpantion and conversion of the 
e^iMing iravellert lodge at Bodbgsya 
into a hotel.

(4\ Exptnsion of Uaxnii Vilas Palace 
Hotel, Udaipur.

(5) Six Joint Venture Projects located 
at Ciuwahati, Purl. Bhopal, Ranchi, 
Pondicherry and lianagar.
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Statemeiit

1985-86 t9 8 6 -8 7 — A^.-Sep.* 
CE^timated

19*6-87 (RBE)

Turnover Net
profit

Turnover Net
profit

Turnover Net
profit

(Rupees in lakhs)

]. Accommodition i 046.36 : 67,91 2370.63 (— )70.76 5693*60 342 05

& Catering

2. Corporate 186.43 4.74 40.73 ( — 19.66 300 60 9 45

Communication %

3. Ashok Travels 714.09 2.54 355.39 { — )I9 47 887.85 2.85

Sl Toun

4. Duty Free Shops 844 94 227.90 515-87 1 53 3 1 1015,00 270.45

5. SFL 10 65 < 15 4.24 0 33 11 00 3 80

6. Hqrs. (including 486.29 (--K ) . t8 26 40 «  i  • 231.45 2.40
Management

Services)

Total : 7288.75 508 06 3311.26 53 7? 8139.50 631.00

Less ; Departmental "8.04 33 00 85.00
turnover

T O T A L : 7 ? t0  71 508 06 3280.26 53.75 8054.50 63 i . ro

•Rcpr«ent< !eao tourist pcfiod.

Visit of Vire-Prcmlfr of North Korea

4578 SHRI PR^KASH T h ANDRA : 
SHRJ SUBHASH YAFIAV :
SHRI DHARAM PAt SINCiH

MALIK :

Wtll the Minhter of EXTERN Al 
Al'FA/RS be p lnseJ  to itate :

(a) whcihar fht Vice PrrrT ief of Nonh 
Korea visited India during the month of 
February, 1987;

(b) if so. ihe outcome of ihe discussion 
held with him: and

ĉl whether any aftvcfncnt hat been 
made and if to, the detaita (herrof ?

THE MINISTTR OF STATE IN THE
m i n i s t r y  o f  e x t f r n a i  A K A IR S
(SHRI EDUARtX) F A IE IR O ). (a) Yc». 
Sir.

(b) Ditcuuk>n wcr* held on South- 
South Cooperation in the contfxi of tbe 
fortbcominf Extrtordinary Mimalcnal M«»- 
mg of Nonatigncd Countrtet on South South 
Cooperation tcbetlulcd in Pyong Yang from 
the 9fh to I 3th June. 198?. There » a t alto 
an exchange of views on tittafcra) iwiei of 
mutual inicrcai;
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(C) No, Sir.

lunMVK of Bharal h'Mrih Movcrt 
Ltd.

4579. SHKI E. AYYAPU REDDY : 
Will ihc MiDiftter of DEFENCE be pleased 
to state :

(a) the turnover of the Bharat Earth 
Movers Limited io the year 1986 and the 
percentat^ of increase over the previous
year;

<b) the value of productiou per employee,
and

(c) the pre u x  profit made d u n r f  the 
same year 7

T lih  M lM S T tR  Oh STATE IN THE 
DFPARlM hNT 0» U th E N C t  PRODUC* 
TION A M ) SUPPLII S I M H E  MINISTRY 
OI n U l N C T  ISHRI SHINKAJ V. 
PAT III  . (a) The avicouniinf >e*r ol Bh*rat 
l 4rth Movers I imited runs from 1st Apnl 
to 31st Mirch. During I985-R6 BEML re* 
Civrdrd • turnover of Rs. 4J2.V9 crores. 
irwtusi>« of e«cisc duty, which 1 ) 3 per 
cent ht|her thin in 191^4*8 5.

b) Dufinf 1985-^b the value of pro­
duction per employee was Ri J .J9  lakhs.

(C) Die proftt before ta» during 1 965 b<' 
wat recofded at R« 37 17 ciores.

lastllule ol V^ater SporU

45l»0. SHRI MULLAPPALl V KAMA* 
CHa NDKAN ; Will the Minuter of
TOURISM be pleased to state :

(a) whether any decision has been taken
regarding the locJiticm of the proposed
Insiituie of Water SporU:

(b) whether any areas suitable for scuba 
diving hav'e been indentitied;

(c) if so. the details thereof; and

(d) whrther Ooveromcnt intend to pro­
vide equipment artd other facilities to pro- 
OK>ie scuba di>in| io liie St«(^ of kUrtla ?

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) :(a) Yes. Sir. The 
Central Ministry of Toumm has place to %ci 
up a National Institute of Water Sports at 
Goa during the 7ih Five Year Plan.

(b) and (c). No areas have been identi­
fied for scuba diving. However, the U.T. 
Admioistiation of Andaman and Nicohar ha» 
produced a tcbctnc for Wafer Sports, includ­
ing Scuba diving, m Andaman and Nicobar 
Island for R». 48.00 lakhs.

<d) Such a Kherre would be considered 
after a con'.plcte proposal is received from 
the Stale Government of Kertla.

k r c o o i B e i d a t io o s  oo use of 
alumiaiuB io dcfeace

4?iil . SHRlMATi BASAVa RAJF;. 
SWa RI . Will the Minister of DEFENCE be 
pleased lo siaic :

<a) whether hi» ministry has decided to 
establish a spcciat single pomt clearance cell 
with regard to all investment proposals from 
the private and public sector companies in 
the sphcic of aluminium coniponant manu- 
faclures to aiiam self-suffk-ierKy in strategic 
Delds;

(b) if so, whether the recommendations 
of t!>e round taMe on the use of aluminium 
in defence, organised by the Aluminium 
Association of India in as^^ociation with the 
defence esublishmtnts have iKen considered 
by Ciovrrnment;

(c) if so. decision taken thereon and to 
what exient they will be helpful to the 
l>fen*;e services; and

(d) by what time the implementation of 
the proposal will take place ?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
a n d  DEVELOPMENT IN THE MINISTRY 
OF DEFENCE (SHRI ARUN SiNGH) ;
(a) The feasibility of setting up a single point 
clearance cell to clear proposals for produc­
tion of alluminium alloy components required 
for production of l>efcDce hardware, is under 
ooosidcraiioQ,
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(b  ̂ A Round Table on ibo.usc of Alu­
minium Id Defence equipment was ortanised 
by (he Aluminium Association of India during 
JaouAry 19S'7« whicn made a rccommenda* 
tion in regard to setting up a single point 
cell. HoJvcvsr, the Report of the Round 
Table is awaited.

(c) 4Pd (d). Decision on Ihrt matter will 
be taken after receipt of the Report of the 
Round Table.

Na>a| College ia k«raataka

4582. SVIRIMATI BASAVARAJE* 
SW A RI : VV.M the Minister of D E F E N C E  be 
pleased to slate :

(a) uhetber Union Government hive 
received any profVMJil from Kirnataka 
Cio\eri.mcnt for establishrper.t of a Naval 
College ai AnkoU or K a r* a r :

(t>i if 'o, the detaih thereof,

ic) whether Governn^ent have CKaniineJ 
the proposal; anii

(d) (he action taken in (hi* regard *o 
far ?

TH E M IN IST E R  OE S T A T E  IN TH E 
D E P A R T M E N T  OF D EFEN Cfc R E S E A R C H  
a n d  D EV ELO PM EN T IN THE M IM S T R V  
OF D E F E N C E  ^SHRI A R U N  S fN G H ) :
(a) Ye^  Sir.

(b) The Chtef Mtnister, Karnataka had 
sent a letter to Prime Miuiilei prop<Ming the 
setting up of a Naval College at Ankola or 
Karwar for tr«ming technicat personnci 
quircd foi the Naval B js c .

(c) and (J). The propouil was cximm d 
and it was considered not vtable at prctc it. 
The Karnataka Government b js  been in­
formed accordingly.

Indu-Pak trade rcUliun

4583. SHRlMATi BASAVARAJESWARI: 
Will the Minister of COMMERCE be pleaded 
to sute :

(a) whether India and Pakistan are 
considering to devise methods to break the 
impasee on trade stalling the tub<comrois< 
Sion and foreign minister level joint com- 
mitsioo meetings for over oipe months;

<b) if so, whether both the couotriea 
have made an efTon to improve the tr»de 
nnatters:

(c) if so. by what time the improvement 
in bilateral trade will be elTected and whether
any agreement has been signed in thts regard;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE iN THE 
MINISIRY OF iOM M ERCE ISHRI P. R. 
DAS Ml'NSI) ; ,a. and (bj. [>ttcusst004
have been beld with Pakistan in this regard. 
Efforts arc befrg made to persuade Pakistan 
to follow ■ non discrintinatofy tmport regime 
»ith re*p^t to Indian goods. Iod»a already 
accord* NtFN treatn>ent to impiirts from 
Pakistan.

fc) No agreement has been iigned so far 
and I t  IS not possible to indkate any tioK 
frame

(d; Does not arise.

D c ic io ^ r s t  af NtllailMUiai(bc\«
|tl»n4 la l a n l l  NaJ«

4514, SHRI K AD AM BtR M. R. 
J ANAR t h a n  AN : Will the Ministet of 
I OUR ISM be pkased to state :

4 vkbethei Government arc woosidenng 
nopoxal for devclopmeoi of Nallaihan* 

Mtiievu island in Chidambaram distnct of 
lamil Nadu as a tourist ipot; and

(b) if so. the details thereof ?

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYID) : (a) No »u*;h 
proposal is under constderatioo of the 
Central Miniitry of Tourism.

(h) Docs not grtac.
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[Trans tat ion]

eipofti o* Groi* »nd 
Jcwclkrv

4385. SHKI SHAN11 PHARIWAL : 
Will ibc Mtntttcf of COMMERCE be plei»- 
ed to iiAtc :

U) the amount of foreign currcocy 
eatocd fiom ihe export, of |cm i »o<l 
(cwcikry;

(b) the ciicoi o( iDCicavc n  cowptrcxJ 
to ibc e*ioia»» of l*»i three yeitt:

(c) »beihci Govcinircrt t- t 'c  lectivea
ccjutn fof icitvo\*l of dtfiwultiei
bein* faced by ttie m»nuf»i.iuicfv of gctr.i 
and )e»elUf); and

(d* it M>. Ooveiniweni hi^e
,on«<?cfcJ iKe nuouladuren* .utgciiKXw in 
ordef to pfofnotc tocb e^poit* 7

I H E M i S l S r i R  Ot- STATE I S  THE 
s U N i S l R V  OE CO MM E R CE  (SHRl  P. R- 
U \ S M U S M > :  a) anO tb).  I »ro^t» of 
*:cm» and ;c»ci»cry Ourni* Aptil.  ^v^b .  
I cMuaty. a n J  (be Uvi ihiee >e*f* ha>e

t'een a% under :

(Rs Croics)

tmtrtate ( • 
/Vcfrojc (

1 ^)s6-87*
Apr. *a6 teb . U 85 -  377

!50* -- 201

t984-b5 1307 17

19KJ-8 4 1334

)

•Pro^wional : C onipiUO by Clem and 
Jewellery Enpoft Promo­
tion Council.

(c) and Id). Oovernmeni has t^cen con* 
(Ur^tly intcra;:tin( wtih the trade for any new 
[Hilicy initiative requtrtd to realite the expoit 
(^tcntlal In thn itea.

K I port of J«ict tad FrwHt (o USSR

458«. SHRl SHANTl DMARIWa L : 
the Minister of COMMERCE be pteas- 

cd to it ite  :

U) whether India is ihe biggest exporter 
of canned juice, fruits, jams etc. to the 
USSR;

(b) if u>. the compaiatlic figurct of 
exports of theie items to other countriea;

(c) whether it is i  fact that the Indo- 
USSR Agreement of 19S7 provides for an 
increase of only 5 5 per cent in the export 
of itemi to be exponed thcfModcr;

(d) if ui, wbciher aii a result thereof 
expofi of cani>ed juk' c nod jam to the USSR 
alone has been cut down by 6 6 per cent;

Ic) if so, whether tbcre is a possibility 
that our cxpori will te  reduced to one-third; 
and

tf) if so, the steps ULen by G^vernn>ent 
to boost the e»(Hart of these tiemv ?

THE MINISTER Oh COMMERCE 
(SMRIP. SHIV SHANKER) ;(a) India is 
one of the oujor suppliers of canned juice. 
>ams and fruit products lo tbc USSR.

[\>\ Exports of fruii products to the 
USSR and tbe free rurrercy areas during 
lV b?-# 6a ica*  pei provbional data com­
piled, 25553 MTs valued at Rs. 19.66 
crorcs and >9490 MTs valued Rs. 38.63 
crores rctpcctively.

(c) The Indo SoMCt Trade Flan for 1987 
enMsagct an inciease of about 5 per cent in 
the trade turnovet as compared lo the trade 
pl*n for 19R6.

(d) and (e . Tbe export* of fruii juicw, 
fresh and canned fruits during 1987 to the 
USSR are expected to be lower than in 1986 
as tbe USSR has projected lower require­
ments of these items due to increase io Iti 
domestic production capacity.

(f) Government h is  taken a number of 
n ^ s u r e i  to increase exports of fruit pro­
ducts, which include Cash Contpeosatory 
&<ppon, incentives tike import refileDith* 
menti to registered exporters, facility of 
duty^drawback. import of specified items of 
food proceaaing and packaging mftchinery 
under Open General Liceoac u d  'in p o r t
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duty cODGCisions, periodical dialogues with 
the St»(e Governmcnis for export produc­
tion, etc. Agricultural and Processed Food 
Products Export Development Authority has 
been set up to provide institutional frannc 
work for promotion of exports, among 
others, fruit products.

[Efigiis/i]

Central aisiatsBce for sta/tiog silk 
factory in Karaataka

4587. SHRI V S. KRISHNA lY tR  : 
Will the Minii'cr of TEXTILES be pleased 
to state :

(a) wheiher the GovernrreDi of Karnataka 
ha^ sought Central assistarice for starting a 
silk factory near Malavalli in Karnataka, 
and

<b) if so, (be derails thereof and (he 
decision taken ?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SfiRl RAM 

NIWAS MIRDHA ; a) No. Sir

(b) Does not artse.

I of exp ort loccothes

4588- SHRI S. M. GURADDI :
SHRI G. S. BASAVARAiU :

Wilt the Mioistcr of COMMERCE be 
pleased to itatc ;

(a) whether the convened a meeting trade, 
industry and export protnotton orgaoisatioos
00 December I, 1986 in order to assess the 
Impact on exports of virious incentivea given 
by Qovcmmeot duriog the last couple of 
mooths; and

(b) if so. the matters discussed at the 
meeting and the outcome of the dtacuaaiuo ?

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) Yes. 
Sir.

(b) Other matters discussed in the 
iD^iiiig rolatcd to ;

Operation of import/export polky and 
procedorcs covering main areas of import 
licenbing. cash compeoaatoiy support and 
Kbeme of trading houses and export 
houses.

The representatives of tbc Trade and 
Industry generally welcomed the recent policy 
nneasures taken by the Goverumcnt for 
promoting exports and they stressed the 
need for flexibility in the operation of the 
export promotion schemes and also for 
reducing the channels involved lo obtaining 
clearances. The represeotattvvs were aUo in­
formed that the OfTice of Cheif Cootrollrr 
of Imports and Exports was closely mooitor- 
ing (he duposal of appbcalions for various 
t>^» of liccnce*. The> were aUo informed 
ab^ut the computeiiution bnrg  undertaken 
on a significant scale in ihe CCI E orga­
nise on to bring about ipeed arvd quality of 
services rendered to trade and itutustry, tn 
the matter of simplificattoo of proceduic^ 
and other rclatrd maltcn, coni.rete lufgrt* 
tions were atkcd to te  furmvhed by the 
repre^ertatives who tock pan lo the delibc- 
ralioni.

\ 'U |t of Porrlt^ MioUlrr of Sovtel 
I n io i i

SHRI S M GL*RM)DI •
5HRI (f S. RASAV ARAJL :

Will ihe Minifier of EXTERN A! 
a f f a i r s  be ptcai«d to «taie :

(a) whether the Foreign Minister of 
Soviet Union visited Irxlia in Marcli, ] 9 |7 ,

(b) if so. the main topics of diKUSiion 
held with him; arul

(c) the outcome thereof ?

t h e  MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL A l l  AIRS: ’
(SHRI EDUARDO FALEIHO) : (a) No,
Sir< ^

(b) Docs not ariM.

(c) Docs not ariK.

ProdvctkMi of ar«ca »ul

4590. SHRI V, KRISHNA RAO ; Will 
the Minister of COMMERCE be pleaKd to 
»UU ;
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(i) the production of trcca "out io tbe 
couoirr;

(b) the quantity of areca out exported 
durius 1986: and

(c) the steps bcini taken to increase the 
productvon of areca nut ?

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : U) The pro­
duction of arfca nut it e«timatrd at 7 2 i2  
lakh MTi dunni l*)S*-86.

lb) Export of areca out (in ground, 
ipht snd »hole form) is n t ifr i icd  to br

* 769 81 MTi valued at R» I .<>8 crOfct 
durtng the >ear 1964-85. Export Siatittica 
for subseaucnt years are not available,

(c) 7h< Ministrv of Agriculture hai « t  
up ihe IruJian Cocoa and Arrcanui Develop* 
mrnt C'mjrctl ifchKh i* *n id>*M>ry bt'dy on 
dc\elopffim( a%prcti of arrcjinui. The Stuie 
rMivcrnmrnu sfc ittn implrmentirg various 
schemes dcvclppmcm of tl'is iifm.

Ban on «(lk >*m import

4591. SHRI V. KRISHNA Ra O ;
SHRI S(>MNA7H RATH .

Win the MtnKitr of TEXTIIES bt  
plca««d to itaie

I

fa) Mhelper tbcre t« a demand for ban an 
impori of ttik ^arn; and

(b> if »o. ibe retciion of Union Govern* 
r^ni thereto ?

THE MINISTER Of STATI OE THE 
MIMSTKV OE T JX IIL FS  tSHRI RAM 
MWAS MfRDHA* : (a) Yt», Sir.

/
(!•) The imptnt of lilk yurn by e\portfr% 

under thr ALS, RI F Sthemes of the Import- 
Eiport PoI»cy, it altowtd only for or against 
e«pi>rt ol silk item* a« an export trcentivcs 
niei^sufe. It i». ihcrrfore, not considered 
feasible to b«D the irrporl of silk yarn under 
'htse Schemes.

ErrMtoctlno of silk la Karnataka

4592 SHRI V. KRISHNA RAO ; Wilt
Mintncr of TEXTILES be pU’■^cd to 

stale :

(a) wbetber i( is a fact that only mulberry 
silk is produced in Karnauka at present 7

{b) whether any experiments have beeo 
conducted to find out the possibility of pro­
ducing all tbe four varieties of silk lO the 
Slate; and

(c) if 10 . the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OE TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (a) Yes. Sir.

(bl Experimrnts have been conducted to 
find out the possibility of producing Tasar 
and Eri silk in the State.

(c) Attempts are being made by tbe 
Otpanment of Srrtculiure. Governincot of 
Karnataka, to intioduiT Tasar culture in 
Belgium and Dbar«ar dtsriicts and Eri 
Culture in Malnad distnot of the State. In 
addition. Central Silk Board's Research 
Insitiurr at Mvsore is conducting experi­
ments for prodtKtton of non-mulberry 
%*riet'es of silk in the diMricts of Dharwar, 
Mysore, Belgaum and IUs<«n-

I Offg fcrtn prke policy for spices

459? SHRI K KL'NJAMBU : Will ihe 
Minister of COMMERCE be pleased to 
stile  :

(a whether there «»)ts a proposal to 5x 
a long term pricing policy for spices;

(b) if so, wbeiber the proposal is still 
under consideration; and

(c) v^hen the decision is likely to be 
taken ?

THE MINISTER OE STATE IN THE 
MINISTRY OF COMMERCE {SHRI P. R. 
DAS MUNSI) ; (a> No. Sir.

(b) and <c). Do not arise

ToarUt iBfrastrortnre In Andaman and 
Nlcobar Islands

4594. SHRI RANJJTSINGH GAEIC- 
w a d  : Will ihc Minister of TOURISM be 

pleased to state ;
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ft) whether Go\‘ernmcnt hid any cor- 
tultarion with the Union Tcrrlioty of Anda­
man and Nicobar Islands for taking up the 
pontotiat •rhetnes of tourism in ihe i&land;

(b) if so, the number of Khemcs found 
viable and (be amount likely to be involved 
for operating these scbeme5 in ihe union 
territory;

(c) whether GoverDmenl have agreed in 
priociplc 10 arvord high pnoiit) to develop 
tourist infrastructure in Andaman and Nko- 
bar during the Seventh Five Ye*r PUn 
period; and

(d) if so, the dciails thereof ?

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYLD) : Ui and (b). The 
Central Ministry of Tourism has been in 
cooiultation wiih tfe officiits of the Unton 
Territory of Anddhkan and Nicobar for tak­
ing up the schemes for tourism development 
on the islands The Aodaman and Nicobar 
Administration has forward?d a list of 
fchemes for Cer.tial tinanc^al ass>siance 
during 1987*88. Howe^-er, no details have 
been received and, therefore, no dec^sicn can 
be taken about admissibility of ihese ichcmes 
for 6nancial assistance.

fc) and (d). It has been decided that a 
protcamme for tourism thould be worked 
out as an intergrxed package for the deve­
lopment of Andaman and Nicobar Islands 
during the Seventh Five Year Plan period. 
No ipesific schemes have, however, yet been 
approved for tourism development m ihrse 
Islands.

[TroHstation]

Setting ap of a propellant fac(of7  la 
Sagar, Madhva Pradesh

4395. SHRI NANDLAL CHOU* 
DFARY : Will the Minister of DEFENCE 
be pleased to state *

(a) whether survey work in regard to 
Defence propelJant factory proposed to be 
»et up In Sagar (Madhya Pradesh) has bren 
completed;

(b) whdher all the requisite survey 
reports have been submiited to Govcrrifneoi;
and

(c) if so, the time by which decision to 
set up the said factory is likely to be taken ?

THE MINISTER OF STATE IN THE 
DEPARTMFNT OF DEFENCE I’KODUC- 
TION AND SUPPLIES IN THE MINIS­
TRY OF DEFENCE (SHRI SHIVRAJ V. 
PATH.) ; (a) to (cV No decision has as yet 
been taVen on the UKation of the proposed 
ordr>ance factory. For selecting a suitable 
location, some sitr«, irKludmg the sue in 
Sagar Dis;rict in Madhya PraJesh, are 
being ev;ituated in accordarxre with the pre­
scribed procedure It is not possible to 
indicate the time frame «ilhin v^huh a final 
deciviop on the location would be taken.

[Enfihh]

Tariff Of) Imports

4?<»6 SHRI VIJOV KUMAR YADa V : 
Wtl! Ihe Minister of COMMERCE be 
pleased to stale :

U) the commodittps whose imports attract 
(antr and the rales ihereof;

tbi the commodities whose improts are 
subject to quotas and at what leveU:

(c> the charges in quotas and tariffs 
nvade during the last tow years;

(d) the commodtt es whose mnports to 
Eufoj>?an Exonomic Community fFEC) and 
USA are subject to quotas and at what kvel. 
and

(e) the commodities for whtch our esports 
fall short of the quotas aMotted to India and 
the extent of the thortfall ?

THE MINISTER OF STATE IN THE 
MINIS! RY OF COMMFRCE (SHRI P. R. 
DAS MUNSIi (a) : All commuditte* imported 
into Indta attract customs duty at various 
rates as indicated in the Second Schedule to 
thr Custom* Tariff Act. 1975, unless and 
otherwise speciRcally exempted by i«ue &f 
noiifvcatiuns under Section 25 i*f ihe Cut* 
toms Act, 1962 The relevant schedules and
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oodficatioDf ire 
Library.

•vtilible in ibe PArliameot

(b) There it no quota ftytteffl io rctpect 
of any commodity imported into India.

(c) Alt nottftcaiiOQt involviog change in 
ratet of duty art laid on the Table of the 
Hou«e as a Statutory requirrment. and 
therrfore. they are aviilable in the Parlia­
ment Library. Quetlion docs not aritc «i(h 
regard to changei in quota* in vtcv of the 
rtply given io p trt (b>.

(d) Eiport of Textile producii, viz . 
tleadytnade p rm en ti. fabrtct and made^upt 
to European Economic Corrmunity (EEC) 
and USA are tuhiect to quaniitattve rci* 
tratnit under Multi Fthie Arrargemeot 
(MF^)-IV A !t»t of item* sub)eci to quoia 
restriction* in 191*7 i« given m the itateircnt 
bclcm. The quoi« IchcU (or the productt 
liftted in ibe Annex v«riet from item to 
iiem.

(e) The utilitaiion of quou  levelt in 
rctpea of garment* in USA in I9K6 ha* 
been more thari 100 per cent. In reaped of 
EEC. the overill utilisttion of guotai of 
readymade girmeat* in I9S6 hat been aboui 
8Q per cert.

Statrmrat

Li$r Tfxtiit froJmcit uuJfr ^ o n tf’ 
tattr* restraint

K f r

1. Cotton Fabricii.

2. T Shiru

3. Special quantity of pfoducift similar to 
T‘Sbtrt».

4. Pant* and O. Short*.

5. L Bloutet

6. O. Shirti.

7. L. Jadieta

X. Bedhnen,

9. L. Drefiei.

to. L Skirt*.

11. L Co-ordinite suit9.

12. Linen of all typ«  other than ktd , 
or crocheted.

IS A

L Cotton gingham’yarn dyed fabric*.

2. Cotton Sheeting.

3. Cotton Print Cloth.

4. Cotton coats.

5. Dresses.

6. Cotton Play luits.

7. Colton Shirts.

R. Cotton blouses.
9. Cotton Skirts.

10, Cotton Trruiers.

! 1. Couon Terry Towels.

All other textile product* of conop, man- 
made fihrrs, are apparel of the ^egctahle 
fibre and »ilk Hcnds oiher than ihc abovt 
mentioT>ed items clubbed together with an 
ovrratl annual gtoup lirrtii.

trnde scrremritt

4597. SHRIMATl N. P. JHANSI 
LAKSHMI : Will the Minister of COM- 
Ml-.RCE be pleased to state :

(a) tthether any InJo-US agrcen>eni has 
been t'gned recently to promote traJe, and 
technical and economic co-operation between 
the two countries; and

(b) if %ô  the details in this regard ?

THE MINISTER OF CO.MMt RCE 
(SHRI P. SHIV SHANKIR) : a) and (b/. 
An agreement was signed between India and 
USA on 7ih January, 19^7 for the setting 
up of a US'India Rupee Fund for Educa- 
tiooAl. Cultural and ScientifK Cooperation. 
The initial capital of this fund is approxi* 
matrly Rs. 127.5 crores. This amount has 
been provided from (he interest-bearing rupee 
holdings of the US Government presently 
with certain US Commercial Banks in India. 
Tt»c life of the Fund is 10 years. During 
this period, the entire Fund is expected to be 
committed for mututlly agreed collaborative 
activities belAcen the two Governments.
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While the resource^ available UDder the 
Fund are to be utilised for Educaiioiuil Cul­
tural and Scirntific activities, no speci6c and 
separate outlay for any sector has been made 
under the Agreement.

ArraDjsemeots to educate cblldre* of 
Indians living abroad

4598. SHRI SOMNATH RATH : Wilt 
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) the names of foreign countries having 
a significant number of people of Indian 
origin;

(b) whether arrargeirent^ exiit in the^e 
countries for educating the children of 
Indians living there and the children of the 
stiff members of the Indian f  mbJ«»ies there 
thmufh the Indian language^ in order that 
they may remain culturally linked »iiih India; 
and

if so, the detail* therrof ?

t h e  m i n i s t e r  o f  s t a t e  in  t h e  
m i n i s t r y  o f  e x t e r n a l  a f f a i r s
fSHRI K. NAFS^AR SINGH) : (•) 
Australia, Behrain, Bhutan, Burnva. Canada, 
Fiji. Guyana. Kenya Kuwait, Ma'ayai*a, 
Mauritius, Netherlands, Oman. Qatar, Saudi 
Arabia. Singapore, South Africa. Sri Lanka. 
Suritume, Tanzinia, Thailand, Trtnidad and 
Tobago, United Arab Er»iifates, United 
Kingdom, U. S. A.

(h) and (c). The Ministry of External 
Affairs have a tcbemc of teaching Hindi to 
the children of Indis based official* of the 
Mission aru) oihrr Indian orgmiutions. 
Indian Council for Cultural Relations a l ^  
deputes, depending on finan.ial con«trajnfs, 
Hindi lecturers in countries where I'griftcant 
number of persons of IniMan origin are 
residing under their scheme of propagation 
of Hindi abroad. Besides, Indian languages 
art taught in many regular and part-time 
Indian Schools. ^

(rranj/oz/offJ

Removal of Nffairs «tatiw

4599. SHR! BAI WANT SINGH 
RAMOOWALIX : Will ihf Minister of 
HOME a f f a i r s  he pleased to state :

(a) whether it is a fact that a statue of 
Netaji was installed at Chandigarh Labour 
Chowk in the third week of January last and 
the same was reiDOVtd from there by the 
police later oa.

(b) if so, the reasrns therefor;

(c) whether demand for allotment of 
land for installing such a statue »as pending 
with the Chaodigarh Administration; and

(d) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : <a) and
(b). A statue of Neiaji » a t  placcd on a 
wooden platform at the Chandigarh Labour 
Chowk. The statue wa< got removed b> the 
Chandigarh Admioistritioo as there it no 
fKovision in the City's bye-laws for installa* 
lion of statues

(c) There is r»o demartd for alknment of 
lar>d pending wiih the C handigarh Adminrs* 
trarion for initalUtk>n of such a

■d) Question does not arts* in v ew of
(c) above.

Mitsiag nloort aad a^Blts la f>elki

4600. OR. B L. SHAILESH : Will the 
Minister of HOME AT FAIRS be ptcaved to 
state :

(a) whether there ts an incrrase in the 
number of mining perions in the capital;

%

^b) if so, the number of perions mioors 
and adults*reported to he misajng dunrg
1985-86 and i986-87 (l^ptil I March. 
1987) and the number out of which triced 
by the Squad:

(c) whether the Khool going children are 
the frequent victims of being way-laid or 
Kidnapped;

'd l  the steps being taken to adequately 
staff the Missing persons squad b.tndling tht»< 
cases; and
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(«) wbetber tny actioo ti beins taken (o 
set up a Juvenile Aid Bureau and in the 
capittl paruculifly for chtldrcD »ho run 
away for various reatont 7

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC
g r i e v a n c e s  a n d  p e n s i o n s  a n d
MINISIER OF STATE INJTHE MINISTRY 
OF HOME AFFAIRS <SHRI P. CHIDAM­
BARAM) : (ft) and lb). The t^suiet |iven 
below do not mdtcate any tncreaie duttng 
|9(>6-87 compared to the year 1985*S6 : —

Pcrtod Toial Total Total Total 
minon tninort Adulu Adult
miuing traced Mts»n( traced

19»?-»6 4028

(I 4.85 
to

31 M 6 )

1 ‘»86'«7 J634

t.4 116 
to

1.3 #7

3257 3803 2581

2536 3906 225V

c) No, Sir.

tJ  (e). Tbc Miuing pcnotu ^guad/ 
Jjvcnilr Aid Bureau of IVtbi Poltce h«i a 
unctiimrd strength o( 6 Sub-ln«pcciots and 
13 Cofl(tabl«t. Proposal for further ttreng* 
thcnmi (he miftiing per»oo$ uluad/Juveotk 
Aid Bureau hai recently been received (rom 
t>clhi Adminutf«tion.

K t|m o il« a  M  lado lraaiaD  I r a 4 r

4601. 5HR1MATI JAYANTI PAT- 
NAIK : Will tbc Minnlcr of COMMERCE 
be pirated lo itate :

whether Iran has takca keen in tem t 
to CKpiand trade ties with ^d ia ;

(b) if so, whether Indo lran bilateral 
dtscustion had taken place to improve trade 
teUiioo between them;

(c) if to, when was Indo-Irao talk held 
in this coooeciion; and

(d) the areas identiDed if any to improve 
irade 7

THE MINISTER OF COMMERCE
(SHRI P. SHiV SHANK ER): (a) Yes. Sir.

(b) Ye*. Sir.

(c) iodO‘l:ao talks on incrcasiog bilate*
ral trade were held during the ]ndo>lran 
Joint CufnmiisioQ meeiiog in February,
1987.

(dj Areas identified to improve trade 
include crude uil, (ulpbur and oiber oon-oi] 
con)mt.>diticf like red clay, alnaonds. raaings, 
melamtne, fre»h fruits and cylinders as exports 
from Iran and CKD jceps^ machioe tools and 
lathes, armv boots, diesel engines, railway 
wagons, power ger>eraiioo equipnient, lyres, 
texltle fabrics and yarn, jute yarn and goods, 
automobile parts, chemicals including agro­
chemicals, d^vg^ and pharmaceuticals etc. as 
exporu from India.

Import of collOA

4b02. SHRI JAGDISH AWa STHI : 
Will Che Minister of TEXTILES be pleawd 
to state :

(a) whether cotton was imported during 
the ycari 1985*86 and I986-87; and

(b) if so, the quantity imported ca«.h year 
and the value thereof ?

THl: MINISTER Oh STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIROHA) : (a) No, Sir.

<b) Does not arise.

RrcomnirDdallotts of Kirr AdvjsoT) Cooffilltec 
and Khiinoa Comoiiulua

4603 DR G. S. RAJHANS :
OR. A. K. PATEL :
SHRI C. JANGA REDDY :
SHRI MULLAPPALLY .

RAM ACHANDRAN:

Will the Minister of HOME AFFAIRS 
be pleased lo itaie ;
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(a) whether tbe Fire Advisory CommiUec 
under Major General Sbinghat arul the 
Khanna Commis$ioo appointed to ioqutrc 
into fire in Siddhinha Hotel have sincc 
submilted their reports to Government;

(b) if so, the recomfnentteiiotw of the 
Committee and Commission;

(c) whether the recommcndationi h a «  
been implemented; and

(d) if »o, the stepi takeo/propoied to be 
taRen to present luch ftte locideots in the 
capital in future ?

T H t  MINISTER OF STATE IN THE 
MINISTRY OK HOME A! FAIRS (SHRI 
CHINTAMASi PANIGRAHI} ; (a) and ib). 
The Fire Advisory Committee under Major 
General Snmghal submilted one report on the 
6ih February, 1‘>S6 arid 2nd report on tbe 
fcih Au|uM, I9S^. The ComtKUi^e mipected 
Vinoui butldiogf constructed prior to June, 
198 3 and the 3 timber markcta. advising hre 
f)|hting mea*ures in each case.

The report of the kh»nna CommtutoD 
of Inquiry periainir.f to ftre at Matel 
Siddh^rtha Contmental was submitted on tbe 
31it March, 1986 The report of tbe 
Commiviion at )nj with the mcmorandom of 
action taken on the various recommendations 
made by it was laid on the Table of (he Lok 
Sabhi on the ISib November, 1986,

The recoTimeodaitons of the Committee ' 
Commission include modcroisation of Delhi 
Fire Service with new equipment/appliancet, 
trdlning, orgamvattonal control, raising of 
funds, creating fire ufeiy cell, etc.

Tbe mmoagcment of the bighrtM butldjnga 
which have been found to be delicieot io fire 
wfety/proirction measure*, have btcn g.veo 
a directive to make proviaions like 6 mir. 
approach, water siorige, aulotnatic iprmkler 
system, lire alarm, public address system 
exit signs, eroergency power supply, fire ftght- 
mg eguipment etc. Under the Delhi Fir« 
Prevention and Fire Safety Act, H g 6  
recently eaacted. penalty of im p r is o n i^ t  and 
fine can be imposed if the dir#ctioo* of tbe 
Cbief Fire Otiker are t>oi carried out.

S tw g th  of IFS

4605. S H R IS Y tO  SHAHABUDDIN : 
Will tbe Muittterof tXTEANAL AFFAIRS 
be pkas«d to state ;

(a) the sanctioned strrogth of the IFS ai 
on I Uouar), 198 7 and its grades witc 
bre^k-up; and

(b) the actual strength of the IFS on the
I January. 198 7 and the preceding year ?

THF: M1MS7FR OF STA7F IN THE
m i n i s t r y  o f  f x t i r n a l  a f f a i r s
(SMRI K NATHAR SIN G H ): <a) Ihe 
numbff of pcrmartcol Mnciioped posts of th« 
IFS at on M  198 7 ,rc  j j s .  J t , ,  
wise break-up i% at givco below

Grade 1 
Grade II 

Grade III 
Grade JV 
Seaior Scale 

Junior Scale

16
26
97
B4

258
47

(r>) Actual strength of the IFS

(c) and (dh The recommendations ma/c 
by the Committee/Commission htv; been 
generally accepted and thetr implementation 
has been taken up.

A grant of Rs. II 83 crores spread over
2 years has been sanctioned for improvement 
of tbe Delhi Fire Service, This is to covet 
the purchase of equipment and appliances 
and setting up of 5 new tire stations at>d 
Vndcrgrouod water statk lanki.

(I) as 00 t J  8«
(ii) as oa M .87

492
519

lodiaa fttbcroea kllWd lajartrf by 
SrI l^akaa  M«al pefsoasct

4606. SHRI BALWANT. SINGH
RAMOOWALIA : 

SHRI TEJA SINGH DARDI :

Will the Mioister of EXTERNAL 
AFFAIRS be pleased to slate :
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(1 ) (be number of IndUn ^fishermen 
killed iDd'or injured due to the actions of 
Sri LAAksn naval personnel on ibeir viut to 
K.acbcbativu island;

(b) wbeiher sucb action by Sii Uinkan 
naval personnel violates tbe atreenwnt sifoed 
het«een India and Sri taoka  tn regard to 
Kacbcbativu island; and

(c) if so. tbe action u U o  by Govero- 
ntenl of IndU in ibii regatd ?

T H t MINISTfcR OF S T A l t  IN THE
m i n i s t r y  o f  e x t e r n a l  a f f a i r s
(SHRI K. NATN^ AR SINGH) : (a) Govertj- 
n>ent are ool awaie of any Icdtan inhertncn 
h a t x e n  killed or injured wtiile on visits 
to Kacbchati\u tsland.

(b) and (c). I>o tK>l ariK.

P»f«port 0€k « ft  CosI«^»®a

4607 SHR1 S. M. GCRADDI :
SHRI 0  S, BASAVARAJU :

ill the Miniiter of EXTl. RNAL 
A1 ^AIRS be pleaKd to state :

(a) *bcibcr tbe annual All Confe*
fcncc of Pav&port Odiccis »&» betd on bib 
Dcccfflber, 1VK6;

<b wbethcf during bis address at tbe 
( otifcrerwe be eipreased concern a i ibe recent 
tu tpem ton and detention of some Passport 
Otlicrr* on cofruption ch«r;|cs:

(c) tf so. ibe dcctsloos taken at (be 
Confertote;

(d) wbetber aojr sugfeitions were made 
t>y him in lh» Coofercnce; and

* (e> if so. by »bat time tbe t u o e i t i t ^  
will be implement^ and to wbat extent ib« 
corruplton will be removed ?

T H t MINISTLR OF STATE IN THE 
MINISTRY OF EXTERNAL AhFAiRS 
(SHRI R. NATWAR SINGH) ; (a) Yes Sir. 
Ibe annual All lodta Passport O ^crs*
 ̂oofertr>cc was held lo New l>elbi from 

l>c«inber 4 6.I9S6^

<b) Vcf Sir. The Externa] Affain Minis­
ter, Sbii N. D, Tiwari during bis closing 
address oo tbe 6tb December, 1986 at tbe 
conference, bad eipres&ed bis coDccra over 
the cucumatances leading to sutpension and 
deiCDiion of some or tbe Passport Officers
on account of altcgat/ons of comipi practices 
etc.

*
(c) The following decisions were takes at 

ibc lasr All India Passpoit Officers* Confe- 
reocc ;

(t) To cut down tbe delays in ia$ue of 
passpoits by sircatnlining woiJt io 
pasjpoii t>ffic«rs and by requesting 
ihc State Police authorities to expedite 
ibcir verification reports.

<ii) To aco^eraie the proposed coaipu- 
teiizaiion v f  passport oHices in india 
witb a view to improve fuocttoning of 
(be passport (»fbces.

(lii) pAupoit OfiiL'eri lo have etfective 
control and supervision of tbe officers 
and »iifT woikinf under tbem so that 
there IS do scope for any malpractices 
10 Paupori Offices. The functions of 
the CofPplaiDts and Grievances OfBctrs 
in the pawport offices are required lo 
be further sfrengtbened.

(tv) To monitor cioscl> fuoctionii)( of 
travel ageou io paupori matters in 
acconiarKc wiib the new guidelines,

(v) To deal wiib cases as far as possible 
on first come first served basis and to 
follow the newly defined guidelines 
io according priority for issue of short 
validity passports incase of eoerseecy.

(vi) To itrtprove security features and 
tbe get up of Passport Offices including 
prominent display of required sign­
boards.

(d) Tbe Extertuil Affairs Minister bad 
gtven several guidelines and warned that 
corruption would not be tolerated in any way 
and that corrupt ofbcials would be detected, 
puntsbed and no leniency shown to tbeai.

(e) Tbe recotntneodati^s arrived at iD 
tbe last All India Passport OfBcers* Conference 
are being implemented. It is bop»ed that 
conatd«rable itnprorcment io the working of 
our Passport Ofbces will be achieved by tbcte 
meaaom.
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Liak of G.N.L F. nltb foreiga powers

4608. SHRl BALWANT SINGH
RAMCX)WALIA : 

SHKI TEJA SINGH DARDI : 
SHRI NIRMAL KHAIRI :

Will th« Minister of HOME AFFAIRS 
be pleased to itaie :

(■) whether Governmeni huve received 
any reports to the ctTect that Gorkba 
National Liberation Front (GNLF bai link 
with foreifn pOAcrs; and

(b) if so, th« factt in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC
g r i e v a n c e s  a n d  p e n s i o n s  a n d
MINISTER OF STa 1 E IN THE MINIS- 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM^: (a) faod (b). The
Government hive no coohrmed informallOO 
indicatiog any foreign links of the Gorkha 
National Liberation Front (ONLF),

\EMtlUh\

L'. S. d«plo>

4609.

It of SOI

SHRI M, RAGHUMA REDDY 
SHRI PRAKASH CHANDRA : 
SHKI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH

MALIK

has been forcefully expreued in varioui 
multilateral fora, luch a t the UN General 
Assembly, tbe ConfererKe on Disarmaroent 
and the Nonaligned Movement, and tn 
bilateral diicussioDs.

Oatcomr of u tks brUI with Buraia 
GoferoBeot

4610. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of EXTER­
NAL AFFAIRS be pleased to lUte :

(a) the nature of u lk i  held «ilh Burma 
Goveriunent during his recent ^istt to 
Rangoon;

(b) the outcome of t«lkt held;

«bcther any agrecnieni hai bean 
entered into; and

(d if so, tti« details thereof ?

7HEM INISTFR O I S I A T F  IN TMF 
MINISTRY OF FXTFRNAL AFFAIRS 
(SHRI ED I ARDO FAl EIRO a) «nd (h# 
[>uring hit vitit to Burma in I>ec«mber.
1986. the External Affairs Minuter held 
discuMions on tnfetrvattonal «nd rrfionk) 
i t tu n  and ways «nd means of strrfiher^;r>g 
Indo.Burmrie b lateral relations The pto<- 
pecti for improving economK' and commer­
cial relatioas between th< two countries 
were also diKUued.

Will tbe Mimiler of EXTERNAL 
AFFAIRS be pleased to state :

(a) whether Govetnment are aware of 
tbe report that the U. S, A. is likely to dep­
loy itrategic defence initiattve commonly 
called "Star Wars** as e^rly aa 1994; and

(b) if to. tbe reaction of Government 
thereto ?

t h e  MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a)
Oovemment have teen reports to this cfTect.

(b) Government are firmly opposed to 
tbe militarization of. and tbe extension of 
tbe arms race, to outer fpuca. Tbit stand

U) Yes. Sii.

(d> Under the Boundary Agreement, the 
marjttme boundary between India and Burma 
in the Andaman tea. the Coco Channel at>d
to the Bay of Bengal is formed by a single
continuous line tbe courw of »hicb has 
been determined on the basis of the equi- 
dtstanoe principle. The Agreement stipulat^ 
that the extension of the mantime boundary 
in the Andaman Sea up to the maiittme 
boundary tnjuoction point between Burma. 
India and Thailand wit) te  done sub^e*
qtiently, after the tri'junction point it estab­
lished by agreement between tbe three
countries The Agreement also providei that 
tbe eatensioo of tbe maritinK boundary in 
tbe Bay of Bengal beyond 300 nautical mika 
will be done lubaeqoently,
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The Agreement recognizes (he tovcrcignty 
of each Party over all itlandi falling on iu 
fide of (he maniime boundary, including 
(hote (bat may emerge to (be future. U 
further recofnizes the sovereignty, sovereign 
righ(« and juriidiction of the partiet in their 
rrtpecfive maritime zones in accordance with 
the relevant prcviiiont of the 1 98 2 United 
Nadont Convention on the Ijlw of (he 
Sei.

Mositorlag of d«fc»cr projects

4611.  SHRI NARSING SURYA-
VANSI ; Will the of D FhtN C E N:
pleated to itste ;

(■) ^^bcihcr during hit reported address 
!*> wflior o(Kcri of hi* Mintitr> in February, 
1V8 7̂  he hat called for coa»tint moniicrtrg 
of lirfcnct promts, particularly tho*c invd- 

h..‘gc mvrttmcr>i%, and

vb) if so. the itep< taken in this regard ?

m e  M IN lS t rR  OH STATE IN THE 
1H:I*ARTMI.M OF O lF tN C H  PkODLC' 
UON A M ) NUPPLie:^ IN T H t  MINISTRY 
OF ObFtNCI: (SHKl SHIVRAJ V, I^ATIL) 
(•  ̂ft. Six.

lb) Progress of ma^or project* is being 
rn^>nitored on regular basts at dtfTcrent leselt, 
ttwiadmg at iht )t«ei of Raktha Mantri.

I N*s r«cck^l(Hi« o( Afgkaa rcfageet

4612. S H R IC  M N G A  RF DDV :
SHRI A K. PATtL :

Will (be Minister cf b X irR N A L  
AFF « IRS be plea»eO to state :

(a) wrliether tt m a fact that the t 'N O  
cimiitkrs at refugeet id Ind»a. only tho»c

liom Afiibanistii^lkbo ate Muslimi, 
etc and that Hindu amongst them arc not 
rc<.(>gniieO as »och b> the *a*d org«niution; 
«nd

(b) if »o, Oovtrnroeni's reaction to ihi> 
dtscnminatton on the bam  of religion and 
• 1*0 the action taken in this regard and 
results thereof 7

THl' M INlSTfR OF STa TF IN THE
m i n i s t r y  o p  e x t e r n a l  AIFAIKS
(SHRI K. NATWAR BINOH) : (») ifld (b).

The concorned UN organisation hai assured 
us that there is no discrimioation to assistance 
being provided to Afghan nationals currently 
resident in India.

Grant of Freedom Fighters Peosloo 
to aptMteaats Irom Andhra pradeab

4613. SHRI 1C. S. RAO : Will tba 
Minister of HOME AFFAIRS be pleased to 
state :

(a) the total number of cases of Freedom 
Fighters of Andhra Pradesh in whose cases 
Freedom Fighters Pension has been tanc* 
tioiM<d from I January 198 5 to 31 Decem­
ber. 1 9 8 6 :and

(b) the fotal number of cases in which 
the cliim for Freedom Fighters Pension was 
rejected by Government during the same 
period and brief reasons thereol ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHR! 
CH IN TaM ^N I PaNIGRAHI) : ( t)  Pension 
in a^out 18 72 casn wa^ sanctioned during 
this period to freedom lighters from Andhra 
Pradesh Thtt i) esclu'ive of pcDStODi 
sanctioned earlier.

fb) 3067 cises have been rejected during 
the same period. Out of these, 2423 cascj 
were reje^'ted on the recommendations of the 
H>derabad Special Screening Committee and 
the remaining on the ground that (be appli­
cants Dk'ere not eligible for gtant of pension 
urwler the provitktns of the Swatantrata 
Sainik Samman Pen* ion Scheme.

Sapporl for dcReit betwecii eiport 
rroll»atlc«i at»d dcimeftic Mipply

4614. DR. DATTA SAMANT : Will 
the Mmister of COMMERCE be pleased to 
state :

(a) whether Government of Maharashtra 
have urged Union Covrrnroeni to give cash 
compensatory support for deficit between 
export realisation and dinneitic supply; and

(b) if so, the decision taken in thii 
regard T

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : (a) ta d  (b).
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The Ministry of Commerce bsve oot reoei- 
red *7»3r propoul from the Government of 
Mahartshtra to give cash compeosatory 
support for deficit between export redlisatioo 
and domestic supply.

BCGCl sc lra e  for proteetloo to 
OTcrseas Intrstam t

4615. SHRI YASHWANTRAO 
GADAKH PATIL : Will ihe Mini*ter of 
COMMERCE be pleated to state :

(a) whether the Export Credit Guarantee 
Corporation of India has evolved any speciil 
sctteme to provide protection to the ov^r^cat 
investnneot; tnd

(b) if to. (be detailf thereof ?

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) ; {a» and (b>. 
Export Credit Goarantee Corporation of 
iodta L td , ba^ been opcratinf a »pe:iai 
scheme since 1978 lo provide cover lo ccr* 
taio investments made by Indiaru io foreifn 
countries. The ialient features of (he scbemet 
are as under:

(t) To contribute to and promote the 
developmcni of developing coun* 
trica and also to further ib« interest 
of our national economy by pro* 
tnoting overseas Indian iovestmcnt 
witbro framework of policy of our 
Government.

(u) AH IrwliaQ Orms or companies 
wbo*e overseas irvettment proposals 
ate approved by the Government of 
India. Reserve of India are
eligible for cover under this schemc.

(iii) The Kbemc ts mamly intettdcd to 
encourage investments in develop' 
ing countries but is not restricted to 
developing countries onl>.

(hr) Mainly new invcitmeots in the form 
of equity or loans only are eligible 
for cover and portfolio investments 
ire oot eligible for cover.

(v) The cover muat be taken for a 
minimum perKx) of 3 years and 
maximum period of cover allowed is 
15 ye«rs.

(vtl The percentage of cover allowed 
under this scheme is 90 per cent 
and it coven political risks of (I) 
war, (2) expropriation and (3) 
rest rid font on remittances to India. 
However, commercial risks are not 
covered under the said scheme.

lofltiflg hiitinets at JSBI

46)6 . SHRI MOVID. MAHFOCV, A t l
k h a n  :

DR. B. L. SHAILESH :

Will (he Minister of HOME AFFAIRS 
be pleased lo state :

(a) wh«(her Government a/e a«are of 
the thriving touftng bd tnc ti  at the Inter- 
State Bus Terminut, Delhi; and

(b) if so, the »tep« lake* by Go%rromen( 
to identify the net^wnrk arul to liquidate the 
g^ngi involved in thete activittes at the Inter* 
State Bus Terminus ?

THE MINISTER OF STATF IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCfS AND PENSIONS ANO 
MINISTFR OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P 
CHIDAMBARAM) : fa) During the period 
from 1st January, 1986 to I5lh February. 
198'^. 12 cases of cbeatmg etc. of p jv tenfrn  
at I S B T., have been reported to the Delhi 
Police.

fb) Round-the clock watch is matnlatred 
at the ISBT for sutpicious looking persons. 
Announcementf arc made on the k>udipeakrr 
reqttesting the people to beware of cheats. 
Pdfice patrolling has been tntemitsed in ttK 
area

E i ^ l  of wheal aad rice

4617. SHRI CHINTAMANI JE N A : 
Will the Minister of COMMERCE be pleased 
to state :

(a) the policy of Government in regard 
to eiport of wheat and rice for the year 
1987.88; and

(h) the total quantity of wheat and fice 
exported during the year 1986-87 7
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THE MINISTER OF COMMERCE 
(SHRI P, SHIV SHANKER) : (») Export 
of BAfmaii Rice if allowed uoder Opett 
Gencnl Licence. Export of Wheat aod 
noD-btsmati rice it allowed within limited
ceiliofB.

(b) The total quaotum of export of 
wheal and rice during April 1986 to January 
1987, as per provi«k>iuil data cofnpiled, it 
etiimated ai 4.41 lakh lonoei.

MR. SPEAKFiR : Thai is upto them.

SHRI NARAYAN CHOUBEY (Midna- 
porc) : Thousands of bank employeet
have come from all partt of India to 
demontirate..^

ITramtiufioft]

MR. SPEAKER ; You give in writing.

12.00 hn .

SHRI AMAL DATTA (Diamond 
Haibour) : Sir, the C B I. »* the country’* 
premier iove«tifatinf afcncy...

MR. SPFAkFR : You arc tpeakint on 
the um e tub^eci on which you have gi '̂en 
rvotkce.

SHRI AMAl DATTA : Yes. 1 want a 
•tttement.

MR. SPT AKFJt : We are uking tl up. 
tiiher on Monda* or Toe»day.

SHRI AMAL DATTA : Very well.

PROF. M A D H t DANDA\ATF iRaja- 
pur) : Sir, 1 «ant a cUrtftcation of your 
o(>«er>ation. In the report that hat appeared 
Kbout ye»te<day*t proceedir^. fortunately 
thit hat already appeared : Sir, when 1 taid 
(Kjt 1 am demAndtng a ttaterr>cnt under 
Rule 372 about V. P. Smgh*! talkt with the 
Prin>e Minitter regarding (he pretent Preti* 
dcntial crttit. You taid :

[ TramtUition)

**if the Hoo. Minuter agreed to your 
toggetiion or whatever I had taid, 
1 would not prevYni him,"

[£Ar/^A)

Can 1 know, whether the Minitter it willing 
to make a tutement on that matter under 
Rule 3 72 7

{tmltrrupthms)

SHRI NARAYAN CHOUBEY : Sir. 
they are demanding tome anency for coordi­
nating all the natioDalised banks so that 
no more Sethia type case can lake place.

lariom )

MR SPEAKFR : You give notice under 
Rule 377.

( in t f r ryp t ions )

SHRI S. JAIPAL REDDY (Mahbub- 
aagar) : We have tabled noticcs on both 
Call Attention Motion as well as under 
Rule 193...

MR. SPEAKER : Regarding what ?

SHRI S. JAIPAI RFDDY : In regard 
to enquir> of Indian money abroad by a 
foretgn detccttvc agency.

ft

[Trcm.ilark*n]

MR. SPI AKER : You see me.

SHRI AMAl- DATTA : Sir, regarding 
the tent ion in the bordert. tome agreement 
was entered into between India and Pakistan 
regarding the disp^rwil of forces.

[TYoMtiation]

MR. SPEAKER ; That will be discu!«ed 
under the Foreign Affaim. It is not so.

\F4ifthh\

Not allowed.
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SHRI AMAL DATTA : I would like 
to have a statemtrnt from the Dcfcnce 
Minister as to whether the agreemeni has 
been carried out ?

[Translation]

MR. SPEAKER : You give in writing. 
Mr. Am«I Datta, this is improper; you give 
Id writing and 1 will get it done.

SHRt AMAl. n ^ T T A  : I am jusi 
demanding a statement from the Minister 
What should I write about ?

\Tr0fitlati0m\

MR, SPEAKER : You give roe in 
writing

(Interrupt ions]

[Eniiiik]

MR. S P E \K F R  : This ii a very bad 
habit on the part of Mr Amal Datta that 
without my permisaioq, he is speaking.

SHRI AMAL DATTA * They should 
take us into confidercr. and (ell us * bet tier 
the> have stuck to that agreement.

\Tfcn%lafiem\

MR SPEAKER ; You givt in wrttiog; 
I «rtU got It done.

Mr Amat Dafta, thi« Is a %cr> b«J habit 
on your par* Wh«n | uv  that I get it 
done, why don't >nu gtve it to me in 
writing ? There it no problem.

SHRI AM At d a t t a  Very welt

SHRI S JAlPAt REDDY : I want to 
thank the Member* of the ruling party for 
oot shouting us down today

MR. SPEAKER : What 7 Shooting
somebody ?

SHRI S, JAIPAL REDDY : No, Sir.
I latd, I want to thank the Mcmben of the 
rultng party for not «hnuitng m down 
today.

PAPERS LAID ON THE TABLE

Notiflcattow und«r the Faport (QmMty
Cootrol and lospcctloa) Act, l%3 aod 
thr Spke» Board Art, I9M6 etc. etc.

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKfcR) : I beg (o lay 
on the Table :

(1) A copy of the Etport of Painti 
and Allied Products (Quality 
Control and Inspection • KuleSi, 
198? (HiruJi and English verswni) 
published in Nott6cat(on No. S O 
30K in Ga/eiie of India dated the 
7th February, 198 7 under sub- 
Mction (3) of section !7 of the 
Export (Oujlity Cootrol and 
Inspection) Act, 196).

(Placed in Library. No. LT-4076/S7.1

(2) A copy each of the foltowmg Noii- 
tkations (Hii>di and Ingltsh 
versioos) under icctton 40 of the 
Spicei Beard Act, 1986 :

(i) The Spiccs B tw d R u ^ .  
I 487 publiihcd in Nrufkraiion 
No. G S R .  11 5(E/ in Oa/rttc 
of India dated the 76 th 
F€bru*r>. 198 7.

(11) The Cardamom (l»c«niiing and 
Marketing) Rules. 198 7 
published in Notifjcaltoo No 
G S R  M6 F in Gaictie of 
India dated the 26th I cbruar>, 
1987.

(Placed tn t.ibfary No. LT‘ 4077/8 7.1

()) A cofy of Notification No. S O.
fHiodi aruJ Fngttth ve?- 

•lons) puMtshed tn Oa/ctte of India 
dated the 26*h February. 
appointing the 26lh Fcbri»*ry, 198 7 
as the date on which the Sptce^ 
Board Act, 1986 shall come tntn 
force, issued under sub-section (31 
of Kc)k>n 1 of the said act.

(Placed tfl Library S*9 No. LT'4078/**^. 1

(4) A copy of Noiiftcattoo No. S.O, 
133(E) (Hindi and Engtinb versions)
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publUbed io Gizctte of India 
dmcd the 26th February. 1987 
ctublitbuif the Spices Board under 
«ub‘iectK>D (I) and (3) of secUoo
3 of ibc Spices Board Act. I9S6,

(Placed in Library. See No LT-4079/87.]

(5) A copy of Notificatiofi No S. O. 
124(E) (Htndi and Enghtb versions) 
publubed in Gazette of India 
dated (be 26(b frbruary. 1997 
appointinf ibc 26(b f cbruary, 1987 
as tbe date on wbicb ibe Spices 
Cew Act. 1986 sball come into 
furcc ufMkr sub-KCtian (3) of 
section 1 of tbe taid act.

tbe Export Inspectioo Council and 
Export Inspection Afcncies for tbe 
year 1985-86 (Vol. II) along wilb 
Audited Accounts.

(Placed in Library. Set No. LT-4083/87.1

Detailed nrmaodi for Grants of 
MinUtr> uf Steel and .Mines 

for 1987-88

THE MINISTER OF STEEL AND 
MINES (SHKI K. C. Pa NT) : 1 be* to lay 
on the Table s copy of tbe Del• iled 
Demands for Grants (Hindi and Engli&b 
vcrsioQi) of the Miniitry of Steel and Mines 
for 1987-88.

(Placed in Library. See No LT-4080/87.1 (Placed io Libriry. See No L T -4084/87.)

(6) A copy of No(t5calioo No 5 0 .  
)4 51L; (Hmdi and Englnb v-er- 
stont) pubhsbed in C ia ^ te  of India 
d^led tbe 2 7th f'cbruary, 198 7 
regarding levy of duty of customi 
on etport of cardamom of all 
varieties at the rate of three percent 
dJ rat:>rtm »ub effect from 26tb 
February, 1987 under sub tcctton
( I ) of irciH>o 3 of (he Sptocs Cess 
Act. 19S6.

[Pl>ced in Library. S*e No. LT-408 1/87.1

t** 0 A copy of the Annual Report
(Hindi and Engit«b versions) 
of tbe SpKXs Espcrt Promo* 
tk>n CoutKil. Cochin^ fv>f the 
>Tar 198 5*86 along »ttb 
Audttetd Accounts.

ill) A copy of the Ro k « (Hindi 
and Fngliib %ersiooi) by tbe 
Government on tbe working
of tb« Sptccs Export Proau>* 
t*oti Couocil, Cochin, for the
>«ar 1985*86.

(Placed tn library. .Wr No. LT-4083;87 1

(8) A staiement (Hindi and English
versions) sbowing r t t io n i  for delsy 
in laying the papen mentioned at 
(7) above,

[Placed tn Library. S m  No. LT-4082'87.1

(9; A copy of tbe Annual Report
(Hindi and Boghsb verstoos) of

AvihuiI Report and Review on (he 
Wfirkin;: ol Repatriates Cooperative 

Fiasacr and I>c*^elo#aa«iil Baok 
I Id. Madras for 1985*86

THE MiNlSTER Oh STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHISTAM AM  PANIGRAHI) : I beg to 
lay on tbe Table :

{I ) A copy of tbe Annual Report 
(Hindi and English versions) of 
(be K f pat nates Cooperative Finance 
and Devdopmeni Bank Limited. 
Madras, for the year 1985-86 
along with Audited Accounts.

(3> A copy of (he Review (Hindi and 
English versions) by the Govern­
ment on il>e working of tbe Repa­
triates Cooperative Finance and 
De^floptnent Bank Limited Madras 
for the year 1985-86.

(Ptaccd in Library. Ser No. LT-4085/87.1

Notilicsttoot under tbr C«s.tunis Act.
1975 and Central Excise Rules. 1944

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRi 
JANARHHANA POOJARY) : I beg to lay 
on (he Table :

(1) A copy of Notirkaiion No. G.S.R. 
294(E) (Hindi and English versions) 
published in O iu t te  of India dated
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the 19ih March, 198 7 together 
with an explaoatory tDemoranducn 
seeking to exclude certain articles 
falling under Chapters 84 and 85 
from the Heading 98.06 under 
section 10 of the Customs Tariff 
Act, 1975.

[Placed in Library. S«e No, LT-4087/87.1

(2) A copy of Notification No. O.S.R. 
293(E) (Hindi and Hogltib versioot) 
published in Ga/ettc of India dated 
the 18th March, 198 7 making 
certain amendments w  Noiiticatioo 
No. 63/87-CE dated the * 1st 
March, 1987 so as to grant excise 
duty exemption on fabrics coated or 
laminated wiih prcparatioo5 wiih 
low density polyethylene when 
u<«d in the manufacture of pUstic 
noveo sacks issued under the 
Central Excise Rules, 1944.

[Placed in Library S<e No. LT-4088 87.J

12.05 hrs

[Enfihh]

ASSENT TO BILLS

SECRETARY-GENERAL : Sir, I Uy
00 the Table the following four Bills pasMd 
by the Houses of Parliament during the 
current session and assented to sickcc a 
reptort was last made to the House on the 
20th March. 19S7 :

(1) The Appropriation (Vote on 
Account) Bill, 1987.

(2) The Appropriation Bill, 198 7.

(3) The Appropriatton (Nos. 2) Bill, 
1987.

(Ik) The Cotton. Copra and Vegetable 
Otis Cess (Aboliuon) Bill, 1987.

l>e(ajled Demaodf for Graots of 
Mfalstry of |ndu«ir> for I9H7.KK

THE MINISTER o F  STATE IN 
THE DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY Oh 
INDUSTRY (SHRI M. ARUNACHALAM : 
I beg to lay on the Table a copy of the 
Detailed Demands for (irants (Hindi and 
English versions) of th& Ministry of Industry 
for 1987-88.

[Placed in Library. Set No. LT-4089/87.1

1. Shri G. M, Banatwalla
2. Shri Vecrandra Patil

3. Shri Sunil Dutt
4. Smt. lodubala Sukhadia
3. Shri S. S. Ramasamy Padayachi

6. Shri Udaisingrao Gaikwad

7. Smt. Vyjayanthimala Bali
8. Shri Yashwantrao Gadakh Patil

9. Shri Chhitubhai Gamit
10. Sbii Charan Singh

12.m  Itrs.

LEAVE o r  ABSENCE 1 ROM I H t  
SITTINGS OF THE HOUSE

MR. SPEAKER : The Committee on 
Abscnce of Members from the Sittings of the 
Hoirte in their Seventh Report presented to 
the Houk on 26th March, 1987, have re­
commended that leave of abseocc be grantrd 
fo the following Members for the period 
mentioned agatnsi each :

4th November to 9th December, 1986, 
23rd February to 15th April, 1987. 

23rd February to 22nd April. 1987. 
23rd February to 25th March, 1987. 
4th November lo 9(h December, 1986. 

2nd March to 25lh March, 1987.

2nd March to 20lh March. 1987.
23id March to 3rd April. 1987 and 
13th April lo 24th April, 1987.
12tb March to 1st April, 1987.
23rd February to 22nd April, 198 7.
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h  it ibo pleasure of the House that leave 
as recooimeoded by the Comtniitee be 
granted ?

Tbe leave i> granted. The Members will 
be informed acoordin|Jy.

lottery system. The loiiery system should be 
Slopped immediately.

\

12,07 hr*.

ESTIMATFS COMMiTTEF

[tmflhh]

Fortktb Krporl m»d Mlwilei

SHRIMATI CHANDRA T K IP aIH I  
(Cbaodauli : I beg lo pre*cnt tbe fortieth 
report (Hindi lod Englitb vcrtiont) of Ibc 
t>timatet Commiliee on tbe Ministry of 
Health and family Welfare — Medical Stores 
Organtution and Minute* of the siitings of 
the Committee telaung ibereto.

MATTfcRS t S D l  K RL’Ll 377

a UrflisiHj Oc bamiinc )ollrr> 
i ^ t t r n  Itt Ibr coua(r>

SHRl AN A m  CHARAN DAS (Jup u r , : 
Gambling t\ punithible under la« But the 
loUerv «ystrni whKh is almott as good as 
gamhting. hM been legxli/rd by the Govern* 
ment, wh^b is encouraging ii  ̂ citi/eni to 
lake pan in lottery. This gtvet nic to the 
lendetKv to depend upon speculaiion. and 
kills the spirit of do o t i rg  one's labour to 
earning a livelihood. This tendency lo run 
after lottery givci birth to miierialiim. and 
also leads to exploiution, by suppreismg the 
initiative to do honest work, which is inherent 
in human beings.

Our Constitution aims at equality and 
abolition of monopoly in all spheren of life. 
Thu«, the «y»tem of earning money by 
purchase of lottery tickets not only makes a 
man to run after ipeculation. but also it goes 
against the spirit and letter of our Consti­
tution.

So. 1 urge upon Government to change 
ila policy; and it should not ancourafe tbe

(11) Exemption of turmeric, ehilU 
aod corisDder from i ic i ic  duty

SHRl ANOOHCHAND SHAH (Bombay 
North) : Sangli in Maharashtra is inter- 
nationally well known for turmeric and chilli 
trade. Tbe cottage industries lo grind tbe 
turmeric aod chilli have coroe up in (be 
southern part of India, due to availability of 
raw Riaterials, Consequently, tbe exporters 
and spices manufacturers get their job work 
done from these cottage industries, l^khs  
of workers from tural area aie employed in 
these industries. This industry is basically 
rural unskilled «oman-laboui-orienled.

The limit of Rs. 15 lakbs sanctioned for 
turnover under MODVAT is exhausted 
within a month, due to the value of the 
maienal. In the total lurnover, the value of 
the materials is 97 per cent. One can easily 
guc^v abcui its lowest profitability, and as 
the major amount of turnover it material 
value, there i< no benefit of MODVAT 
scheme for grinders. Due to imposition of 
1  ̂ per cent excise duty on spices, the 
industry has already stopped its functioning, 
and lakhs of rural workers are facing un­
employment. The term ‘spices’ is not defined 
clearly, .Among the spice*, black pepper, 
cardomom, clove, ginger etc. are costly 
I tem s ,  and can be considered as luxury items, 
but turmeric; chilli and coriander idhaniya) 
specially, are poor man's daily needs. Tur­
meric. chilli and coriander are not treated as 
spices, when grinded and packed aeparately 
for sale. The imposition of excise duty on 
spices will result in shooting up the prices 
of spices, even common man*s spices such as 
turmeric, cbilli etc.

The imposition of excisc duty will hit 
the said cottage industries, as a result of 
overall slow-down of domestic business as 
wvll as exports, which is against tbe national 
objectives. Due to increased tendency of 
using loose and adulterated material, there 
will be a revenue loss of Agmarkisation and 
sundirdization,

I request the Hon. Finance Minister 
kindly to grant exemption from excisc duty 
levied on grinding turmeric, cbilli aod 
coriander powder.



11 1 Matters Under RuU 377 MARCH 27. 1987 Matters Vmkr RuU 377 172

[Tramlation]

(II) Need to direci sugar mllh lo 
purclu«« tbe eollrc •aasrcsoc 

ATaiUble la the roaatr>

SHR! fCAMLA PRASAD RAWAT 
(Barabanki) : Mr, Speaker, Sir, 1 wouJd like 
to draw the atieotion of the GoverDtnent of 
India towards suyarcanc trowert in the 
country. Sir. today the owners of sugar milU 
both ID private and public scctors are bent 
upon suspending purchase of sugarcaiic and 
closing their milU bccause lugar production 
is leu in summar season as camparcd (o tbe 
winter season. Under such circumstatices, tf 
sugar mills stop purchasing sugarctoc, the 
farmers will be ruined. Therc/ore, we a^k the 
Central Goverrvment to direct the coocerned 
sugar mills not to slop puruhasing wgarcane 
till tbe entire quantify of lugarcafte, which 
is required to be cru<»bcd during this current 
crushing seav>o. is not purchased from the 
farmeri. If the mill owners do not do »o, 
their liceiKxs should be cancelled and stern 
action should be taken agamst the manage* 
roents of the public t«ctor also.

Nrc4 to revise the prric«r 
method of caIcula ttag tbr 
los4 fof a^««sslpg the 
p«)iBcai tnMlcr crop 

lasoraoce K b tn t

SHRl P. PENCHALLIAH (Nellorej : 
The Government of India had sometime back 
introduced a crop InsurarKc Khen^ for the 
beoeht of the poor and marginal farnwrs in 
(he country. But, unfortunatcty, Rs. 30 • 
per acure is being deducted towards the 
premium by the Nationalised Banks at the 
time of advancing the loans. Our farmers 
are loo poor to pay tbit  much of premium.

For payment of insunnct amount, the 
damage, if caused at Taluk or Mandal level, 
is being taken into account at present. 
V benever there n  any breach in the bund of 
a tank due to Qoods or aoy damage is caused 
due to various crop diseaKt like browo 
happer etc.^ the loss of the crop is confined 
to only a limited area. Hence to take into 
account Mandal or Taluk as a unit while 
assessmg damage for payment of crop 
iosuraoce is groas iiyustice.

Hcoce I earnestly appeal to the govern­
ment to revise the present method of calcu­
lating the loss at Taluk and Mandal levels 
and to assess individual loss only for pay­
ment to crop insurance.

[Trans Uition]

(*) Denaad fof co<i4»ctti^ research 
o« advefsc effrcts of ettcal>pius 
trees oa hunaa belegs and 

fertility of toll

OR. CHANDRA SHliKHAR TRIPa THI 
(Khalilabad) : Mr Speaker. Sir, I would 
like to raiie tbe following matter under 
Rule 377 •

The work of plantation of tteei is going 
on in full swing in %atious of tbe
country and it is a matter of harpm ea  that 
the Cio\-ernmeni u  also fully hclpinv in this 
work 7herc hai been a sort of competition
lo pUnt nwre and more cucalypiu* trees for 
ihe last four or five yrir». Ihts free w»« 
unknown in %chk arcat bui now plent) of 
lbe»e treet are found in ihtnt areas The 
peop'c are defm»tel> carrir^ ffcfii on ihcfe 
trees and thsi n wh> the> are pUnting mcie 
and n>ort eucalyptus treei But as per ihe 
research cooductcd by (he l'rr«ers>ty of 
Agriculture and Trctot Icgy m Fani N*gar. 
the evcalyptui tree* destroy the feriitity of 
soil and the land becocries barren and there 
is a itrorg poiaibihty of asthma diwase bemg 
spread by these trees arr^tflg the hun an 
beings.

Thereforr. I request the Centra! Govern­
ment to make a proper enquirv about (be 
research cooducieO by the Uoiversity of 
Agriculture and Te^hnoU gy. Pant Nagar and 
if these eucalyptus trees arc really in;urtc^us 
to the health of hurr^an betrgs and ihe 
fertility of the soil, efTectivt mea«uies should 
immediately be taken to stop its plantation 
to that Its possible adserse efTeci on land and 
human beings is checked in time.

(s|) Dtmaad for not shtfllog iW , 
C 'ew lif frooi P «r«e« to aooie 

odier place In Hihar

SHRIMATI M ADHUREt SINGH 
(Purnea) : Mr, Speaker. Sir, I would like to 
raise the following matter with your pvrmis- 
lioo under Rule 377 :
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Kts, Dnefopmfnt

A  T .  V .  ( t i t io o  w as «et up t t  P u r n e a ,  a 
b ord er  d iftr ic i  o f  B i b a r ,  w ith  the g race  o f  
L « le  S b r im a ti  In d ira  G a n d h i  ao d  the peop le 
o f  (hat a rea  w ere very  h ap p y  because though 

P u rn ea  is the o ld e it  d istrict >ct its d e v e lo p ­
ment w o r k i  h ave  been obstru cted . P u rn ea
i i  a su iia b lc  p U c c  fro m  w here a ll  sides can 

be covered  T hen  w hy il is being d iscussed  
that this T .V .  siatK>n sh ou ld  be sh ifted  from  
Purrvea to K a t i h a i .  I , ih C fc fo rr .  icq u est  the 
( eotra l G o v e m m c n i  that w h ateve r  be the 
^rag? o f  (hts p io p o ta l .  it should  not be 

shifted fro m  tt>«[e. R a th e r  a ll  the p laccs 
ih o u ld  be c o v e r td  h> i t . K a tih A i is o n ly  
: 4  m ile* aw ay  f io n i  there , then w hy the 

p ro p o sa l o f  sh ifting  is b c in j  cookidcrcAl,

(«ll) to «e( v f  frail
la parts

of HiaiAcbal Pra4 r>h

( f i l l )  N eed  to ensure Im pleaientatloii 
o f  the Lan d  CelUnit A r t  in 

the country
•

S H R i  R A M A S H R A Y  P R A S A D  S I N G H  
( Ja h a n a b a d )  : M r .  S p e a k e r ,  S ir ,  the H a r i ja n s  
and the peop le  be lon giog  lo  the b a c k w a rd  

c lasses  a re  o ften  fleeing fro m  their v iitages in 
the co u n try . In the Ja h a n a b a d  »rea  io B ih a r ,  
the n u m b e r  o f  such incidents is ihe m oat. 
O n the o ther  h an d , extrem ism  is a lso  in c r e u -  

tng ra p id ly .  I want the G o v e rn m e o t  to  
inn^lrment the L t n d  C e il in g  A ct  and  the 
M m im u m  W a g es  A c t  under the 2 0  p o in i 
prt^gramme at the earhest. I h c  G o v e r o m e a t  

o ffic ia ls  are  exp ress in g  ihcir in ab ility  ia  
r e ^ r d  to theie tw o points L a n d  d isputes 
a re  the m ain  re**o n . I f  the G d v e rn m e n t  d o c i  

rK>t im pletneni these iw o  A < \ s  in i im e , then 
the s itu atio n  will d e tc r t r ra ic  c la im ir g t y .

SHRI K. I>. SULTANPLKI (Shimla) : 
Mr Spealer, Sir, wtih >our pe’mmion I 
r«)te the fojkmir.g maiiCi under Rule 37 7 :

In the state of M>nnach«l PriJesb, the 
fconoriic cotMlnicn of the rC'T** solely 
^epe^ded ibe cultivation of poritoct, 
finfcf and app e» in ihe upf^* ic* ons and 
pcschcs. lemon*, peari and mangoes
in the lower rcficr* and to the plains. St^rre 
people bu> thetr ca 'h cr« p* at chcap rairs 
■ nvl thuv evploit them The firrr^fs are rot 

to gel full pf<e of their produt'e. 
The Ci(»^tTnment hat *et up *<'me ,ti;>ce ex- 
'rjjting unitv hut ai thcv are IcHatr** at the 

and Mariana Kniler, the pe* P^ h*vc 
'0 r'i> a ><'ry high fare to supplv tbeir 
rrt^doce to these units. Niotcovef, tbeve units 
lio not have »ufTWieri capacihev to utilise the 
fH'ire produce Oiie to this reavon the people 
»re fswtng a lot of trouble

1 want the Central Goverrnvcnt lo alio* 
ci(e fundi IO (he Government of HimaLhal 
I'rsdesh lo set up Public Sector uniu In the 
following areas :

Koh<Iu. Thiyiig, Ramp\ir, Sbimla, 
Kcnuka in N a h a n  duirtci, Nuipur m Kargra 
<i>su»ci, Cbamha dHtrtd. Una in B.lai^pur 

Mandi KulUi and lnhaul sptli, etc. 
Survey of thevc areas should be cotidutted to 
*et up umt« there »s e«rl> as po*aihle, so 
that the ecunofrk ct^ndition of lhc»e people 
could improve.

P F S ^ A N D S  F O R  G R A N T S .  l 9 8 7 - « «

— Confd,

\ F t t t I i i f t ]

MtnUtrv of ffeiftan Resource 
IVicli*pntrnf — C V»n/ii.

T U P  M 1M S 7 F R  O F  H U M A N  
R I S O I R C F  P F M L O P M F N T  A N D  

M I N ! S T I R O F  H F A l l H  A N D  F A M I L Y  
\ \ F I F A H F  ( S H R I  P  V N A R A S I M H A  
R A O )  : M r  S r e t k e r ,  S . r .  fifty H o n .
M e rrb e rs  in c lu d irg  tw o o f  n^y c o l le a g u e s  

h ave  p a n k i p - t e d  in this \er> en ligh te red  

deb»te and  in the fif it  p lave I w ou ld  like to 
thank a ll  o f  them for ihcir »uggetlions as 
well a> c r it ic ism  I sm  t hankf ul  to them  

p a rttcu ia r ly  fo r  the cr it ic ism  because it has 
been p a rt icu la r ly  w e a l :  s o  I co u ld  not thank  

them m ore  on  the side o f  the cr it ic ism .

S ir .  1 w o u ld  not r r a k e  a long speech 

con ceptu ally  because the policy  has been 
a c c e p te d ,  the p io g ra m n  e o f  act io n  has been 
accep ted , w hat ren ains to  be done at thl i  

ktage is to tell P a rh a m en t  where we h ave  

tra v e l led ,  u p  to wl>at point and  w here w e 
wi^h to  go  f ro m  here I w ould  be as  crisp  
a ft ih e t r  paran>eiers woultl requ ite.

Sir, the drsi point of criticifm which 
needi to be explained was that according
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the figures given in the Budget Estimates 
there has been a surrender of about Rs. 4 3 
crores out of the meagre amount of Rs. 352 
crorcs or Rs. ?51 crores allotted last year 
for Education.

Now, on the face of it. this would 
appear like a lapse and a case of non- 
performance. That ts why I owe an 
explanation because the expUnation is not 
apparent on the record. I would like to tell 
the Hon. Members (bat in reality the amount 
of Ri. 351.71 crores was not available to us 
although it wai allotted. Out of this, at 
much as Rs, 36 crores came under a cut 
It was a uniform out applied at the instance 
of the Finance Mmistry and decided upon 
by the Government for obvious reasons 
and fo this Rs. 36 crorcs was just not 
available to us And there wa% no que<iiion 
of our fpendtng what was not avijlabte to 
ui, 5vo, what remains is Rs 7 crores out of 
which, Rs. 3.5 crores — Rs- 3 "28 crores — 
have been converted, with the consent of the 
coocerned Mtnistiies from the PUn to the 
Non-Plan Budget and what has been 
surrendered or shown as a s«ving. net saving, 
at the end of the year is only about Rs. 3.5 
crorea. So, the fiigure which would appear 
lo be Ri. 43 crorcs comes so steeply do*n 
to about Rs. 3 5 crores and I do not think 
that this is some thing »hich actoaliy 
reflect! oon'performance So this is the real 
explanation for th-s anparent large saving 
which is shown in the figures which would 
otherwise be ratber disquieting from the point 
of view of Members and alao my own pomt 
of view.

Sir, at the ou t^ t, I would like to give a 
comptraiive statement, a comparative picture 
of what obtained in 1986*87 with what 
obtains io 1987-88. Sir. I will take only 
three items.

Elementary Education, 1986 87 budget ; 
f-a. 50.15 crores and 1987-8 8 budget:
R*. 220 crores. For secondary education 
against a *um of Rs. 56 85 crorea in
1986-87 R^. 162 crores have been provided 
in the budget of 1987-88. For university 
and higher education against a sum of
R*. 89.88 cfores in 1986-87. Rs. 198
crores have been provided io 1987-88
budget.

Now, taking the percentages of increase,
1 have no hesitation in saying and no Hon. 
Member would ba^'e any hesitation in accept­
ing that the priorilies as laid down last year 
during several debates that we had in this 
Hou^e. have been adhered to mettculoutly. 
In ekmcntary education there is a 400 per 
cent increase in allocation.

We have spoken and discussed about the 
Operation BUck Board. It is not realised 
that this programme has come in the Budget 
and in our entire activity far the ftrst ttnMi. 
A sum of Rs. 4.5 crores was provided last 
year for appointment of won>en tcachcrs in 
primary schools. Thai was the only item 
which IS lelatable to an> item in the whole 
package of Operation Black Baard and 
nothing else. Now, the allocation has 
Jumped from Rs 4 5 crofei to Ri. 100 
Cfores and a new package has come This 
steep rise and the amount of attention and 
priority gtven to Operatiiw Bla^k Board 
agam is b> way of stabtlismg, itrcngthenmg 
and firming up elementary educat»on at the 
primary level. And that is the first prtofily 
which had ttsed for ourseU'es. and this 
has been fully carrKd out

Takirg the figures of plan and nun*plan, 
the same is the pii.ture In 1VS6-87 the 
total alhxation was Ks 315 crore« and 
Rs, 357 crores. But in .98 7*88 it is going 
to be of the order of Rs 1 .00  and odd 
crores So the proportion has been maintain* 
ed, the priority hat been maintained. tt>e 
thrust hjs been maintairted This is the first 
submtision 1 mould like to make by way of 
general comment on (be f a ^  oi tfiebuJget, 
on the proftte of the budget as compared to 
(he corrcspondmg budget of 1986*17,

Some Hon. Members said, rather mildly 
sotoetinrm and more pointedly at some other 
times that after the proframme of action has 
been finalised and accepted, nothing teems 
to have been done. Now. after the programme 
of action has been flnalised and accepted, 
what remains lo be done n  to convert the 
Ministry, NCERT, UOC and all ibe other 
wings of the educational process into a 
beehive of acttvity to speak a little leas and 
do a little nu>re until such time as we are 
able to say something dct'inile lo Parlitinao* 
and 10 the people. I think, this it quite 
logical and tl is also logical that lince we 
have not been speaking, Membert might
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think that we irc oot doing aoythtog. Tbii 
Is the forum for me rebut (hat auumplion 
or that improsion. Tbi« period of tlx mooibs 
has heen very wet) utilised, fully utilised and 
is being utllhed for domg three things —
review of the on-going programme*. We 
have to i t ir t  a new programme or improve 
upon a programme which ia already in force, 
then we have to rind out where we stand, 
and this can be done only b> a^ r ta lo in g  
the fact* from the State Oovrmment^, the 
Slate OoverntTicnt* ascertaining the facts in 
turn from the distrtctt and right down to the 
I  rats root level, because that ts wbeie we are 
jumping at the moment for the firii time, So 
thti informatton has been collected, aisi- 
duosJy collected, collated and now we know 
fatrly accurately where the educational 
process itanda in regard to the programmea 
lo whivh we ha 'e  gi\en priority. Next if 
defining the pr»ortt^ a  ̂ adumbrated in the 
policy and programme of action. It i* not 
juit on paper or corucptual but we h»\< to 
lale up prograr matically the rrtorities that 
are needed. Tl cn, r»ĉ i ti designmg the 
K h c n ^  to be imj'lfrpenied It is not just 
enough to it is contatned in the po'vy 
and ihe prognmnw of actfoo. Prograrrire is
• »hole burHiJe Progfamtre ccnsifts of 
ie>eral scheirtea. hundreds nf sch rr t^  ai

m

diffrreot k^ets and those have to be spell 
out, and that is beirg urderiaken. beirg 
done. Kcund the ckxA ibts wort is grmg 
on. Atid last but not the least, the sntdesi 
rcmirk wh ch wc gv-yi form rserywhere m
the cojntry — oot only in pailumeot but 
c^er)wbere in the country —after completing 
the paper work was where is the money 
|oir\g to comc from 1 So, everyone was 
convinced in advarwe that no money was 
going to ctwne and this wat all gomg to be
something which just evaporate into thit air. 
That I nerd not eipaltatc on, but it has not 
come simply for th< ask mg The ptime 
Mtntster was gi'od er)ough to gj^e us this 
in>ount. But even the Pr>n>« Minister had 
to do his own exerctse, particularly as 
Finance Minister, to accommodate B*. R25 
croret, where rtothing more than Rs. 400
crores was avaiUbte in the norma!
cifcwnstatKts. At that level ii is not easy to 
find money of ibtr order and this has taken 
quite a bii of effort oci our pan because we 
^•d to convitwe the prime Minister* that the 
•chemo are ready. We surted with a much 
higher Hgure. I had to tell the Department 
'hat thit higher ftfurt it just not pauible. 
We have to go into evtry Kheme to Bod

whether some schemes could wait, and in 
this way we had to do a lot of exercise in 
the Department as well as go'ng to the I’rime 
Minister and convincing him that we are in a 
position to spend Rs 825 crores, maybe we 
are not io a pcisition to spend more. If you 
push down more meney, it is possible that 
in some areas there may be wattage. So, 
we hJve been absolutely realistic and the 
Prime Minister has been very-very kind to 
give us Ihe amount which, according to our 
cairulatton. we will be able to spend 
meaningfully — spending in not just 
spending but ^pemMng meanigfully— in 
order to get results. This is the position.

According to the priority, ‘Operation 
Black-board* his been taken up firft. Now.Rs. 
too  crores to be pushed into one schemc in 
or>e year needs a lot of planning. That plar^n- 
ing IS being done. It has already been slated 
by me during answeiirg question and so on, 
what exactly is proposed to be done. I rom 
the speeches made by Hon. Members, it 
appears that this 'Operation Black board*, 
according to them, a very diffused affair. 
Thev ha\e been saving • “Out of so many 
*cho<̂ ls, where ire you going to choose the 
schools, how are >ou really going to give 
’Operation Black*board' (here, and so on.”
I would like to sav that there is a scheme 
ihat is being prepared and. 1 em sure, after 
hearing n>e. Hon. Members will agree me 
that there could not have been a more 
practical approach to this scheme. There 
are .^000 and ixJd BUKks in this country. 
^^c ha\e said thjtt twenty j-er cent of the 
schools will get the benefit of Operation 
Black board- Now, we cannot choose at 
random tw-enty per cent of the schools all 
ovrr ll»e country Thai will be waiteful.

12 29 hrs.

[MR DEPUTY SPFAKER in the Chair]

That will be difficult to ichieve. I cannot 
lake one whool here and another school at 
200 miles. That is just not possible. So, 
as we did in the case of National Extension 
Blocks in the I95CV have taken the 
same decision and w*e have approached the 
problem in the same way. We said we will 
take twenty per cent of the Blocks So, we 
know  there is a compact Block, there is a 
compact area, there is a machinery there 
which we can press into service and.

D.C. 87-88 Af/fi. of 178
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therefore, w; decided that twenty per cent 
wouJd mean twenty per cent of (be Blocks. 
Now 1 would like to make an ofler to the 
Hon, Members to let them know the Mocks 
in their respective areat which are goiog to 
be covered and it has been ensured that each 
District will have atteast one block. Sonx 
districti may have more. Bat I do not 
want to skip district after disttrict and go to 
places where it may not be wanted as much. 
At L'ast one block will be in each District 
and according to the educinonjtl backwar­
dness priority will be given to the blocks. 
Oace you know »hai blocks are being taken 
up you can d^>uble chcck From the blocks 
we will know how many schools are iher« 
and whit is the rcqirement of ea^h school 
So, it is a meticulous pUnning wherein wt get 
the feed back.

Some time hack, or probably in this ver> 
debate one H^n. Member said — *hy do 
you want the number of scht^ls ? If you 
bave 20 per cent, the»e should not be any 
need for any further survey 1 h,*g to dtffer 
There is need for survjy ^>eciui« after taking 
the bixks, we do not go out s*dc th.* Wocks 
for ths  year. Wuhin that blo.k »c shouM 
know hjw many schools ire thrre and in 
respect of eich school we know what
the ichcKil retjuires. If it ts buildng. we go 
into NREP programme, RLEG” programrnc 
We to^k this lo the Mtnt*:ry of Rural 
DevffK>pment as per the new poli.-y and they 
were good enough to say that th*y will give 
htgh Pftorify to this pri'^'amm* So, we know 
where *̂re stared anj  lo tie up these l^in^s. 
if we tjke -jp all tbe>< kHjoIs tn the b'ock 
for taking up building programme, naturally 
we expect to complete that pr<*grammc 
within o^e yew. Now^ ihis ts the purpose 
of taking a blcKrk At the end -f we find that 
for various reasons ihst h|4̂ .k has ?0 per 
cent or 10 per cent work left, we would have 
to speed it up because nrrt je ir  we are 
going fo take 30 per cent or 40 per cent, 
other blocks. So, this block approjch is 
the correct approach It ad-nifs of venfua- 
tion It admits of monttoring I admits of 
concentrated work So. thi« is the approach 
thit we ta / e  taken 20 per cent of the b'ocks 
will be taken and what will be given there 
has been standardised, is being staiidar* 
dised.
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In regard lo supply of teaching and 
learning nuterial it is proposed to lay down 
speclHcations for cach item with the help of 
(be Indian Sunderds Institute and as fai u  
possible from ne)(t year cowards we 
axe not going to the open market to buy 
these things off-1he-shelf. It is powible in 
our own inistitution lo manufacture ^all this 
msterial. There is hardly »ny nuter»al which 
cannot be manufactured either in the poly* 
technics or under the schen^e of vocatior.a* 
lisation or as a result of work experience. So, 
it will be on actisity which is self-contained. 
It will produce whatever it will uie on the 
other side and there will be hopefully no 
need to go to the market and bu> aff tbe**holf 
in a big way. It is quite poiiibk that we 
may ha^e to buy some things still. Bjl that 
will b^ our endeavour This is self contained 
activity where orw wing of ihe edu^atM^I 
activity will depend on the other ing The 
other wing will alwa>s keep the first wtng 
supplKd of what the first wing r«rds. This 
is the kind o^ arranfement that we are 
wanting lo do and I am sure it will be done 
I hive this expenence of 1 5 or 16 years tgo 
when I was Fducatton Minister in my Stite 
We were able lO manufacture all the 
furniture rieeded for the juntor C( tn 
ouf own polytechnias. f irst eye bTo-%» were 
raised and then proasu^e was bfoug'tl but 
nothtng happened We dii nv.̂ ( yield I mall) 
we succeeded in doi«g il I am quite sure it 
will be possible to do it escept those ve»y 
sophisticated items for which »e do not have 
manufadurinf capability m osjr own higher 
insiHutions To that extent we will ^a^e to gc 
to the rnarket Bit I must say that in the (irit 
year I will have to go to tbe market. Ii will 
not just be possible for me in this yr«r to 
miniifature wtth<n the system, hor the Hfst 
year we *iM have to start from n<.»w oo and 
results will show from nest year. This is ai 
far as operation Mack board is coitcerned.

Son fnrmaf EJnC^ttnm : Lot cf things
have been said about non formal etIucalKW, 
for and against. The strongest iusti- 
ftvafiofl for m w  formal education is— 
whether we like it or not. There are tfany 
children who are out of Ihe system, out of 
the primary system. You cannot brir>g them 
back to the primsry system. There is to be 
an ahernattve net to catch-them. That Is my 
strongest defer>ce of the non formal educa­
tion and I wrould say In connection with the 
non-forrr it and also adult educational centres.
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Now, Sir, w€ have hid a ruootnt battle. 
Some Mctnben were uying (bat nothing it 
happenini^ all ihu ii a waste of Money. Now,
1 must at&o say that wHiie other Ministries in 
the Government of India seem to bold the 
tame opinion b^cau&c when you don’t know 
inylhini about ft, for opinions sky ii the 
limit. 1 would like to make an offer to Hon 
McmtKn, 1 will give them 300 centres, 
500 adult educational ccnires, and say, 
hundred non-fotmal educational centres 
where, according to lit. you can lee succtw 
stortet; accordiog to us, there aie man) other 
failure stories alw. Now, *e want to make 
these *ucce*t stories ev^ywbere replicated so 
ibat *herc\«f ihete is a f«iluie story, what­
ever corrcctivcs need to be apphed, «e could 
»ppt> for comparison %>ith ihe*e succets 
Moriet We »i1l gi**e you the !ut. Ptfate go 
*nd see Perhaps «>mc Hou. Member*— I »*y 
»!th due spftofies are n «  sw^re that ftm e 
of tt>csf rroiy be in thcTr own area. Bui be 
that M% it may. I would like a^embcfs to take 
ihis Ii*t, go there —»c wtl! arrange visits— if 
>cvu don’t cTitJCi*̂  our atr«r;gemert by saying 
it If a iicd  of cofvducicd tour -  t nxan «e 
;;Ant.oi d e  duct ) 0u lo ^our o*n arras  l^at is 
irppOMible. Sa, we »iU gi\T the liit, U you 
<*<%h to gtv̂  vi>u picav go. If you with u» to 
\t\.t viHi lo cipUin things and to *et how 
sa j «^ould reict io what is happening there, 

«o jld  be very hjpp> to take you theie. 
So, aficf this, ther« shouM be no furiLer 

uv«it>n aTH5 no further ciittcism, partKU- 
lAi't cnttcmu without seeing things, icctni i» 
txiic^ing T ^icfo rc , let u» set. tel me at 
Irsit undarstand «!)c(ltei 1 am wrong or the 
Hi*n Members have not ieen the place. l( 
viiu ha\e niH seen the place, >ou 41c welcome 
to vee the pUcc a o j  ibe cen tm . U I am 
«TO"ig, 1 am prepared to apply any corre«:- 
t)ve itepi that are wanted 1 wtll nuke this 
otTcf t'pcn.

SHHl VIK)Y KUMAR YAPAV 
tNalindj} : In Hih^r. it is only at Peghar.

SMRt I* V. NARASIMHA KAO : I will 
talk ahaut Bihat later.

ifflr/uAi

any case what happens in Bthar can- 
Dot apply to the whok of lodia.
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[Translation]

Whether any work is beiag done or not 
and whether whatever is happening is wrong 
or not, we can say only after looking into it. 
] can asMire you that we will ait together and 
Kc as to why it is not being successful in 
Bihar whereas ii is successful elsewhere. We 
will sit together and look into it.

[Engtuh]

SHRI SATYENDRA NARAIN SINHA 
(Aurangabad) : When are you circulating 
that list so ih«t we can go and see and then 
report it lo the Ministry.

SHRI V. V NARASIMHA RAO : lo the 
rieai future, bv f̂ote the Partiamcoi session is 
over and before you have time to go and 
%isit those we will make this list avail­
able to )OU

Sir, there is aUo a programnie for cradi* 
cation o( illiteracy using educational techoo* 
lugy Ihis \h stitl being tinali&ed. 1 am not in 
a poniKsn to pUce bcfoic ihe Hou^e anything 
rcad>*madc without criticisirg it without our- 
♦cUes, re cniu'i»ing it, cotrmg bock aod forth, 
h  IS beir^g hnkliicd in that manner and the 
Piime Minister ^Uo has agreed to took into 
(hti tcchnolt^^cal mission and ie)l us where 
It IS goiiig wrong. We are a little hesitant to 
go to the Pritvte MiniMer because he has ao 
eye for the weak pans of the thing. We 
would not like the Piime Minister to see any 
weak part became wc would like to see tl>em 
our*clv£« and kirrngthen them lo the extent 
postibk.

Sir, about the equity part, now the thrust 
of the new policy is equity, equality of edu­
cational opportunity, social justice io the field 
of education, 1 am glad to say ihat we are 
in vciy close touch with the Welfare Mini­
stry My colleague^ Dr. Rajcndra Kumari 
Bajpai, was kind enough to attend the Edu­
c t io n  Ministers* Confcref>ce and fiddrcsscd 
the Fducatton Ministers and told them what 
her Ministry was doing. Wc said son>ething 
about those who are engaged in uncleao 
occupations, about pre-matric scholarthipi.
1 am glad to say that all these things have 
been looked inlo to some extent and she has 
also appointed another Committee to go 
deeper into all aspecu of what more cto b«
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doae. Something bas been done withtD this 
year. For ioi^aoce, the rates of scholarshipt 
have now been iDcrcused from Rs. 143/* to 
Rs. 200/-. The income limit of parcDis has # 
been increased from Rs. 500/* to R>. 1000/-. 
Now, this is good enough as far as it foei, 
but she IS not sati&heJ, I am not saiutied 
either. We would like to see what more can 
be dor>e and that is why a Committee has 
been appointed and after the Commutce 
submits I ts  report within a month or two, 
we Will ag.itn come together and see what 
more needs to be done, and 1 assure the 
House that that pan of the ccmn-itriicnt 
whu'h 11 given in the policy will be adbeied
10, will be imptemcnied to the hilt, there will 
be no hesitation in Implementing it  in the 
spirit and letter of the policy.

Something was said about the core 
curriculum. Sir. core curitculum is not sonx* 
thing which i& ready for you io t.ike from 
wherever it is. Core cuirrculum ha^ to be put 
lofeihef. No*, the NCtRT has been doing 
this work and t am a$am ^lad (o report that 
something more h^p;>ened, more than 
what I haJ reported carher- National core 
curriculum and the natioruil system of educa­
tion— orwre ihe core curiiculu'n is prepared, 
the other inputs aNo conic tn and then wc 
have the national system in«.ludmg laying 
down of minimum levels of iearnmg at the 
end of cUsscs 2. 8, 9, 10 and 12 new 
curriculum and text books to be made 
available — thts is what wc promised to 
Parlianrtent—text'—books wiU be made avail- 
bls by NCFr T for clasaes 1, 3 and 6 with 
effect from July 198 7. Wc arc ready to do 
it, the N C tR f  has come out with the 
books, but then here is the rub. Ihe NCtRT 
prepares the bo.iks. \ \  bo introduces tl>e 
books ? The State Oovernn^ents. Tr>« St^te 
Govcromcnls have their o*n d^th.^ilttcs 
They may say, *‘we have a stock of 10 mil* 
lioa old books. What do we do »<{»> 
books and when do we print the new 
books T* So, there will be a lime Ug I iim 
'.elliog Parliament rtghi now that the prepira- 
lion of books by the NCLRT is only the 
beginning. After thafi it t^kes some time. 
And this has been the history of the NCI RT.
To begin with sonfie State OoverDments 
rc>ectcd tlM N C tR T  books. They said. 
'They are no good for u s /  Now, fortunately, 
^fter 16 years almoat all the States have
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accepted NCERT books, particularly on 
Science subjects and mathematics etc. Maybe 
on some subject^ they are still to accept. But 
1 am sure that these bocks will be accepted 
because they are done at an expeit level with 
no particular bias of any kind. That is wbat 
I am claiming in all humility, but as 1 promi­
sed to Pailiamcnt, the books foe those tbi«e 
classes arc going to be ready befoie July
1987. Teachers' guides, aaivity books arc 
at»o going to be ready and books on rvot the 
normal sub>ects, the regular subjecu, but 
books on some other areas of activity which 
IS irKluJed in the total package of humao 
resource oevelopment, l.kc Arts, like music 
education, and ph>s»cal educaiton— all these 
and the e\ampler mateital will be made 
avaiUble with the beginning of 1987 Y i 
Kssion on freedom s’ruggtc, on education lO 
values and work cxpenerKe. All these were 
taken as part and parcel of ihe total package 
of human rrH>urc» devck'pment although, 
strictly ipeakifp^, they do not fatl wttbm that 
curricular framework of educaiton. Therefore, 
the NC 1 R1 IS approaching the whole prob­
lem as a package, and for the first itme they 
are bringing these exampkr books. We will 
have an exhibition of all thc>4c biHks in the 
f*arltament Anr^ic and for the >k*n. Mem­
bers It will be pOM4tie to look at the books 
and tell me wtiai they think of those books.

Thrn 1 come to v(>calionjhsa(ton Sir, it 
IS a very important subject and la>t >e«r coe 
of Ihe casualties of our cut was voi.aiK»naltsa’ 
tion, but It wa« done nvore Of less dehbcia- 
tely. That decision was taken by me. We had 
Rbout Rs 7 crorct. Rs. 7 crore* was neither 
here nor there, we were not able to do any­
thing in Rs. 7 crores ar*d in any case, the 
Committee under Ur. Kulandatsvamy had 
tubmitlcd the report only last >ear. 
After studying the report, h was just not 
po%stbic for us to break it into schemet and 
therefore, I said, **This Rs. 7 crorcs we 
reed not try to spread it too their and too 
decided that wide and come logiief latei". 
So, we surrendered it. We aie not go.ng to 
do anything by war cif actual spending 
although we were going to do a tot of prepa­
ratory work for that. Now. we bavt been 
looking into several areas of activities 
Meatth for msiarice. is an area where a lot 
of vocattona lisa lion is possible. We hardly 
thought about it earlier. W'hich 1 also had a 
talk with the Health Ministry people. I was 
reall)r heartened to see thai there are many



185 87-8« Min of CHAITRA 6. 1909 (SAKA)
Human Hes. Dertlcpment

D,G. 87-88 A//#, o f  
Human R ti, Oeyelopmg/tt

186

%

arcai in ibe training of health personnel 
where vocationaliMtioo at the plus 2 level is 
cmiocnily ponsiblc. Now, it i< no use timply 
thinkin* on these lines. So, we haJ to appoint 
a committee, a committee beaded by a very 
eminent health educationist, medical educa- 
itonisi, Dr. B;ijaj and gave him the asiisisnce 
on the education side. So. it wat the fit&i 
time that we had a commitiee of educa- 
tioflitts. health expertt and mtdicai experts 
put tofeibef. They hive now come out wah 
about 12 or 1 } firmed up areas where voca* 
Donalisaiioo U possible and course* can be 
introduced from next >Tar onwardi in thos« 
ar^as.

In (hn country, wr h»\e » veiy pcculur 
situation, on the beahb side U c arc rrcduc- 
ing 13,000 and odd doctors and only 7.000 
and odd nurses Now. thi* *bc’w\ (he mis­
match; it %hows the ktod of disproportionate 
plantHng that has pone mto it for various 
reascrts; th^re are private colleges and so on.

So far as ibe mtddk Joe) health pernon- 
nel are i'or<e»ned* not much was heing 
done So, It II at ih jt I f '^ ^ h is  ton.nat^ee 
has concentrated (ir^t an^ I am scry hapry 
to My ibat they have prodijced a very jood 
report on whKb wc can take action tmnK^ia* 
tcly and that ii what we are going to do.

SHRI A t  Y. U\RRt)\S iSommated 
An^lo-Indian) : W'tlt w< gel copio of it ?

SHRi P. V NARAMMHA RAO : 
Certainly, I will mike co p ies  available from 
ihe Health sk5c I will make the copies
available to you 1 bts rs a very important
s:ep in %ocaitoc«liu(ioo.

About the other thing recommended by 
Kulandatswam) rtport, ! am glad to say that 
wt hav« Ri JO *:rore* allocated for voca-
tionalttaiion this vear, whKb 1 think is a
|ood enough amount. I do not think wt can 
»pend more than lhai. R\ 50 crorts we will 
'pend in !9 g 7 - l8  on vocaitotialisation.

SHRI D. P, YADAV (Mopghyt) : The 
tradittoncl «ocatiof>altsation is already in 
vogue. What speciAc measures you are going 
10 take to improve it 7

SHRI P. V. NARASiMHA RAO ; You 
are referring to the educationalisatioo of 
vocation. Thcve are a sort of, you know, 
reflection of cach other. 1 am sure (bat in 
principle, there if norhing wrong in tl but we 
will have to Ke. J njoin, that will have to be 
done by way of non*fi>rmaI education: it will 
have to be done by way of some other 
activity in which th^sc who are already 
engaged in vocation arc brought into the 
stream of education, they are educated on 
(be liberal side so that they become complete 
products. Thh u  what ptrhaps Mr. Yadav 
wants to say. I am certainly aware of it and 
we will go into that. Id vcx;«tionaliMttoo« 
coupl.d with the pro gramme of non-forma! 
edUi.ation, tbtS will have to he taken care of.

1 now con'rt to the teachers and leachers* 
training 1 hope 1 am not really taking more 
time on points than necessary. About tea- 
chers. w t ha^^e already said it and we stick 
to what wc have said in the policy and 
pjogramme of action >̂  e would like to sec 
thkt the status of irachers, as a policy, is 
cnbinced. But at ihe same t»n>e, it is a two- 
way pfivcesv No a , I would like to give some 
tigures to the Housr. bat bas really been
bapKhing in this country in regacJ to
tea.t>er ? If anything I am a little unpopular 
as being very much pro>teacher, I would like 
to be unpopular on this account rather thao 
tbs other account. So, 1 would still like to 
say to my teacher fi^ends, ihat there is iome- 
ihing which we expect of them. There have 
been a large number of agitations— in 1978 
there were 7 38 —in tbis country, and 442 in 
1986, The number of gheraw, violent clashes 
and organised assaults etc., is also a sad
story. I do not want to sweep this under the
carpet and I would like my teacher friends 
also not to allow this thing to be swept under 
the Latpet. It is good neither for them nor 
for Ihe children nor for (hose who are ber>e- 
fwiariea of education. I am not apportioning 
blame. 1 am not saying that in every one of 
these matters, they were to blame or 1 was 
to blame or the State Government was to 
blatiK or some officcr was to blame. Some­
body would have been to blame, may be 
nobody was to blame. It it too late for ut 
to know what happened in 1978 or 1979*

The point is that the total picture that is 
preaenied in regard to teachers is not a happy
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cmc. 1 would like tt to be a happy one. 1 
would like to do whatevtr is powble, to 
make tt a hapt  ̂y one.

‘ 1 only want that the prmciple of account* 
ability which has been very clearly stated in 
the policy and progiamme of action, bat to 
be accepted by them. We are always ready 
to talk to them. 1 tave been talking lo them, 
r  have seen more number of teachen' 
delegations than any other delegations 
during my cfficc hours and even at 
home. I have been sittrng wich them late to 
the night and trying to coovirwe them. My 
difficulty has been thai when they »ho» nw, 
they go back v îth a smilmg faces and I 
believe they will not ga on strike. The next 
day they go on stnV<r i I really do dji know ! 
Again, I am not apportiootng bUnn;. 1 am 
telling them with folded bands that ihn wtil 
not do.

DR SUDKIR ROV Burdwao) : W U t 
about the poution of college and univzt^ity 
teachcfs ?

Sh r i  p . v . n a h a s [m h \  k a o  : wdi
you kindly listen to roe Vou know you are 
in my ConsulUlive Committee, Mr. Roy,

Wbat I really *ar*t to itnpfess on the 
House and on the teachers part cularly it. let 
us not continue this slrtke culture m tbts 
country. Let us convert it into work culture. 
In the iniereMs of ttioK who arc to Iciirn 
from them. It is necessary that from both 
tides, this kind of accummodadcg spirit 
should be sh04^n. If until 1 AM in ihc dead 
of night, tliev %ay they are convtoced and at
9 O ’clock in the morniog. they strike, whit 
can I do ? (hferrup!U>fu). That is why, I 
would only say that this docs not help. Not 
help ia the $cnK that, I am not really 
threatening them. Not at all. I Havc do  
reuoD to threaten anyone, 1 have only to 
say that this docs not help the cause of edu­
cation and the cause of education inctudea 
the cause of teachers and the students and of 
the Coverameot, bccause that ia the common 
objective of every one. So, there should be 
no need to continue this, unless conditions 
are »o extraordinary that there ia no other 
way at all. That is a different story. But J 
juat cannot expcct to see faces which agree 
with me until midnight and at 9 0*Clock in 
tbe tnorning go and sit io a strike I This

should not continue. Whoever is reapoosible 
for it, behind the seethes, before the sccoes. 
in front of the scenes, whenever, I would 
make this appeal to all of them, whether they 
are politicians, pany people etc., whoever 
they are, may be my party or other party, 
does not nuitter at all. 1 am not polilkmng 
the issue. 1 am only saymg that this is goes 
againtt the gram of the policy which we our­
selves have acccpted and if we reatl> wantio 
have any meaningful education in this 
country, this wtll have lo itop.

Ab«.>ut tramirm, I h«\« amweied to I'arha- 
OKni, that from now on, the mushroomirg 
instvtutions that have sprung up everywhere 
in this country, about which Huo. Membeti, 
very very valklly. very rightly cjipiessed their 
grtat inuigtutiLn, 1 accept ihat (hit ts so 1 
have accepted already aud thAt u  why tbe 
PUn now IS to bring dowu the number of 
t h i ^  'm uih icom -m ititu tioos '— lo say oi« 
in each district; n a> t« if it is a t ig dutrict, 
there will be iwo, if it i* i  \mall divtiici, 
tbefc nu> be i^oe for t»o  dHii^is— ai.d that 
IS a n atter of det-it But rt»t.ghly.  ̂ne for 
<a,.h Uivtrtkt be un the wht.>le tbcie
niay te  50 CO uh rr. 7tx(C arc ^OU antj inid 
dti:r.ct. wc ma> go tu 5U0 1 am nut Umg 
vtr> ak.iuratc ou that Bui 1 arr ui>irg 
1500 to 5U0 n)C^ru a cto^urc of two ihucia, 
lh a i  i» not Koirg io ca^y ai I have alicady 
told E'rtfUanxnt that this i« the ei^ctcre »hKh 
wt want to unOe/ukc and in tfcis OtETS, we 
aie go ng to ^^vc atl the fa^ilittcs. all fhe 
requisite facilairv of a gotnJ tiaiming in«ti!u* 
tion— training boih fcr ibt>*c who arc in 
service arid for tho«e who are coming imo 
service and continuing education, the rK̂ n* 
ftxrrral side, the formal »ide, the adult side 
and atl ihe sides would have to be taken care 
of because in the ultimate analysts iheie is 
no watertight companmentalisatioo between 
one arei and anotl*er Uiiless one has over- 
%eeo the whok thing at one pa^kagf. It »ill 
not he pouihle So. this is the paitern. We 
wiiutd like to fund from the Central Govern- 
meni one institution in each district That 
has been worked out We are already with 
the morvey that is needed and we will be able 
to s u n  this year —m 1987*8»— we will be 
able to fund it. It is rK>t just a platitude U 
la supporud and it ia shored up by tbe 
presence of funds, bj the ivailabil ty of 
futids, I do rtot have to say rru:h more oo 
this. The whole thing b going io he reorga< 
nbed and wherever oeccsaary, uoMCMaary^
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I mean— tubstandird iostitutioni would have 
to be cloftcd down and in that process 1 am 
afraid I am gnln^ to step on the iocs of too 
many people. I would like to have the full 
and unsitnted support of Par)<am^at on (hat.

\

SHR1 H. A DORA (Srikakulam) :
I)v‘̂ nitcly. Sir There i% no doubt about it.

SHRI SATYFNDRA NAR^YAN 
SIN’HA ; Mr. Drmity Speaker, Sir, I »ani 
one clanfuratlon. You arr toiog lo have f»ne 
tramins collet? In every di«lrici,..

SHRI r \  V N a r a SIMHA RAO : No. 
It i \ D i n .  That K, I am talking of the 
f'acher^.

s h r i  s a t v f n p r a  n a r a v a n
SIS HA ■ It t» cmlv ir t fh f r t  Tbcn.
y-Mt h»v< prtmsfv «choo! ifacKrm: rou
hi'kf tch<>ol trochff*: »rr tfatnir>t
c<Mlr|»»* axatn like B Fd . B P Fd and h r*  
irc rrm *om|t to amalfairate »11 ih<^c thing*

SHftI P V NARASIMHA RAO i am 
ulktrg of thr piimjify khooU Di^ifici 
ln\>i!(tt« For *11 the ntbet Khot.h ar«d all 
tlte oihcr in%tiiufton« aUo. »e ha^r « »thcn*c 
to rcf4irm ibetr, to the e iteri puntihlr. But 
MmiVr% Wtiulil arrrrctate 1 jml cannot bite 
ruvc than I can che« In one year tht» K 
*hii I KOuld Itkc to do have oor o c
on ih< other trea t But I mu»t vajr that I 

ha«r to keep up mv priontin.. 1 «iU 
r ' t  ittot* anyihing to drtfract rre or make 
rjfslepaTt frofti my pftoniten Tht* ii mv 
pnority, I «r{tl iiKik to (bem and after the 
report in lUrlitmeni, if I am able tn think of 
<̂ th<‘r ihitvgn. koo>* what to do there. It 
<' noi that wf do ntH know. The point ii : 
jviii I cannot do too many thingt. on too 
man> fronlv.

Now, 1 go to lechntcal education.

SHRI MAHABIR PRA SfO  VADa V 
'Mftdhrpura^ : Mr. Deputy Spcalcr. Sir, I 
*ould like 10 a ik „ .

MR PFPUTY SPFAKFR : Pie.*»« «tt 
<iown If everyone goes m  interfering lUe 
’btv I cannot all<m,

SHRI MAHABIR PRASAD YADAV : 
What about the pay’&cale of College and 
Univeniiy Teachers ?

SHRI P. V. NARASIMHA RAO : At 
(he moment 1 am talking of Schoolt. ! am 
tilking of technical education,

[Tronthiion]

SHRIMATI USHA THAKK AR (Kutch): 
Will the training be impiried only to the 
teachers of that pait'cular diitrict or to otbert 
as well ?

SHRI P. V. NARASIMHA RAO : It is 
not thit training will be (tivcn lo (he teachers 
of that particular distritt only It is to pro­
vide this facility locally to (he people in a 
district. It ts not that outsiders will not be 
alli-wed We want (h»t mine and more faci* 
litiet are available to them

year, I had and ihe Policy
alv.> very clearly \tatci that the All-India 
Council for Tcjhnival Tducaiion v̂ ill be given 
statutOTv slates. 1 am very happy to tell 
Parfi»n^cnt that this is beui|t done depending 
on the lime a\ailable for Icgii^laiion in thii 
Se5tk>n We hope to bring the Bill in this

13.00 brs

Sfs»ion itself. It is at the »tag< of Cabinet 
consideration. Thcrefoie, it will be possible 
for us to make thi< a law as quickly is parlia- 
inentary business allows this, and in that, as
I said, we are givinp U real teeth It will be 
possible for the AICTH later, after becoming 
a statutory bi>dy, to do whatever is possible 
to reg'jlaie technical education, to remove all 
kmds of malpractices that* we have been 
talking about and all the real of about, not 
only regulation but also think a little ahead 
of the frontier areas of technology and do 
someth'ag about keeping those thing* in 
curricula, and so on  They will be in charge 
of everyihing in regard to technical education,

SHRIR^M SINGH VADAV (Alwar) :
1 want to know whether he intend* to intro­
duce I legislation in Parlitnrnt, so that these 
hub standard educational institutions are 
phased out; includtog capiiaiioo fee. '
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SHRl P. V*. NARASIMHA RAO : That 
is wbit 1 am doing. We do not vKant to do 
it outsclves. We would like a statutory txxly 
to go into ttaat. If 1 my start doing, 1 h«ve 
DO expertise in the first placc. Tbeiefort. «bat 
has been adumberated in (b< policy and wbai 
has been so greatly stressed in the Mou^e is 
becoming a reality through this IrgiHlation.

Some Members %aid something about 
brain-drain. Now I would like to correct, <o 
the extent I can, the impression that is gomg 
round that almost every one «ho graduates 
from this country from the ITTs and so on 
goes abroad, finds employment there cosily 
and never comes back This is not correct; 
tbii is factually incorrect as f«r ai we h«ve 
seen ii ..

SHRl AMAL D t  TTA (Di»mond Har­
bour) : Then what k <he fact ?

SHRl P. V. NARASIMHA RAO : The 
IIT Review Committee published its report 
af»er a very extennvc elimination of the 
IIT system in all its aspects, collecting infor* 
tnatton, analysing it and testing their conclu* 
sioos with further interviews and personit 
cvideoce After this extensive excfciw, they 
have come to the fotlowing concKKions on 
this aspect—and I quote.

*'Ooe can hardlv discuss the NTs with­
out touching upon the rhenomenon of 
migration of MT graduates abroad. We 
did a questionnaire survey on this 
blue. On the ba^is of evidence received 
by us, we find that on an average 
about 20 per cent of the IFT griduaiei 
leave the country, constituting what 
the Prime Minister referrtd to as 
India's brain reserve abroad and what 
we gencraily refer lo as brain-drain/*

This is (he magnitude of the problem.

SHRl AMAL DUTTA : Only 20 per 
ceot ! Later on what happens 7

SHRl P. V. NARASIMHA RAO: I will 
tell you what happens later on. Migration of 
IIT graduates is no more than 28 per cent 
of ita annual output even if it is assumed 
that all itudents studying engineering in the 
U S have gone from the IIT system which is 
oot correct; they have gone from other

systems also, noC only from IIT. Therefore, 
as 1 said, what really llTs account for is not 
more than 20 per cent. There are about 5 
or 6 or 7 or 8, whatever is the percentage, 
that g3 from Bingalore, Institute of Techno^ 
logy, BHU. Roorkce University, Jadhavpur 
Uni^*ersity, Anna University and Rrgional 
Eingineeiing Collefcx, all together. Out of 
them — and this is very he^irtening— a very 
Urge percentage of the (IT graduates who go 
to the Untied States eventually return to this 
country. This is something quite bearteotng 
because, instead of a real brain-drain, what 
ts happening is, wc send a chap abroad, he 
stays there for five years or ten years, he gets 
full training in all the mora st'phisticated 
technoiof) which is oot available in this 
country, comes back at a tinie when we are 
able to gis< him a job. mean*hile, our 
tfihrolofy is upgraded and he comes here 
and we nutcwnatically make u'*e of all the 
traming that he hss received abroad. This is 
happening, I can tell you about doctors I 
can tell you stra^ghtwiy about doctors. 
(/>itefrupttotni Go to the Apollo Hospital, 
Madras Who are the doctors there ? Have 
you trained all of them in this country ? Go 
to any sophisticated, very important hospital, 
where all kirnlt of operatiors etc are being 
done, that are done in other countfte^. All 
these Indian doctors »ete trained abroad 
The> had been there for ten years, tifieen 
years and i«elve >ears They havt come back 
to the motherland and they are serving the 
motherland.

No« »hy do we deny facts ?

SHRl AMAL DATTA ; .After 15 years 
they are not able to serve any more.

SHRl P. V. NARASIMHN RAO : They 
are able to serve If you and I have s heart' 
attack, we will have to go there.

SHRl AMAL DA TTA ; They don’t ret 
any >ob in Government hospitals. I>o you 
know that ?

SHRl P. V. NARASIMHA RAO ; 1 am 
not Hiking of Governnient hospttali. I ■**! 
ta lk in g  of a re a s  of activity in which these 
people arc absorbed. Even If they had not 
f^tne, our Governmenl hospitals would not 
have been able to absorb them H i» 
c lear , itnfwrruptiont) . I would like lo tell 

Mr. D atu  that if be goes and 6odi out uotil



what year (he doctors »rc employed, after 
graduation, he will ftnd that the list ha» ccwrte 
upto ail or »even yean ago. After that 
nothing has hern happening They have not 
been given a job in Government hMpiials. 
Aftcrall. there i» a limit to the enteni to 
which Government hospitaU c*n be expanded 
and therefore, it it not reasonable ihai 
neither we do it nor allow others to do it. 
This kind of thing pirticularly in (he matter 
of health is not desirable Therefore, I would 
like to dispel that imprcMion.
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Meanwhile not depending e v ^  on the^e 
rep.ifts, I have now requesicd all these IITs, 
all the institutions of the highest level of 
iaarning in this country lo keep a liack of 
whit their alumni ire doing after they pass 
out. It is nv">t e*S) hecauve they don 't  rcpott, 
Bji 1 am appealing u> iHe alumni, appealing 
to the graduates ihit wherever ihr> go, thev 
could keep the Alma M ite r mfornr»ed of 
where (hey «rr, ho* they aie proi^pering 
because ihe institution would he proud of 
them.

So, to course of time it will he possible 
to have a fut| census of i»h»i is h»ppeni*'g !o 
Ihe graduates passing out of our tnstitutions 
Whatever surve>* u e  have at the moment — 
and if other* ha\e anv other survey thev 
could certainljr quote me. apart from ihe 
sufveyi made by individuals because of 
bfiin*wj\TS, that is a different matter. But 
braiO 'dm n catinot be measured hv brain­
waves. It has to be something more depend­
able than that

SHRI AMAl- DATTA : Theie must be 
some kind of a biain to do that!

Member, or some person who. considers 
himself more knowledgeable ihan all these 
eduCRtionistf put Ingether thinks that all this 
is wronn, I can only say that what the 
emlneni educationists of this country hsve 
said on the subject 1 feel duty*bound to take 
that as the expert opinion on the subject.

Autonomous collfftes as Mr. Bjirrow 
pointed out yesterday ..

DR SUDHIR ROY : All teacher orga­
nisations are against it. They arc also educa­
tionists.

SHRI P. V, NARASIMHA RAO : Mr. 
R o v  «eenrtv to be re^iponding to son>ething in 
which I d»d not take names Well, if it tils, 
what he has said, I really cannot help il 
because (he insMtunon of autonomous 
coUe^cs . 1 et me explain...
{tntrrrupthnf)  . Il is all right, it is very 
good., {tnterruptums' 1 entirely agree with 
Mr. Roy thal whenever I say somebody that 
body should pop up and say 1 said it. h is 
OK. May be mv mistake that I did not 
mention his naT>e In'erruptinnt) . He does 
not want to be an unknown victim. Victim, 
yes t

SHRI AMAL DATTA : Il is the Prime 
Minisicf's style which you have deprecaied

SHRI P V. NARASIMHA RAO L Oh.
 ̂ *t all right with the 

Prime Minister ? Can I report to him that is 
all right with (he Prime Minister so far as 
you are concerned Klnttffupiiony) ..There 
is no need. I don't have to give all the credit 
to one person.
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SHRI P. V. NARASIMHA RAO: Thai 
IS true. If that ii ahacnt. nothing can be
dotkc I cotircly agree.

The othet very important aspect of
tiigher education to which ceftaio referet3cea 
have been made in this debate ts the institu­
tion of lutoaomous coDcfts. There seems to 
be some kic»d of Wtnd. total opposition,
blanket opposition to the idea of autotu)- 
mnus coUefei. 1 don't think that is correct 
bccauac all •ducationists, including the 
^.otbari Commtsaimi, have come out heavily 
to favour of auto&omous colleges If sotnc

There is an opinion in this country. 
Thfrr are some peopV who think that nil 
this it wrong, There ^will always be such 
r>eople . {Interruptinnii^,*.

SHRT AMAl DATTA : I am not saying 
everything it wrong but.,.

SHRI P. V. NARASIMHA RAO : As 
regards autonomous colleges as has been 
pointed out by Mr. Bariow and others 
autonomy is r>ot of one kind. It is not just 
one dose of autonomy which is uniformU 
administcrcu to the colleges or given to the
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colleges. UGC also hai taken a very sensible 
and balanced view of autonoisy. They arc 
not reatly going io only for those colleges 
wbich in the past have been ^rving the 
nation &ay for the last 100*120 years. It is 
not jutt the history of the college that 
matters, although such important cotlescs 
will come in for being given autonomy if 
they want it. But what the UGC has satd is 
about those wbich have potential and 
promise; some colleges which arc only ID or 
15 years old but there is a potential for in­
novation. There are several such collcfcs. 
Mr. Barro>« knows and 1 know. The^ 
collegM are not very historical in that sente. 
They are not there for 100 years. But within 
20 years of their existence they have shown 
certain promise of innovation, li has been 
proved that they can innovate and go in a 
different direction, break new ground and 
show results. So, such colleges would also 
be taken up for grving autonomy on the 
recommendation of the UGC. UGC is very 
carefully gajng into all these p«r»n)eters and 
we are certain that we will be able to reach 
the num^'er which we have set ourtelves in 
the Plan. The Commission have fcceived.,,

s h r i  s m p u d d i n  c h o w d h a r y
(Kitwa) : Whit will happen to non-auto- 
rtomous colleges ?

SHRI P. V. NARASIMHA RAO : They 
will remain with the univerMty, [Intttrup- 
tion$) The Commnjiofl has received 65 
proposals from 11 universities in six States 
already. Whether we tike it or noi the thing 
has s*aried The caravan ha^ stirted. Tenta^ 
lively about 80 colleges arc pfijposcd to tv 
selected durmg 1987-K8. So the pfoyiramme 
is well in hand and we are ^oing according 
to the numbers which we have fi^ed for 
ourselves in the Seventh Plan.

As regards national resl-ng service also, 
as this a connected with the \vhole system of 
examinations, education arrl part<cularty 
autonomy all these thingit wnuhl have lo 
taken as one whole. ConcepMially they are 
one and they are being taken jis one. One of 
the important problems that fatea the edu­
cational system is overwhelminit emphasis on 
extminatioQs. This has been df^ctns^ time 
and again in this House and, therefore, what

do we actually do ? It is not simply discus­
sing and leaving it at that. We are planning 
the national testing service as something 
which creates conditions for equalisation of 
assetsmem at a national lev^l. This is very 
important in a country of this size and 
diversity. If you do not have it then probably 
every Stale, every region and every small 
area wiU do whatever it likes. This kind of 
thing is not on and sve will have to reduce 
all this to a national standard. At the 
moment and for quite some time to come *e 
are going to keep it voluntary somebody 
wints to take it he is welcome. We are not 
going to make it compuJbory for anything. 
Therefore, the national testing service about 
which I wilt have occasion to submit more 
to the House when the whole scheme is 
prepared in all its details. 1 will cc>me back 
to the House and discuss it if oe^ssary. I 
have oo difficulty in sa«trg that the national 
testing service is going lo be very very u«cful 
from the point of view of those viho w§nt to 
be examined and from the point of vte» of 
those who want to know the comparative 
standards of utuversitics, schools and regions 
In this country in t t f  j/. So, this is the idea 
of the national testing service.

DR. SUOHIR ROY • It wiJl de value 
university degree

SHRI P .V. NARASIMHA RAO : No, 
It Will not.

DR. SUDHIR ROY : Why not ?

SHRI P. V. NARASIMHA RAO * I will 
tell you why, not, No» in this staiement 
that It wilt de value the university degree 
there is an iaferiority c<^pl^a.

1 am sure oo university tn this country is 
suffering from any <uch compter with which 
Mr. Roy seems lo be suffermg or thinks that 
they are suffering They sr t  not. 1 will tell 
you why not. Today, it it the UOC who 
wants this to be done It is not at the whim 
and fancy of somebody else that 1 am doing 
it, 1 am doing it after full comuhation with 
the univershi«i and the UOC. Now even if 
you say that they have hecn only poltie to 
me in saying that wbat I am doing is correct 
g^id, in fact, they don’t hold that vkw. then 
I Ijj^ve no mf else lo say. They have been 
fuffy pon>ul<fd The UGC Chairman had
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occasion to say that tb it  lyifrnn of afiiltatioD 
has becomc a bugbear to bi«hcr education in 
this country. All other counirie& have abo- 
Utbcd a (filial ion ...

SHRI SA lfU D D IN  CHOWDHARY : 
What it UGC ? You don't pui everything to 
them.

SHRI P. V. NARASIMHA RAO : Well 
that is a body which you and I have created 
ia this H o u s e . That is our 
e&pcrt body oo higher education.
//ijiu).,.W hich body ha^ said that it is not 
*o eicept your body. There are *on>e t*o  or 
three bodies here «hich don't think so but 
all other educatioDal bodiei agree with that.

Sir, I have covered at) the poioti laiied 
by Members,

AN HON. .MLMtibR : U that N^tiuoa) 
Testing Service at the graduate level oi at 
the po%t graduate level

SHKl ^ V NARaSIVIHA RAO : Ac­
cording to what I have teen of ihe»e Khea>e 
whtch It not vft compiete, they »iM tiarl at 
(he univenity level They can go down to 
any tc^el they litie becauw ii «il) he needed 
in »<> rnany ateat A graJuatiixi not ne- 
>:cvury. We hive alre*dy taken a decisKK) to 
Uehnk vjrne degretv from )obs and for iho«e 
K>h4 tome kind of uniform code would be 
needed. That is uhrre N»T5 becomei necev- 
saty . ifmterriiptUms)

Sir, atv^ut any univcr»iiy. itwludtng the 
Hanatav Hindu UoiversKy I woold like to 
say that 1 am a great champion of autonomy. 
So are all (he Memben Now 1 just do not 
know »h)i the Education Mtnitfer or Educa- 
(ton (kpartment can do here in the Govcm- 
n>eni of India. If something is dotK within 
the autonomy of a univenity, which you a i^
I don't like-^1 just dOo‘1 h a «  a way. I will 
have (o conie ba;;k to Parliament lo put the 
same question to ParliameQi. Please show me 
the w*y, Ptea^c vbow me the law.

SHRI SHVAM LAL YADAV (Varanasi) : 
Visitor has every power.

SHRI P, V. NARASIMHA RAO : There 
*1*0 we have very clear principle* laid dowo»

guidelines laid down as to what are the 
circumstances under which the visitor can 
have a visitonal commiitec appointed. If you 
go into those guidelines and if you can coo- 
Vince me that in (he ca&c of & particular 
univertity conditions have reached that level 
where a visitorial committee is neccssary only 
then I cmn act.— I have been telling this to 
everyone who came to me in regard the 
BHU, Sir, 1 have not made any aecret of it. 
Even now thtf is an open offer. If anyone 
can convince me and the visitor, because I 
have to convince the visitor— that there is 
no other way and this is sofuething which 
eminently is covered by the circurmtaiures of 
the ease, 1 am pfepaied lo take action. So, 
the law being what it is, the principle of 
autonomy being what it is, it doc« not serve 
any purpose in coming up either with allega­
tions qr suggestions for taking action in 
individual case> Sir. there it just do action 
that 1 can take Not only the BHU, the 
matter hav come up to me in regard to many 
other untver^itictr J would not like to name 
them. 1 have been telling everyone thaf this 
tsjust beyond my jurisdiction. Unless Paiha- 
ment decides otherwise, I cannot do any­
thing. 1 cannot be seen by Pailianyent a& 
violating a law of the .Parliament. It is just 
not to So, this is ihe position. Sir.

One point uhtch has been raised very 
clearly by nuny Memberv is about some 
Members of Parliament not being consulted 
On (he location cM Navoda>a Vid2ala>as. 
Sonve Members ha\e been txerciscd. I 
would like to take the H ou^  back to 1986<

(Jnterrupfionf)

MR. DEPUTY SPhAKER : Some
Membcf:^ iMHc raised that questions and he 
IS aiurttfiDg iliat. Why are you inlerfenng ? 

hetl#er you like it or not, let him answer.

SHRI P. V. NARASIMHA RAO : Hon. 
Members from West Bengal are ihiokiog ihat 
they ate d ji  conccroed with this thing, but ] 
would only say that they aie not yet con­
cerned., (/nttrrkpuon*)

SHRI SAIFUDDIN CHOWDHARY : 
May I ask a question 7 Why did you change 
the name from model schoi>l]t to Navodaya 
Khoolt 7
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SHRI P. V. NARASIMHA RAO : ! will 
tell you everything, you come to me later on. 
Let us not talk of things you are not inte­
rested at the momtni,..{lmierruptioni).

SHRI SAlhUDOIN CHOWDHARY : 
The man in the htghesi oihcc objected to ibe 
policy of the model schojli, and then they 
changed the name...(/««^''Mp/*o/i5).

SHRI BHAGWAT JHA A /AD (Bhagal- 
pur) : Mr. CbOAjhary li not conccrocd with 
it, other Members arc. They are equally 
Mtmbcrs , (tnterrupitons),

SHRI BASUDEB ACHARIA : Wc are 
equally cjncerned.

SHRI S.a IFUDDIN CHOWDHARV . 
W.ih thi$ roaney you can iinpruwe the other 
schools. Ih j i  you are out domg.

StiRI F. V. NaKASIMHA RAO : 
Today, Navudayi ^houU have Ri. 60 crufei 
a id  the opera [ton BiACkt>iurd h j i  Rt. tOO 
crorcs 1 bai is tUe proportiun.

Hon. Members from Weu Bengal have 
to beir w(tn becaj>c minui them all the 
others arc interriied >n thit ..A/^tf^rupttomi).
1 do not mmd standing and answering for 
the next (wo hours. I hive the greaiest 
(vattence 1 have been m this g im : lung 
enough and I have not so f^r been a c c u e ^  
of impatience. Let them go on tnterrupitng 
as long ai you allow them 1 would like to 
tell you that there is a very categorical state* 
ment and they are oppoteJ to it. They are 
a little premiture, according to me, but they 
can please thcmseKcs.

I am talking of this potnt to make 
another petal.

SHRI SA irU D D IN  CllOVVDtii^KV : 
We arc ooi averK to it.

MR. DEPUTY SPfcAKLR : No com­
ments please 1 cannot allow you hke this. 
How can he reply if you go on inicrrupnng 7 
Hat/j yoj bn^sticJ. Mr. Miuiiier ?

SHRI P. V, NARASIMHA RAO ; I 
have not linishcd and will not finish until |

have my say. I know that Membcri want to 
know what 1 want to »ay*

About Navoda>a Vidayalaya, it hat been 
&aid that Members of Parltament have not 
been consulted, haciually, Memberi of 
Parliament have come to me, given lu me 
in writing where in a particular distfict they 
would prefer the Navodaya Vtdayalaya coo- 
cerned to be situated, 1 have taken all those 
suggciitions. 1 have sent them to the State 
Oovernnxnti. In many cases, the State 
Governments also agreed with them and it so 
happCiKd that what the State Governments 
recommenjcd cotncidcd with what the Mem­
bers wanted. In that case, there is no ditB- 
culty and 1 cannot pOiSibly nuke  them at 
witnesses to thtt here because with all 
responsibility 1 am telling (he Parliament 
that this ha.s been so. But there arc ^ates 
where each dislrict has three Parliamentary 
con«tttucfwics, Some nave four, some have 
hve; quite a few more than one Probably 
there are very few districn where the whole 
district IS or>e coast it uerscy. This happens to 
be (he ffMC pattern that ws have one
for ea.h districi 1 just cannot hive three 
me nbers ngtiimg amoagit themselves for one 
Nivodayj VtJyala>a iti a district It will be 
very unbecomini o< me anJ tliem and so 
I will have to go on ment 1 have told tbe 
State Ciovernments in do uucertam terms 
that the nrul selection it mine. They send 
thctr rccommenJatioQs 1 gn ofTers fium 
the gerKral publ.c and from guite a few  
lastitatiom which have been thcfc for 20 
years or 2? )cars. whivh have vcty great 
asKts. accunmlated assets But still ihe> Imd 
that for various reasons they are not abic to 
run those scbo<<U V̂ hy should I m>t tale 
them and run them ? Why should I not 
con vert all that asset that is being giveo 10 
nK. 1 am prepared to con«ctt it mto 
SjviKiaya Vid>a1aya aod I am not going to 
pjy anythTDg or spend anything for thoac 
assets to be created all over atam . So, the 
clioice IS mine. It so happens, it could hava 
happened that in the case of one district 
or two districts or ten dtstricta. whatever th« 
nutTiber, the choice of the M. P. did not 
cojKide with the choke of the Navoda>a 
Institution here. I am very iorr> for that. 
But really, I cannot help it becauK 1 have 
to choose from many. If 1 have chosen and 
i f  that choicc u  oot acceptable to one M. P., 
1 just cannot give another Navodaya 
Vidyalaya to him just lo tec that bit cboic*



is tlfo  kepi up. It it Dot poftsibU' lo the 
very nature of thinfs, the cboice and ibe 
method of cbooting. the locatioo if »uch 
that there it bound lo be tome dtffcrrnce of 
opioion. Again, ihete ii bound lo be w m t  
difference of opinion here and ibere, b<i*%een 
Ibe State Governmcot and ibe Membei of 
P a r l i a m e n t .  Now ii if aUo quite natural 
t>ecauftc of parties bemg »bat they art. 
govcroRwnU being whal they ire . the ten­
dency 10 look at everything polnicall> betrg 
what It i» and M) on. N o » , thi» aUo ba» to 
be accepted But v̂ e would like to strer 
clear of (hit.

I would hWe to m  what the placc i» 
ind what ti is like NVhat i» it ofTciing to 
m< ■? Where ii it locftcd ? U it p o » tbk  for 
me (0 gel aII the luial btnyi there 7 U it 
pi>i«ibk lo get fome ficililtct ? U the Siaie 
Oovefoment giving nte x>nK f^ciliiiet or 

me lo run the »chi»ol under tieek ? 
So, I have to kx>k imo all ihete thirgs.

1 would like to tel) Hor Mcmben 
tfval if in any ca^e ibeit cboice »r>d my choice 
do not cuttwide. they should vn\y bejr with 
me and ibey ihoutd forgive nve 1 m*> be 
a He to do korrething n oic lor ihrtn in bcnx 
Kthcr src* but Nfsod»>a it K tirtthirg oo 
which everything u ibtoluiely Atxord*
ipg to ih()«c clear ftutdeltnei. 1 am afraid, 1 
»ill have to go

I Now ktr, Uti >cai wben wc wcie dik* 
^uuing (he I'olk.'). 1 did make an appeal, a 
fervent appeal, to the V(c»nbcn of Harlta* 
r>ent I loJd th«m --*nd I would like lo 
tcwatl, may be trpeat again — ihi\. Mere is a 
pi>Ucy »h»cb nukes ihe ( ectral GovcmnKot 
1 ma)or pirtncr in many of the arcat in 
»hich tt bad say so far. Tbertfofe, it is 
the duty of Members of Parliament to help 
(he Central Uoverr.ment b> bemg involved 
in all these areat I said that if 1 am realty 
taking a big dectSMMi on Operation Black 
Boaid, I would like Members of Pirliameni, 
Members of Lok Sabba partKrularly* lo join 

. n>e to get involved, to see wbat is happening 
' in each village.

AN HON. MEMBER : We also expcct 
*he wxK  thing from the Government.

SMRI r .  V, N a RASIMHA RAO : Ves,
I am icthng srou that here I am committed
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to a programme That programme is as much 
yours as the State Governments*. Therefore 
Members 6bould get Involved. And what do 
I do Sir ? After one year, 1 get only a few 
complainu that they have not been consul* 
led on Navodaya Vidyalayas. Now, if you 
want to be consulted. 1 want you lo be 
involved. This is a deal. I will cotisult you 
on everything if you are prepared to be 
involved. If Shn K.. S. Kao can tell me that 
in 500 villages of hit consuluerwy. he has 
seen to It th«i there ii noi a single drop out,
1 will do ^bstever he wants. But, if I can­
not depend on him for ibis» how can 1 really 
ignr re the Stale Governnieni or ignore some* 
boJy else and do exactly what he wants me 
lo do ? The invoUement of the Members of 
ParliaTr ent is abtoluitly e»senttal in order to 
makint: ibis invoKemeni of the Central 
Ooveinment and the piaiincrsbip of the 
Central Government a success. I do not 
want to tread on the tc«s of any State 
Governmeni Education will never be carried 
Out succesffuUy in this country, if there is a 
confrontation beiween the Stale Governrr>enn 
and the Ceiural Goxernment in the held of 
tiducaiion. I ha^e been meticulously steering 
clear of all pi tiiicv all confrontation; and so 
far. I have luccreded. I would like to succeed 
furthet I wockl like to lucceed until the 
very end, when wc can say that the entire 
policy, all aspects of ihe policy have been 
fully implemented. So, I would like the full 
cooperation of all Members in their own 
interesi. in the in tem tt of their constituents^ 
and in ihe inieresls of the country and 
ed u c tio n  m this, and would like them lo 
get involvTd in this work.
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Sir, I have done. Whatever I had to say, 
1 have satd.

SHRI SHYAM LAL YADAV ; What 
about Sanskrit teachers 7

{InterrupiUm*)

SHRI p. V. NARASIMHA RAO : 
About Sanskrit, I have alre«dy aniwered the 
question. {Inttrruptions) I have said that it 
is not a question of Sanskrit teachers. What 
we are really concerned is about the future 
of Santkrit in this country. That is a much 
»idcr question. We are attending to that ques­
tion. ! will come back to Parliament when I 
am ready with my own solutiona. I sball iitve
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individual discussions with tbos« wbo are 
iotem ted, among Members of Parliament, 
and alio among thoK who are educationists, 
wbo have done yeomen service to Sanskrit 
in this country, and are still doing it.

1 bold a oneetiDg in Bombay recently* 
calling all the top teachers of Sanskrit and 
Maratbi. Some very good suggestions have 

come out of that. I would like to repeat such 
meetings in other parts of India; and then, 
perbips, we will have a centralized mteiing 
of CABE or (be Education Ministers of (he 
States. Then, we will be able to plan out soma- 
thing for Sanskrit and other classical langu* 
ages; not just Sanskrit but alt clauicat langu­
ages. So, I would like to have a Uttl»nK>re 
time. We are on tbts job, and 1 hope that 
we will be able (o find a satisfactory solutioo. 
(Utt*^rupticiu)

MR DEPUTY SPEAKER : I shall now 
put all the Cut Motions moved to the 
Demands for Grants teUting to the Ministry 
of Resource Ocvetopmeni to vote
together, unless any Hon. Member desires 
tbac any of ht< Cut Motions may be put 
separately. {IntetruptioHki

Mr. Kriihna lycr, do you want your Cut 
Motions 10 be put separitely ? {Interruptiom)
1 conoot bear all 1 have called Mr. Krishna 
Iyer. UtU€rruptiotu)

SHRl V. S. KRISHNA IYER (Bangalore 
South) : Sir. with regard to the Cut Motions 
moved by me...

MR. DEPUTY SPEAKER : Ate you 
withdrawing, or presiiog your Cut Motions 7

SKRl V. S. KRISHNA IYER : With 
regard to the Cut Motions moved by tne, the 
Hod. Mioiitcr has replied to alt the pointa. 
except one imporunt point, wbicb I would 
like to mention, {interruptions) That is with 
regard to the medium of instruction in the 
Navodaya Schools, He knows the feclinfs of 
the people, particularly in the South, and 
also in KarnaUka. We have admitted that 
we have gol Navodaya tcbooli in Karnataka. 
People are very »or# that the medium of 
Instruction, after the VIII class, ia English or 
Hindi. I can understand Hindi beirvg there.

O.C;. 87-88 Min, o f  204 
Human Rts. Dtvehpmettt

because it if our link language. I want Hindi 
10 thrive. We are prepared to learn Hind*, 
and we are committed to the three-language 
formula. But I cannot understand making 
English as the owdtum in the primary 
schools The State Government*! policy ia 
that all Government schools will teach only 
in the regional language. The m«dium of 
instruction at the primary stage is the regio­
nal language. Thai is the case. Many of the 
Hon. Members here have repeatedly said 
this.

MR. DEPUTY SPEAKER : Please speak 
about your Cut Motion.

SHRI V. S. KRISHNA IYER : i would 
request the Hoo. M tniitcr...

SHRI P. V. NARA5IMHA RAO : 1 
have answered that qi>«tion many many 
times in this House,

SHRI V. S. KRISHNA lY tR  : No, Su. 
{/mterrtipttoiu)

MR n h P L  rV SPEAKER When t« 
s|:>caking. why should othci Members >tand ?
Mr. Krishna Iyer, what do you »ani to 
say ?

SHRI V. S KRISHNA lYEk ; Ai the 
primary sijgc, I instil that the medium of 
instruction in the Novodaya tchocls should be * 
the regiorul language of the State concerned.

MR. DEPUIV SPEAKER : Now, has 
Mr, Barrow the leav^ of the Houk to with­
draw his Cut Moiions ?

SEVERAl HON, MEMBERS : Yes.

Cut Moliomi So3 I to 4 HYrr, b} 

iearf^ wUhdrawH.

MR DEPUTY SPEAKER : Ate you 
withdrawing your cut n>otions 7

SHRI V. S. KRISHNA IYER ; No-

MR DEPUTY SPEAKER : Now 1 ihail 
put the cut motions moved by Shfi V. S 
Krishna l/er to the vote of Ihc Ht'uae.



Cut Matioms Noi, 5 to 9 wtrf put 
and mfotived.

MR. DEPUTY SPEAKER : I tb ill now 
put the Demands for G rand rcUtins to 
the Miniitry of Human Resource Develop­
ment to vote. The question is :

%

"T hit the respective sum* not enceed' 
inc the amounts on Revenue Account 
and Capital Account ibown in the 
fourth column of the OrJer Paper be 
tranted to the President, out of (he
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Consolidated Fund of India to coffl* 
plete tbe sums necessary to defray the 
charges that will cotdc in course of 
Payment during tbe year ending tbc 
31st day of March. 198 8, in respect 
of the heads of Demands entered in 
ibe second column thereof against 
Demands Nos. 44 to 47, relating to 
(be Ministry of Human Resource 
Developcnem/*

The mittion Hdi aJopted.

1909 (SAKA) D.G\ 87-S8 A/m. of 206
Human Res. DevtJopmem

IH ouadt for Graats la retprct of tbc Miaiitr^ of Human Resoarcr rVtrlopmeot
fof ibc y*ar t4H7 (t8 voted b | Sabba

No. of Same of 
Detnand Demand

AnK>unt of [>emand for 
Gr«n| on account voted 
b> ihc Hou^e on 1 Jth 

March 1<)8 7

Revenue
R»

Capital
Rt

Amount of Demand for 
Grant voted by the 

Houie

Revenue
Rs.

Capital
Rs.

MINISTRY OF HUM am  

RESOURCE d e v e l o p m e n t

44. Dspirtment of 1,81.8 5.00,000 
Educatkon

8.00.000 10.2S48.00.000 42.00,000

45 Dfpafimcnt of 14.O2.0O.0C0 58 .00 .000  70,11.00.000 2.92.00.000
Youth AfTain and 
Spot I i

46. Art and Culture 22.84,00.000

47, t>epartment of 4 3.80.00,000 

WofTien and Child 

I>evelopment

82.91.00.000 20.50,00.000

1.90.07 .00,000

MR. DfPUTY SPFAKFR : We now 
•djourn for lunch and »hall re-a^semhle at
2 30 PM.

13.36 Its

Thf I Ok Suhha aii;ournrd for Ltmeh 
lift thirty mimutes past Fourtetn 

o f the C/<t//c.
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The L'ik Sahha re^asjrmhfgd after 
Lunch at thirty.six mi*iut4s pJSt 

F'iurtt^n o f  the Clock

[MR. DEPUTY SPEAKER in the Chair]

•DEMANDS FOR GRANTS 
1987-88—CurtfJ.

Ministry of Labour

MR. DEPUTV s p e a k e r  : The Houst 
will now lake up diKu^ion and voting on 
Demand No. 54 relaiing lo the Vtmiitry of 
Labour for which ; hours have heen 
■Hotted.

• Hon'ble Memherj present in the H ou« 
whose cut motion! (o the Demands lor 
Grants have heen orcuUted may, if they 
desire to rr»ove iheir cut niot ont. tend »!*p̂  
lo the Table wtthin I 5 minutet indicating 
the serial number of the cut motion* they 
would like to move Tho^e cut motions t»nty 
will be treated as moved.

MARCH 27, 1987 0,G. 87-88 -  
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A list showing th« serial nutnb«ri of c«i 
motions moved will be put up on (he Notice 
Board shortly. In case any Member find* any 
discrepancy in the List h« may kindly bring 
it to the notice of the Officer at the Table 
without delav.

MR. 
iTvoved :

DFPUTV SPEAKER : Motion

• i That the re<f>cciive sums nol exceed­
ing the imounts on Revenue Account 
ar»d Capital Account shown in the 
fourth column of the Order P»per be 
granred lo the Prr»idcnt. out of the 
Consoltdated F und of tr>dia to com* 
plete the ^ums rtrcruary lo defray the 
charges thai will come tn cou^« of 
p«>m«rt du*in| (he >car enijing the 
31st da> of M«rt:h, l*>P8, in respect 
uf the held of Drmand criertd in 
the scxor'd column thereof afiiintt 
I^emand, Nos. ?4 rctating to t^e 
Minittr) of Labour "

Oemaad for Grant in respcct of Mialstry o( I abo«r for the >ear 1917 M 
vubiaittrd to tW vote of IW I ok SaMu

No. of 
Demand

Name of 
Dem^ind

Amount of Demand for 
Grant on account voted 
by the House on I 3th 
March, 1987

Amount of IVmatKj for 
Grant suhmiiled to tlie 

vtjte of the House

Revenue
Rs.

Capitil
Ri.

Revenue
Rs-

Capital
Rs.

MINISTRY OF LABOUR

54- Ministry of 

Labour
27.80.00.000 3.00.000 1.3 8 ,9 8 ,00.h00 13.00.000

[T  (mslotU>m\

•SHRI P. PENCHALLIAfI (Nellore) : 
Mr. Deputy Speaker, Sir, I rise lo oppcne

•Moved with the recommendation of the 
president.

* ♦The speech was origintlly delivered In 
Telugu.

the demands for frants for I987-8K under 
the cm trol of (he Ministry of Labour. Sir, 
in the p « t the Government have nol shown 
any inieresi in the welfare of labour who 
happen to be the backborw of our economy. 
The Governmcni totally nrglecled the inte­
rests of the working cU u in the country. 
Not only (bat The G om aoM ot had been
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dcoignting the working force. li contioued 
to c h tid u  ibe labour force at each and 
every tiep. At ibe Coogre«s cenienary ccteb- 
ratioot. ibc Prime Minister Sbrt Rajiv 
Gandbi Uihcd out at tbc working clast. He 
u id  that tbe organiKd labour in ibc country 
w u perhaps among the mott ineflkient in the 
world io »piie of being very well paid. Sir, 
the work forcc it the backboite of our eco­
nomy. Thry need every encouragement from 
the Goverairtent noi ditcouragetrent. To 
spetk againii them, that loo in tuch a hanh 
tone, it not only a shame but a sin too. If 
proper atmo«phcfe is created and proper 
iraiaing »  provided they will prove tbctr 
mettle and show that they arc infericr to 
noat in the world. Already, the country 
occupies ibe 10(h po<vition among (be 
lodustrialised countries Who ate the per­
sons rcspocsibk for tbts exiraotdtrary feat ? 
Is It not the labour force ? They worked 
hard, produced more arnJ eie^^ated this coun­
try lo that pre-emir>eni positioe. They 
c'Ofitribuied every drop of tbeir sweat ard  
Mood for tbe protr>oiion of industries io the 
country. But unfortunately, fotgetimg their 
most valuable contribution. The Govrrrtneni 
had resorted to criticise them at each ar>d 
every step. They are being humiliated. No 
ivenues have been created for their promo­
tion or prosperity.

Sir, slowK our economy is utHkrgoing 
transformatton. It was predccricaptly dcpen- 
^ n t  on aftriculttire not U î g a|C  SJcwly the 
depcndeoce on agriculture is reducing artd 
indostnalisaiion is on the ascent. If proper 
fscilitics are provided aisd trairing is giv-en, 
our work force can take the loduvtrr to the 
>np position. The day is not far off when 
tbe industries will take the dnvrr's seat push­
ing the agriculturv to a back Kat. Our Hon. 
Pfirr* Minhter wants to talit tbe courttry lo 
21st century. Otity labour force in the coun­
try can help tn taking the country to 21st 
century. HetKe it ts tbe reaporwbility of the 
Goveremeot to create congenial atmrspbere 
for them whkrh can inspire them to contribute 
iheir best for tbe advaiK«ment atuJ prosperity 
of iheaaiion.

Sii. maity legislations were passed in the 
pa«t ofi labour. But these legislations remaiiKd 
>«gtAlaiioo« ooly on paper They were not 
>mpleflf»enicd with any sincerity. Acts remai- 
^  Acts and speeches remaioed spcccbcs.

Many speeches were made by all tbe eminent 
speakers on this very floor of tbe House. 
From time to time new legislations were 
made. Now they are gathering duit io the 
shelves of the Labour Ministry. They did 
not serve the cause of tbe labour lo any way. 
Many of those tegtslattons have already be­
come obsolete. It is high time to dispense 
with those archaic and moih'caien labour 
laws. Tbe Government should wake up at 
least now, and bring about a drastic (cform 
in our labour lawi which should be m lune 
with tbc changing limes. T he»  labour laws 
should be thoroughly overhauled. A new 
set of labour laws which are more dynamic 
should replace them. I hope the Govern- 
nvent . would realise this situation and act 
accordingly. 1 appeal to the Governmem to 
reform the entire gamut of labour laws and 
do justice to tbe labour commuoity io the 
country as early ms possible.

Sir, labour Ministry is an important 
Ministry. In the 7th Five Year Plin only 
Rs, 334 crores hsve been allotted (o it. It 
is quite s<tar>ge. I fail to understand bow 
the Govemmeni would solve the problems of 
la b ^ r  and look afier their welfare. The 
work force is mcfcasing very rapidly. I fail 
to in\a|tne how the Govt, can do justice to 
the ever increasing labour community with 
this paltry an>ourt. 1 don’t know how the 
Minister and bureaucrat* who art loi>king 
after the Ministry can cope up with the 
mounting problems with this me*gie amount.

Sir. one third of our labour piitential in 
the country is not being used. Prof. Victor 
Petrov tn hi& article **India— spoilight on 
population" has diKlosed this fact. This 
huge labour potcrjtial, if it m tapped ptO" 
perly, can contribute immensely to the 
progress and prosperity of the nation. India 
could be one of the rrost prosptiout rations 
on the earth will,in n r time, tln fortunatclj, 
no effort has st> far been made hy the Gov- 
erro>ent tolap this labour potential. Labour 
force is no ordinary force. We have failed 
miserably In utilising this force. Not only 
tbe Government, every one in the country 
has 10 hang hi* bead in shame for ibis 
ghastly lapse. At least now steps should be 
taken to utilise this nwst valuable manpower. 
Sir, tbe proportion of specialists in tbe 
country is veiy low. The pet cent age of our 
cxperti ii only 1,5. while io developed 
countries it is 5 to 8 per ceoi If our
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workers are properly looked after if they are 
given lufHcicni training, the percentage can 
go up without miKh difficulty. At prcKnt 
we are aUo depending heavily on foreign 
technical knowledge This dependence will 
come down if our work men are properly 
trained. Needlets to add, they can contri­
bute more for the prosperity of the oation. 
The Government should take thii respon­
sibility on itf shoulders and train our work 
force at least hereafter.

Sir, as I siid earl^r it is not enough if
make legislations. Ihev have to be 

implemented with sincerity and a sense of 
purpose. The labour will benefit by these 
legiildiion only when they arc implemented 
in letter and spirit.' Mrre elo luence will not 
serve th« purpose- There is no use if the 
Government thinks that it had done *its job 
by m»k»ng legi*Ulions The concerned 
Minister and th o  ofTwiaU sh ^uld %rc to ii 
that they are fmplemericd properly I am 
sorry lo wy. Sir, the Oovrrnnteni lethir- 
g»c about the implementation of van jus  
labour law*. What is the use, if «e rrafce 
Ic^jtsleiions after disctisaing ihem for *e%fral 
da)S if they are only to be tyncfed la^er, 
Hence proper method and marhinery should 
evolved to derive s<ime ^e^<‘f)r out of these 
legi ̂ latlons.

The working conditions ?re vf ry mise* 
rable in varfaus tnduslrret in the country. 
The workers are nm be.r* provided »ilh 
nutnous food. Thc^e worker* nre worktpg 
in many hazardoui tnffustrir^ Yet. there 
are no proper precautionary or protective 
mejsuret in such indu>fries f u  the safety of 
the workrrs. Whenever there i« accident 
and workers suffer he is not hemg take care 
of either Sy (he rr^nacerrent or th#* Gov*-rn* 
nienl. They are not Bet*l '•vm rhe m ini­
mum wages Whatever they get is hardly 
sufficient to make their boih enjs meet. 
Their children do not have p'or^er educa­
tional facilities This hanlc^s chtUrcn df> 
not h"ve ‘>'H)ks to read and p-or«r clothes to 
wear. Primarfly tt is the re^ponsibtliiy of 
fie industrtalhfs to provide fhc^« minimum 
tieeds to the famfliea of wmker^ Dul 
indastria’i^ts ar- Ijatt inlrreatcd in provid’ng 
these anrtenities to these w orker He»»̂ 'e the 
Government should a*k the rrdi«!rbli»ts to 
take proper care of the welfare of their

m

workera. The Ooveroment *hould brrnf 
pressure on them.* li should take all th< 
steps that are nocrssary in making the India- 
trialisti realise their responsibility. The 
Government should see to It that all O'* 
welfare tnetsures are tcrtctly impiemeoted.

Sir, the industrialists after getting the loans 
and enjoying all other bcfiefut from the 
Government declare lock outs on the silly 
pretext that they are irururring loaves. The 
workers are at the cnercy of industrialists. 
The factories are being doted down. The 
workers are being thrown out of employ­
ment They are starved to death doc to 
ur>employment. Almost every one here 
knows the pitiable condition of such «orkcn. 
The Government shohid not keep nium on 
this i«ue. Whenever the nianagenvnt pk-idt 
its inability to ruo the mdustry. the wswkers 
shiHjld be allowed lo run the industry. Pro­
duction will also not »ufTer. Our fcon«>rr y 
will alto r>ot suffer. Our ecnnofn> will also 
improve. Govefntneni*s revenue wiM irwtease. 
Workers *'11 not lose iheir joba. T .̂l*s every 
body's interest can be protetted Her^;e
•  hcfvevcr there is any case of lockout or 
closure of a mill, the worktr’i there sh^'uld 
be allowed to run it.

Sir, there are millions of agrKlores 
workers in the country. There is no protec­
tion whatsoever foi tbeK um>rgar*wd setUk 
of workers They get far below ihe n^Mificd 
minimum wjge* After thetr bard day 
labour, they do not get sufTioent amount 
to spend on their mtntnnal food. lhi» is the 
situAti^n todjy Moreover, ihoe wt'rkcrs do 
not have employment throughout the year. 
They will be engaged for only 6 nujnths in 
a year ar>d rhc rest ts a slack seaaon for them. 
During the slack seawxi. they roam abosil 
for employment in town» wiih their bcllie* 
eying lor food It is ihe responsibihty of the 
Gosernmcnt to these unrtrgarivd
agrtculiural workers.

Sir, durmg last winter ses»ion of the 
Parliament, we have passed a bill to regulate 
and abolish child labour. Durirg the couisc 
of diKusston ev:tyooe ^xpreiscd the t>pinî >n 
tha: Ihe children in the age group of 5 to 14 
vears should not be employed. It is good. 
The Ouvernmcnt alto had the same opinion 
and we have parsed the Bill. Bui what 
about iho*^ mtllions of h tp lw  chtMt«n wSo
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have DO food to c*t. Parent* otonot afford 
to provide ODCj square meat « day to tbetr 
chitdfco. : i Where thoulU ibey |u  ? The 
p»rrnu of such childrea take tbecn lo the 
faim i aod factorict to woik and earn ibeir 
loaf of bread. Neither tbc Ooverncneot 
allows ibem to work nor it provides food on
tt« own. How can ibcy aurvtve 7 Thit n  the
pgsuMn of millioot of chtdrm hi the country 
today. Hcocc the Gov^omcut »bould try 
to rcniOvc the aaocualy aod lake »iep« to 
lookafur tucb h ap k u  children.

SHRI RAMASHRAY PRARAII 
SINGH <J4iiaotb«d} : 1 bcs (o move :

**Tbat ibe iVmand under the head 
Mtniftiry of Labour be reduced by 
R» 100 "

[Se«d to lake action aiai^^^t 
thokc cftgAfting cbilUren below M 
jejif* o( afc on >obi work* and 

Ubour Uw«.) (1)

*'Ih«i ibc UcnunU u o ^ t  tbc head 
Mii.tktry of Labour be reduced by 
R* ICO “

(NceU to coiurc iirpkrixKoiation 
of the MiotDium wafcs Act by
itK Suto Qo>eirm»*nit on war
footing lor a^ttcuhural labou- 
ran  in rural aica^] (3)

" f h a i  ihe l>etu«od uodei the head 
M inrttry of Labour he rcduccd by 
R* 100 ”

(Need 10 eivact a comprebentive 
law for tlie welfatc of agruul- 
lurat lahouren.) <3>

SHRI St)MNATH RATH (A»ka) : Sir, I 
rtK lo tuppt)ft the l>emand» for Cram* for 
the Minittry of Labour At the o u tv t I 
ha%e voUcv» of prai»e for lha Labour Mirts- 
ter. Shn Saoinia. Sir, the Hoo. Minittei i% 
cfJkieat and a man of action The induttrial 
reUtKNi in the country It very |ood . In 1984, 
about 56 millioo maodav* were loat. In 
19S5» 19 tniUion fnanda>« wcie Io*t and in 
1986, the m«ivday% toM are only 22 roillioo. 
Sir, la regard lo Laboor dnputat, in t985 , 
there were 175 S labour dmpulea whereat in 
1986, the labour dt«putc» wore I S S L  ,^Thii 
ha* resulted tn the growth of productioo aod

productivity. Earlier, the growth rate was 
about 3 per cent. But in 1986. it ii more 
than 5 per cent.

Sir, aouthcr iniportaot feature i* that in 
regard to ibe exchange of private trantfer 
payment as per ihe Bulletio of the Reserve 
Bank of ind;a. for 1983-84, it was Rs. 2774 
crore* whereas in 1984-85. u  wm worth 
R» 3 llO cfo res , So, the export of mao• 
power, though not iocrcatcd in ouniber, 
tbc actual incotuc in foreign exchange ha& 
increased. The skilled man*powcr going out- 
*tde hai alK> incieased from 30 per cent to 
70 per teo t, ihcugh ibc Dumber of worker* 
goirg abrOiiiJ has heco reduced. In 1981- 
82, a» I ba^e staled earlier, it was 30 per 
cent and now it is more than 70 per cent. 
The rnaopowei export was over 2.5 lakhs to 
1981. But it ba) declined. It was 1,63,085 
in 198 5 anti ia 1966, it is 1,1400. There 
is a shift fioiii unskilled manpower export to 
skilled mariptiwcf export So, ti is high 
tmie that the Hun Minister will pteave 
coruiJer aod scr.j sotiK of his eflkCKnt 
officer' abitvad to siud> wbiit kiod of skilled 
labour are reguircO in ihosc couDtries espe­
cially in the .MjijJie ha^t and accordingly the 
labour force can be trained heie atid sent 
abroad, ^^,c Indian workers have treated 
vety gotvJ intiatuu>.ture in these couDtrie* 
like hoipiirfh. aiipoiis, colUgcs, road*, 
buildings, eii; They require some (cchnical 
Pfrvjnrtd to be there in cl.aige of the work. 
Why oot we take advanuge of that ?

Sir, there are ihrrc important areas with 
which this Ministry aciivcly deitls. Tbc fir*t 
ts the unofianticd scctor. The Hon. Prime 
Minister bas already mentioned about the 
setting up of a Commission for the rural 
workers. 1 he unorganiicd worker* parti­
cularly m The rural areas to our country, 
com prt^ of 90 per cent th it is aboiil 27 
CTpr«« whereas the MOfkers in the organised 
sector 1* about 10 per cent and their nomber 
IS about 3 crores In organised sector, they 
have the power to bargain. But in unorga- 
ruaed sector, tb<̂ y do not have any such 
facility. So, what I* most needed is to . sec 

^ that at the outset the Minimum Wages Act 
i* jmplenicnud in all sectors. Of course, in 
Ihe recent Consultative Commiitec attached 
to the Labiatr Ministry to Sub-Committect 

’ bave been form ed^ one iito  see and find out 
^vartott* aspects of the tuotfaoised agiiciU*
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turil labour and givc*a (cport and tbc other 
IS lo give a report od other unori^ntsed 
labour* that is, other than the agrKultural 
labour Bo(h the Coronoittfcs have gone to 
different Slates and they will be subtmtiing 
the reports. The Hon. Minister is not re«( 
content with legisUting laws but he is com- 
pctem enough to see whether they arc being 
implemented properly or not. I will gi%e one 
iostaoce here, ^^e h«d been to haizabad to 
see how the ChiKl Labour Act is being impte- 
mented. The Hon. Minister and some Hoo. 
Meoibers were also present there. We went 
to one factory and we found the child labour 
working there, wc sa* tbc burnt iojurtes on 
thetr bodies, there is no facility for irink* 
iDg water, deh>dration nauirally takes place 
as they are working in thi>sc factortes under 
high tempflraturc and wt ite woiking, they are 
mhaling the smoke only and yoti will be 
surprised to hear that when we all visited 
ooe factar>\ the children working in t^at 
factory were confined ard  one of (be M Ps, 
had to rescue them and the Mintster ux>k 
tmtxKdiitc action, the manager w») «rrt^ted 
and Knt to custody. Ard a rrteettrg was 
alto held and in that meeting how the child 
labourers are to be protected, haw they arc 
to be rchabililaicd wai discussed and the 
Labour Mionter of the L'. P. ai w«II as the 
State Minnler were prescrt. Of course, the 
next day there was a strike by the mtll* 
ownen. but now it seems that the child 
labour has been abottshcd autoinattcalhr 
because of thfs visit in that area. The prob­
lem it DOW of rehabtliiatton. In respect of 
those children who are workiof (here, iheir 
parents have come out with the demonatmtlofi 
to demand how best their children should be 
rehabilitated. So, the problem is that of 
rcfaabilitatmn

Similarly, Sir, we have gone to Orissa 
and there also we found fhat m orte fsciory 
at Barang. a glass factory that is about 20 
or 30 kilometres from B h u b ascm r, the 
workers are not having any footwear and 
they are working on glass splinters praettcally 
bleeding. There is no drmking w«ter. Some 
of the M Ps. were taken to ihctr residence 
which IS said to have been provided by the 
employer, which are worse thao a cattle 
•bed. They are silent sufTen, they are fighting 
to survive, and that factory i« above th« 
)odustrial Act and above the Labour Act.

Similarly, Sir, as far as migration of the 
labourers is concerned, it is inter-Stale, it is 
ietefKlittrict and it is also labourers going 
abroad. The laws of some States do not 
provide sufticieni n>easum to protect ihetD. 
I would Suggest, Sir. With your permissioo 
that the Inter-State Migrant Woikers Act as 
well as the Workera Compensation Act are 
to be amended because from one State if a 
worker goes to another State, if urnie mishap 
occurs there or be d»ei, he cannot claim tbc 
wages and get compcotaiioo frt m the original 
rtaie. So, this requires to be arxKnded. And 
the Ltaisoo Ofiicer oik State is not 
allowed to go to ar>oil>cr State without the 
permission of that Slate where the workers 
wofk. but It is never given. So, these matters 
require the immeduite attention of the Hoo. 
Minister for ameodirg the Act. The Act 
should be stringent. For riiamrle, m Onsaa 
we found that from 198 1, 359 cases had 
been lodged, out of which only 5 ended lo 
convkt’oo with a hftr lacgtcg frcm Ks 25 
to R i. 100 and in one case Rs 500, arxl 
54 ha\e been acqumed. and this is the siait 
of affairs at>d there should be a Uw which 
should provide with and it should be 
implememrd in all ihc States. Wc can psss 
a law here, but it » to be implemratcd by 
the Stales So. about bow best ii n  to be 
im plemcot^, 1 ^ggcst. through you, to the 
Hoo. Minister to call all the Labour 
Ministers of the States and lee ibai ii u 
implemented throughout ibe country.

J5.00

Whai IS required a  maaaive public opituon 
and campaign against expioitation. When the 
workers go ouUHk, Rs 10,000 to 
Rs. 15.000 are citracted frooi ibeoi aru] 
they arc exploited. You would also be sur­
prised to hear, at least, there a o o a  oxnpany 
wVi.h was deducting 10 per cent of the 
wB^i of ibe workers every week at>d g'V'en 
lo Ibe sub-cooiractors who are not autboriseJ 
to be appointed by the company for 
recruiting the labour. Thanks to Mr. Tandoo. 
the Joint Secrefary of ibe Labour Depari- 
nwnt. he has probed the matter and at lean 
Ofie company hai been asked (o rrfutM) the 
amount that was depoaited in tbc compacy 
name by (he tvt^cofitra^)* and ordefcd to 
be crtdited to the accosiois of the workers.
1 would tufgest that though a few cases 
have been launched and detectc4, yet it is 
pot sufficieoi. Still tbc cooipaoict have oot
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five up their habit of c o l^ io g  tbcuMndi of 
rupee* ihroufth their lub tfc n ti or their 
employees «^bo go tod  recruit the workers 
who go outtide, ihtoufh the ftub'coolrsctoft. 
For ihe file, only affidavit i» lequircd under 
the loimtgratiOD Act. Id ihit House, itiuc 
without number* we have diwu»»cd about 
ibtt problem and we want that the manpower 
commiitee should be conititutcd in all 
the Siaiea. The manpower coipoiation 
ihould be %€\ up to regulate manpower 
export inttde and ouuiCe the iouniiy. 
Id caM iome pcru>ns arc aiVcd to icciuit 
ibcae workcit. lht> should do lO iinder 
kdingent direction and tupcivuico cf tte  
corporation.

Of courte, ihe coofiKatioo ol the bank 
Jepoait of the recruiting a^ect tt a rrn>cCy 
at hai been done b> the Labcur Miotfuy 
and that ihould be tm pkm roird lo all the 
Suitea. At far m  the State GovtiPtivcfii it 
concerned, wbai it fequued u  that the 
fcouiung agency ftbould ha^e a pboio^aph 
of the CTtao whom be Kndi outiide a rd  g<vc 
iktaiU to the Government cocKfiDed in the 
Stale where th«t wt^fker goe«. in c«k , iheie 
Ik death Of mt«hap. it can be ipr itrd and 
compeniati€f\ gi\en But now it h t>ot beirg 
lione M>

The data bank t% to be created in the 
Staler and in the C eotre and all the data 
relating to workett should be ni«iniajned. 
Data It r>ece»>ary in the Ceotie alto bccautc 
vkhen « t  aie to enpori our manpower abroad, 
tpecially tkitled manpower, which n the call 
of the ht'uf, unlcts data bank ii there, we 
cAnncM etport (o.other placet wheteat other 
countrict c«n e&pon it.

So. while once again thanking the 
Minitter, I want to emphatuc three impor­
tant pointt, eacute me for repealing them. 
They are, ooe. jmpkmentaiioo of ihe 
Minimum Waget Act in the un-organt»ed 
•octor; two. to tee that the lawt that aie 
eiiiting in (he country arc implentented io 
nght pertpactiv* lo be b«oeht of the 
Ubourera; and three, all the conuptioa, all 
the exploilatioa that it going on for tcodioi 
the manpotver outaide the country and wiihin 
the country ahould be put ao end to.

[Traitstation]

SHRl SHANT1 OHARIWAL (Kota) : Mr. 
^ ^ u ty  Speaker, Sit, I tuppori (he Demand!

for Grants of the Labour Mlotfttry. Our 
Labour Policy has been very meaningful and 
benehcial. It ha& enabled us to bring about 
impfovcment& in the situation. Today, we 
arc all discussing it. The policies, which are 
formulated, are all very attractive and 
beneficial bui proper bencfSts accrue only 
when these art implcmenied compiehensively^ 
honestly and sincerely. In regard to the 
implementation of the I abour policy doubts 
arc often laiicd regarding production, wage 
policy, industrial sicknest, trainings unorga­
nised rural and urban workers, bonded 
labour ai>d child labour. If we look at all 
these points, thcie aie trany schtnKS and 
provisions in rcgdtd lo these pointt and their 
imponance hai also been highltghred and 
facititiet have a)M̂  been provided but what 
IS the actual situation ? \^e wil) have to see 
that until production locfeaset we can neither 
give higher waget nor s.olve other problems. 
Wc will have to reduce the cost of prodoc* 
lion. The rok of the labourers should be 
seen in the pertrecnve tbal all the old 
industrial iratnmg tn«tituiet are not moder- 
nited. These should be modernited. Along 
»nh It a tunable MAgc-poltcy should be 
formulated Bctii^et. in connection with our 
utK>rganised labour in (he rural and urban 
a reu . it it fell that there is a need for 
providing tutfable wages and legal aid to 
them In view of ihe« facts it ts felt that 
there is a great need to bring about improve­
ment io the labour policy. As hai been 
mentioned in the H o u k  just now, that
2 crores and 92 lakhs working days were 
lost due to strikes and lock-outs last year. 
Out of which 64.7 percent were loct due to 
lock-ouu and 33.3 per cent due to strikes. 
In West B en^l alone the loss was 71.4 per 
cent. Similaily there was considerable loss 
in Maharathtra* Tamil Nadu, and Andhra 
Pradesh. Therefore, there is need to look 
into this a< well. This problem has spread 
all over the couoiry. Heoce, there is need to 
pay special attentioo towards strikes and 
lockt-outt becauK we have suffered a loss of 
more than Rs. 400 crorts on this account. 
We should make some arragementi to ensure 
that there ts no increase in such agitational 
activities. Moreover, such orgaoisatloDs 
should be banned which come forward io 
this connection but cannot settle any disputes 
and are always anxious to create disputes 
violatiDi all Dorms,

Today, indtisUuil sickoesi is oo the 
iocrease io (he country. About 90 thousand
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•oiin upiU trc c lo«J  ai prcient. In ib«< 
uoilt A suo» of Rs, 3600 ciores of Banks is 
involved. So ii »  tU itic n>ore to
see AS to v^hat Arc the rcAsoos for (be 
industrial sickncss. As Shrt Raih has just 
stated that a cunfercncc of venous labour 
oriAniiation was hela in wbtch it wm dccidcd 
thac the reAsons Cor this sickne^ should b e  

A s c e r ta in e d  and soluiion* found to wlvc 
ttus problem. What U net rtsult of ihi* 
decision 7 There is need to evulu^le tbe 
resuUs of such conlcrentei and if there are 
some short comtngs; ihcn seeps should be 
taken to recuf> them. In view of «)> these 
facts, it is also neccs^Ary to see whether the 
existinf Ia w s  arc efTe*;i»ve enough to acbic\c 
our objects f o r  whi-h thev were franteu. or 
so o M  a l t e r n a t i v e  U > s  a r e  r e q u i r e d  tu  a w h tc ^ e  
t h e m  a n d  to  b r i n g  n b o u t  t r w tc a ^ e  in  p r u d a ^ : '  

t i o o .  T h e s e  a r e  th e  p o i n n  w h i c h  I h a v e  

s u b m i t t e d  t o  t h e  H o n .  M i n i s t e r  in  coorcA:> 

t i o a  W ith  t h e  L a b o u r  P o l i c y .

I have two Of thiee rrore 
is regarding chiW Ubour At p<e^tnt, otrre 
than one crorc children arc working to cjrn 
wage^ in India, A.cordiiig lo the Coostitu 
tioo of Tndia. chiKlren of tbe age of 7 to 14 
y « rs  have no right to work *nd thK has not 
brought About Atiy irrrrovem ert in ihe 
tituatioo'. Even now tb<ni«andi of children 
are working in small scile industries hke 
spinning, weaving, bidi. match box and 
carpet making jobs. In Jammu and Kashmir 
as many as one Ukb children a 'c  engaged in 
tbe carpet industr>. In Lucknow about 75 
thousand children are working in the 
etobroider> job. in Shi\kaihi, Tamileailu 
as cnany as 73 {housADd children areeo^gcd  
in raatchbot and crackers manufActuring units. 
There Are other industries alsowhere innutcbe* 
rtble children work as a child labour 5o (be 
important thing is to get rhe child labour And 
booded labour freed. This can be pouibie 
only when the child labour ts legalised. It is 
certaio that however effort we make, we 
cannot stop child labour. When we are not 
Able to contain this practice, we should 
legalise it so that ihc children are able to 
enjoy those rights which the adult workers 

' Are enjoying Jo the absence of such « 'right.
' the nghti 'which the adult w ofltrs are 
enjoying, are not available lo th« children. 
These children arc treated as a booded 
UbtMr.^ They are tjven^ mcAgre wagss. Due

, U> proveny. pAronis A/e compelled to ^eod 
thetr children lo cAra wages so that they may 
be able to make both ends meet. Keeping in 
View (hta reality we liKHild legalise iL

The U. N. O. had coi>ducted a survey 
in this respect in which (hey have said that 
this problem existt not only in India. As 
maoy as 14 crore and 50 lakh children work 
in the whole world. In the naticoal sArrpk 
survey of 19S1, it has been suied that 
abvHJi 1 ciore 75 takh children work m ihe 
country and now their number has iiKvrased 
more than 2 crorcs In this snuAiion, I 
wouM like to say that the child labour st»ould 
get rcauirablc w«ge«, legal prciection and all 
tho 'c rights which the adult workers are 
er^joying so that the> are not eipioited 
ecooomKAliy,

1 would like to sa> in rrgaid to the 
bciK^ed labour aluv A*i Act w«s enacted 
in 1<)76, in whi.h btmdcd labour wa> ma^^e 
a pu:>h*tle offence Provb or has ako teen 
made in the Ac: to free &€ chfld labour and 
the N*ti<!ed labour. to protett the 
inicrr^l> of ihild laK ur and to rchabilitate 
ihern 1 would like to know htw n-ary 
pcrsor% hjve t r r r  run» ted  and how n-ari> 
have been rch«KtliidttcO ? In m) t pioson. t^c 
policy <*f re)>abih aMtr t* wr^^rg. In cur 
/d ivasi are«* av m f)  a» 3 r r  * th.’U'ai.d* 
children »er^ got fretd aruJ they weie g<%en 
Ri 4 rhtTUiand e»ch in 2 or 3 tnsialmrrt\. 
Tbe result is that they ha%e not te rn  retabi- 
litated 55oire watted their nititvy in drtnl ng 
Ifquor and s<m.e sold their homes iih cti were 
APofied to them If polictes are imrWn'cr>tril 
in this way. it will net do gocd to anynrc. 
Of coures, tbe itatutes wjH onl) decnraie the 
library

Now^ r would Itic to >a> that worker's 
participation in the mir .^gen>«ni should be 
ensured. The Go\crnn>eot hat a!>o le tn  
gluing assurance that ihcy would p«rttcipttte 
in the rr«nagen>eni. Unless workers pa'rtid* 
pate in tbe managcmmt, no rne can niake 
the nrun;<ferrent effrciive in induitrtal organt- 
sAtions. Worker's participation in ilie 
manaiement can ensure enhancement in 
industriil production ar»d it>di»triAl peace 
The 50 Point Proframnie enviugcs a Joint 
Ad%tsorv Committee which aims «t esubli- 
shing cordiAl relAttot^s between workert arnl 
the OMinagemtnl aa4 mnoviog of difTcultKt 
10 rcMrd to pay tod  allowftiictt. It aIm
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propoief to «et' u p ' i  Workini Committee' 
for (hit purpose. The' Government ' thou Id 
tec M to whit extent tetion hi« been ftken 
and how much work hts beeo dor>e in th»t 
reipeci.

I would il«o like to submit that the 
of[x:irr« of the I a hour Dep*rtn'rnt continue 
to n:uiint4in their luison with the major 
factor let even after retirement. They g?t 
thrir children employed in ih'^^e fuel or e% in 
good pinitioo and a l ^  fcl thcmwlve^ 
emplo>ed there after retirement When they 
have «uch f>pe of lu itcn  will), the p'oprietorj 

 ̂ c»f the mijor fac!*>ric«, one can undrcttand 
how can they take act»on acainft thf>ie 
factory m arafem et ti who violate Uhour 
lawt There thouU h« if^trLiii'n on thrir 
ernnlo>ment i-t fa-*iOfie% after rcMremfni, 
partw'uUrW »o in cj*c t'fficert of the 
liNntr rVp*r»fT;e''t The fuc'ory ln*pcctor» 
and Bo|icf ln«pcctoM a»c in lejgar with «hr 
mara#rmert» cf f»c*ofre% ard  ihc-y do pot 
carry out tntpcclton in tifne

I rtrrr^ent Kota. There tt-f 5ri Ram 
Ra>on« Mil! O C M t* clo*ed Alw 
the Sufiaryhan T<tt»te< ViU h  clo>«\1 Out 
of t*o ihtMnind »m»ll K-a>e tmrta at lea«t 
oof thou«anii unit* art al%o d o ^ d  After all 
whv not the lahr^f t ffjcet^ irrpicn e*̂ i lahotir 
law^ p'oprrly For ihti retpootihility thoold 

ftted and they %ho*!i<d he m»de liable to
* Pon»%hm«<»t a>«» Action thould tv  taken 

ai»'fwt tho%e oflfker* %ho «re in teafue with 
the miH ownert end do no4 check vtohtiont 
bnr>f c'vwnnted h> the m aaaferr^  t

Wi’h thne *ord». I coocluJe 

(Fur//-*!
»  *

SMRI N V S . SOMU (^Udr*» Northv : 
Mr. IVruiv Siteakef, Sir, 1 §n; re*H^ thank­
ful to you for having given me thU opportu-

* nity to ipeak.
•

^ The condrt‘on of a lahotirer in Indii n  
t very had He ha« to work for 22 houft and 

minuter to eam h i ' oorm%l food 
wheret* in other covmtri«« wo»km can 
tirn  rhit by w y  little toil. In th« USA, « 
factory workman can e^m eni^ufh to httv 
« kilo of me«t. a liir* o ' mdk, '0 0  gramn 
of hrMd, Aah hyttef, potito« lugar lod 
oranget lo o«# hour 30 minut*i; a Weal m

German employee can purchase these by 
working for ooly three h.^ui^ and 23 minutes; 
mo emp:o>ee in the U.K. can earn this in 
three hours and 41 minuter; a worker io 
Switzerland can earn thi« in four hours and  ̂
seven'mtnute<; even in Japan where the’ cost 
of living is very high, a worker can earn 
this (n seven hours and 5 H minutes whereas 
in India our worker tav tJ work for 
22 hours and 3H minutes lo earn the same.
This i» the condittoo of an Indian worker.
Our workers are toiling like an>thing in' 
the factories day and night, and they are 
not adfq*;alfly paid. Even wi'h these labour 
U vs. nothirg is being dore If a worker 
gi>es to the court, he cann >t get justice 
bCvause the judicial pro«es> vo slow and 
expen«ive that a trade union oigantsation 
and initvtdual workert cannot afTord to 
ap;*ina(.h the court of for petting justice. 
Su.h a s^ate of . f̂Tatrs >houlJ be corrected 
immrdiiiely so that the po«*r workers in 
our coun»r> get jumce imn^cdidtely. JuMice 
del»>cd isjuM*».e denied 1 hor^, tbc labou r 
Minister will U*ok into this.

We h ivr got miny labour laws, but 
the in'plrmeiitanon ii not ftn ti, it is very 
p«>ar We h»\x got the Minimum W>ges Act. 
Sv>mc: of vMjr le«rned fritnd^ have spoken 
«N>u' the Minimun*. Act. The workers
aie m»! getting the m rin>um wages. So 
many middle men and even Wi^oden•head•d 
fTunjigrn»f”* taking t e l le r  under the 
loi'pholes in the law ard  are preventing the 
\*o*ker« ffom gclii(4( tbeu Irgitimaie rights. 
Thii. should be looked into immediately by ' 
tHe (tovercunent and the loopholes should 
he plufged.

Similarly, have got the Contract
labour (Abolition) Act. But throughout 
India contract I*hour is irn:reading day by 
d a v ;  even for Re. I and R^, 2 workers are 
working d jy  and night In man> factories 
cssual and temporary workers are no< being 
made permiiKnt The crntfactors are block* 
ing the way by sup.^ly*nf manpower to the 
m^nageme'it: thereb> they are preventing 
the 'w orkers from getting their legitimate 
conflrmitioa and promotion. S lrir^n t laws 
are nt.'cstary to cJ»eck this also.

For many years we have been hghting 
for in. reaw in the qut'itum  of minimum 

.tK>fiuf .Tbe Bonus Act was introduced »
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in ] 965 with four per cent «« minimum 
bonus. In 1971-72 that was Increased to 
1 .3 ) per ccnt. For the Ia«( ten yean or *o 
tbe workeri commuoiiy ti clamouring for 
a minimum bonus of 10 per cent and at>o 
to lift the ceilint on tKe maximum. AH tbe 
trade unions irrespective of the political 
tfflliatioos hive been repci(ed[y demandiog 
but Goveroment did not give heed to it. I 
request this should be at least considered 
now. It is h gh time to increa^ the minimum 
bonus to to per cent from 8 13 per cent 
ai well as to lift the ceihng on matimum 
bonus. Likewise the workers are demtnding 
one month MUr> as gratuity. 1 ihmk tbe 
law if there but some of tbe tDanagements 
art adamant in opposing it. Fifteen days* 
u lary  as gratuity ts rkothtng I request the 
Minister to look toto it and increase it to 
one month

I also request tbe Government to intro* 
duce pension scheme in all sectors In Tamil 
Nadu some of the private c\»mpanie4 havt 
introthiced pension Khftne on tbeir own 
accord- Pens on laws should be streamlined 
and each and every worker—whether in tbe 
public Of private sector —should fel petkston 
after his retumncat. A worker should be 
gttarantecd of hts basic needs in his retired 
life He should not await anybody's favour 
for bis daily bread lo his last days

Tbe recognition of the union should be 
made only by electioo* We a r t upbctding 
democratic principles When our people art 
trained and bave participated in so tnany 
geoeral elections we should also introduce 
that trend in our trade untons also.

Coming to my constttumcy, in my 
constitueney 1 ha»e already tnentioned m 
this august House about the mis-managcmeni 
of Ihe B A C mills at Perambur, Madras 
Uptil DOW no positive steps have beer taken 
to rectify the affairs The workers are vtry 
mucn dejected. The working strength has 
decreaaed to half of its strength aod produc- 
lion it double. Itispite of this the mill b 
Dot viable due to the mis-managemeai. I 
request the Hon. Minister lo do the needful 
immediately. Likewise India Forge ts closed 
for tbe las( three years. Nirteteen employees 
died of siarvatioo. That should be lakes

over by the Oovenuneot. 1 wrote to the 
Hon. Ministeri Mr. Sangma tlio . Whatever 
may be tbe obstacles they must be overcome 
aod this should be taken over. People at 
tbe helm of affairs in Qovernmeoi under­
takings are not respecting obemorandum
of understandint icacbed between the 
union and the management. To cite an
eiampte in the R ijhirdson aod Crudas
Company ibe union had signed the memO' 
randum of understandti>g eight months
back for 11.7 per cent incrrase in total 
emoluments for ihree years' agreement It 
IS still pending in the Department. It seems 
they want to give 10 per cent. The Central 
Pay Commivsiijn his recommendrd 1) per 
cent pay increase for Government emplorees 
ai»d this memoraodum of undcrsundtng 
envisages only an itKrease of 11 6 per cent 
yrt it is unnecessarily pending 1 met Prof. 
Tewary who is ifwhargv of this Ministry in 
this retard Me satd that be would look 
into it. I req'jest tbe iJibour Minister 
a l ^  to use bii good ofBcei in solving the 
problem.

W'iih retard to the Labour rrogreseive 
Federation to wbtch I proudly belong has 
fvot been g»ven recognition at the al! India 
level. Only INTUC. CITU and AHUC b a «  
been recognised at the all India level whereas 
in Tamil Nadu so nrwny regional unions 
are there. So recognit»on should be given 
lo ragtonal trade unions. Regkmai tra^k 
unions should also be given recogntiioo at 
tbe alt India level because they only cen 
deliver goods with regard lo their local 
problems. Tbank you very mucb.

|PtM Jia/iae]

SHRI DaMODAK PANDI Y (H atari. 
b«gh) ; Mr. D e p u ty  Srcsker, 9ir. I suppi>rt 
the Demands for O ranu, Tb* Labour 
.Ministry has done a very commendable )ob 
and has taken suitable steps It ts a matter 
of pleasure that our opposition Members 
have apprcL'iatcd the work dooe by tbe 
Ministry. They also hope that the Minlttiy 
srill do good >ob under tbe leadership of 
the present Labour Minister. It is a very 
commeodable feature of the Budget that 
for the Arst time effective steps have been 
envisaged to realise the amount of ProvtJeni 
Fund of tSe workers from the ow ntn  of 
factories svbtch they dn not dtposii ifl iimc 
StfDilarly, amoMltDeat is beiag tx>ade io tbe
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. O rtluity ^  M) tb tt the factory owner may 
not be able to deny the ptyment of Gratuity 
fund to the worker*. A tcp an ic  fund will 
be created for tb^t purpote and it «itl be 
treated at mooey deported untkr t IC  to 
that if tbe Industry brcocnea itck or it doted 
at the -time of tbe rvtiretncm of a worker, 
tbe coocrmcd worker will oot be a loter' 
but will f t t  gratuity and be w|U oot have 
to fice any difbcuhy after retirement. The»t 
arc all commeodabto at>d p ro tfttitrc  tirps. 
Tbit commeodable work hat been done in 
a w y  ihort time Nei^er before web a good 
work hat been done But tbe expeciationt 
tA the wofkcM art ttill htgh and there n 
much work k> do. I tbiok ibc will
do food »otk  under hU leadenhip.

Tbe mato ittue^ before ui tt lo remove 
usemplo>nfeoi a r^  make erppk>rrr>ent 
avail* bk  to the peopk, will have to 
provide >obt to abot*t 48 Ukh ureitptoyed 
yxMithft durio« ihe 7(̂ 1 F»ve Vc<r PUn. We 
caoiKM achieve thi% laifet b> provtdicg )ob> 
Of fr ttin i ttkc pc('p!e cfnplcyrd in ii>du»tr»e* 
only I'or ih;i will ha^e to introduce (be 
•cbcme of V l f  emptoymeni* and for m aktp|

, tt a tuct'tiM «e will have lo tipprove the 
facUitiet in tratritng cenitet like i.T .h  li 
It ftbcckinff to note (hat only an alfocalton 
o( Ri 17 c io rtt ha* been nr.ade for prnvvl*

rnort fawtlitict m tuch tram inf centrct. 
How can wt bcm« about m oJeraujiion  
wtth Ufech a n v if te  allocattOA, Tbe Mtmtiry 
has greal retpomibdiiy to , htirtf tbcnii 
r^ 'T fu iy  impro%rtnmtt in Itw workirn 
oi the Mkiitiry If we do t»ot increnie 
atk>caik»o to cooum#r<e with (he rr«pon»i- 
biJKy, we will not be able to the needful,

*
The w ork tn  b»re *ro«( cipectatKHi« 

fiocc Ibc Gc*vefnrrteof. The « i»ker9 cootri* 
bttie a kH toward* <ltencthcnmf the ecow ^y  
of tbe toum ry. A ttitn c f R« IJ.500  crore* 
to»ard t tbe provident fund of the workert 
is depotited In tbe tccuriiy of tbe Oovcm- 
RMKtt and tt invrtted in (be ecoDomy of the 
couniry. Ovt of tbit arnourt »$ M .?00 
crore and«r tbe Emploreet Provtdeet Fimd 
Scheme and Rt. 2 ,000 unJer the Coal 
Mioet Provtdeoi Fund Sc heme are depoaiied 
with the O ow nm ao l. Public Sector Bondi 
■re btued am] pecipK ^  aiked to invett 
their mooey In th«se boodi for which they 
wogM b« paid inierrtt at ‘ the rate of 
IS per ceoi 16 per cent and 17 per cent 
aod ibey woold not be aiked to dttclote
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their tource of iocome. They would also 
be granted exemption from payment of ' 
inconne lax. Even the black tnarketeers are 
propoard to be paid interest at the rale of
15 lo 17 per cent and the poor worken. 
who have made a huge contribution of 
Rs. 15,500 crorcs in the economy of the 
country from their hard earned morvey bave 
never been paid interest at thit rate. After 
BO much hesitBtion an arrBnf?menl hat now 
been m»de to pny them on!y 11 per cent 
inferest, but ! am of the view that pa:.irtenl 
of 11 per c nt intcrett is not trough and 
thU rate of interest will have to be iocrea&ed.
I wouW, therefore, liVe to suggest that 
workers shoufd be paid at least the lame 
rate of interest i e. 15 to 17 per cent on 
their h«rd earned morey which is being 
paid on the Publ*c 5ector Bordi. Workers*

* interest should doi be ignored.

[Erf f/tk]

MR DEPUTY SPFAKER : You may 
piea*e continue on Monday nett.

MR. DFPUTV SPEAKER ; The Houve 
will now fake up Pfi^aie Members’ Business.
B lU fof Introduction,

PH O H lBinO N  OF REIIGIOUS, COM- 
M U S a L a n d  s e c t o r a l  POLITICAL 

PAKTUS BILL*

SHRI THXMPAN THOMAS (Mavcli- 
kara) : I beg lo move for leave to introduce 
a Bin 10 r*ovide for prohibition of the 
formation of religious* communist and 
sectoral political pan^ek. '

MR HEPUTY SPEAKER: Motion 
nxjved :

**That leave be granted to introduce 
a Bill to provide for prohibition of 
the fotmaiion of religious. Communal 
and sectoral p4)littcal partiet."

SHRI G M. BANATWALLA (Ponnani): 
Mr l>cputy Speaker. Sir, I rise to oppose

♦Published In Gazette of India extra­
ordinary, part II, tection 2, dated 
2 7 .3 .19»7.
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tbit motion for leave to iotroduce the Bill.
I tubtnil that the Bill b  a polittcally tainted 
Bill.

I

MR. DEPUTY SPEAKER : What is 
the objection that you bavc T

SHRI G. M. BANATWALLA : That 
is the qbjection I am raising.

MR. DEPUTY SPEAKER : You have ‘ 
only to mention the grounds; do not give ■ 
detailed speccb.

SHRI G. M, BANATWALLA : You 
have not even heard me. I b»vc only spoken 
one sentence and you have started sermoois* 
.log roe. <

MR DEPUTY SPEAKFR : You have 
to go according to the rules. Do not make 
a speech.

SHRI G. M .. BANATWALLA ; Pl««M 
give me a s i^ le  invance where 1 h»ve 
flouted the rules in tht« Hvuse. I yieW to 
none in ray objective to eraJicate communa* 
lism which is prejudicial to comttninal 
harmony or the unity and tntegrity of our 
country and the democratic s>&iem, h«t the 
present B ll does not take this p^nkular * 
point into consideration. The mover of the 
Bill will be latisfied if oi>!y a particular 
type of organirarions arc hant>ed from 
entering the political field, but there may 
be organizations not entering the political 
field and yet they may he prrachinf 
communal disharmony and hatred,,. 
(fnterrupnans). |  »fn not gnisg info the 
details of i|.

SHRI SHa NTARAM N aIK fPanaji) ;
Is lis challenging the ct>mpe|«occ of the 
Parliament ...(M/rrnfprtoaj).

•ular types of political partiea Irrespective 
of the policy that the^ may pursue is 
defective and io vidatioo of the coofti* 
tutional provisions. II also shows that the 
Bill b  politically tainted and roocivaled not 
by cofftsiderations of the unity and integrity 
of the coumry, but solely motivated with 
coosidcratioos of political expediency. As 1 
have fiven you in my notice, ! submit, that 
the* BiU is in vioUiion of Article 19 of the 
Coostitution which guarantees the Funda­
mental Right to fonn associations. It is 
also violative ot various othet provisions 
of the Coostitution Even the Supreme 
C ourt... (inifirhptictu).

* SHRI SHANTARAM NAIK : On
merits no objection can be rarsed at this 
stage. He can raiie objecttoos at the intro* 
ductioo stage only on the ground of compe­
tence.., (/«/rrri(p#<oiw). He has started 
arguing on the substance of the Bill

SHRI O. M ..BANATW ALI A : For 
all the reaions suted by me. the B ll is in 
violation of ArticU 19 and other provi«ioru 
of the Constitulioa...(/«/er«’ifprfc’Ai).

SHR! O. O. SWELL (Shdloog ; I r i^  
on a pomt of order. I would like a dear 
ruling from you whether at the stag* of 
introduction of the Bill we can dhcxtm the 
onerits of the Bill.

f
MR DEPUTY SPEAKER ; We cannot.

s h r i  O. a .  SWELL ; Then be H out 
of order. Pteaie rule out. I ha5»T also sat m 
that chair. I know what is bctng d<me Vo« 
have to give a clear ruling..
Silting there and wiving your flrgcn like 
that doe« not mean anything.

SHRI O. M. BANATWALLA : Yes. |  
am com bg to ,  lhat,..(f<rvrrtt^/A>>tf), Mv 

^  there in his hanift ind  I ern 
developing that poioi.

Even the so-called secular parties win 
be following policies which are prejudicial 
to communal hannony, unity and integrity 
of the country. Therefore, btnnliif of parti-

MR DEPUTY SPEAKER ; You pleale 
finish. Shri Baiutwalla.

SH ltl O . M BANATWALLA : Sir. alt 
thcM remarks that jro«r moving yoor bands 
does nou  mean anytbini have coroe or\ 
rccofd
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MR DEPUTY SPEAKER: No. no. 
You forfet •!! that. Hb ■rtumeot it tbAt 
you CMOOt dttcuti the meriu tod (kmertu 
of the BUI. Thai it what he it lelltof. 1 am 
alto acceptiof that. Tbit it my ruliof. You 
cannot ditcuM the rocritt and deiDeritf of 
the Bill now,

SHRI G. M. BANATWALLA : Wber- 
•vtf I do to, you please stop m«. The point 

‘ 1 am raiting *• that for variout rtatoot ibai 
I have ptacad before you the Bill it to 
vtolatioo of Article 19 of the Cooslitutioo...

P

MR DEPUTY SPEAKER : Thai ll all. 
That it the poioi. You may ttop with that.

SHRI G. M. BANATWALLA : Ttoeo 
ttierr i> the Supreme Court rultoc alio...

MR DEPUTY SPEAKER : It it not 
occnury  to quote it now,

SHRI G. M BANAT>/  ̂ALLA: Why not 7 
AaoTdint fo the Suprtme Court obtenra' 
iiot,% in Madra* verMu V. O. Ro« (1952) 
^CR 597. ovcf-ndtaf a bati« freedom 
fuar«ntae«) to the citusn cannot receive 
iudKtal tpprov«l at a general pattern o^ 
refir^tioo cm fundamental ttghu. In view of 
ihckc ut>iCf%atiom I appeal to the mover of 
the Bill *o withdraw hit moiK>o to leck 
lea^e lor mtfoduciKM of the BUI. though 1 
h4v< no hope of hit «eeiog any reatoo in 
thtf particular thing, becauw it it moved at 
po'itical etpiedieocy. Anyhow I appeal to 
him to withdraw the Bill. FaUitig which I 
ha've to appeal to thit Houte to throw the 
motion out.

SHRI RAJ KUMAR RAI (Ghoti) : Sir. 
he hat (he cheek io-«ay all thote things.

SHRi O. G SWELL ; He it tpeaki ig 
wuh hit tongue in cheek I

SHRI THAMPAN THOMAS: My
leari«ad frknd it objectiiig lo (he introduc- 
tlo« of ihit B<il not OQ any technical ground 
bui oa a tubatastive baait, which otn bi

ditcussed.tn this Houte later. Secondly' the 
Preamble of our Conttitutioo tayt (hat * ourt 
it a sovereign;sodalitt. tecular, democrttic 
republic. The very wordt are ‘tecular demo­
cratic republic’ and we require a bUl of (hit 
nature la* our pretent cootei(.

Moreover, the President in his Addreta 
to both the Houtet of Parliament had 
promited (hat (her; would be action to curb 
communal actnitiet in this couotiy. The 
Prune Minittcr while replying in this House 
on 3rd March, pointed out that politics bat 
to be delinked from communalttm and that 
steps would be taken to that effect, lo the 
Rajya Sabha alio, the Prime Minister swore 
that tuch sup* would be taken. Alio, I need 
not go into (be various aspects of (he*pretent 
cooditions through which our country it 
paumg now wiib growins communalitm' and 
all that in vaiious parts of our country. So.
I thought (hat ihf» hat to be a subject matter 
of ditcuvaioo by this House and peeper guide­
lines and proper methods have to be 
formulated by this House. That is why I 
brot%ht fornarU (his Bill bcfoic this House.

Whal IS provided in Article 19 is 
freedom of asKviaiion That docs not mean 
freedom to fiom politicar partict on a 
commuoa! basis jLst like in Pakistan or 
elwifcbere in the world. It it oot perraitsible 
in this country. Jt never happened in tbit 
country that freedoot is given to organise 
poliiKal psriies on the basis of communa- 
lism. Article 19 provides only the guarantee 
to form asKKiation. Political parties have 
been a subject ouiitcr of ditcustion io this 
House and Ibe sovereign powrrs of this 
Houte have been extoikd even in the last 
session of this Hoilse when we brought out 
an amendment that defection from a political 
party to another it a tubjcct matter of 
legiiUtive competence of thit House. There­
fore I submit that it it within the legislative 
competence of this House to regulate a 
polidcal party in the larger interests of the 
guarantees given in the Constitution. There­
fore, (his Bill is io order and this has to be 
discussed io detail in the present CDntax(. 
This is very m<*ch required.

is ;
MR. DEPUTY SPEAKER ; The question

•

•*Tha( leave be gran(ed (o introduce a 
Bill lo provide for prohibKioo of thg
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formatioQ of religious, commuotl aod 
aectoni political parties.*'

TMt motion Oikffted.

SHRI THAMPAN THOMAS : I imro- 
duce the Bill.

15.40 bn.

CONSTITUriON (AMENDMENT) BILL* 

{English]

( ls9«rti(Hi of new Articic« 4A, 48  rnul .
4C, etc.)

SHRI SHANTARAM NAIK (P*n4ji) : 
beg to move for leave to tniroducc a Bill 
furiber lo amend the CoosiituuoD of Indi*.

MR. DEPUTY SPEAKEK : The quc*tioo
i» :

**Tbat leave be granted lo introduce a 
Bill further to amend tbc Constiiuitoo 
of India”

nhitiom waf mijpttd.

SHRI SHANTa RAM NAIK ; I intro­
duce tbe Bill.

C O N iT IT U nO N  {A M EN O M tSD  BILL*

\EnglUh\

(Km^udmtat of fcigth ScWAilc)

SHRI SHANT* RAM NAIK (Pan*>.>: 
I be^ to move for leave to introduce a Btit 
further to arocnJ tbc Coa»iituiioo of laUa.

i t :
MR DEPUTY SPEAKER : Tbe ^u *livO

*

**Tbat leave be grinTcJ to in iro iu .e  i
Bill further to amend the Con,ti:ut on 
of India”

* The motlom ir«> mhpuJ.

SHRI SHANTARAM N A lK : I introduce 
the Bill.

*Publhhed ia Oazcife of lodia Extra* 
ordinary Part II, tectioo 2, d«t«d 
> 7 .3 .ty«7 .

15,41 brs
¥

p r e v e n t io n  o f  i n s u l t s  t o  NATIO­
NAL HONOUR <A M B ^M E N T ) BILL*

[E^lhh]

<A M i4am t of S«ciJo« 2)

SHRI SHRIPATI m ISHRA (Macbhli- 
thahr) : I beg to move for leave to iniroducc 
a Bill to anncnd tbe Prcvertion of losulu to 
Natkmal Honour Act« 1971.

MR. DEPUTY SPEAKER : Tbe q u a - 
tion i) :

(

*'Tbat leav^ be granied to introduce a 
Bill to amend tbe PrevmiKw of IniuJts 
to National Hooour Act* 19 7 1

Jht motto* irof aJcpted.

SHRI SHRIPAII MISHRa  : I lotroduc* 
tbe Bill.

CONSTITUTION AMENDMfcNTj BILL* 

[Engihh]

(Sttbstltalioo of ot» article for arik ie  J7I)

SHRI Ba NWAR! LAL PUROHlT 
(Nagpur) ; i beg to move for leave to iotro* 
duce a BtU funbcr to amci>d ibc Constilutioo 
of Indta.

MR D tPL T V  SPEAKER : Tbe quctiioo

* That leave be granted lo lotioducc a 
Bill further lo aineod the Coeftttutioo 
Of India-*

Th£ mothm was ado/H*d

SHRI BANWARl LAL PLROHIT : I 
introduce the Bill,

*Ptfb1iftbcd in ' Gaz«ttc of Itkdia Extra* 
ordickary; Part II. Scctlon 2, d«i*d 
2 7 . 3 . I 9 I 7 ,
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15.42 hn.
p r e v e n t io n  o f  in s u l t s  t o  n a t i o ­

n a l  HONOUR (AM EN DM ENI) BILL*
*

{Tram»latioa\
I

(AMSdflMAt of S«C|Um 2}

SHRI NARESH CHANDRA CHATUR- 
VEDI (lUopuf) ; Mr. Deputy Speakei, Sic,
I btg to move f o r  k«vc lo loiioduce »  BiH 
to ARteoil ihc Prcveoiioo of lo»ulu to 
N*Uoo«! Honour Act, I97J .

[£jv/aA l /

MR. DEPUTY SPEAK.ER : The quttliot,

• Tbai lc*v« be grmic«i to lotroducc « 
Btil to •meod the Prev’cniion of 
iQtuUt to NitiooAl Hot»our Act.

1971’*

TV mxttom »k>pitd

[TramMlatiom]
SHRI NARESH CHANDHA CHATUR* 

VEDt : J introdoce the Pi»l.

SPEC IM  MARRIAGE (A M tN D M kN Tj
BILL

lAittca4| j ir « l  of Sc<lU>o 4

SHRI S Y tD  SrtAHABUDDlN tK.*vh«n- 
fa o j) : I tKf to n^o^t for »ej%x 10 lotjoiluce t  
B.U (arv!>ef to AtncoU the Speci*J MefriAfC 
Act. 1954.

M :

• 4 Th*i Icove be nuioduce «
Bill (oftber lo in>eod ibe Speciil 
Marria«e Act, 1954"

«  *

The matHHt wa» adopted.

SHRI SYED SHAHABUDDIN : I iotro- 
duoe tbc Bill.

1909 (SAtCA) for Ecom. Stoker  234
iiectiOHS Biii

15.43

ANCIENT MONUMENTS AND ARCHAE- • 
OLOOlCAL SlTbii AND REMAINS 

^AMENDMENT) BILL*
I

[E^iuh]

(Aaro^meflt bl S«ctioo 5)

SHRI SYED SHAHABUUDIN <Kuhwi- 
ftn j)  : I beg to move for leave to lutroduce 
ft Bill fufiber lo anicMi ihe Ancteot Moou* 
nieait ftod ArcbaeoU g-ctl Siici and Kcmftini 
Act, ly5k .

MR. DEPUTY SPEAKER : The qu « t
ts :

tcftve be granted to introduce i  
Btll fuTihcr to amenu the Ancient 
Moiiumcnis and Ar^hjcolofical Sites 
and Rerruiin^ Act, 195 8.*’

Th< m o t ton  m is \a a p < tted .

SHRI SYED SHAHa BUDDIN : I miro- 
duce tbc Bill.

RESIRVATION FOR ECONOMICALLY 
NNfcAKLR S hO lO N S  OF THE PEOPLE 
(HIGHER EDUCAI ION AND PUBLIC 

EMPLOYMtNT) BILL*

SHRI SYED SHAHABUDDIN (K iihtn- 
ganj) : I t>cg to move for leave to introduce a 
Bill to pru\tdc 4*01 reservation of poits in 
pubiic employment an of ita ts  in bigber 
•diKiiioaal in>iitutioot for various categories 
of pcfftoni belonging to ecooo.ni;ally weaker 
kcctioos of tbc people,

MR. DEPUTY SPEAKER : Ihe «  .
MR DEPUTY SPEAKER : The question

**Tha( leave be grunted to introduce a 
Bill to provide for reservation of 
posts in public employment and of 
seats in higher educational institutions 
for vartoitt categories of persons 
belonging to economically weaker 
sections of tbe people”

TV mothn »*aj miopted

’ Published In OAsette of India E itra- 
ofdioary* IK Scciioo 2, <Uted 
2 7 J .I9 g 7 .

*Publisbed in Gazette of India Extra­
ordinary Part II, Section 2. dated' 
27 .3 .1987. )
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• *

SHRI SYED SHAHABUDDIN : I intro­
duce the BUI.

»

15.44 h n  *

CONSTJTUTION (AMENDMENT) 
BILL— CWrf.

{EMgihit}

(A # ead io ee t of A n k le  315)

MR. DEPUVY SPEAKER : Now we 
Uke up fuftbcf coMidemtlwC The BiU 
further to »meod the Coatlttutioo of India 
moved by Sbfi Sbaot*r»tn N*ik on 13ih 
March. 1987, Ur. R*jh*M.

*

[Tran* fat ion]

DR. G, S. R a JHANS U hlojtorpar) i 
Mr. Deputy SpAilier, Sir, when 1 cow to 
ipe«k on that day, ihe bell rang 1 want tC 
draw your attCDiit n towards only two or 
three potnti As my friend Mr. N*ik ha» 
satd that when ibc pcticnt liviot m the 
Uoioo Teffiiotk* have lo cocre lo Delhi to 
appear in any eaanuoation or inien^iew ihcy 
ha>c to face a lot of Inconveoieocc 
which could be reaUscd ooly by 
those pertooi who live m thoie areas 
Secondly, to  far a* botinccrv or d«x:u>rs are 
coocerncd, whether they art lo be recrutted 
for Ooa or for Andanao. ooly such persons 
should be rccruJied who 4now the local 
laofuage Because only those person^ who 
know the local Unguaie and also a^e aware 
of the circuiDslaiKe* prevaihng there, can 
serve that area to a belter wjy. Thirdly, a 
person coming to Delhi has to spent a tot of 
money unnecessarily to appear in an 
examinaiion or inier^iew at Delhi and 
despite htf toog jouritey to Delhi, a persuo 
reaidioc in or arouod Delhi ii often sel^ted 
who is lost at a oew placr, as he is itot 
asvare of the local eovirounient Sir, this is 
an occasion when 1 should say two ot three 
thinss about the U.P.S.C. The policy of 
the UPSC is very impracsicabk. AH the 
f tc m to a a tf  in the Central Servicct. 
eipedally lo I.A.S. and 1 F.S. arc urban 
orkntcd. The report of UPSC is presented 
in the Hook 'every year.* I would rcquert 
Chat a study should be cooducted to  And out 
the number « f  persons belonsin« to the 
rural areas as also the Dumber of persons 
bekfofiiv to the urban area* d it«  claas

were selected for central services during the 
last 10 years. ^

•
Mr. Deputy Speaker. Sir, ] have said 

earlier also in tbh House that an enquiry 
should be held to find out as to how a soo 
of an LA.S. officer is selected as I.A S. 
officer and sons of I P S. officers and I F S.

‘ officers are selected as I P S. oflkeis and 
I F.S. officers respectively and * the sons of 
farmers are not lelected. It appears that 
there b  here ditary hold on the»e posu. 
Here they have created a monopoly because 
they do >oiu L a  S

*

Sir, I know many tu th  persons who* 
appeared in the cjuimUiafion and being ex* 
peru were elected for ceoiral icrvKvs The 
fa a  IS that when a soo of a burcaucoH or an 
lAS or IFS oAcer apprart befoie an liiler*  ̂
view Boeid. he is aUcd about hts ba^k- 
groucd and when he sa>s that hts father is a 
Secretary of such and su^h D cpertaiM  to 
«jch and such Stale, thrn tiie meotaUty of 
the tpcmbeis of the lntcf\.ew Bcaid is 
chai>ttd. The rrembeit c-f IricoK w  B^^siU 
take It that a sea of aa lAS t.4i«.er is bvte 
to become a r  I AS officer oi lo crater ren tra l 
Servicet If by mistake, c-r t j  chance. « 
candidate belortfing lo a rural Atca patset 
the wriiten exaniination at^J appears NrJore 
the interv«w board, he i« aikcd about ihe * 
pfofrsiton of bi» father. fh«o he fepl«» 
hesitattogly ihai bti father is a farmer Then 
the menultty of the roine Bc>arj t* chatta«d 
and It appears to »hem ai to from » h rrr 
ihu  straofer ha« *.offne here Trw« rtdicute 
him saying that father m a farmer \o d  hr 
wants to be an I.A S. oflker arnl the n x m » w  
of the Board aU such queUK«a which 
coofittc the caitdidaie. I would, tberUote, 
l(ke to ask whether burraucraU #re rectutl* 
ed in the Central Servicet through 
tiofks to servKe the rwople or to govetn 
them I would say that the name of the 
Indtan AdmmtMraifse Service ibould be 
changed lo People s Service. They are to 
serve the people. Bt^eaocraia in O iuia serve 
the people by visiting each and every house 
and when such a pract>ce ta prevaknl in 
other countrie*, why cowld It not be adopted 
in India ?

Sir. I would tike to submit again that a 
very strange rule Is previleni Mi ibe U P J .C . 
Conducting of m m toatloo io Hindi ot
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rfltional U ngoifei U* inertly t a  eye-wash, 
becauM loicrvtewt «re alwsjrt beld in Eottisb 
Untuage There m«y be > candidate, who 
bat nev«r ae«a a railway tn io  Id bis life tnne 
aod with a grrat difficulty be comet lo ibe 
diatrM headquanm  am) it oiberwtte very 
lirtellifftii. but unfcrftunatdy belongt to a 
^oof family and 'bat not got any chancc to 
ipcak Fnfittb fiueptly, Wb<’n he cotrct lo 
Drlbi to a rrca r fn an infervin* of the CPSC, 
be K a tk td  q ^ i f c n s  in Erglifb The poor 
fcllo*, tb&uffh iMfl) vcited Id h»  tufa^ect, 
ouinot pfpperly reply tn tngli&h larfusfe 
and Ibtti Uil* lo qufelify. Thrie it not one, 
but acvciil ‘ueb ci>mpte«.

*

Would the I l*SC adept a realiMk 
apfnoawh in i!ie c ru n iij.?  ti n  not (ftc mil- 
tik e  of tTS< , hui it It the n'.'^taka of cur 
GcKctmncr'. We ta^e  dci'ctorcd a mentality 
that I A S ilTwei» oi bioiaaacnitt a rt there 
to fjuvrrn a t J  v*e •*! are to he n ikd  by 
th«w. Wc ouiwltTA have deemed that their 
lUtits tti fb* tocKt) 11 the hifhctt and ihe 
rrmairtAf s!c »nffriof lo tbrm  It hat
Nftrt proved lo i  rrcrnl mtianee *Ho that 
ihry g-’t Ihc rwy re>t%ed to the highetl
pay tcate^ ver> cw nrtsfly leading aU otbcti 
heN»od.

Ha^ an>b(>d> tticd to ftnd out »t to 
hew bviMocfMt, c»r«c«Uy I A S offkef* 
with only 5 to ? \ean* ^rvtce ftl dntrtct 
hcadqiM nen ot tn »tate cjpitalt rarw pala­
tial bui^iiog^ ? fn l\1 h i sho. rvitted I A 5, 
oibjciY have comtructcd Nitldiitat worth 60 
lakbt of re per I in V aum  Vihar and at 
<Hh€t pUcci Will anvbodjr ever do ao 7 No 
^oJy c»n do %t>. A firfion like roe. »ho 
«pc«ki »p the Hduve w^nild receive a leie- 

call in m n m g  %av«r« ib*t I 
ibould be catrfut tthile fpenkinf

4 t wrutd tay that boiaattcrau  are like 
dettK)0 whKb *e have created
oyraelvet 1 bat it i^by ibey wofV <‘of CK»r
dcatriKtioti. We tiK?ulff in tall taU t here. 
The people think that M P% »re tbeir, tWct* 
cd nptCitiMatlvea and they will tpcak here 
for ihetn But h a ^  » t  «ver thought at lo
»hai a great h  bring done to the
reopia by u t ut knowinglv  ̂ How many 
children of the paWlc at large have hem 
providtd ait opportunity to complete in thr 
U I* S c  tttf tin a ifo n a  ? U m«ant that a ton 
of tbe poor wouW never bccooie an I.A.S.

officer and tbit Moghul tystem would coDti- 
Doe forcing politiciaos to dance to their 
tuoei.

« w

You are well aware a t to bow I.A.S., 
I F.S. and I.P.S. pflkert ridicule the politi,- 
ciaoi.^ They do twt know that now such 
pertont have entered the poliiica who are 
more capable and more el!ic*fi>t than them. 
It it high time now foi the U P.S.C. to 
adopt •% realifltc approach «nd to select tucb 
bureaucrau who teive the jKoplc. If U can­
not be done then w hit it the uve of having 
thU U.P S C. ?

Do not know a« to wttai <oit of activi- 
tie* the I ’PSC pfoptc indulft in ? Last year 
an employee wt^rkirg iu the I PSC appeared 
ia ibc I A.S. ejt^minaix n and tcrnrhow 
tnarased to cbat^ge his s''.$Wr book later on 
and cleared the exam intton Bui later on 
Ibis icandle canvc to Itght. Tour oflicert of 
t j  P.S.C. had to go to iail. A lot of iiuc aod 
cry w*» latted arrf thcv goi them«lve» 
releafed on bail »iih ai p’eii difficulty. I 
woukJ Ukt to tay ihal i-vch pcisons thQuld 
noi be fclea^ed on bail Ibcir r gbt place it 
jail.

Wbal I mear to say it (hat ihe UPSC 
Uiould he tom e^hat r^ople onenied Your 
tylUbu^ for ibc UPST examnatioot* espe­
cially for Ceniral Ser\icrs i% knowledge 
orieoied I agtec that ihe candtdaiet who 
appear in the exacninatioot, thould have the 
know'ct't* of law, Commrrctal L^w. Econo- 
mict and Sociolofv but the most important 
thtng )* that ihev tbould have ih^ knowledge 
of tbc hittory of the fieetlom m ovw enl. As 
many at 90 per cent students of thtt gene­
ration are ignorant about the history of the 
freediim movenKnt of Indta. When tucb 
proplt go to tbe vtli.tge% wha( work will they 
do there ?

1 have *een in my ConMitueiKy ihat the 
Collector of ihe arta requititioned a Japonete 
unit generatnr m ihe summer because he 
cannot live without 'rkdricity  *hfreat ibe 
vihole dtttiicf remains in the dark. Besides 
altendantt are the?e a* Ibe tervice of the 
Collector for 34 bogi< and they help in 
running the generator. A*- irany a* 5 ter\ant* 
look after the children of a collector. Tbe 
OovernnM t tayt that there l« tocialitm io 
tbe country but wo aec with our own eyei
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that the Collector is rui ng the people. This 
•ituatioa canoot be tolerattd. Pfopte are 
turpritcd at such a iituaiion . We try to 
np la in  thit to them but they refuse ro bear 
bec«u»e examples are before them.

Parents prtfei to tend their children to the 
Delhi Uoiversity and the J»>»ahar Lai Nehru 
Uoivertity for punuit^  uuJica becauK the 
•tudeots coming out of (be^e iostituiiont 
mostly complete for the ccntral <cfvtccs. 
Even a acbool feachct w arti to grt hit ton 
admitted to the J N U. and )he Delhi 
Uotvert ty. But unf-^rtucMtcly he crnr^oi iio 
so. Have you c\cr troUKht over it ? Of 
course, a Collecior. an Ei gineet or a perK>n, 
who has BD^Aril laih> arC c ro es  of rupees by 
way of briber>, can *frd ht% children to the 
Delhi Uoiver«'ty and the J N.U. Hi^ cbildicn 
will aKo noi tav r lu fjcr difTicuhy io gc!iirf 
ad m iu k ^  ibcre.

A sum of Rn 55 l«kh« was selrevJ from 
a Commttiiorer fo lk w trg  a i*k! »t his

* prem iss io my comritvrr«.y He had amassed 
this money by >*ay of bribery by doing 
favour in Malting iran*fer of ton>c one or by 
tipbonlng off mof>ey »btle tmpK-menttrg 
I R D.P, and N.R.E P. and other progrim- 
mes. You will corne across ro t only one but 
hundreds of such casrs I askrtl a Qticsfion 
during ihf question hour in the m orr rg that 
senior IPS ofRcers had irr^assed lakh* of 
rupeet. But the Gt v^rtwrent did not pay any 
heed to it. The rnn'Cnt say rhat IAS 
at>d IPS o4^en  are unOcr t^elr control Kit 
we find that corrur^ttrn is rampart t'very- 
wbere. They tre  »»mrly !ootir*g the pe< pic 
before our very eyes No *ction is taken 
against them. Are ihey ab«>vc law? You 

 ̂should tlremmt ne ihe U T S C\ before mrnd- 
ing thoK bureaucrats. You regard them >s a 
Mcred cow and besita’f to touch them. At 
no other place corrurtion is as rarnptni a« 
there. Only the cbildrrn of bureiucrats a^e 
•elecftd as I.A S. and I P S .  offtcerv It has 
no place for the children <»f a farmer. The 
people of ihif country is s mute spectator to 
all theae things. Now the tiiT>e has c«'mc 
where tha aervices should be made people 
onented.

With tbeie srordt, I tupport the Bill.

»

•SHRI A. C. SHANMUGAM (Vellore): 
Hon'ble Deputy Speaker, Sir, 1 riae to wel­
come the Bill seeking to amend artkle 315 
of the Constitution brought forward by Shri 
Shantaram Naik. This is an epoch making 
nseasure. This Bill provides for esiabliihnwot 
of public irrvtct commissioos io Union 
territories Inis is a v̂ elcî me treavure.

16 00

The residents of Poiulkherry are haiHli' 
capped as far as cfMnpetmg in all India 
sersKc exams is concerned. They bate to 
c^me to Madras to sii for the examinatioM 
1, therefore, rcgueit (be Government to set 
up a separate public serv'ce commisaion in 
Pondicherry. A centre for conduci ng UPSC 
enams must also f t  cslaMished in Pond*- 
cherty. Fstablisbment of a High Court in 
Punaithcrry ts aKo imrerativr, peiiiculaih' 
when lit'gation costs are nstpg A Betich of 
Madras H»gh Court may aho be establtvbed 
la Madurai. I rrqueat the Govefotneoi to 
gram statehood «o PcndicLetry as the 
Hon'bie Prime Minnier «as kind enough to 
do in ihe ease of MiiO^am and Arxsnacbal 
Pradenh

As far ai All lndta servicc recru«tir<nt »  
concerned, a few Slates are don inatii g in 
thh  regard The benetiis art r>ot equally  ̂
flowing to all the States I, at ihis ;ur)ctur< 
draw the aticni>on of the Hon'ble Mi* isier 
to the regional imbaiaJwes in the recrufmeni 
to all lod«a tef>»ces, I. bc'vce, su^^rst that 
the vacarc*cs in all Indit aetsices rr*ay be 
appeeiioned amorg tlx  Slates Suppoae. 
i^cre are lOOO vacancies, cenam sai^arcies 
mutt be earmarked to Tamil Nado aud 
certain number for Uttar Pradc%h and Iilte 
that, a State wise quota must be ftxed This,
I hope, would remedy the regtoiMil tmbatancca • 
in the recruitment to all India Setvtcei. 1 am 
also "sad to r>oie that rrpresfotatioe of Tamil 
Nadu in IAS and oetKr aH India sersicc* n  
declining M> soggeatior may ako remedy, i t

«

In the ttfne manner, all the 2A States hi 
Ind^a must have equal rtpfcieottiiofi on U>e 
Board of members of UPSC The Boerd may 
consift of one member from each State and

*Tbe speech was ortginally delivered ia 
Tamil.
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the Ctotrtl Ooveramdot may have 7 or 10 
of iu  oomineet. Thi< woukS five UPSC ao 
all lodui colour.

16.03 hr*

(SHRl SOMNATH RATH /n the Chair]

€lr« 1 am coiittraiord to refer to certain 
•candalt in the selection of candidate* to all 
India service*. Recently, one Un<lcr>Secfe> 
tary «rat restrained ffoon uniersoinf the 
neceuary iraininf in M iooorte afiet be wmi 
selected for lAS on tbe charfe that he in* 
dii«f(d in tome malpractices in bi« selection 
to that cadrt. tbe malpractice came to 
tbn notlca of tbe Government is one quet* 
tioo Hem be is bcinf allowed to continue to 
fuoctton a t Under Secretary it yet another 
quetiofi. La s  it ao apet service and mal- 
practicet of Ditt natpre mu«t be terioutly 
looked tnto. Tbote indulfinf in malprtcticet 
muti be tevcrl> de^lt « ith . The Under 
Secfcurv involved to the scandal mutt be 
reoKmd fro o  service Such ^matpractioef in 
UPSC ar»d other Public •crvvce commit&jocif 
mutt be prevented at all co ttt Government 
thouKl u i c  all pouible ttept lo this regaid, 
1 tugfett to tbe G4>vero«neni to comptiterite 
all trlcctioo pioccdorct to obviate cornip*
tHW

Nearly 50 per cent of our populatkw 
afe moto€ti, Tbcy mutt be givTo adequate 
rrrreteotat«oo in all India aervicet and other 
Krvice comiDifttion etam tnal'ont. Vacanciet

«

RHitt be earnurkcd eaclutiveiy for «r<xnen 
caodidatet in all India acrvice e^aminationt.

m

A% our Hoo'ble Member who tpokc jott 
before me po«nied cut. the number of candi* 
daiet tekcted from rural areat for IAS and 
other aer>ict it verv oot e^en 10 per
ccot of the total number of caodidaiet 
telacled« MoMly caodidatet are coming from 
urban areas are teUcted iince the); have all 
batic factliliea hke library, colkfea etc.« in 
citiaa eaprcially ia capital dtiet The people 
in tbe rvral artat toffee a deprivation on thit 
cowic. Therafore. some cooccuionf to m -  
ItiaiiOQ mmt be proVidad to people hailing 
from rural artat to !hai they could alto get 
tclacfed to all India tervicvt Suitable amend* 
tnenu to iIm existing lawt or rulet mutt be 
propoaed by tlie Gavarnoient in tbit betudf. -

To ensure efTcctive ev'aluatioo standards, 
the Government mutt prefer to appoint 
educational adm inistraton like retired vice- 
chancellors and like others as members of 
various public service commissions instead of 
retired IAS and IFS personnel.

An Indian Co«t Aa.ountt Service was 
formed by the Government in 1982. 
eter. no direct recruitment to that service 
has.been made to far. Vacancics in that 
service are being fillet! with persons belong­
ing to IAS and IA and AS The Cost 
Accounts Service is supposed lo play a vital 
role in the economic de^’rlopment of our 
country by planning cost cffkient production 
in all sectors. I. therefore, request that lm< 
mediate steps thould be taken to fill tbe 
vacancies in Cost Accounts Service by direct 
recruitment

I learn t^^t IFS examinations have not 
been ctmducied for the pa%t one year. The 
lES alto have an equal role. I conid «ay a 
pivotal role, in tbe dc\elopment of our 
economy, and. theretpre. vactncies must be 
filled espedftiously.

*

•

Furiher, Sir, facilities lo write public 
service eiiamirationt in all regional languages 
must be provided so as to assure equal op­
portunity to all in India.

Promotion of regu^nal languages mu«l be 
the pr’rr»e aim of the Goveinment of India 
and this should be reflected in the conduct of 
all India service examinations too. Till now, 
a rtr>didatc can write UPSC e\ams in English 
or in Hindi. Candidates sl>ould be allowed 
to write aU papers in their regioral langurf.es.

Next, Sir, about the holdings of IAS 
and IFS posts by more than one member in 
a family. In some families, grand father 
is an I AS officer, his ton and grandson are 
alio IAS officers. In some other families,
4 to 5 members in each family arc lAS 
ortioers. This smack% of dynastic perpetuation 
of IAS post*. Government mutt, at a 
minimum, prescribe thiit more than one or 
two member in a fasnity cannot become IAS 
officer. SiKh dynastic holding of all India 
posts deprives the other* of their opportu: 
Qitlet.
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O o W Mttent abtmld also mioirobc the 
deity in the processing «od •ooouoccaseat of 
results of all cum ioations. The delay gives 
added advantage, from (be point* of view of 
time, to perpetrators of tnalpracticcs.

4 I have lo  many times pointed out tbai 
GoverufDeoi should stop appointing IAS s'lid 
ftdmhuttrativc cadre personnel to niAn public 
sector cofspaoieM. Governineai should for* 
iDulate an healthy policy of uppointing only 
techoocrats to man Govemnicni compianict. 
This would incrcuc productivity and thereby 
pfoats.

[TVmJWloa]

SHRI GIRDHARI LAL W A S 
(Bbitwaia) : Mr. Chaifrnan. Sir. the Cons- 
lilutioo AmeiMlmeni Bill brourht forward by 
Shri ^bantaram Naik includes only one pro- 
viston and that is for esubli^hmcni of sepa­
rate Public Service Com oitM ir^ in Untoo 
terniortes. The reason is that nuMtty tbe 
candidates haihi^ from big cities compete 
•ucceufulty tn (be eaaminatioo conducted by 
the Unwo Pubik Service Coomiiuioo wbtre- 
a$ (how belonging lo the rural areas eiibcf 
fail lo quality the namtnalMmt or only a 
few quality. Separate Public Service Com- 
misstoos should thetefore be conttituird for 
different Union terniories. Thte wiU benefit 
the people. This K the main aim of this 
Bill.

It is true that mostly candidacct from 
Delhi or other btg cities like M adrjs, 
Bombay and Calcutta compete U .P S C . 
eum inations successfully. Tbe mmthrr of 
iticces»rut candidstn from the vilUfes is very 
few becau^ better facilities are availabk *o 
big citict, Tbe students study lo the reputed 
puWic schools and thus get grod education 
io cities. Tbe students of the rural areas 
•iiKJy in such schools where neither books 
oor exercise books arc availably. Even Mack- 
brtardt are not tbere in thc«  schools The 
students of villages after f^anhing their 
educalfoo aspire ooly lo become a patwari 
Of a teacher or i  clerk. Tbe Hoo. Mmister 
of state in the Ministry of Home Affairs 
belongs to a village. Hr should makr M>m< 
iiBproTcmtnt 4n this situatioa. Thh . it very 
o«ce*sary.

I But these IJ^.S. and J.P.S. Officen will 
not allow their powen to be curuiled to 
easily. As has been stated, these otScen have 
amassed properties svorih lakhs of rupees. 
But no actioa it taken against these Officers.

•  The federation and astociaiion of these IAS 
and ICS Officers are so suoog that no one 
dare to (ake action against ihem. Even if 
our Prime MinKter wanted to take action 
against them, he would fa it Tbdr fsso- 
ciaiioo it very strong. In Ra>asihan. a senior 
Officer was suspended on a charge of corrupt 
tion and the Rajasthan Govertuncnt wrote to 
the Ccfitre to dismns him but the Centre did 
not dart to uke  action against btm and be 
is still theft on bts po«t. He has indulged in 
corruption and amassed ptoperties worth 
lakhs of rupees. Their aMociation Is as 
strong as any unKM of workers tn the Public^ 
Sector where even the Managing Dirrvior 
caanoi take actKW at«inst tbe ofiice bearers 
of tbe un*oo. He has to accept thetr 
demands. Ib ts  »  tbe stiuatiofl which ihe 
IAS arid ICS officers h*»t cieated Tl»> do 
not pay any hted to ibc S iait Govtmment. 
Wbrrrver they are postrd. they try to rule 
tbertby the dtrrcttvet of the Covcfe-
ocot.

These officers ha%e created such a peculiar 
tituatvon It is very nefc»*»r* to control 
them. Our PriAe Mtnister is rndeavourtng to 
do somethirg in this direction. Trainmg ar>d 
refresher courses have been arrankged for 
them so that tbe> can be mottvated to »eive 
the peo rk  Our youthful Prnne M mister ta 
uking «irps in this rc«r«ct Tbe CaHioct 
should vcoperate with h« i in bts fffft>rl and 
the Members of Parlkmant should aho 
strengthen hti haiKh lo enable h<m to eter- 
cts* some control on ihetn. Thts wtD make 
the IAS Offkcrs lo behave Only then tbe 
admintstratioe of the country w»ll run 
smooibty. Tbe hereditary hoW on poats of 
I A.S. Officers ihouid go now. I bavt seen 
a number of aoch families where if one

•

member of a family becomes an I A S  
officer or I P S officer, all the members of 
th«t family become I A 5 c<6cm or I f .5 . 
offkers, ihry deprive other peof*# of aft 
opportunity to becoene l,A >• officen ^Tbis 
is the titoatioo prevalent in regard lo such 
services At p reM I. high officers are 
appointed to serve as members of the UP5C. 
Tbia syslem shostd change »•'
pnaemativea of infegriiy sbosiU be appotiiicd 
10 iarve an roembers of the UFSC to  ih tt
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they take care of the youths of rural areas 
properly. The ecbools in rural areas arc io 
a very bad shape alihoufb the studeoU are 
talented. The drafrback it that the villafe 
childreo canooi speak EafUfb flueotly and  ̂

'they do oQt have raaooers like that of childreo ' 
of d ik e . Taking all theae poiou into coosi* 
deration some system should be evolved. 
India is prodooiinanlly an africuUural 
country. SO per oent of the population lives 
in vitUfCi. The country is poor. Even in 
cities, out of 20 per cent S5 per ceoi popu- 
Utioo is poor. There is no represcotauvc of 
the poor in the UPSC. Higti officers have 
become tnembert of the U.P S.C They say 
ibet as ibey have been gianted autonomy so 
no one can inierfeft in thetr affairs. Then 
»by not |iv t  them all the powers and k t 
them harau  us. There is n«ed to chsnge this 

. syslfm to  that socne improvement Is brought, 
sbout and (hr structure of the UPSC ii 
chanfcd. This s»iit enable the children of 
poor peopk to occupy btfh positioos and 
thereby contribute thetr mite in streofthening 
(be country. The sfc limit for I.A S. and 
I P S has been reduced frtim 21 r ^ n  to
36 years. In rural ireas, a chtid fo n  to a 
school ai the ate of 6 or 7 jrtars and «hen 
he p M n  M.A . hM age cioiars 26 years. 
Thm (he rural peopk are pu( to a dts- 
advar.txg*, whereat age limit for other • 
technical scrvKCi hat beco kept at 2 S years. 
t( hs« haco said that for technical aducatioa.
It take* inore yean. But it b  oo( a riibi 
ap»'>roach foe the pcrsoos beloogiog to rural 
arcAi The a ^  l«r)tt of 21 years cruit be res* 
toetO to (bat rural people can gr( mote repre- 
seoutioo tn thaae tarvices.

Similarly, etaimnatioo should be held in 
other Ungnagas also. Ii has been seen tha( 
geocraltjr liiglish tanguage it used in the 
e«am:nam>iis and other languages are not 
used Tbert art many languaget like Tamil. 
Ortya, Malayalam, Hindi and Bangla etc. 
which are tpokeo in our country. Eaaroina* 
ttoos and mtcfviews should be held in their 
roother tongue so lhal the persons who are 
not rapert cr »bo  can not speak English 
fluently are a lto  abk  to prove (heir eacelkrKe 
(hrough tbatr own language. There are many 
pTTfona t»ho are tftll versed in regional 
languagei. They should feel (hat as they^ 
have aciiuired ktKwakdge in thair mother 
tongue, ihay would also succeed io the 

] | will be poeaibk ooly whan

all the languages are recognised and ezamioa- 
tions are held io these languages.

1 would alto like to submit that though 
the Ministry of Finance bat been conducting 
raids at ofQoes and residences of rich people^ 

. enginoers, doctors^ income-ux officers and 
others, but no raid has so far been conducted 
ai the ■ residence of any I.A.S. or I P.S. 
officers, though these officers arc making a 
lot of money. The reason for this is that the 
Ministry of Home Affairs provides protection 
to these oAciats. The Police Department 
as well as the I.A.S. officers are under the 
control of the.Ministry of Home Affairs and 
that is why the Ministry of Home Affairs 
does not allow any action to be taken against 
these peopk. (hough they are more corrupt 
io comparison to o(her people. But as they 
have powers and rights with them no action 
is taken against them. There Association is 
very strong and they think that despite their 
blunders, no action can be Uken against 
them I would like to submit (bat whenever 
any ofBccr is found guihy or any complaint 
is received aga^nit him or when any State 
Government writes abi>ut hit mitdcicds or 
misconduct stern action should be taken 

‘ agatnti him Unleu (hit is done, there can be 
no impro\rmeni in the fdministrilion. If the 
Mmittry or the Hon. Home Minister is 
pressurised by the Auociation of these 
officers and no action is (aken against them, 
then these Officeri wiil be encOuragcd to 
indulge in futher misdeeds and ignore any 
Government in India. Therefore, there is a 
need to streamline (he entire system.
1 think that neoesury steps will be taken in 
this direction and the situation will 
impro\'e.

So f«r at th^ object of thii Bill is con­
cerned, I think that though Public Service 
Commission it already there in ev«ry State in 
(he country to select officers etc for their 
respective States, yet there is a need to bring 
about improv'ement in their functioning. We 
see that whenever doctors, engineers, lecturers 
or any officers for administrative or judicial 
posts are to be selected, question papen are 
leaked out by the officials working there. 
The persons who examine the answer books 
an& also the members of Intervkw Board 
show favouritism. Even the (neritlists of 
candidates are changed. There is disordCT 
everywhere. AM * these things ihtMiId b«
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beyond doubt and peopk should have coo- 
fidcDCC io P.S.Cs. and cbey ihould have (be 
feeliog that P S.Cs. would do jusikc to them. 
But the situation today is the other way round. 
The iituatioo io F.S.Cs, io Bihar. Rajasthan^ 
Uttar Pradesh, Oitssa and Madhya Pradcah 
etc.» it even worie th«n that of the U.P.S.C. 
People in every State ha%e loti their faith io 
P.S.Cs. anJ they have the feeiiDi that the 
people there are corrupt and prepared to do 
aoythiot by accepimg money. Therefore, 
the spirit behind the Bill moved by Sbn Naik 
is good. He wanu that there should ba a 
separate Public Service Coinmifaioo for every 
Linton Territory so that the people of that 
particular region are al^o selected and be u  
right aUo because when cindidates are select* 
ed 10 Delhi, (he people of Delhi are selected 
and the candidates from Goa, Pondicherry^ 
Andaman and Ntcobar or Lakshadweep ate 
not selected and thus people from other 
regions are deri^ped of an opportunity for 
being selected. Though the spirit b.hind the 
Bill IS good, but the situation id all t'te 
P.S.Ct. of the country is e«xn worse than 
that of the U P S C. Something should, 
therefore, be done so that a feeling of con- 
hJence is dev^opcd in the people. People 
should have the feeiioc that justicc is dore 
by P.S Cs and setectioos are fair and the 
interests of minoriiies. Scheduled Castes and 
Scheduled Tribes, backward cUstet and (he 
poor are protected. The incuUation of this 
feeling of confidence is most esACotial. All of 
you would be one with me that making a 
show is very essential io today's world. It 
should appear to the people that Govero- 
ment ensures justice, P S.Ca. ensure / u sik c  
and it should appear to one and all (hat 
justicc is being done every where. Unkss this 
is done, people would not have confidence in 
you. Therefare, while accepting this Bill, we 
should make such an arrangemtM ihat 
honest people are taken tn all the PS.Ca., 
who should comnund (he ccnfidence of the 
people. No body should have any chance of 
any complaint. The manner m which the 
part^ and the Hon. Prime Minister are 
working Is creating a feeling of con6c£enc« 
among the people towards the Oovfrnmeot. 
All these measures are very oaccsuiry to 
strengthen this feeling of confivtencc. There­
fore. able and dedicated persons be taken in 
P.S.Ct. who may extend their active contri' 
button in ai/cnftheomg India asd dfvetop-

meot of India. With these words, 1 support 
thii Bill.

SHRI VlRDHl CHANDER JAIN 
(Banner) : Mr, ChairiDan, Sir, Shri.Shanta- 
ram Naik has introduced a Constitutioo 
(Amendment) Bill. I suppor( this Bill which 
seeks to atxvend Article 313 of the 
Cons(i(uiion. There are 24 Su(ca and 7 
Union Territorict in our country. We have 
very recently granted statehood to Arunachal 
Pradesh and Mtioram. which hai been very 
much wekwned by the peopk of the country. 
First of all, 1 would like to know as to what 
was the neceiaity of enacting the Govern­
ment of Uokm Territories Act of 19^3. Thil 
provision should have been made io the 
Consiitution iticlf. Therefore, (be present 
imeodment has been brought forward wfth 
the same purpose The espUc^lion should 
luive been provided under Article 315. tveo  
now wt should n^ke i( a part and parcel of 
ibe Cooaiitution.

Sir, Secoodly, Shrt Shaotaram Naik has 
ttaied in his speech that a stcp^motharly 
trratmeni is hetr^g tneied out to the Udh^o 
Terntories. If it is so. it is not good. Wa 
had thinighi that Union Terriioiiet like 
Chandigarh, PondHiherTy gnJ Goa wtre being 
treated properly. There Is a history behind 
the uking over of Goa and it u  a tourist 
Centre of the country which attracts a largi 
number of tourists. Steps should be uken 
for Its proper devalopmeot. Goa is also 
trying lo achieve Siriehood and lo our view 
It shosild be granted. It would be a good 
step if it IS done U hen Arunachal Pradesh 
and M tiotam have t^een granted Statehood. 
Goa. Daman and Diu should alao be granted 
Statehood.

Sir, 1 would also like to aubmit that the 
rvame by whkh the ladian Admiatitrativt 
ServKe b known it not proper. The oAiccrt 
belonfing to (his service thiikk that they art 
(here to run the admioisiratioo. Earlier ihia 
service was known aa the Indian CivU 
Service. It was betur than the pfeaent 
nomanclaturc. The p re m t name cicates a feel- 
ir»g of pride among I A 5 ofDcert. Tha nacDt 
given to the Indian Police lervica ia all rifhi. 
Therefore, the name of I A.S. should be 
changed. It it bccauM of the norociiclaiura 
of thh Senriec vhich «r«gtM of facling UDOOg
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(been that they ire  there to govero the 
coufltry. Ai a resuJt. they have bcconse very 
powerful. get united io tucb a manner 
that it becocnes veiy difficult to take any 
action againit them. I would, therefore, like 
to know (he number of l.A.S. officer* »ho 
were arrested durtnf ibe last three yrart at 
also (Im number of officeri among them 
again%t deparlcitenta) enquiry held and 
aaioo  taken. 1 know to uxne catet Oovetn- 
ment aocomtTWdattoo has been got vacaied. 
but no other action has been taken by the 
Centra) Government. Thti means that an
I,A S. of5ccr will be fully protected. The 
Sute Govcrnmentt cannot uke any acticn

* ag*m«t them at they arc ih>( at all capable to 
do so. In a4i matters, the> come to the 
Ceniral Government. In the Centra) Govern - 
mem. IAS offKxn are at the helm of aff^trs, 
«bo proteci them and tn this i»«y they get 
protection

In districtt, C olkcton are posted. The 
dfrecttons are that the persons appointed 
as Collectort should have 13 >e*ts expctiepce 
of different poais but it ha5 been ob«er%ed ihat 
the IAS iHbrris »itb ) yous' cxpafieiKc l.<ve 
been api'ointed as C c:keiofi S«vcial »uch 
persons have been r<HUd as Col^ cior« 
in (be border areas Io the c««nt of lndo»Psk 
War, such tneipciieoced per«{.>os will doi be 
abhr IO fulfill their rc»poa»ibi)tt>.

* Similar fiiuation eiists tn P;iti dislrtct tn 
•o far as pi»iirg of the Coltectur tt concern' 
ed. Thit If the mam tw o n  for the bad 
law and order situatiOQ there A Collector of 
a dniricf should be capable and rflicieai. If 
they lack capability law and order cannot be 
maintauvrd thtrei You can pul pressure in 
this retard. You can inttmct ihai for this sct' 
VK» a minimum eipcrknct of to many )ean  
IS a must. In Karnataka thts arrangcn>cn( has 
already been enfotced >^hjr this cannot be 
done in other States You should ensure 
such an arrafement. Very eflkaeni and honest 
penoQs should be posted as Collectors in the

 ̂ disirici headquaners,

*

Earlier, during the decentralisatioo of 
Ptocbtyat Samms. D U ukt Couoctls and 
other democratic institutions, it was felt (hat 
lAS OfBcert should be posted as t)evelop- 
ment Ofikeri but ihi« system too was abolish* 
^  Who were responsible for eliminating 
this system 7 W t were respoosible for lU If

today the SecreUry of the District Council is 
an I AS officer, then people's icspreseoiattves 
can also be tffcciive. At present, Pancbayat 
Samitts and District Councils need to be 
sirengtbened and for this IaS  officers should 
be appointed as Sctieiaries. When they can 
be appointed as Sccietar.es to the Ministers 
why cannot the> be appointed as Secreiariet 
of the Distiici Councils 7 Why do we not 
take some concretc siep* in the direction ?

Presently, the situatK>n it that the founda­
tion stones for differer>i projects arc laid by 
the lAS of&cers and all -functions aic alio 
inaujturated by the IAS otficers. \S by do not 
the Government iisue dear orders prohibit­
ing its IAS otiicers fron> la)ing foundation 
sto;»es or inauguratirg furctions ? These 
activities should be ccnfired to people’s 
representativti. These arc the things ^hich 
n^ke theie Officers fcti tbai tbe> are there to 
ruie-

Todsy ti ^dippening is that in such 
fuiiCtiors tlic Coiiectois, lA.S ofixrcrs not only 
U> the fouiH^atton iioitcs, they are Incbarge 
of ibe «ho)e afTaii ;iUo. b> doing so he earns 
g(H>d nsme aoJ them misuses his powers. 
Ceftain people take «d\ani»ge of this situa- 
tton, They alvo U> down the foundation 
siutiej or inaugurate private institutions, 
tirms or corporations also People take undue 
advanisge of it. You should itrengtben your 
Uo\erDment. Your orders of this kind wil) be 
acceptable to the Governments of Bengal and 
Kerala also. If you issue such directions, 
they will be complied with also.

What 1 mean to say is that we are the , 
rulers but the policies wnich are being formu­
lated by the M tmitcn arc to reality prepared 
by the S ec ta rie s  and Oflkcrs.

For the last two years »e have been 
undergoing acute sufTerings. These people 
have changed the formufa in regard (o supply 
of drinking water. They have fixed the 
formula on thp basis of 50 per cent of the 
population Regarding poverty it has been 
fixed at 20 per cent. The Plan has been 
given a shape which is contrary to the wishei 
of the Planning Commission. The Hon. 
Minister dares not to change the policy fixed 
by tbom. - '
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t ■
Whatever policy t> formulated, the 

Miai.ters and tbe Prime Mmist«r should 
study' that tboroaghly. White leleciinc the 
M iD is te r s  only [be ablest persons stoouM be 
uken after studymg tbetr anttcidents in 
detail. The p o l i c i e s  should also be formula­
ted after detailed studiei. If the Ooverotnent 
sbeds this respontibilily on these IAS offwers 
then the reignt of Qovemment too will tJip 
ioto their haods and these will be ibe penons 
who will go on laying foundation stones. It 
is. therefore, e ^ n tta l  that a change should 
be brought about It is very neceiwry to 
bring a change in ibe existing dem oaatic 
structure. If we do not take such a step, iben 
we will not be able to ful6ll our rc^ponsi- 
bility.

With tb c ^  wofd» I support tbe Motion 
preaented by Shri Naik.

SHRI RAJ KUMAR RAI : Mr.
Chairman. Sir, I am thankful to you for 
giving me an oppoituntty to spcAk on the 
Comtitution Amcndcnent Bill brought forward 
by Shri Shaataram Naik. The obyect of Shrt 
Naik in bringing the Bill to aroend the Co m * 
litution is to provide equal c^>portunu^ to 
people of tbe Union Terntorie* for appearing 
in tbe exjoniixaiiooi and bringing ih«ro at 
par with thow bailing from urban areas. 
The Motion brought by him w worth support­
ing and it should be accepted.

Before dtscuumg this Bill, it ts neccssary 
to have a glance at the Unwo Tcrrttories. 
Tbcre are Kvcrat Union Terrttorics, loclud- 

 ̂ing Go*. Aodafiian-Nicobar. P oed ic tary , 
Chaodigarb etc. Though. C*handigarb is quite 
a big territory and people there get b«ne6u 
because of (hit but under the Uoioo Tem* 
tory of Aodaipao NicobAr lilaiKla. there arc 
about 230 to 300 islaodi. People there 
speak different dialects, belong to Jtlfcrcot 
communUi^ and liv« at so mucbdlitancc 
f r ^  each other that you cannot even imag- 
ioc. While ulking of lod:a, we cooceive of 
It upio lUnyaktBoari only. The people there 
can get tbe benedt of appearing lo the 
ttun ifu itio f^  io Delhi. Chandigarh and other 
ciUea but iww « days ii is not poaaible foe 
them lo do so. If you want you can gr< •  
survey conducted for tba period sii>c« iode- 

After »urvfjr you ^

know that their position is eqt»l to a nooghl. 
^Therefore, such a Bill should be brought 
forward and accepted.

While leaving India. Britishers left their 
style of ruling behind. I dare say. and I have 
a right lo say also, that we are still today 
•lave of that mentality. Though wt got free­
dom but our mentality is still that of tbe 
Engliah. Tbe same old structure of IAS. 
IPS and IFS is coounuing and they ate stiU 
working in the tame old style They arc 
ruling the country with tbe same opreuive 
meibodt which were used by tb« BritMher« 
aixl the peoples' r^^rem tattvcs u  well as 
70 crore people are looking loirards them 
helplesaly. It, therefore. becort>e» the rcsponai- 
bility of (his House rwi to remain a u k n i 
spccutor but 10 face the situ«tioo boldly. 
The foundatioa of the democracy was laid by 
Pandit lawaharlal Schru ai»d strcfl«thencd 
by Shrimati Indira Gandhi. Shii Rsjiv 
Gandhi's Oovemmeot will further strengthen 
it and susuln tbe rtghti of the paople When 
we talk of suauir.ing tbe nghii of the {vorle. 
we must keep in miod ihat ma^oiiiy of the 
people »n our country Ijvc in >:tiifes. The 
p ^p ic  there tpcak tlicir o«a  dialects snd 
regional languages Th«y tpcak in Hindi ind  
in the local UngiiAgci Ue wtll have to take 
care of them also. We will b*ve to p(0«»de 
for permis»ton to appeir in the tP S C  e w  
minaliocis in the local tanguafes and Hindi 
because at present only ihosc pcrsom are 
selected who bavx been educated m Model 
schools, the Doon School They should be 
able to speak fluent English. Therefore, what 
ta needed to svcrkglhen the detnouacy and to 
give shape lo Pandtt Nehru's draanu is to 
give facilities to the rtllaget. to th< poor and 
to the backward.

r

Sir, we do not have means of education. 
Wc have ocither Ijbraiiet nor books There­
fore, thw aspect will ha^e to be taken care 
d .  What is happeaing lo day jus< tbetr 
reverse. Enrneers and Dociors are corrupt 
but lAS ofBccrs and IPS of^etrs ar* mort 
conupt In order lo rrteasure t. Q. of a 
caodidaie a written leai ts held bui when 
socneooe clears this test for snteru« IAS. 
IPS or IFS. he i« aaked to appear before tbe 
IAS officera for interview. Why do Oovero- 
ftwnt give so <Duch dlicrvlioa to tbe IAS 
officers? When someooe has cleared the 
Iniclltaaot Quotieot laat, that should bs suffl* 
c««o( to kiM>« whether be c u  be aa IAS 

— — . ________  ' i
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officer or not. Id tpitc of this be if atkcd to 
•ppear for tn  interview before tbe bureaucrati 
io  that iliey may %et whether tbe candidate 
it tb e ^ m  of any IAS of&crr. Chief Secretary 
or Secretary or not. You have put a rider  ̂
throufh which they reject moat of the caodi* 
dates. People clear tbe written test but in 
the interview'  ibcy #re rejected becauie ihey 
arc not the »on» of a big man. IAS, IPS or 
IFS Officer. That te n^hy they are in a wren­
ched cof\diiioo There are etceptiotM in IAS 
officeft. They are vociable. Mheir behaviour 
n  esamplary and the> are hcnc»i but mo;o< 
rity of f!>cin are arrogani and pecvtth. Their 
Atftoctatioo it quite >tronf Everyone include 
ii>l MLAS, M P*. and Min»*ier« are afraid 
of their Ai%octation. There are only few 
eiceptiom u lo  ina> r>ot be afraid of their 
Auociatton and iray ro« kr»«el down before 
ihecn to brf a t to what ihouM Jhey do to 
fofrruUle pi^lkte^ and procedure* ? There- 
fc*tc, whAi t« frquiftd h  to chanic them A* 
ha* been ta»d b> the Hoc. Men ber*. who 
•p».‘ie  b(f(Mc me. %otnt othrr ronr>enclature 
ihouki be adoried for ihe Indian AdminiKra* 
ti^f SetvKe.

You ha\e given powert to them to reject 
candtdalcf m tlie interview. I kru w of ac^erai 
in«tafKri c‘f c)40ricrt Sittc» «h<rc i re n  t*o  
ywif* before retiremeri, IAS offwen tu n  
thiokiftg of trays and mcam to >otn sotne 
Ccti^mtwton %o that they p-a) get an eiten- 
ijon of 4 Of 5 )e»ri. Then il-ey itart arpfO* 
achmg MPS or Chief Mtni«ier» to get them 
(cccmn>er<)cd for arpcirtffert lo iome 
CommteaiocM be^atie tt  the State Service 
CortsRiiftion they will retiniig at the age 
of e4 yearv initead of 5S )eatt. No c i^  can 
pfaOict si to what fhe> d^ during 4 iw 5 yean. 
1hcrefi>;e. you wiil have aiu> to »ce th^i a 
perKm oo the >erge of reMrmxoi should not 
have liberty to adopt Mich type of piocedurc 
while workirg in any cofnmiwoci.

♦ .

Stmilarly there art tc  r a r y  luch crgani- 
u tk > n «  uoiSer Public ^ t o r  and Pupate KCtor , 
and Private »octor where the»e people are  ̂
appointed a% Chairman, CWD or M D. 
There U oo need to do an. Secondly, we 
h««'t adopted a democratic system and ha\e 
taken oath to protect publ*c right' but we 
have not changed this piycholofy It •* true.

■ at you have alto a long espenence as a 
Member of Parliament and various Mi»i»ier* 
•ho  art aittinf here also know that tbe

bureaucrats give no importacce to the public 
representatives. The Goveminent is actually 
run by tbe Ministers as per the CofiStitutioQ 
but it is all merely on papers. Today, the 
Chairman of D. R. D. A. is • the District 
Magistrate W benem  an M. P. or MLA 
goei to him for tome deveiopment work io 
his constifbency, it happens as if he has gone 
there to beg with a befgin^ bowl io his hand. 
Even for the conktruction of a half km. road, 
an MP o*̂  M. L. A. titling in tbe DRDA 
cannot do aoything and whatever is done, is 
done by tbe District Mag'&trate only. While 
setting io hit Bungalow, he may ask an 
Engir>ecr of R. E. S . an E n g tr^ r of District 
Council or an Enginfci of P. W. D. to 
construct the road or if he does not want to 
get that work done, he dost not u k e  any 
action. He does not pay any heed to fh^ 
request of any M. P. or M. L. A , An M. P. 
arvd 2 to 4 M l^ S  (ogtthcr carnot get any­
thing done from him.

•

I ten you one incident. The Minister of 
S u te  io lh< Ministry of Industry, Prof K.K. 
Tewary. proposed to visit Aramgaih on 
February, ((, I9R7. Some students were on
agitation there but P irf. Tewary, who is true 
to hts wtffds and action went there. But tbe
S S P. Azamaarh who ts an IPS cflicer inform­
ed rr>e oo vkireles* that the tour programme of 
Prc»f. K. K Tewary had been cancelled and 
as a result of that neiiher any Police oflkcrT>or 
any Magistrate went lo receivc him. I sugges­
ted him tb tt thete was some disturbance only 
in Mail to  barring Mau hiv programme to 
vitit vilisget should not be cancelled. But be 
did not agree to ray luggeMion. Now when 
I asked for an inquirf. the Chief Minister, 
Home Minister and. Chief Secretary have 
ttsued orders for ertquiry, it is still going oo 
and God know* what is being enquired into. 
Even if an inquiry is to be conducted that will 
be conducted by IAS and IPS officers

. One more incident I wouid like to tell 
you. Several years back 17 Harijans t^eic 
beaten severely by the police in a Harijan 
Basti under the Madhuban Police Station in 
A/amgarb district, I osked for a Majirterial 
inquiry into the incident. At first the D. M. 
did not agree but as an advocate, when I 
explaired the proviiions cf the Cr. P.C. to 
him, the magisterial inquiry was ordered. 
Bui the report of the inquiry was the same as 
we used to read that ''rewrite io your own
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fcotence." The Magistrate had written the 
fact* furniibed by the S.H O. in his own 
words. This ji the magistracy of this coun­
try.-*Among these 17 Harijat»s who were 
beaten up severely, many peMons were 
Military and Nival personnel who were on 
leave for tolemniiation of their marriage 
ceremonies. I was the eye-witness of that 
incident but nobody approached me to ask 
me about the facts What is the use of such 
an enquiry conducted by the Sub-Divtuonal 
Magistrate which f  w  in favour of thf 
S. H, O. and is uotru?- The SubrDi>1iional 
Magistrate said th»t he coqtd not do any* 
thing. The S. P. put pm sure on him th ro o ^  
D. M /to  favour the S. H O. Therefore he 
was helpless becauw he had to work under 
the District M attstrait,

In another ca'te. which relates to the 
Deputy Labour CommitsUDoer, Ghaziabad, 
1 lodged a complaint against him for corrup­
tion, ioertoess and bnbary. lo tbis resird  
nothing wai inquired from me and no inquiry 
was conducted, loszead of making an inquiry, 
the police wrote that Shri R ji Saheb was 
unhippy with D L C. Why iboulJ I be 
unhappy with anybody? On the b«sis of 
ioformatioo. 1 receive. 1 wnte about the cases 
of corruption ami aik for an enquiry, A 
vigilance etk|uir> as alto going on agiirtst the 
DLC but even then the pftlfce hat grvcn such 
a report This h  tbt bureiucracy oj this 
country.

There is another case in whi^h I referred 
four cases of transfer of four employees lo 
the Additional Director of Khadi and Village 
Irsdustries to transfer them from Border MtU 
area and all the four %»crc transferred from H»ll 
Border area lo the general cadre. He issued 
an order to thii effect to the Chief Pxecuiive 
Officer but the order was n >r obeyed. Instead 
of obeying the order, ths concefned employee 
was served with a show ciui? notice ai to 
why entry should not he rrade in his Service- 
Book at he had tried l.i put pressure of the 
Member of the Parliament for his transfer. 
It is my Par^amentary privilege tf>at w hatcm  
I ihHlk right I (ell or write lo the Minister. 
Tberefare. what is the mistake on the part of 
the employee to whom show-cause notice 
has been served. Everything is d >ne arbi­
trarily by the IAS of!k:erf and «veo the policy

formulalioa is also being completely done by 
the I. A. S. offKXrs.

I would like to refer to another Itacident. 
The fact t« that even a smallest officer can 
get any work done from (beae IAS officers. 
St^ri Jain has just referred to laying of 
foundation sto*^s and perfortnvKc of toauga- 
ration» I agree with htm ihal the bureau­
crats should not be allosved to do so. In 
Azamgarh district, a new tehsil named Mau 
has been formed for which I had been strug­
gling for 4 or 5 years The DistfKt Magis* 
trate tnaagurated h when be realised that 1 
was going to become a Mttnber of Parlia­
ment, These arc the state of affairs.

Today it is ncceswiry that arrangements 
should be made as per the Bill brought by 
Shri Naik. I thnnk him very much for 
brmging this BML So long the democracy is 
there, the drscus*iofl in Parliament snil 
contimje.

\EmsUth\

It IS h^gh time when the Pailtameni 
should take a dcct**on orce and for all on 
this rrvattcr,

\T^Qn»fatiom\

Ho* long this set up of IAS and IPS 
coming down from the British period will 
continue in oui country ? We thouM charge 
It. I think we will have to take a strong step 
for this purpcne. The rural peop’e, the poor 
and the farorarrs will ha»e lo be tnoufht in 
place of thetr. * *

•

Only the we«rer knows wheie the shoe 
p:ncbes They do oot know as lo how a 
heat ivBStf bloirs in vtUa§c<. the fields 
are irrigated and how the corru|rtioo is 
rampant there. They canpot go lo the rural 
areas and it is therefore, necessary lo bring 
rural people in place them. 'And H is only 
p-nsihle when we shall have such Conuma- 
sions in union territories also so that the 
rural peopk and the poor also gets an oppor­
tunity and thetr eaploiuti^w ends Only Iben 
the dem<KTacy sHlI be piotected in real Kns# 
for wh*cb our leader Shri Raiiv Gandbt ar>d 
all (9f us have committed. With these words, 
t thank you very much.
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SHRI V. S. KRISHNA ^ E R  
(B«ofAlort S o o th ): Sir, I heartily welcome 
the Coottitutioo (AnacodmeoO Bill moved 
by my eticoiMM) colleafue ShH Sbanuram  
N tlk. I expocied tbmr grmntiDg tiAtehood to 
G ot will come 6 n t and then $bantanim*i 
Bill. Uowever, I am tuf« that will at«o come 
up. OtherwlM the biSoourable Home 
Mioiiter will tec to it.

t h e  m i n is t e r  o f  s t a t e  in  t h e
MINISTRY OP HOME AFFAIRS SHRI 
CHINTAMANI Pa NIGRAHI) : First you 
atk him to withdraw the Bill.

’ SHRI V. S, KRISHNA IYER : It »  io 
your baod», you • «  Sir, I rci«Uy welcome 
thM loQf overdue Bill and ib o  I am lure 
that tht day it aot far off whcfl I will b*v« 
an opportunity even to support ibe Btll 
tran ttn i tu iebood to Goa.

Sir, we have been dncm stof the L)nk>o 
Public Service Co«nmiuk>o and alio the 
admiAtttrAiioo ia 'fcneral. I per«ooally 
fetl itu t th« Public Servicc CommiMtoo in 
oor country aie loamg thetr credibiltty. It it 
high time that tbtt aufutt House tbtokt 
•»f»ou»ly ibout (bn ou tte i and docs 
•ometbtnf »o that pcopte fet ooofideooe to 
th t PuMic Scr%ic« Com miuioot whether io 
the Suiea or to ihe Uoioo It u  abtolutely 
oac**»afy. It n  unfonuoale. Sir, that wr ate 
oot d iK uniof the L’PSC rrporti refulariy. 
If I rtm tm ber corroctly. ooly ooc« m 1985 
we dMcu««ed it, year, I don't think wc 
b«v« dttcutted it fhoufh it wa« very 
o^set^ty . We must koow how the UPSC 
and the Public Service Commnaiom to our 
country are functionifif. It u  very necessary,
I am lute the H on'bk Home M ioitut wiU 
see It la ditcyood hete It is a cooatituliooal 
requiremeot. It is obligatory oo the pan of 
the UPSCr to aobmit their report to this 
Houte. But so far we have not received the 
latest report from th t UPSC. It is not only 
racdvinf the reports but might also see that , 
before the aesaion coocludet, we must have 
i  thoroufh diacvasioQ oo the UPSC report.

Sir. I am familiar with how these Public 
ServioB ComcDitiions functioo. As I hive 
alraady Mid. people have complelelr lost 
^aitb Io the UPSC. It ia vary oeccm ry that

Ju«t as the people have conBdence io the judi- 
ciary» they should alM get coo^ideoce io thQ * 
Public Service CommiMioos. Now for more 
th in  one reasons^ it is so what it happeoiog 
it there is oo coordination at alt betweeo the 
departnncnu and tbe Public Service Commit- 
sioos. The departments take their own
lime to notify the vacancies or to inform the 
Public Service Commtsstoo about tbeir 
requirements. The Public Service Commissioiu 
and the Uoioo Public Service Comirissir^d, in 
general, uke  their own tin>e to advertise afld 
hold euminatiorifc and conduct interviews. 
The time lag iKl^een the dcpartn>ental 
commuoicatioQ and the fioal results will not 
be less than two yesn . That is my experience, 
whether it is the Union Public Service
Commiuion or the State Public Service
Commissions. By the time the results are 
announced^ many candidates become age 
barred and many other lose their enihufiasm. 
T hit is the position. It is, therefore, very 
oecessary that we should streamline the 
administration of the Union Public Service
Commtssion as also the State Public Scrvice 
Commitaioos. This is particularly so in the 
case of Union Public Servicc Commissioo.

We arc ooe nahon and we believe that 
ev<ry a t i» n  has a nghi to appear for the 
UPSC ewminationj. If you take a census of 
all the UPSC Klections to find whether all 
the States are getting proportionate repre- 
Kntation according to tbeir population, you 
util ftnd that it is not so. Several Hon. 
Members have referred to that. The main 
reason for Shri Sbantaram Naik to bring 
forward this Bill it that ibe UPSC is located 
somewhere, the examioatioos are held s^me- 
where and the interviews are held somewhere 
else and the candidates do not know what 
their fate will , be Therefore, J  atrongN 
suggest that the UPSC must see to it that 
thdr advertiwnents are r e le a ^  in all the 
fc«ional languages. That is a p re-requ isite / 
and a must. They mast hold examinations 
not in a few centres in the country, at least 
io every revenue division, if possible. The 
bait thing would be to have examination ' 
centres io every district headquarters, but 
for the present you cao have io all the 
revenue dtvitioos. 1 do not know wbethar 
every State has got revenue divisiont. Many 
candidates have to go for hundreds of inilea. 
For example io Karnataka if a man has to ,*■ 
go from Oulbarge acJelB«uni for examina­
tion, he has to go for about five hundred /
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mtlei to appear for tbe examiDatioo It U, 
Iberefore, oecetsary that you. should,

• dec«otralize it.

Frofn my experience and from what I 
have come to know io the la^t two years U— 
of course, I krvow wbai was bappenittg in the 
S ^te  Public Service Commission— that only 
(he urban people are getting preference. I am 
saying this though 1 r e p r e ^ t  a hundred per 
cent urban constituency. I do not atirtbute 
any orative, but the ruial folk, partkruUrly 
tbe lowest of the low, people who have 
qualifkationi of eligibility, canrtot come 
the way from Oulbarge to Bingtlore and si* 
tn the examination. You nuy Mr that if a 
person is interested, he mu^t come. That ii 
a different question. Poverty in our country 
is luch that everybody cannot »ffotd to 'pcmJ 
Rs 50 Of Rs. 60 on railway ticket and come 
to that place That is whv \ lufgc^t that 
fii^tly, advertisementi mutt tpprar in all tbe 
regional Isoguagn and the examinations 
must be held, if not in til the dh trk ts, at 
lea« in (he reveouc , division headquaner*. 
Secondly, the lime lag between the essmina- 
tion and iHc results m att be reduced. Of 
course, certain wtection^ ifc  m tde by 
tKaminatioos only and for certain selection, 
interviews are also n?cessarv. What are the 
guidelines for that ? The Government muM 
define the time tag between the two. | tugjtnr 
that between the examination, interview and 
the result, tbe time Ug th«iM  noi be more 
than %\x monihi They must he able to 
concluJe within thi» time O 'h^rw i^. people 
lose their confidence Th<rn. if recessary. 
even by a constitutional ame^Klrrwnt. certain 
p*rcenfa«e of po*tf must be rc^rved for the 
rural folk. orherwi« »e wiIT continue to 
have people only from the utSan area» Even 
Ibottgh the urban pe -pie mav mistake me.
I peiionally feel that unleu rural India 
prospers, India cannot prosper.

•

17.00 k n

That ii why I lugaest that the Oovrmment 
of India must give the guideline even to the 
State Public Service Commlsiions. You may 
aik as to bow we can define ’rural people*.
A person who must have^ud l;d  S. S. L. C. 
or 10th class in a rural S%a may be caie- 
|o r  sed ai a pervon coming from a rural

trea. You ctn  include ihote who have 
s tu d ^  their junior college level educatioo 
also tn rural areas because now many parta 
of tbe rural areas have got junior collefea. 
You can define it and you have better equip­
ment to do so. Certain percentage mutt be 
reserved for rural folk. I am sur# that th« 
Central G o v e m n ^ t will take necessary step* 
and see to it that .people gel confidence in 
UPSC and Stale F^blk Service ConKBtaskHM.

Then I come to the telectktn of nuembers 
of public service commisaiooa Not only at 
the Sute level but even at tbe Union Public 
Service Cofnmi«ioo level also, it H »ery 
very important. Tbe ihrt* dutiogoisbed 
members who spoke before me g«^e an 
account of how the UPSC ii loaded »itb 
IAS officers and bow they are fufKt^cmtrvg 
I do not want to repeat what they have said. 
But I want to mentioo only one thing. 
After the advent of Independence. I thought 
and 1 »a i under the im prruton that the 
style of functumii^ of the bufeaucrit* would 
change and I thought that they wouU under* 
«and the bO{^ arnJ aspffatiooi of the people 
and would act accordtnfty. I would requ^ t 
the Ht>n Hoine Minister through you to 
picjw a«k the IAS c4^er^ and o<her burrau- 
crati ;utt one thing, I ei them not ibmk that 
they arc the masters of the peorlt. They 
must think that thev art servanu of tbe 
people Even our Rashtrapali says that, first 
he II the tervsnt of cur people. Our Pr o*  
Mmhter also says so> But do you ever think 
that an IAS officer will adm^t that ? You 
moM make them realise this. Every ooe has 
some etperience with the IAS ofncen. 1 have 
a ^  snme expertence because I have been a 
Ministrr for st>»etime. I know (hem They 
have not changed their style of fuiwtioaif^. 
For that | do rwt blame the IAS pei»pk or 
tbe bureaucracy. I tathcr blame ourselves 
and particularly the O overm r^ t. You have 
not cbangrd (heir style of f i^ lio o in g  fi 
is very necessary to change II. I can give 
you my experiettce in tbe past two yean f 
have been writing a number of lelfen to 
Miokters atull Secretaries That has been 
my habit. Whenever anycomptalni received 
by me from my comtitoeDcy, \ fmrnediaiety 
write to the concerned Mintater or the 
concerned Secretary, I am very happy to 
say that ao far as the M insters are con­
cerned, the very next day« I gel the acknow­
ledgement. They say that the letter ti 
received.’ Afterwartlf they alio *ay as to
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whtf ACtioo i t . u k tn  oo the matter. Bat 
unfortttoately H to bappcos that wbenrvw 1 
write to the officiali also, ibey do not have 
•vcn the couriaty to ackoowledfe tbe lettcf 
of a Member of Parliament. Tb«o. bow cao 
ibe poor villafert bave any accet* to tbeic 
oBkmn either at tbe Slate level or at the 
Central level ? Of coune. tbii net directJy 
oonoecied with tbe Conetiiution (Amend' 
meot) Bill. But many raemben bave referred 
to it and 1 alio referred to it. I do not w«d» 
to elaborate on tbit. I am sure ibe Hon. 
Minuter obo it a very noble perton and i^bo 
it a real repfoaptative of ibe poor will tee 
that the Central Govemment take action. I 
lay Central Gommncot bccauic at the 
State level, the IAS ofTkert have no check 
on ibrm I do not tay that all of them are  ̂
like tbit There are very good ollioert and 
very cfBckoi ofBccft who realise the tpirit of 
the itfne and aci accordirgly. Not all of them 
are bad But in tcneral. the bureaucracy ti 
•uch ar>d they mutt chan§e tbeir style of 
wotkmg. They moat ha>e rapport wnh tbe 
pcopk and ibe> moti know tbe mind of the 
people Him many officen fo to the poor 
pct'ple 7 Our Prime Minnter foet to tbe 
cottjfe of e'-en poor r«rion« in tha tfjbal 
aieat Do >ou ihmk that any officeT hat 
§oo€ ibcre 7 Voa lay down policjet and ask 
tbem to imrkmeot tham Not» all tbe polici* 
cal partiea are in ppwet in the States and io 
the Centre, E%'try party has tome eiperieocc 
of the style of functioi^int of byrtaucrsu 
and l^is ii tbe general feeling But Central 
Oovrrrment ha» a greater reapoaiibilily in 
cfMinftn« ibHr styk by layir>g down policiei 
becauw fhc I AS perpk are tsndrr the control 
of the Cetifral CHn<eroment only. 1 am svre 
tbe Hon Mmisier will uke these steps I am 
sufe ihat the Hon. Minitier will tee to it that 
tbe report of fhc I'PSC is placed at the 
earlktf and mt most discuss it here in detail. 
With these wordt. I support tbts BtU.

DR PHULRENU GUHA (Coouo : Mr. 
Cbairtntn. Sir, I tund  to lupport the Contti- 
tution (Amendment) BUI of 19$6* moved by 
Shri Sbanursm Naik. I congratulate him 
for bringing tbit very uieful Bill.

I would lik to say a few wordt because 
pftvioutly many of our frieodt have spoken 
on different aspects and 1 do not like to 
repaat tbecn. There art a number of Union 
Terriioriaa in our couotry today. They were 
Ibere but oow tbey are profrMtiog. ll it

absolutely necessary that Public Service 
Commiuion should be coustituted in each 
and every Union Territory. It is not possible 
for the boy* and girls, 1 mean tbe candidatct, 
to come to the cities now, not only due to 
expentes but aho due to variout other reasooi. 
When i'b o y  or a girl, 1 mean a candidate, 
is coming from an interior part of ibe Union 
Territory* cao you think that he or sbe will 
be adjustable in n city just for two or three 
days for appearing before the* Commistion ? 
1 am sure, many of tbe friends who have 
acted as Conxuhants or as Experts in different 
Commitfions m'ght alto have realised aU 
these things.

f
From my per^orui experience Sir, 1 

would like to u y  that 1 have seen the candi­
dates coming from tbe villagrs become 
nervous, wben ihe> appear before the Selec­
tion Committee It »  quite natural. Coming 
from the far away places, it ii impostible to 
expect the real talent to express before the 
Commissi >o. They do not have any place to 
flay. Tbey do not bMsx any money to spend. 
They do not know anybody. So. it be«>roea 
a very diflkrult Irfe for (hem. What 1 would 
like to say is that io tbe Public Service 
Commicston, usually experts are mvited. 1 
wouM like to say that Union Territory 
Government should come forward with pro* 
posal. This eipen»e should be incurred by 
the Governmenl. They should suggest that, 
when the Government is incurring other 
expenses, they should also include this 
expense. This Public Service Commission of 
Union Territory may be forrrted with a very 
limited number of Members When they invite 
the experts, they should invite them in large 
numbers sc that the problem may be 
lessened

I would like to suggest two things cate­
gorically and I hope, the Hon. Minister will 
take note of it, that is, about the persons 
who will be tclecled as Members of tbe Public 
Service Commiuion, the standards of integ- 
riiy of these persons should be seen. [ am 
torry to tay that that integrity is not some 
timet there. They must have the human 
approach. They must have the coniideration 
for the candidates, that tbey are coming from 
poor families; they are coming from tbe 
villages; tbey are from different linguistic 
regions and they are afraid of facing tbe 
Commission. There mutt be a sympathetic 
approach, and tbe members ,muit providf
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that timM pbcrt .there. li is ab*oluuly occtt- 
iary. Unless the member* provide » very 
good aimosphero for the ^ndidaie* , it be- 
coroe*‘very difficuli for a caodidate lo face 
the Commissioo.

I would not like to repeat wbai bai been 
u id  by my previous speaker, but I would 
like to say that tnembcrs of the Commiawon 
abould not continue for long, term after term, 
ttccaose otherwise sometiiDes it become* a 
vested interest, I am sorry for makina this 
remark. I am not uVkmg about all ibe 
members; but it docs happen. So. you must 
take care of this fact.

‘ The Minister has already said that he 
win ask Shri Naik to wiihar*w the BilK It 
is the usual ihmg. If be docs that, Mr. Naik 
has no other alternative but to withdraw it. 
But I would say that the Mmiiter may ask 
him (o do whatever be likes; but tbe Minister 
abould do it with a dcBnitc inteotioo that be 
will bring in this type of a Bill in this Session 
— otherwise certainl> in the next Sew*oo, 
He should give that assuraixe to us, va. that 
it will be brought before the House— I mean 
by the Government, la that case, certainly 
Mr. Naik has to withdraw bis BilK

MR CHAIRMAN : You su*ge*t that 
tbe Member should extract it ai a promise 
from (he Miouier.

DR. PHULRENU GLHA : Yei; thai ts 
why I flay this. He must get the - aiiu rance 
that the Minister will bring lo a BiJI from (be 
Government bertcbei during this Scuton it- 
i d f —oiberwUe to the beginning of tbe next 
Seasion.

SHRI CHINTAMANI PANIORAHI : 
We will give him lometbirg, ai a rrsuh of 
which be'bimsetf would withdraw tbe Hill.

DR. PHULRENU GLHA ; I would 
like to My one thing, for which I hope I will 
be excused ; lo the Public Servicc Cofuints- 
•loas—whclbcr H is at the Uoiotu S u te  or 
Uoioo T aritory  level—you should ice ibai 
irofoeo m eobert are taken. Now you igaorg 

%
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them completely, with the reault that women 
have no place in your CommiaakMo. 
ntptianM) 1 am talking of tbe candidates also 
— not eaadktata  from tbe dties. but those 
from villages. When they corns before the 
Comntiasion having all men. silling around 
her, they become afraid or nrrvoos. A woman 
member of the Commiasion it absolutely 
necesaary. in tbe interests of the candidates, 
particularly of women caodidatea.

J7,I4 hni

IMR. D F P in  Y s p e a k e r  0, the Chair]

Apart from that, even male candidatea, 
when (bey see a woman member, will feel a 
little consoled If it is an elderly woman, 
they will feel ^he is an elder listcr or momsl 
or amnfU. This psychology u  tU tt.  So. I 
hope (be Minister wiU come forward with tbe 
assurance that he will bniig in a Bill in tbit 
Session, or in the r>«x( Sessioo, snd that b« 
will allow Union Territories to form their 
own CoiQimsaioos wtihio this year.

SHRI P. 'n a Mg Va L Ladakh) : Mr. 
Deputy Speaker. Sir, while suppofttng the 
Constitutioa (Amendment} BiM, mo*rd by 
Shn Stvanuram ?^ ik  for setting up Public 
Service Commistlons in Uuloo Tcmtories, I 
want to submit some points.

Besides (he Union Public Scrvice Cum- 
mtsaion. ev«ry sute b&i its own Public SerYice 
Comaitauoo Tbe young boys and girb Ijvti^ 
in sutea feel (bat thc> can ful61 tbcir aspira- 
tiom to some eatcoi, but tbe Union Tern, 
tofies do not hate Pubbc ServKC Commis* 
sioos. li amounts (o an injustice being done 
to (he people of tbe^e Territoriwf. piantcuUrly 
tboie of terriiories like Andaman Ntcobar, 
U kihadw ecp, Dadra and Nagar Havvli »hicb 
are Inacccasibk and tbe people have to fac« 
so many problems. They have to wait for 
so many days for a ship or an aeroplane for 
travelhng. Sometimea they have to wait due 
to bad wcattier.

it is geoeraUy sceo tbai the UPSC coo- 
duc(i iu  nM m lm tkim  lo big cities like Delhi, 
CalcutU, Bombay and Madras. The pe<»pla 
of these Tcrritofks face a Un of tocoov«o|eaet 
to reach tbcM dtl«a. Some timta tb ty  fac«
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ao«oc»l problem to(l in kdditioo to it. tbcy 
fftce eoounuoicattofi probleiD^tUo They do 
not come to know about tbe sdvenlsefOCQt 
and »otoe time they câ om to know after tbe 
expiry of the la»t date and then they caoooi 
do anything. And if tometime any caiMiidate 
appears in tb* teat be feels nervous at ibe^ 
very tight of other caodidatea of big citiet* 
and be forgtt* everything He also suffer* 
from a sort of Infenorhy complex, If you * 
look into tbeir diflkultiw you mill find that 
they are facing a number of d 'dicultia.

•

Ju« no» an Hoo Lady Member has said 
that though the tcnufc of the Member^ of ihe 
PubU Scr\kc Commissions it ? >cars only 
yet they contiiHie their membenhip fo# many 
more yean They are iranted extenftion afier 
completk>n of 5 years and thus they continiie 
to bold tbe polls at least for 10 years. This 
leads to % lot of coofuiion. For in my sfau 
there are three different rrgioos habitated by 
three types of people »ho  are culturally 
dtffertfii from ea^b other and speak diffcrert 
langttigcs They cantwH urvden'acd the Ungu­
a l  of each other. Ho«<rer, our cofwnoo 
Ungusffc Utdu. I beU>pg to ladakh . We 
havT 10 karn  our o»n Isnguatc. We have a 
vasi litM^mte

MR DF-PUTY'SPfAKtR : One mioute 
pleaic, Mr. Nam«y»l Thf tirne sUotted foe 
this Bill two bourt and thai is already 
over. If the lloo. Members Ceei. »e can 
extri>d (he (tmc.

PROF. N, G. RANGA : Ooe boiir it 
more than enough. The subjcct is such a 
narrow subject; wc have had plenty of di». 
cuasioD.

t

SHRJ P. NAMGYAL : Mr. Deputy 
Speaker, Sir, 1 was sa>ing that we have three 
distinct regions where three different types of 
people hve. Heoce wc have to firtt learn our 
own language and read its literature and then 
learn Urdu or Hindi which are new languafcs 
for us as they have no link with our language. 
The Kashmin and tbe D rgn languages have 
M>mc !mk with Hindi and Urdu. Tbereforr, 
it is easier for ihe Kashmiri speakmg and 
Dogn speaking pei>p1c to Icarn Hindi or 
Urdu But for our people tt a problem and 
*e are not able to ccmpete with the other 
two regions. A» a tcujlt, id th<r entire Secre­
tariat of Jsmnm and Ka^hmi^, there are only 
two officeis belorging to Laddakh and none 
ID the lower ranki. You will appreciate that 
under these circumsiaiKcs, it becomes Tcry 
dittk^ult for the pcopk IKing in the remote 
aieaf, in tbe tribal areas or in ibe unton 
temiories to compcic uiih tbe candidates of 
big cities If therefore, essential to bring 
abcut drastic change? in tbe working of 
PuMk: Scrvice Commissions keeping in view 
the changing utuation. changing educatioul 
itaivdardi, the aspiraiions of tbe rural people 
and other things. I re<juest the Hon. Minister 
that in view of the changing conditions, 
directions tbouk' be given to tbe State 
Government of every state to bring about 
changes wherever necessary.

PHOF. N. G RANGA (Guntur) : Wc 
have had enough.

SHRI SHANTARAM NAIK : U t  u^ 
cateod by one houn ,

MR DFPUTY s p e a k e r  : We have a 
long list of Members There are many 
M em bm  »h<> want to speak. How long can 
w* cxteod ? Tbare are ten Members.

#

PROF. N. G. RANGA : One hour is 
inore ih to  coov«h.

MR DEPUTY SPEA KER: Fw the 
preaaot we eateod by one hour.

Along with it, whatever my Hon. Friend 
Shri Naik has presented. I support it and I 
feel that a teparatc Public Service Commis- 
sion should be set up for Union Territories. 
So far as Union Public Service Commission 
is cQocemed. as I have already slated, there 
anyone can apply, but under tbe States Scrvice 
Committiooa there are certain rules which 
are limited. S om etia^  it is said that a candi- 

' date applying for a post under the Public 
Service Commission of a particular state 
ritould belong to that state only. Candidatea 
belonging to tbe Union Territoriei like Delhi, 
Chandigarh will be found in Andaman and 
Nioobar Islands and Goa, Daman and Dio

* because tbe people there are sufficiently 
advaocod. Thus ibe people in tbe far-flung
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areAi will aot be able to get ju ttk e ,, Jn iiKh 
circumsUocrs. «rhjk lupportiog (be Bill, J 
will request (be Hon. Mioister to brint for- 
ward a cocnprcbeosivc BUI to enable the 
people of the Unioo Territories to the 
facility of a separate Public Service Commis* 
•ion.

S H R JK .D . SULTANPURl (ShimU) : 
Mr. Deputy Speaker, Sir, t tupport ibe 
motioo brotifbt foiward by H o d .  Shrt 
Sbantaram Naik. So far as the Motion is 
cooccrocti. it is of spec ml icnpoiitoce tbai 
tbe people of Ur>ioa Terraorks like Lakiha- 
dweep. Goa, Foodicberry, Dadra, Na«ar 
Haveli aod sxnilarly De bi and Cbandigjirb 
have to uifTer tbc moit because of the non* 
exutence of Public Service Comm’taioDt 
there. Tbc l.A.S oftkers who arc poMcd io 
tbe tCDAll itUnd^ of Andan>ao and Nicobtir 
and from where ao Hon. Member Sbri Sa>ced 
bai come here, are not inttretted in t€rvtn( 
the people of th e^  inlands Their tole mten- 
tioo is to lead a com fonabk life there and 
create conditions for their early transfer by 
workiof in a manner wbtcb would invite 
mflumum number of complainii afamst thetn. 
In thif way the people belorgjog to those 
iala/K is are not able to get any jot'ice from 
tbem. I have a personal emperictice of it. 1 
went to (he Andaman artd Nicohar islands. 
Tbe profrimmes which the Government has 
prepared for these areas will not be tmpl** 
mented by them even in tbe neit 2 or 3 
years. The people feel that they sboold abo 
get an opportunity to enter into G o e in o c o i 
service. Tbe most imporunt thicvf is that 
whether you visit the Car*Nicob»r, Andamao* 
or Lakshadweep, in all these ialands people 
ipeak different larifuafes. Their Unfuage Is 
difTerent and their customs are also drfferent. 
Attempts are made to spoil these customs. 
Their plighi Is such that if (hey want (o set 
up their own cooperative socktiet to under­
take â  busineta in coc4>nuts by whkh they 
can strengthen their flnaiKial potltioo, they 
have to wait for four or five years to get 
tbair things done and thus they are not abte 
to do any work. Ef>ough efforts have not 
been made for the upliftment of the tribal 
peopk there.

* Specially^ I would like to say that tbe 
Motion be ‘ bas brought forward ia a vary

good one and we should provide soc^ f^d- 
Uties to the peopk in thoaa areas. Tbt 
interviews are held m Delhi ‘ or Calcutta 
instead of in Goa or Aikdaman. It ia very 
inconvenient for the candidatea of theae 
ialands. If the ships are not availabk for, 
Calcutta the candidate will not be at>lc to 
present bimaelf for intarvkw. He may not 
b e a b k to c o m e  to know about the adver* 
tisemenu published io this retard. I waoi to 
aay that our Hon. Miouier is a man with a 
great insight and the Hon. Mimster of State 
is respomibk for toterna) security of the 
country. They would undentaod tbe dtffl- 
cullies of the peopk and try to eimue that 
the p9opk are abk  to pet the required 
fadlitiea

I am also to say that so far as Publk 
Service Coaimiss*oos are cooceroed, whether 
under the Centre or uadcr the Sutes, even 
today no H arlan  or Adivasi Member is 
appointed- It ts on account of this ibat 
there is a backlog everywhere in every 
department A feeiit^ o/ dtftdprointmcnt is 
prevaknt among throi and ihc> think thai 
jusitce is not being done lo them I hv'pe 
that be wiU withdraw hts mocioo but *o far 
as giving f«ctliiies are concerned, (he Hoe 
Minuter would assure us thai a tep a riu  
Pubik Service Commiuioo would be set up 
for G o4 to en tb k  the peopk of Pondscherry 
and Goa to make full use of it.

lust oo» submtssjons base t>eeo nwdt 
regarding iIk IAS oif>oers Some lAS ol^cers 
arc very good aod are doin« eacclkot work. 
Biit with the irKreate in flic number of the 
I A.S. odkert, tlw law and order problem 
has also increased. There used to be only a fe* 
t.C.5. officers in the bcfinctnf The work waa 
very well handled by tbcm. When (her* was 
dta(urbancc m Pucdab Shri Rao went there 
and set right the admmntratton wbik sttiif^ 
at Patiala. Now tbe I.A S. officen fuactkm as 
B D.Os. After bemg trained ta this poeitioo 
they become customs officers and then 
S.D.Os Within tbe next 3 to 4 years they 
get higher poaitioos aod they tojoy btgh 
sutus. If they arc to be posted to Goa. or 
to the Andman island, proper arrangcmenta 
arc autde for them. Tbc Hon, Ministar 
perhaps geU all the facilitiei for being io th t 
cabinet but the same are not availabk to 
Members of Parliament. Ib e  Hoc Mimstar 
«ets a car at tbe afte aod It takea him lo tte
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rest boote All tb« tm n fR n e n u  arc mttde 
for Um. Wl»er«ai the M .Pt have to go oo 
foot. Tbcrtforc it if etseoiial io-a demo­
cracy that we ihould be more powerful frotn 
them. Whatever U goirg on today b  not 
proper.

m

We know that our Hon Prime Minifter 
wanii to uplift (he poor and the backward 
people of the country. It ii our duty to make 
full efforts in thii direction. The Hon. 
Minister is an old M tirhers of (be Houte 
and DOW he is a M iriiter, we hope (hat the 
period of hii Miniitef%hip will prove useful 
to us We are alK> hopeful that hr will fully 
support tbift demands now. li tt a very good 
demand and he should fulfill it. Special 
artentton sh ^jld he paid (o (he«e arta i about 
which I have menitoncd. Thank >ou

SMR! RAMASHRAY PRASAD 
SINOH (JaS«nabaJ) ; Mr. [Vpuiy Speaker, 
Sir, I Mppori the Coftsdiaiu^n (Amerdmcnt) 
Rill bfiHifh( forward by Hon Shn Shantaram 
Naik. This BiU mu»i have been biought 
earlier but itill it hai come tn (ime It t» a 

eatential Bill. The Hon Mintttcr tbuuld 
ac^tpt it.

Firscly, our country is a federation of 
S tjte t Kcepirvg in vtew the d (Tereat langu> 
age«, lit ph>«kal tir'uctuff. eic. there should 
not be arty c'byections in accrpnrg thn Bill. 
The caodidafes have to corre from f«r olT 
placet to take the eYaminationt cor>dccted 
by <he %€rsKt Commiisiom Their language 
IS d fferenl. It ha« been ilghtty Mid that 
itKy are not able to gain fluency in the 
language by itayirtg here for 3 U' 4 days. 
It is for Ibis rra»oQ tha( they are un­
successful.

AkHig with it, if candidates from our 
rural artas. who are brilliant and s(ud>iitg in 
(be Univrraittes want to take the aforesaid 
r«amifMtion«. they ba^e to cover v«st dis* 
(anon foe this pttrpose Moreover it invol­
ves heavy etpemet From this point of view
■ lao H ta oacaaaAry to acoeft this Bill.

Tt>efe are, however, certain shortcomings 
in this Bill oo whteh light has been thro«rn by 
nravioys speakers. The result of these eiam i- 
natiooa are declared ifter two yev»- lo the

meantime, there are chances to influence and 
adopt illegal means to get (he actual perfor­
mance 'of candidates changed. Secoodly, 
interviews ire  held in which general*know­
ledge of the candidates is tested. When a 
candidate has passed a written examinatioa 
and bis intelligence has been tested then (hey 
are asked to come for interviews in which 
the rural people are not able to compete with 
those hailing from urban areas. Improve­
ments should be brought about in this regard. 
This has been happenitg for the last 125 
years Substantial changes have been brought 
about in the society, the fcudsl system in 
villager has also changed, who were never 
accorded any respect are hcirg respected 
now But there has been no char>ge in the 
administration. We are M. Ts. and M.L.As 
and as w<e are vesied with special powers, 
they come and meet us but the poor people, 
the farmers and the workcri, the people 
living in the rural areas ate not e>en listened 
to kav t alorrg meeting them. J was a 
Men her of the Bthar Asvmbly in 1967. 
When the Qanga was flooded. 1 was survey* 
ing the area along with an I. C. S. offjcer 
and the concerned Min*sfer. There we saw 
»on»e people carrying empty keroser>e oil tins. 
Seciri iliem rhe Hon. Minister asked the 
offtcer as lo why oil h«« not been supplied to 
them w*»en they are facing such difficulties 7 
Tbe offkrr repJied that thry were rough 
people The Minister said that we all
came from ihe same rough stock and to 
which the o/ficer rerlied th«t he was not bom 
in such a family and he did not belong to 
such people. Heoce thev have not changed 
so far wnh the remit rhat they have a hold 
ov-er (he administration. Only a handful of 
peoplf are coofroliing so many poor people. 
This has gi\en r'le  lo dMcontentment among 
the ntasses. This is the state of affairs lO 
our country. In view of these tbir>gs this 
Bill should b» passed %o that the talented 
pei>ple belonging to the remote areas are able 
(o participate in the adminiMration. They 
indulge io arbitrariness becituK (bete is no 
people's reprcserta(i\’c in Ihe Commission. 
Even the Hon. Prime Minister is concerned 
ahout this situatioo herause the Government 
is spending billions of ruprei on programmei, 
like raising the people above the poverty line 
but the poverty is increasing at a faster pace. 
There seems to some deticiency in the 
T>rooe« of implementation of the program­
mes. In my constituency, Jahanabad, crorea 

.of rupees are being spent on the schemes that 
are going oo there but these are benefitlog
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[Sbii Ramashray F rau d  Siogh]

Bcither farrocrt, unemployed aDd oor th e . 
workecs* Larse turns of monc^ arc bciot 
spent (here but it i% of oo avail. I have 
written to alt upto (be level of (be Prime. 
Minister and in this respect but all in vain. 1 
am raiiins this matter in the Lok Sabha. 
The Government has delegated so much 
powers to Xbesc bureaucrats that it may prove 
aaicidal for the Government. So the OoUro- 
m ^ t  should curtail their powers add 
induct people's representativea in ibe Com* 
mission so that they are able to bear the 
people’s trtevarKci. Then only tue %rili siy 
that the administration ts funciiontsf pro* 
perly.

[EmgUiM]
m

SHRi P. M. SAYEED (LAkshad««rr) : 
Mr. Deputy Speaker, Sir, Sbri Shaotaram 
Naik deserves confratulatiom from all siec- 
tiooa of this House for havinf broutbt for* 
ward this Bill, for (he services of the Umoo 
Ter;ilOfies. Sir, 1 remeakbcr tlu t m 1967, 
when I catDC to tht$ augirtt Mouse 6rtl. ail 
Union Territoriea bad informal foruots whcic 
we used to discuM i^e problems of the 
Union Texriroriea. We fought fot maoy 
tbinfs %od we get many tbinfs and the moat 
important thing wai the btfurcatioo o f tbe 
judiciary from tbe Executive' and that bad 
really helped the U nijn Territonei lO arroat* 
ing the harassment especuliy frowi tbe 
I A. s  and 1. P. S. o fik m  dcpuMd from 
the CcQire

Now, Sir. Sbri N iik has brought forward 
(bii Bill with a soectAc purpose. In tbe 
Union Territoriei »e do (lot have ary  Public 
Service Commisstpn and our sItc is very very 
•mall. Sometimes, rjther more often, we 
suffer for want of sfxe. But iif anny ca^es. 
larger tbe size,' the bigier tbe problem wilt 
be. Now, in 'G oa, for a populstioo of 10 
lakbi, about 50,000 educated youth arc 
unemployed. In Andaman, with a pt^pula- 
Uoo of 2 .50 .000, there are ibouf 14,000 lo
15,000 educated unemploy«d. In tbe 
Uaioo Territory of U k  shad weep, out of ^

5 0 ,000  popu)a(ioc), there are about 5,000 
cduntad  youth who are uaeinployed. W t«re 

ia* tbe employment opportunity in these 
Uoioo Tenitories 7 We <io fiot have any
iodutify worth the nams. H  som't Union 
Territorka, there U not even any public sector

'  I

unit, particularly in Lakshadweep. There it 
. not even any private sector tsdustry in the 

Union Territoriea.
♦

Sir. in regard lo the*' ielf-employiDent 
tchcme, I may point out (tut raw material 
■vaii^^bility in and axound tbe Union Terri­
tories is very very limited|aod tbe educated 
youtb, a^ arc in other parti of ihe country, 
(jem^nd in the Union Terri(oriea^only white- 
colour job*. They do not want to take any 
rnk In cogaging themselves in self*<mptoy- 
tnent whemcs because they have to Inveai 
huge tnoney and take tbe risk. Therefore, 
unempl^>ynKnt siti>at»on/n the Union Terri* 
totics if b ee tlin g  very acute. 1 should put 
it that it u  now in very expknivr situaitoo. 
Thercfofc, this BUI is biought for«^rd at an 
opportune time in order to kc that at 1««U 
some employment opportunities are creatc'd 
ibete Union Ternloric« so that the educated 
youth if not all. but at lean a Urprr num tw 
of th w .  can get employment Now. wtMl 
is the position ? Many of our colicMots 
here met»tK>ned about the abute of authority 
who act as r«cruittng agroctcs for tbe tilling 
up of posts. I can say from my evpefien^e 
that beirg In such far flung arta i, they have 
to come lo the cna otand and then to Delhi 
for writ ing tbe enatninatioo and attendtng 
intervtews As Mn Sulunpurt bat »a»d. forst 
they^wil! ba%e to ttMCh the mainland by 
ship.

17 44 brs.

[SHRI SOMNATH RATH M ik t Ckalf]

Mr. Sulunpuri ba« )ust now menitoocd, they 
have to wait' for the tbip and that also for 
3>4 days they wtll have lo wau and from 
there if they'come lo the MamUnd, by thttt 
time the interview dele will be over, they may 
have to go back. On many soch oocas^oos
I. as the rtprocntaiivc of the peopW, had 
to contact the Uoioo PmMk Service Com- 
m itsioo.^ What h a ^ m .  Sir. if, y « i and I 
if we contact such ofganitatiooa. immcdiaieiy 
thvy will term it as a direct tttitfferenoa by 
tbe politicians, There also the fellow who la 
really entitled will kiM the chance This k  
the poeMion and iberefore. H la tbe primary 
responsibility of the llctne Ministry to sae 
that the eeaeoce of this CoiMKation 
(Amendment) Bill wbicb has been briMighl 
by my esteemed fricod and colleague from 
Ooa b  given'cfTact to  t>y bringing to  gppro*
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priAtA Bill jo tbit very Seuioo. Then only 
u  etteemcd frieodt and collesfuet, wf c«o 
prevail upon Mr. Sbaounun NaUc to with­
draw tbii Bill. • 4

SHRI P. NAMGYAL : Oiberwae ?

SHRI P. M. SAYEED : Otberwb« be 
may pre»s for it Perhaps be may p rm  or 
otbtfwiic. 1 do not know. '  Whatever it may

I will requeat him to se t........

SHRI
aeottmefli.

P. NAMGYAL : Tbat the

SHRI P. M. SAYEED: That ia the 
•toticneot o( the whole Houm. Sir. a little
•  bile a«o he hat )uat uttered a fevture. Yes, 
Mr. Shanuram  will (r t  b^fcr tbinyt. He 

may not be uodev (be infturiKe of burraucrau. 
They are knowm for their divide-and-rult 
policy. He may oot operate that policy here 
aod divide OK and Mr. Shantaram io tbit 
cate, a r^  tbercfore, me fervctii appeal i t . . .  

What I w«nt to lay h  that 
the UckK) PuMk Vrvice CoCRcrita*oo— «b«i 
they ha^e been d^nn* »*M be kocwo if I 
give yo« the bfure for the Uoioo Terrttoriet. 
In (he cftse of Untoo Terriiory of Lakiba' 
dweep, after 40 yrart not e^en a ttnfle IAS 
or IPS or IFS HTker waa trlecied Not that 
they have ooi attempted. 1 myictf broufbt 
to  m«B> boyt here aKcltcr to tbrm to
my own IUt« >««rt totriber they retnained 
here, ir*dc hvoot eflori. but at the tame 
ttOM tba Umitatioo it thera for ;ou  and 
Sir. to taterftre m the*r fuf>ctk«oint. 1 do 
iKH wmoi to CAuae any leAtciion oo the 
mode of functK>n(Pt At the tame time tbit 
It tba ftttiation in wbtch mo«t of tbe Umoo 
Tefftitoftet ar« tiiffcriof. AihJ all the more 
my eateetueU friaod and our Hoo. Minttier, 
who ha> atauiaed office receotly—4he Union 
TtrTiUMiea* ratpoosibility It oo hit tboulden, 
he knowi our pltght, hf bat already vnited 
Aodamant, 1 do not know whether be bit 
viaitad Coa, Dadra and N at«r Haveli, 
almott tevfo Unioo Territortaa are now left. 
And I raquaat him to vitil almint every 
Unkw Tarritory and aae tbe prevailint 
ooudicioiu.

Ladakh. They are also tufTertDi. Now they 
a ir under J. &. K. Adminittration, they are 
alto tuffering in the tame way» they are 
to tbe tame boat. Therefore, 1 do not want 
to prolong m y' spcech, But I waat to give 
two concrete suggestiont One is, in the ease 
of Statet they have Public Service Com- 
m ttttoni. According to the provisiooi of the 
Comtftotjoo, they can have more than one—  
in otie State ttwy can have one Public 

. Scrvice Commission and my appeal is to 
have Public Service Commissions for all the 
Union Territoriet. and at tbe &an>e time, if 
tbe tizM of the Union Terriiorie* arc too 
small to have one Public Service Comtnttaion 
each, at least put two or three Union 
Terriiortet together and have one PubJu; 
Service Commiation. This it at least 
reasoeable. You should give us tbat mucli of 
consideration Now, in the case of Union 
Terrnortet, it it all the more im porunt 
because, we feel suffocat^ • ioroctin»e$
Junior— most IAS officers are tent to such 
far-Aug areas. What happens is, firstly our 
people are denied job. Secondly the implica- 
tioot of ihe denial o f the job would be 
aenout, These educated youth are rejected by 
the U. P. S. C. though they fulfil all Ihe 
quIaHkalioot ar>d the required cxp&knce. 
There are ihrcc cases where they have 
dor»e od hoc >ob for 10 years in the 
colleges and other «tafclishmenn. They 
have not been called for interview. When 
they canae here, after my intervention, they 
were rejected. What it the ultimate effcct of 
this misbehaviour ? They are going to give a 
call, *‘Softt of the Soil". You are going to 
create more problems in th« fat'flug areas. 
Therefore, your rrtponfibility to be fulfilled 
in thit area is mote than anywhere else. You 
should ice that enough expcriertocd officers 
are teot to such far*Hug areas so that at 
least totnt tcK)thentng effect on such occa!;ion 
can be given to them.

Therefore, 1 wholeheartedly support thi« 
Bill and requetl our Hon. Minister to giv^ an 
aaturancc to this House that be will bring 
forward an appropriate Bill before the cod 
of the Sesaion and at the tametime, I requett, 
my Hon. friend. Mr. SbaQtiram Naik to 
withdraw the Bill.

SHRI P. NAMGYAL : U dakh  alto.

SHRI P. M SAYBED : U dakh  as wtll
Mf. ]^Amty»l it promptiof me to mealioo

[TVaifshitott}

SHRI MANOJ PANOEY (Bettiah) : Mr, 
Cbtirmao, Sir. i tu’ppori the. Bill brought
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[Shri Maooj Paode>]

forward by Shri Naik. Reat|y it is a matter 
of surpriss that no faciiity of Public Scrvkx 
CommofioD has beco provided id the Uoion 
Territories.

sion It etsential fn the ioterest of the party. 
You should oominate tuch persons to the 
Commitsion which may Help in increasing 
the faiib of people in it. Ptnofis of doubtful 
integrity should not be nominated to the 
Commission.

It cannot be said that tbe^ Public Service 
Coiumlssions In other States art in a better 
pofition. I wou’d like to tell our experience 
to Sayeed Saheb that Public Ser\i:e Com­
mission hai been constituied with a good 
intention. The responsibility of Union Public 
Service Commiuion and oih<r Public Service 
Commissions, that have been constituted In 
the States, is huge. If the rules that were 

framed at the time of the conuitution of these 
CoBimissions ire  observed fully, [ think no 
scope is left to doubt the intcgrit> of Public 
Ser>ioe Comnii&sions. L'nforiunately, sotTie 
doubt arise on the intrgriiy of the officers 
that are norrtinated to the Public Scrvice 
Comoiissjons. I support the confcotioo of 
Shri Siye^d t'lat many Union tcrntone* arc 
attached is the Public Servi.e Commiukios.
I would like 10 « y  that while mak'ng 
appointments of ofB;:eTs or expcrti to the 
Pubti« Service CoromiMion^^ care i.SouM be 
taken that these otficers t'-ould be abovf 
board It has been Men that there is corrupt 
lion mside and outride the commission. We 
are a»*are of a number of c«»c* of corrwp- 
Cion io the Commiuion Corry^ti^Mj prevails 
in every ic^tion of the snociy tn one (orro 
or the other. It is, therefofc ro t proper to 
say that the Public Service Comn»i%sioo ts a 
den of corrupitoo. It sh.iuJd hi^wever be 
comtituted in a proper w*y There is no 
dearth of good people m the sociely. If we 
adopt ^ujh sysie.Ti, it can brmg about a 
change in the «hole iituati<m Care should 
be lak^n that erudite persom and rrtrved 
jttdte<t whose integrity is above board, should 
be Dominated is It. If you nominate such 
persons to the Commission, it enhances Its 
dimity but if pervms like those of the 
Commlsaions in our States are nnminated in 
it. It undermines its dignity Members of 
doubtful integrity do har?n the cauM of a 
Commission and ii cann'^t give a c l^ n  
administration. When they are exposed, we 
have to face the people's wrath hecatm w# ire  
In the Oovernment and fvtfdes this we are 
the reprcsentaiivet of the people When 
action it taken against thc-n. It dtrcctty 
affects us and our party, Thercfftre, nomfng- 
tion o f  persons of integrity to the Commit.

Now I would like to say about the pro­
cedure. Son^timet candidates do not get 
imerview letters or appomtmeot letters to 
time due to $ottie trouble in the postal deli­
very. The Hon. Mmisier of Commumcaiions 
is sitting here 1 would requeat htm to 
activate the postal staff because it is a 
matter of fife and bread for the candidates. 
When he does not get interview or appoint- 
ment letur in time, he cannot do anything 
but curse hts fate. The candidate should cct 
interview letters in lime,

*

A lot has been said in regard to the Central 
Sefvicet. ) would oot like ,io  repeat wbat 
bas already been said here. What basic 
lofrastuciure you have provided tn the rur^l 
areas to enable the candniates belcngirg to 
those a rcu  to tuccetsfuiy quality tbe exami- 
natiiios conducted by the U P 5 C. ? 
There art a rumbcf of institutes Jikc Rao

9

inatttule running in tbe private scctor. But 
tbe candidate* of famil»e« wtih modest 
income caor>ot |oin them due to tts nigh 
eipenses | would suggest that the G ovrm nw t 
should open such tmtitutes in eserv distrKt 
where the wards of ordinary peopk may lake 
advantage of it. There are sonte insiitutes m 
Patna that are catering to tbe o«ed« of the
private sector.

MR CHAIRMAN : You may cooi.nue 
your speech next time.

(£<«//*]

COMPULSORY LABEl LINO OF PACICED 
ARTICt.es OP HUMAN 

CONSUMPTION BILL*

MR CHAIRMAN : Member it permh- 
ted to imroducc the Bill,

*Publijihed in Oarette of India Eitra- 
ordinary Pan If. Srctloo 2 , dated 
25 .3 .1917.
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[Traiuiaiion]

SHRl DAL CHANDER JAIN : 1 beg 
to move th it leave be gnoted to ioiroduce « 
Bilt 10 provide for proper labelliDg of aU 
packed articltf meant for humao coQtump- 
tioo.

*

[£j«//sA)

MR. t'HAlRM AN :Tlic quettion ti :

*‘Tbai leave be granted to isiroduce 
a BUI to provide for proper labcUtog 
o( all packed arttclet mcttnt for human 
Gco^uaiptioo.'*

Tht motUm irOf odoptfd.

( Tram»iatiom\

SHR'I DAL CHANDER JAIN : I tntro* 
dttcc tbe BUI.

HAL»-*AN.HOt’R DISCUSSION

O eaaitti ol OM«a Watc«

SIR CHAIRMAN N<m, » t  inll uJlc 
up Half-ao-Hour DtK-uuiOo, today, «« 
confine Half-an*Hour D uc'um ioo  to half-an- 
tuMif only. I request tbe Hoo Mcmben le

* be prcciic.

SHRl SHYAM LAL YADAV (Varanasi): 
You cannot bleak ibt conveottoo.

[ fiwuiarMNi]

Mr. clMirnmn, S«r, 1 am verr ibankful 
to you and abo  tha H<». Speaker to allow 
me 10 raiM thu baU-ao-bour dncutuon on 
ihu imporatant question. Tbas quetttoo «a^ 
uhted for IStb of tbte mootb bo* onfor* 
tunaiely h could not be coveted in tbe Que«- 

I ttoM for oral antw rfi oo that date. There* 
\ fote, it bat bcoome rwootary to ha\« dit- 

CUSSkM OQ tb it  M t b ^ t .

Tbe Oanget m retarded a Mcred river 
for crom  of people of our cotmiry. A larfc 
number of p«lfrims come dally from far (lung 
■real to take a dip in ibe boly water of ibe 
river It ia believed tte l tbe OaAfet abaoivea

us of our tins. As tbe mother tolenrares the 
miicbicfs of her children »o ibe Ganges also 
abeolves sinful devouu of ibeir tins It is a 
n>aiter of cotKern that the Ganges has been 
polluted tn its 2523 kilometres long journey 
from Gangotri.

Sir, tbe Ganges needs do  mention p f  its 
importaiK:e About one third of our« popula* 
ikm depends on the G inga for their living.
37 per cent population of ibe country lives 
along tbe iMukt of thii river. About 47 per 
cent of the total irrigated area in tbe country 
falls in tbe Ganga Valley. In this valley there 
are 48 big canal projects. A number of Uige 
dmro* have been constiucted across it. A 
number of tributaries flow into the Ganga 
on tbe wa> like, tbe Ramganga fsllt into it 
at Kannauj, tbe Y'amuna and the invisible 
Sars%ati r t\e n  at Allahabad. Beyond this 
place other inbutaites like tbe toot, the 
Sone, the Gomti, Ghaghra, Gandak, Buthi 
Gsndak and Koii >oio tbe Ganga before it 
fV>«rs info ibe sea after touching Bhagiraih 
and Hubll No scbrmc has been formulattd 
to*Check pcPution cf thete tributaries. So 1 
would like to know froni the Hoo. Minister 
what ftcbetne has been formulated to check 
pollution in these tributaries because if 
effluents from these tributaries contioue to 
flow ir t̂o the Gar.gcn. the pollution to the 
Ganges will go on invreeting no irtatier bow 
ouich clean it.

Str, during summer, there remains very 
little water in ibe Ganges when it flows 
through the plains o l tUtar Piadesh. In 
Bihar, the (̂kaicr le^el increases ms 60 per 
cent wiier flows into it from the tributaries, 
20 per cent from Ghaghra and 16 per cent 
from Yamutui. The Ganga Valley supply 
water for the use of the people of 4 States. 
It tcrtpxs as a drainage for Haryana, U tu r 
Pradnh, Bihar, West Bengal, RajaMhaiv, 
Madhya Pradesh, Himachal Pradesh and 
Delhi. Therefore, it is very necessary that 
scheme for cleaning all the rivers passing 
through this region should be formulated 
•o that the Ganga goes on ^ttir^g adequate 
water. What scheme hat be formulated to 
ensure a constant flow of water in the Ganga 
thioughout the year ? To . what exlent the 
Ganga may be cleaned, unless there h  

. adequate water in it, (bingt arc not going to 
improve because water itself has a charac* 
leriaiic of cleaning itself. In its absence (hat 
charactertsUc will remain oo more aod tbe



i l 9 H..A. B. Dll. MAKCH 27, I9S7 H. A. U. DU. 210

[Sbri Shyam Laf YuUv]
+

G&ogft will be reduced to merely a source 
of sewage disposal, 1 would, tbcrefore, tike to 
koow from ibe Hon, MinUter at to what 
scheme has been prepared to see that there 
remains'a minimum contiovoos flow m the 
Ganga protected from the iodtistrial as well 
as resttedtiai pollution 7 

«
*

In addition, 1 may submit that a tcheme 
regardiog water iraospoft is going to be 
enforced. In fact, upto Varanas* shipping 
has already been started whtch ultimately 
will be available beiweea Hubli and Allaha* 
bad. For thU heavy machmci have started 
coming. 1 want to know as lo what arrange* 
mcQis have been made to protect Ganga 
waters from poUuttoo which will be causcd 
due to mixing of diesel with water as a 
result of shipping etc. ?

Sir, the Ganga is a river of faith, that 
is wbai Pandit iawahar Lai had » fd . 1. 
therefore, feel that if ^e  keep this in miod 
our ta^k will become caster. The story of 
the Ganga, from its esncrgence to iu  berging 
in the ocean is the saga of lodu*s culture 
and Civilisation from ancient times to 
modem times. The Gaoga does not belong 
to Hindus only. Empcrcr AkbM too liked to 
drink its water and his successors. Jahangir^ 
ShatvMbao and Aurangzcb also kept tbit 
tradition alive. When we Ulk o( m au 
awareoesft lo regard to operation *Ganga 
Cleaning*, we should know that it will not 
be sufBcient to bring lo tight its religions, 
and cultural aspects only. I am of the view 
that its economic, geographical and political 
importance too should be stressed, lo our 
country, if something is linked with religion, 
it im p re s s  more. That is why the people 
think about it and take interest in the 

‘ scheme of cleaning the Ganga. U is corrrct 
abo. Therefore, aloogwuh mass awareness, 
what is needed is th it iu  economic arul« 
political aspecu should be highUgbted.

•

Out of the country's 2300 citiea. 692 
cities are in the Ganga Valley out of which 
27 cities having more than 1 iakh of popu­
lation are situated on the banks of the 
rivar. Calcutta is a meiropolitan city, one 
of the very big cities in tbe worid. i( is a 
aort of challenfe to us as to wbetbef wt will 
)« ( that river^ which bai given life to many

of the cities be reduced to juat a drainafe 
system fpr tbe citiea We hive to think over 
it. The scientists have reeearched as lo bow 
much Gaoga water has becocne polluted. 
Dr. Brahm Dutt Tripathi of Banaras Hindu 
University has been on this job for quite a 
long time and be is the hrst man who has 
drawn attention to the Ganga water pollu- 
tiofr. Research on this subject is going on 
in Banaras University but cooperation of 
other scientists should also be sought in this 
project.

3/4th of the total rain fatis in 4 months 
during June to September in the Gaoga 
Valley. For the reniainuig S months the 
valley remains dry. Therefore, the Gaoga 
waters are being u ^  for irrigattoo on a 
large icaie. Dufir^ the shortage period, 
more than 90 per cent of tbe Ganga waters 
IS utilised for irrigation etc. At present, 
drinking water for Delhi also is coming from 
the Ganga. lo this way, the w aur fiom the 
Gaoga is getting lessened In thts connection 1 
want to submit that the Oo^eromeot of India 
should see that during summer upto socne 
minimum level water in the Ganga ts n\ain- 
Utned Under the agreement that »s going 
to be finalised wiih Bangia Desh. the 
Government wiH maintain a ceru in  flow 
In Farakka but 1 waot to know as to what 
level of water Ibe OoverniDent will mam- 
taiu upward Farakka during summer and 
lean months which fall after the rains and 
whether in future also there will be the 
people will go on enjoying the same relaia- 
tion of taking as much water ai one wishes* 
Between Hardwar and Allahabad the River 
Is redmced to >int a thin line, Therefore, in 
such a situation mere cootrolling of water 
polluiioa is not sufficient, it Is also necessary 
that sups should be taken lo conserve water 
also. The Water Cootmissioo should consi* 
der and survey the situation and should find 
out as to how a minimum kvel of water 
can be mainutoed in the rivtr*

Alongwith checking the Ganga water 
pollution, we have lo preveift silutioo also. 
The fertile soil flows down from the hills to 
the Ganga River. It is estimated that
3 tonnes of soil comes to every equare km. 
area in tbe Ganga catchmetii area. That is 
why Shrimatt Indira Gandhi had paid 
attention towards it and had asked In I9S0 
to make a study of ibe baaic rensoos of th«
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O tn f t  poUuUoo and to prepare •  program­
me to prcveai such a pollution. In 1984. 
a (ktailed study wat made to (bb coooection.
U wat Biaied tbai due to lack of »ffofc«taHoa 
and coolinuouk fellinc of trect, patlutioo 
wai tncrcating. To prcveoi tbit, what ipccUl 
proicct is being impletncoted lo plant trees 
in tb« Ganga catcbment area ? 1 want to 
know whether any arrangemenu have been 
made to clean the polluted water falling 
into the Canga from 98 ' per cent of the 
87 fir«i ctaw citiM Tbi« is not bring done 
and this ii catning ibe ma:|taium pollution. 
Claaning of the Canga i< a tng tatk. It 
ta ikH an ca»y one. B tugirattu b id  brought 
it on earth from Lord Shankar'a head for 
the utvatkM  of bit 1 thousand relatives. 
Today, the Prime Minister, Sbri Rkjiv 
Gandhi has taken upon himself this 
H rrcukan taak of cleaning the Ganga. lo 
Kanpur. 269 million lares of w^ste per 
day pollutes Its water. Besides lOS million 
litres of dirty wmur from Vaianasi, 164 
million lures from Patna and 30 minton 
litres from Kanpur lesther factorici falls 
into the Ganga everyday. In order to slop 
pollution some spcctal project should be 
surted  tmcnediately in the csie of Kanpur.
I fhmk (bat maitmum dirt is ibrowo m it 
from Kanpur.

Sir« while aJdressir^ the Nat»oo, the 
Prime Minister deciarrd, **the Ganga is a 
symbol of India. >s the source of mtpirsiion 
to our P u ra i^  u lc t and poetry and is the 
tKouJ | i w  of lakhs of paople. Presently, 
the Ganga u  ooe of the roo«t polluted nvers 
of India. Wc will restore its arwtent sacred- 
ness” . Within ooe roooth of tbti dectafslioo» 
the Central Oattga Authority wai constituted. 
Tljere must be \€ tf  few countries who might 
have taken upoa Ibemtelves such a challeng- 
ing >ob. People welcomed thti dccUraiioo 
oi the Pnme Mintiier wi{b enihutiasm. 
The programmes are being chalked out to 
deal with the problem of pollution of cities 
situated on tba banks of the Ganga. Along-  ̂
with It a Rs. 292 crore scheme has been 
formulated out of whkh Rs. 240 croras 
hav« been allocated under the Seventh Five 
Year Plan.

Ooe more thing I would like lo submit 
tbat fish breading loo should be started in 
the Qanga so that much of the dirt is, 
cleaned. It will b« better to have more ftsb 
In the Gaoga,

Sir, Varanasi is the pivotal point of 
the Ganga Action Scheme- Unfortunately, 
it is a heavily polluted cit>. Tbat is why 
the work started there Arvt and the Prime' 
Minister inaugurated ibe scbcme un 14 June 
198*. Therefore I want tbat a regional 
office of tbe Central Ganga Authority should 
be set up in Varanasi so tbat the work may 
be properly monitored.

^ *

Sir, 400 kms. long drainage system io 
Varanasi is more than 75 years of old and 
most of the drains were constructed even 
200 to 300 >cars a^o. Due ao  tbe rapid 
growth in urban popuUiion this old drain­
age syvtem has almost damaged- 1 think 
the pUn formulated to improve the condition 
of tbis city IS not tuHicient. 1 would like to 
requeit the Hon. Minister to make it more 
coniprebcnsi^c and the old drainage lystem 
in Varanasi whu:h has vinked, ibould be 
looked into. After making an invcstiga- 
tk>i a cOmpret}ea%i%e plan should be 
formulated so tbat any intolerable coq^i- 
tion docs not ansc there. If it is not 
done, t te  draipage i>stem in Varanasi 
will remain incomplete aod the people will 
not be much t>eortited.

Sir, there are 264 Indusirtal uniu along 
the banki of tbe Ganga out of which 68 
umts arc causing mo»t of the pollution: 
\\'hAt concrete meansures have been taken 
to check their pollulton. There i s ,a  big 
liquor factory near Nandganj in Ghazipur 
and its dirty water flows into (he Ganga. 
There arc so nuny industries in Varanasi 
and their dirty water is also thrown into 
the Gangs river. Therefore, what arrange- 
ment has been made to stop this practice 
and what provisioa io this regard has been 
ma(^ io the Budget ?

«

Str. the dead animals are thrown into 
tbe Ganga. >h'bat arrangement has been 
made to stop this practice 7 Dead bodies 
of hun^n being are also thrown in it. 
Therefore, 1 want to know as to what 
arrangODenl are going to be made to stop 
tbew practices ? The arrangement should be 
made at every place.

■

There is also a dire need of *Suiabh 
Skmtckahyms' In some placcs where they 
arc being coostructed, the work is going on



283 H. A. H, Dis, MARCH 27. 1917 B, A. M, ou: 2S4

[Shri Shyim Lt) Yadav]
<

very tkrwly due to tt)c ^borti|c  of cemeot. 
] w«ot to kDuw »« to wfaAt me«suT«
are beiog uken to speed up this
work ?

Tbe GoverDment let up ifrpleincma* 
tioD macbincry to various citici under tbe 
Gaoga Action Plan but tbe public represro- 
tativet bav< oot been associated wttb tbero. 
In our Slate also, tbe o f ^ r s  have got tbb 
programtne approed  ^bicb create doubts 
among (be pct)ple and they do oot have 
iofonuations about it. Tbeicfore. t would 
like to request t^e Hoo. Minifter that la 
all tbe cities such a Allah«bed. Varanasi, 
Mirzapur, P4tna etc. Where the *ork ti 
being earned oo, the public repfcsetttattvci 
should be associated so that all sorts of 
doobu 'from  the people's mtiHl could be 
removed and the work properly tupetvtsed. 
Socb arraniemcnt must be m«de »o ibat 
tbe work could be CACC Jtcd properly. Various 
countries like Btilain, USA. Poland. Nigtii*, 
France etc have i«ff«red assistance for ibis 
work, t want th«t we should tike ad^tntoge 
of ibetr exrcfience â i to bow soch work 
ihouid be carried on. Such works are being 
executed in Britain, France and Poland 
also. Tbe Hon. Minister should look iato 
it,and tell us »bt>ui ihe propo al of the 
Government. Tbe Hon. Prime Mloister 
inaugurated this work at Varanasi aiKl 
started tbe Ganga Seva-Bharat Seva. 1 
would tike to request the Hon. Minister 
that the Gacga Seva-Bharat S o a  lymbol 
should be given to every M P. hung i( m 
his drawing room It will give inipiratioo 
to ibem to make ibis uvk succoasful After 
the completion of this work, it will also be 
a task of great re«ponsibility to look after 
it and if such artartgemcnt la oot ma4k. it 
will result in heavy loss to tbe country. 
There is need to eoforce the noviroooient 
Protection Act, 1V86, slricdy. The Offker* 
of the Ceotral Gar.fa Authority are working 
efficiently. They have prepared a very good 
document pf the plan. Therefore, 1 woukJ 
like io,cocnmet)d them that they bave done 
a remarkable job through tbe C«oiral 
Ganga Authority. 1 also would like to thank 
the Hon. Minister that be vtsited Varanaai 
aod Cakrutu in this regard and took keen 
intereat io it. Shri Bbajan Lai and Sbri 
Aoaari are diligeot leaders and. (hey are 
ukiog keen Intercat io Ic and ihii scheme

will daflnitoly tocoeed. We btlieve that the 
Ganga waier never becomet dirty and w« 
shall regain that faith.* ' . *

THE MINISTEH OP ENMRONMBNT 
AND FORESTS (SHRI BHAJAN LAL) : 
Mr. C hairm an/ Sir, the Ganga cJeaotog 
work it a vary ligiuScant one because ii ia 
very. imporlaat oot (wly for lodiaos but 
aUtf for all human betogv As baa beeo satd 
by Shri Yadav Saheb that Gaoga la a holy 
river and th t man feais bleascd after taking 
a dip io it aod it dettioys the sios. We 
believe that imnKrsioA of ashea of the 
dcieased p«rM(i into the Oanga leads him 
to atiaio salvatuso Our Hon, Piio>e Mioitier 
has done a rcmarkabk ^ b  for the hutnaoity 
as a whole and for the emire work] by 
taking this work ro his bar>d-

Mr. Chairman, Sir, «o far as the 
quettbon of early comptetioo of ihts work 
is conccroad. I would like to tell Yadav 
Sah«b that out of a total pfovivoQ of 
Kt. 249 crores made for ibtt wmk m the 
Severth Fi^e Year Plan, IIfr )0  ctorr* 
fo> Uttar Pradesh. Ri- 42,46 croeo for 
Btbar and R« I3J,25  crore* for We*l 
Bengal bavc beeo allocated. The to a l 
csttinaicd coat i« Rs. 2^2 ctores but uo<Set 
Seventh F re  Year Pian. we have carioarkcJ 
Rs. 240 crorei only We shall make every 
effort to complete this work as early as 
poasiWe.

Besides. Yada« Saheb has rataed 5 to 
7 issues more Tbe o hm i importaof poutt 
which be has made ii that the dtrty water 
of other ri\er« fi n»s into the Gariga which 

poJlutai ita water. Therefore, so kwg as tlic 
water of other tributaries of the Ganga fts 
not ckaoed. tbe ckaniog of Ganga water 
wiU not be p;n&ibk and the cipcodttura 
bcu^ locurred on it will go waste lb «  
suggcfttion of the Hon Meo^ber catrte* 
eooivh Weight but t wogid like to icM bun 
that If w« ioitiate cleaniog other tiibuUflta 
tbe Oanga, that will rei)uac much rrwie 
reaouroe* aod heavy amouct to carry out 
thu  work Beside the Ganga, there arc 14 
othar rivers io our couotry wh»ch arc atao 
considered holy rivers. If we want to ckao 
all these rivers, we will raquJre an amouot 
of Rs. 3.000 crorrt as per an eatimate. 
There are 14 mala rivtrs io our country 
which arc coosidared holy rlvcrt natncly,
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the Gfeiica. the Oodcwiri. the
Kriihoa, the Naitnada, the Mahanadi. the 
Cavcri, the Brahmani. (he Sindhu. tlie Tapti. 
ihc Brahn^putri, the Pcnnar. the Mabi, the 
Su^am  Rekha and ihe Sabannatt Beside 
(heae rherv. tome other riven are alao vnder 
comideratioo.

t

Bui we have iniiifited the work of dc«n> 
iim the O anta and a* you kfiow ibat «e bav« 
Itfrited reaoufctt and due to the ihottafc cf 
fundi we face to many dtffWuliks. Theicforr. 
I would Uic to ten you that carnm  rake
up the cieanirtf wcfk of atl rtvrrt timulta- 
oeoiHry. We ba%e taken up i*'e wotk of 
clearing the Garga river and there ate 27 
btf at»e« on the bank* of the Ganta> out of 
which cleaninn «^ork hat been initiated in 23 
Ciiiet Wc think ihat the cteanir^ «<>fk 
he ccmplrftd at tome unporiarrt place* 
witbtn nett t«o  >ran ard  aflher that v̂ e 
pfop»n< lo uke ap »he clc«ning »ork of 
other liven rtferm l to by me no». The
p*ionty to umlenake ihê  clennipf «prk of 
tbete tiven »ni he fiied lAien^n. We »h»ll 
take full cMrt that Oie clraairg woik of 
oihcf Trlbutaiiei of »he Gaor« * hkb  
polluted the Ganfa » itcf will alvo he lakrn 
up hj the Government uiidcr th# neit Ftve 
Yeir plan.

water igio the Ganga. Such notket and in- 
' itfuctloiu were issued six months back and 

they were told (hat ihey should »et up their 
own treatment plants. Many factarieii have 
given undertaking io the court that they will 
«et up their own treatment plants within one 
year and if not, they would dote their 
factor ie«.

Mr. Chairman, Sir. »o far a^ the problem 
of die«el pollution in the Ganga is concerned, 
I would like to »tate Ihat we have whiten to 
the Tiantport MiniMry to vce ihat some 
deAice i% fixed on the dir^el bom^ operating 
in the Oanga liver so (h^t the dic«cl does 
PCI leak into the river a n d  ihc pollution is 
checked.

It it rightly said rhat the soil ci<niOD 
from the Kill area* and siltirg problem In 
tnc Gai^aa river cituse iriiTi) drffkulties. The 
soil erosKMi in the hiil areas i» due lo the 
cuitirvg of tree* «hich crcatc prrbletn
in the Gang*, <he Yamuna and other fivers. 
We h .ve b<-en always sasing tbst to stop (be 
ŝ  it e*o ion, »e will have lo protect tiee< and 
to iteet thit end, the t'ot'pfraiion of all 
people It a must W e prOfx»«e to introduce a 
Bi’l in the current lo provide full
pcote«.iK>n to the for<»t'

%o far as the fktw of Gang* wairr is 
cooc<ff»ed, I iMHild like to tell that during 
the vummer feaioci water le^el decreaae« tn 
tbe <*anga and at a rrsult the water Am 
also sirmt do«o and the. Gao#a river taket 
the shape of a sniall urvami Mr-'Chairman.

after five cnmpieiIOC) of clcantng work, 
clean water k III flow in the Gar^a whether 
the wfier rt or more Be&iJea. we have 
aKo written to the ImgafkM dtfftaninent as 
to how to keep the Ganga witer clean. They 
should make arrang«neni to keep the water 
cl«an aod enture a constant (tow io tbe 
rivcT. Our Miniatry h  fully aware of these 
things.

• 4
AnotlKf Hon. Me«nb«f has aflid that the 

dirty and poisorHW* water of aoirt factories 
fallt info the <'*anga «bk'ti it poHutiff the 
Oanga water/ It H tnw. We have made 
proper arran^emtnt for ti and for this pur* 
tv»«f, we infro^tiKvd a Bill durti>f the previous 
sesttoo. We hav« i«m«d notiiw to lhe<ce 
fhotniiei and hive aHo tatued imUuctlona to 
ibem rbat no factory should throw its dirty

re-ides, it ba» a^o  been pointed out that 
the exiiting ireatmeni pLms are not working 
ptoperly. It is aUo true. The treatment 
plants <€< up at varirus place* are not work­
ing properly. Shri Vadavji w it also with me 
when wc inspected a tretfrrcnl plant in the 
Ba'iaras Univer^tv wbKh has iwt been 
working for the list len vear<k. Now we hope, 
that the said plar.i wHI start working soon. 
Aimibrly at various cihrr p)scc!s alfo. the 
old ire«tinent pitnts have been le-started and 
at some other places, rcw trectment plants 
are being aet up so that the diuy water of 
the cities may not f l̂ow into the Ganga 
river. So far as flow of dirty water is con­
cerned, it is alM> tn»e Ih? maximum dirty 
w%ter is thrown into the Ganfm at Kanptir 
city and then dtie* Uic Allahabad. Mirzapur 
etc come afterwards Wr have formulated a 
eomprehnsive plan to aee th»t dirty water is 
Dol thtowo info the Garga,

s

Sir, we are r^ tng  too much importance 
to the Vartiia«i because ft is a hh to rtcar 
place aod our Hoc. Prime Mioiater 'b as
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raaliird its tmporuncc. Tbat is »hy thii work 
was finf initiated at Varanasi. We are going 

'to  spend Rs. 44 croret to Varanasi alone to  
that its dirty water does not fk>w ' into the 
Oaoga river. . .

*

Mr. Chairman, Sir, An Hon. Member 
has referred to fish-breeding We have for­
mulated a programme for fish breedioc a t 
well. The water after due treatment would be 
collected in a reservoir and utiliwd for 6sb* 
breeding or supplied to tbc fanners for Jrri- 
gatioo.

Sir, similarly he has said that a regional 
office should also be (here Wc have decided 
CO open regional offices in  3 states namely. 
U P., Bihar and West Bsngal.

SHRI SAYAM LA t VADAV : Sir. I 
have requested that a regkonat OfiWe should 
be opened at Varanasi.

SHRI BHAJAN L A t : We prop<He to 
locatc this office at AllAhabad where there is 
a conftoenM of the three rivvrs and also 
because' it is situated in the midway from 
where every area can be covered. Oiherwide 
it will remain on one side.

Sir. anofber point has been rrude and it 
is that the wa*er and sewage dttposal system 
is not working properly. The drainage lyslero 
is very old It is about 70 to 75 years old. 
Atlhough it is (he mponsibility of the Minu- 
cipality and the city people but still we want 
that proper arrangement should be made 
there so that ihe'Ganges is cleaned proper>y.

So far as throwing of dead animats into 
the river is concerned, we are looking into H.

SHRI SHYAM LAL YADAV ; Will you 
conduct an inquiry into the water and sewage 
disposal system 7

SHRI BHAJAN LAL : Ye*, we wiH 
conduct an ittquiry. We will tec tbat the 
State Oovernment spends some morxry and 
the Central GomM M Ot also gives some 
aiaisunce lo that the work can be com­
pleted.

Thare was a reference about StthbM 
A  Scheme for the tame it 

under our cottttderatioo,

far'as associatioo of r^>reaeotat{Vea 
of the people h  corKemed. I have talked to 
th* Chief Minister today itself. In Varanasi 
and everywhere high powered ©0TOmitte« 
have already been oon tiiit»^ . These cooi* 
mhtees consist of M P s as Members ar>d the 
Chief Minister as a CbAirman, Today we 
have dftided tbat the inquiry eommitieea at 
the Divitiooal level sboutd consist of *M Ps 
and those should be hraded by a su te  
Minister of ibc D«partm«M concerned, so 
that M.Ps and M L. As can be asaoctated 
with them.

Simtlarly so far as foreign assistance is 
concerned, we ar« making full u«e of the 
foreign technolofy. We have Invited tenders 
from outside also.

Th^eafter he referred to the s)tnbcl 
*‘Ganga Sev*. Bharat Seva* .̂ we will aeml it 
to all the M Ps. Thus Ihe O ow nm cnl of 
India is t%kmg keen inteirst, but the co­
operation of all the officer* and (he repre- 
scniatives of the people is also tmportant and 
that we arc getting.

DR G. S. RAJHa NS (Jhanjharpur) : 
Mr. Chairman. Sir, I was bom on a hartk 
of the G ar^a, hence 1 am emoiiooalty m- 
volved in it. It is an emoticmal relationship. 
I mean that when you talk about tbc pollu­
tion of Ihe Ganga river you may think of 
Bthar and stop at Patna You think that 
pollution is there onl> at Patna city and if it 
is checked, then the Ganga flowing acrtni 
the entire S ute  of Bthar will be cleaned as 
well.

But it it not 10 , In Patna there is not 
even one-fourth of the pollution. When the 
Rtver Ganga flows bcyopd PatJia through a 
place called Mokama where the Bata Shoe 
Company is located, maximum poUuttoo it 
there. The dirty wa»er of water of Barauni 
refinery flows into Ihe Ganga. In Mungher 
ihere are pollutioo causing industriea, dirty 
water of which falls into the Ganga. There 
is extreme pollution ia  Sultengan] which it 
aituated between Mungher and Bhagalpur. It 
should be ^ameaibttad that 50 to 60 Ukbt 
of people bathe fo the River Oaoga at
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fuU tofjiij tnd  t»ke thtt water to (heir 
homes as well. If you cABoot check poltuiioo 
h«rc ihco wh<̂ re will you check It ? 
There i« a of polluitoo b«*yof«d thii area 
at well.

t woutd like to tuKmit one more point. 
Japsn h js evolved a technokjf>. Ftthing m 
not aHowed io polluted hvrr*. Sotne ctoemKai 
h  fraoarused litio the ftth a n d ih e y » u ii 
e«ttn« (he pollution causing eleircnu lO ibc 
i»\«f and ihu« ibe wain betotwei ck»n. Will 
the <*o%e*^nmeni m»ke *t>me arranpemenU to 
«re ihai A«hirg kt no* altowed in %ucn riven.

I want to ftuhmit that the Hoo. Prime 
MioiMaf has auted Io the m y  btfiniof that 
we wHt ckaa the Gaofa. fhrougt) voluotAry 
cootrtbution of Ubour. How thtt will t>e eo« 
lured to Bihar,

SHRI KAMI.A PRASAD SINGH 
(Jauapuf) : Mr. Chatnnao, Sir» the Goveni* 
meol has (akeo a %er> good step. I fully 
toppoft ii. The water of the River Ganga 
has to he mited io ^amcksmetr rhe mixture 
of milk. curd, sugar, ghee and honey for 
punflcaiiCQ of bean.

Corpaea can be fouod lying oo the Nmks 
of the R tm  Ganga io cities Lie, Kanpur 
and others Sooae of thete are h^lf burnt aod 
others are )ust thrown there, which is ihok- 
lag. Has the G om nroeot any scheme to 
cooatruct a crematoiium there ?

SHRI Sh a NTARAM NAIK (Panaji) : 
Ttiert an Act known as Environment 
Protection Act I9»4. There ia also an Act 
known as Water ProtrttkHi Act. 1974. 
There ia alao an Act known aa Air Protec- 
tioQ Act 1911. Inall the»e Acts there it no 
provitioQ for a private Indivfduakto taka a 
sample and give It to. a laboratory for iu  
testing. At a result of thia. no private citixen 
can proeecute any p e r m  who doei that 
ponotioo. Similarly, ia both these Acta,

Water Protection Act as well ai Air Protec- 
tioe Act, the puoiahmcnt that ia provided 
for is merely a ftne. But the latest Bai^iron- 
mem Protection Act u y t  that if an offence 
is committed un<ler the Air Protection Act 
and the Water Protection Act. then the 
person shall be charged under those Acft and 
not the Envtfoomeot Protection Act 19S6. 
Ttiat means ur^der that Act, it is only a fine. 
Therefofe, are you going to move any 
amendmeni to nullify that Act or to make it 
more stringent ?

SHRt 8HAJAN LAL : Mr. Chairmao. 
Sir, )uit r>ow the Hon Member has referred 
to industriea like the Bata Shoe Company io 
Bihar. The BaU Shoe Company b  setting up 
iu  plant there and the work is going oo. 
Secondly, be w anu to know the oam a of 
cttiea at which thit work ia going on. In 
Bihar, the woik it going on in Patna. 
Clihapra. Mongher and Bhagalpur and we 
will complete it very sooo. Thus 21 schemes 
arc being implemented io 4 citiet.

The •Hoo. Member wants an amendment 
in Ibc law. Even oiherwtse any individual 
can do it aod it it n^t rtecetsary that only 
Ibe GovtmnKnt should take action against 
it An individual alao has the tame right and 
there b  ik> rrstricfioo in this regard. If the 
Member reads the Act. he will And that there 
is tome difference between the Air and 
Water Actt, Hei>cc. it is being amended to 
remove the same. In addition, electric ere*

* matona are t>eing act up at 18 other places.

MR. CHAIRMAN : The H#use now
* stands adjourned to meet on Monday, 30ih‘ 

March, 1987 at 11 A.M.

k

l l . .«  hrt.

Tht Sahha then odjourn§d tiU 
o f  f*e Chdc om Monday, .

IA# SOth Marek, l9B7f Choitra 
9. 1909 (SflJta).

t}  : Ptini«ell rr ic ie tt 126. Patparganj. DeihM  10093.


